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LOK SABHA

Wednesday, August 31, 1966/Bhadra
9, 1888 (Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Aid to School of International Studies

+
*748. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manochar Lohia:

Will the Minister of Education be
pleased to state:

(a) the quantum of aid given by
the Central Government on the re-
commendation of the University
Grants Commission or any other
agency, to the School of International
Studies for recurring expenditure or
for any other purpose since its in-
ception;

(b) whether in making grants to
autonomous or semi-autonomous ins-
titutions Government insist that the
money be applied, broadly, for pur-
poses and principles which are basic
to the governance of the country;

(c) whether Government have
conveyed to the Academic Council
the sense of the Lok Sabha that the
Institute should promote the purposes
catalogued in Article 351 of the Cons-
titution; and '

(d) if so, the response of the Ins-
titute thereto?

The Minist of Educati (Shri
M. C. Chagla): (a) and (b). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-6961/
66].
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(c) The extracts of the proceedings

in the Lok Sabha relating to the

questions about the Institution on

May 16 and August 4, 1966, were

communicated to the authorities of
the Institution.

(d) The Institution has amended
its rule regarding the language in
which a thesis can be written: the
amended rule permits a student to
write his thesis in a language other
than English provided certain con-
ditions are satisfied.

it vy fomd - A e F1 IR W@
AT WA | 351 g T o aw ag)
fFar & 1

TR AFEY : WKede A

st wg foma: 76 8, faegar @
Fragsagfen

TR WERY : WY FATH B |

ot A fmd : Q1 JU FeAHEgr
Y g &Y AT g 99 q )

g W@aw : (@) w1 SET
17 ¥ §ifsw )

Shri M. C. Chagla: May I say that
every Indian is supposed to know
the Constitution, his constitutional
rights, his constitutional obligations,
and I am sure the institute knows
article 351. I can tell you what it has
done to propagate Hindi. There is
a project, that they have, to translate
some of the books, journals and
papers into Hindi. They have put up
a project. It is rather an expensive
one. We are looking into it and if
we have the financial resources we
will certainly carry it out. We do
not write to any citizen about its im-
portance, saying, “Read article 351.”
Of course, they know it; we know
it and you know it.
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=t LC foud : I g q@ gl oTT th.rc;uvglz' Indi.::n latniuatghes, Inﬁthtis
b - connection, it note e efforts
¥ 577 EHT. g7 g & @ ot g made by the Director in Febru-
fafga saa & ary 1966 te arrange Hindi transla-
. tion of selected publications of the
TR AT IEA FaT ar X School. The Ministry of Educa-
qaT ti h dry this

faqr | ;I = ion was approached in con-
ARURL :Ffm ' nection. But the project could
" . W19 FT qET not be. implemented owing to

3 : :ﬁfﬂ;: :g g | non-availability of funds.
W‘@W a “There is also a proposal to
’ ?-{T e a8 g f5 w publish in Hindi a miscellany of
3 3-'\‘2"1!:’[! 1 frdl B ¥ el such papers from international
Yoz w31 2 f5 a3 wuar Wy a9 studie;ttaiter careful ;tutclllyt 'Igne
.o committee recommen af he
T W & fagar a@gh 7 oafz School should undertake the
34 avg 1 faaar 15 wvdy § a1 99 F7 following programmes:  ‘Pub-
419 Fav fear ot 3 S Fa1 fRer lication of Hindi version of its
f: £ Quarterly Journal; publication
afirer ot o 7 Y 3@ fem Y faaeht in Hindi of all the studies pre-
FTE? pared in the School; publication

L. of popular monographs in Hindi
Shri M, C. Chagla: This is the first in the field of international

time that I hear about it. I do not affairs; purchase of books and

know of any student 'mz'lking a re- periodicals  in Indian languages;
quest to write his thesis in Gujarati extension lectures in Indian langu-
or any student having made a request ages; training in Indian languages.
to write a thesis in Tarmil. For these we shall require so-
a . much amount”.
=it vy fomd : 3 g, A AR

; o sETe @W So; the hon. member will realise that
il q"fmm ! i | T the committee is conscious of the fact

FrAT wemr g 5 oww & o fafaq that it should help not only Hindi

S g Iu Hagr g o but other Indian languages also.
“The grantee will submit a st ag fewd (g TT T mn as
perfor;nancert cumth acl:iie_\;gmenft ﬂ’%ﬁ fomT | FATRTT AR FR A9 G % ?
annual report on the activities o: .o o .
the institution before the close of f?'ﬁfﬁ“f%“’i’ﬂ ﬂi ‘Iaaa -'73} g !
the next financial year.” AW W W ¥ &7 AdEs § ) oy

A X W AT FATAN GwEr g AW F A AT FTTAT G § 1w
fFATog We A ¥ 3ad R TEX F FRIRE, ¥ W19 FT G0 AGATE | o
fre & $413 § OR T 3w we A ad w4 & fry s sy aff S g A
%@ 913 #7 3%t ¢, & W e #1 Helt wgied WY F7Y § AR FEaR
SYeRTEA 39 F T 78 TE1IE |T FT NAWIE R H19 3} F T §Aw

@ § feard, g da wfg Fare {2 |TEAT § WY #T

Shri M. C. Chagla: I shall tell my st o Fo WA weAE W,

hen. friend what the proposal is. R . "
They have put up a proposal, This  TTT aweg ¥ sofero 351 FaXH

is the proposal: FRl . .

“The committee explored ways ford : ¢ 1
and means of promoting know- 'ﬁ g sHg A E™ &

ledge of international affairs 73 74T g § |
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Mr. Speaker: He should listen to the
reply.

q.7 507 90 F {ifwq |

=t Ho ®o &AL : Y, & ¥ 77T (%
{gedr & adr W gadr AmEi F |y
off 98 &1 a9 91 FF F fqrdxicg AR
g AW g GHT § | 5U 3 W W
T FTCWEEN

Y (HAT T2NTE - T A G447,
.Y AERT FT.q19 {aed g7 1% (Tt
fawafaaraa o ux witg {awiw § 39 9«
e far @ g § = gdame §
Iy Q@ A farr dar sna &=
far § afer sa¥ w1 sgTET WA 10
FIAT eqan Alq igare’ @ g g #)
gg oY iF . FIIE H F My Tid
213 & I o wafe & T§idE g
31 19799 & AR AT GXETTF F9X AT
&adee FT 7T {577 § A Q=T g™
F ST HIT 50 Mg T FTHE 319
FAQHT AT St § faniasi #1399 |
4g g FF q1 CHT eI A AR 9= {5
S AL AT 6T T § 99 B
T S g Jem awiE. TTRHe
HTFTF 0 TTO Ao TTHTH FGT § IqH!
T 9qied 1suidie fear T §, W
FIN ARHT TCFH FaT § 3G 51 4q
ciwar igqEde @t wtet g, a1 a|n
Mg {EIEqE @ T T 9§ § 7R
(amafaarn ¥ fog a@ § Wy 59
AT &, agr F41 AgY Wror 3] § awriaai
FN AT TR 3| EENTYE FTHAWT F &AL
& g @ #1417t 29 w1 oF fadia =
77 T § fad {5 F q1 I
wrerE & Y Mg FW Y @F A @
tagal o Wy 1 SaF 1F TRAT
yadfa AT {a3w dfifa & &rar |99
g

. Mr, Speaker: 3 supplementaries
have taken 10 minutes,
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Shri M. C. Chagla: This institute
is discharging a very important func-
tion. Let me explain. It is training
people in what is known as area stu-
dies. Let me give the studies: Inter-
national politics and organisation,
International Law, International Eco-
nomics, East-Asian Studies, South-
East Asian Studies, South Asian
Studies, West Asian Studies, Central
Asian Studies,American Studies Com-
monwealth Studies, European Studies
and Soviet Studies. Members often
ask us the question “What publicity
are you doing?” We cannot prosecute
our foreign policy properly unless
we have scholars who know the con.
ditions in these places, who know
their language and culture. This
institute sends scholars to these parts.
They live there; they learn the lan-
guage and they collect literature.
Then the scholars go there and write
their thesis on this subject.

&t fFmm qaavee 0 fSar i
{7 9T gut §, ¥ arfewnd o
IaqT FIWGAT &, ¥ qrfEEIE 0
F1§ WY AT FE g g7

Shri M. C. Chagla: Sir, I must be
allowed to finish. The Ministry of
External Affairs attaches the great
importance to this institute. 14 States
have sent their studemnts to study
here.

=t fEwT qamreE - ¥ ga gAY

aF A @ EN
Shri M. C. Chagla: Therefore, 1
think it is not fair that this institute
which has rendered great service to
our country by training up first-class

scholars in area studies should be
run down in this way.

Mo T AAGT Mg ;. ©F FT
St qT Ry |

=t fewa gewaw . |17 gl
qT W F1E W w gET § ?
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«t Ut TqT A 7S q®
A 71 397 F4 5 9y fowd & Al
Faga IR s Ao
FTOT WA ATETHT § wHT Wg wT
& ) /1§, T WY HEA 39 T
gq afcfeafe ¥ & &5 § 59 @7 =
favarg fear aoa & fF a8t W IrdT

{ ¥ F9 IF WG g FT GEATEAT
g7

Shri M. C. Chagla: Sir, may I make
the position clear, It is an unfortu-
nate thing, but the majority of books
on this subject are not in Hindi. In
the library of this institute thousands
of books are in English and other
languages. There are very few
books in Hindi. and other Indian
languages because, unfortunately, up
till today our scholars have not writ-
ten on this subject. Let us look
forward to the day when we will
have a large literature on this sub-
ject in Hindi. But today, if we have
to carry on research, say, on Thai-
land, Laos, South-East Asia or West-
ern Asia, where they have got
important interest, the literature is
all in English.

=t IO : A AZEH, AR AT

&7 saTg g e o

IR RERR © WL T § FEAT
e AgEaaAFTE

W TAETAT : weqd "N,
& Y ag Fg7 o F e & wwAl &7
gAY H €

Y qUTEY : BFrET aigT, fwet W
AT FT JATH ALY 2 &, T AT g
DWW wE I g (wEEE)

To TH AP AMfgar : FT FA
T ©F WY W 7 a1 w1 7 @
O 1o fage &1 AW I a 5w
gear ¥ fwe 1 91X 35 9 fagmi
F AT TE A FH A FF AT A F
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Arfex 1 i § ari X fagrm s o
FA I fagm 1 § @ AR ¥ ag W
= o 8 ® g & orw 33 fE
sfea § 5 faoedt % ag dear = Gt
FE 12-13 T 6T F197 F} 15
& a1 Y gvafual #i SRt w1 gear
feam & fod a1 geFR Y gEEaaTH
#1 four a2 aweaar feam F fay. | ..

TS AERY AT A A |

o TR wAge AMfgar: w9 g
AfFY 1 TA 13-14 geId J9 §
59 fod f& aee A7 AawaqamEl w1y
four w3 awear femdt sma

Mr. Speaker: He wants to know
the name of any one scholar, pro-
duced by this institution, who fulfils
all the responsibilities that are entr-
usted to him in this.

Shri M. C. Chagla: Not one, I ran
give the name of several......

o T FANET Afgar : 7 T Iw
g or v 7 fagm &1 € g e
Fgo & AR gaX 7 o Wy 9w fewr
FW & a9 A€ T W qad S fa@r
Tl

Shri M. C. Chagla: This institute
has been internationally recognised,
training is going on, scholarship is
going on, thesis have been written
which have a great-value and so on.
If my hon, friend wants it, I will be
able to send him copies so that he
can read them and see for himself
what our Indian scholars are capable
of.

Mo T AN Afgan : T 774
T ATH Y AT AT T T a6 & |
ifaT 3@ F1 F1 Ao et 9T
Y oY T feAnT § rerawgHT

WEIR WERA | HHT IAD qF ALY
2
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st WMAF A1 AW A
g, mEAE A st feer fadea
FQ gU & wwa wW ¥ fagea
F1 wfqarea Fat §, afFa § ag st
I g T amea i g e gw
Feam § Wi 3 6 faamdt & gt Sreams,
e, NHAT 50 & F9% 50 § q9v IgT
% a<h 19 59 fagra w1 A € e
Frasrer e s, agt ot o ferrredt
1 wRfas awr & O w7 F9@ w7
sfaFTT 781 8, 97 fa Feraar, TEER
FY faafaamal ¥ grfas wor &
WY FT4 FAT T 61 F foar &, s
¥ 7Y, 20 a9 qF &, Y FIT A9 W AT
F1 A & W 59 fagra &1 @ww
FAEN

Shri M. C. Chagla: Sir, with great
respect to my hon. friend, I have to
say that he has not understood the
reagson for the setting up of this
institute, what work it is doing etc.
This institution is doing work in
specialised studies which no other
institution is doing, in South-East
Asia.

Shri Bhagwat Jha Asad: It is de-
ing nothing. Let there be a Com-
mittee of Parliament to go into this
matter.

Mr. Speaker: That is a different

thing.

Shri M. C. Chagla: If you want that
specialised studies should go on in
those areas, you want specialised
literature, you want specialised pro-
fessors and so on, We do not have
the professors in India and some-
times we get professors from outside
India. This enables our young men
to know all about a particular area.

BHADRA 9, 1888 (SAKA)
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Shri Tyagi: But the number of
professors is larger than the number
of students?

Shri M. C. Chagla: Modern Europe
today, in the United States today,
more importance is attached to what
is known as area studies. We must
specialise in a particular area. If we
want to project ourselves into South-
East Asia or Western Asia or other
parts, we should know about it.

Shrimati Renu Chakravartty:
Without trying to detract from the
necessity of such an institution, may
I know whether the Government is
aware of the method whereby the
institution draws its lecturers and
teachers and whether it is a fact or
not that several of these people who
have become lecturers, professors and
readers are not qualified adequately
for teaching on these subjects espe-
cially at the specialised stage at which
the International School of Studies
should be working?

Shri M. C. Chagla: I do not accept
that accusation......

Shri Bhagwat Jha Azad: What
Shrimati Renu Chakravartty says
is correct....

Shri M. C. Chagla: The staff we
have got in this institution is highly
equipped. They are very fine scho-
lars and I do not think the hon, Lady
Member is correct in saying that.

Shri Bhagwat Jha Azad: I am pre-
pared to prove it.

Shri Tyagi: Are they
number?

=t ﬁ'ﬁﬁ! fy ;. ot wely S A
Farar fe g ooy ¥ TR v frerd
& ot gfear & w1t § oy § 1 & S
aregan g 5 5@ awar & T o frer §
R F9 F F I F faely o §
o E?

Shri M. C. Chagla: I have got a list

of the number of students admitted
to the school. In 1965 there were

larger in
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227 students. You will see that they
came from all parts of India—33 from
Delhi, 18 from Madras, 25 from Pun-
jab, 37 from Uttar Pradesh, 7 from
Madhya Pradesh, 12 from Andhra
Pradesh 18 from Mysore, 9 from
Kerala, 13 from West Bengal, 1 from
Goa, 5 from Jammu and and Kash-
mir, 15 from Maharashtra, 1 from
Tripura, 13 from Rajasthan, 5 from
Orissa, 12 from Bihar, 1 from Assam
and 2 more—I have not got the State
here. There were 227 students and
they came from all over India. It
is purveying to the needs
whole country.

Shri Tyagi: What about the num-
ber of professors (Interruption).

Mr. Speaker: Order, order, Unless
I call a Member no one should stand
up and begin to speak.

Shri Kapur Singh: Sir, through our
various supplementaries we have
been trying to put across a sugges-
tion that this institution as well as
some other institutions of this kind
are simply rackets created for the
purpose of distributing favouritism,
nepotism and creating apologia for the
failures of the Government. Does
not hon. Minister accept the sugges-
tion or not?

Shri M. C. Chagla: I strongly and
emphatically repudiate it.

Shri Bhagwat Jha Azad: Hold an
inquiry. Appoint a committee of this
House. Dr. Kunzru is there (Inter-
Tuptions).

Shri Sheo Narain: Sir, I want to

put a simple question. The hon.
Minister just now said that such
books are not available. When a

student is trying to collect the mater-
ia] in his own language, what objec-
tion does this institution have in al-
lowing that boy to do that?

Shri M. C. Chagla: There is no ob-
jection. I have already pointed out
that the Academic Council has now
resolved that a student can write his
thesis in any language, any Indian
language, provided supervisors and
examimers in that language are
available.

AUGUST 31, 1966

of the

Oral Answers 7808
Mr. Speaker: Next Question—Shri
Shree Narayan Das—

Some hon. Members: Sir, Question
No. 758 may also be taken up along
with Question No. 749.

Mr. Speaker: All right, if they deal
with the same subject and if the hon.
Minister thinks they can be answered
together, Question No, 758 also may
be answered along with Question No.
749.

The Deputy Minister in the Minis-
try of Petroleum and Chemicals (Shri
Igbal Singh): I will answer them
both.

Industrial Complex at Haldia

+
*749. Shri Shree Narayan Das:
Shri Onkar Lal Berwa:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) the progress made in the set-
ting up of an industrial complex at
Haldia;

(b) the nature of decisions taken in
this regard;

(¢) whether any programme of
construction has been drawn up; and

(@) if so, the broad outlines there-
of?

The Deputy Minister in the Minis-
try of Petroleum and Chemicals
(Shri igbal Singh): (a) It is proposed
to set up an Oil Refinery, a Lube
Oil plant and a Fertilizer fac-
tory at Haldia during the Fourth
Plan. Proposals received with re-
gard to the Oil Refinery are under
examination.

(b) to (d). Do not arise.

Haldia Petro-chemical Complex

*758. Shrimati Renuka Ray:
Shri Onkar Lal Berwa:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether any decision has been
taken regarding the setting up of the
Haldia Petro-Chemical Complex; and
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(b) if so, when the work will

start?

The Deputy Minister in the Minis-
try of Petroleum and Chemicals
(Shri Igbal Singh): (a) and (b). The
schemes of manufacture included in
the Haldia Petro-Chemical Complex
will be taken up for implementation
in the Fifth Five Year Plan period.

Shri Shree Narayan Das: May I
know whether the Planning Com-
mission has reconsidered the recom-
mendations of the Working Group in
this regard and, if so, what is the
present opinion of the Planning Com-
mission with regard to the various
industrial complexes to be established
at Haldia, Barauni etc?

The Minister of Petroleum and
Chemicals (Shri Alagesan): Sir, the
two questions relate to two different
things. The first question is with
reference to the refinery and lube oil
plant and also a fertiliser factory at
Haldia, The second question is with
reference to the petrochemical com-
plex, As far as the oil refinery, the
lube oil plant and fertiliset plant go,
they will all be set up during the
Fourth Plan period. But, as far as the
petro-chemical industry is concerned,
the factory proposed to be set up in
Haldia cannot be taken in the Fourth
Plan period for want of funds; how-
ever, it will be taken up in the begin-
ning of the next Plan,

Shri Shree Narayan Das: May I
know whether the Planning Commis-
sion has reduced the proposed alloca-
tion for this propose; if so, what is
the present allocation made for these
projects?

Shri Alagesan: As I said, the alloca-
tion for the refinery, the lube oil plant
and the fertiliser plant is there, that
has not been reduced and, therefore,
we will go ahead with them. As far
as the petro-chemical complex is con-
cerned, those allocations have been
reduced. The allocation made in the
Draft Plan for the Gujarat petro-
chemical complex is Rs. 47 crores
(post-devaluation) and for the

BHADRA 9. 1888 (SAKA)
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Barauni aromatic extraction plant
Rs. 10 crores (post-devaluation).

Shrimati Renuka Ray. May 1 know
whether the oil refinery at Haldia is
going to be starteq soon; if so, when,
because the oil reflnery was accepted
earlier?

‘Shri Alagesan: In fact, I thought we
would be able to conclude an agree-
ment even earlier, but still the talks -
are going on, and I should think an
agreement will be reached in a very
short time.

Dr, Ranen Sen: Has the attention of
the hon, Minister been drawan to a
Press Conference held by Mr, Nakul
Sen, Secretary of this Department,
where he is reportedq to have said
that for Haldia the State Government
has not yet acquired any land nor
made any provision for roads and
other things which is one of tae
reasons for the delay in the construc-
tion of the petro-chemical complex
ang oil refineries in Haldia; or delay
is due to the fact that the Govern-
ment has not” been able to conclude
their negotiations with the foreign
firmg to set up a refinery? What is the
reason: for the delay?

Shri Alagesan: I do not know about
the report that the hon, Member
refers to. But I can tell the hon.
Member that it is not due to any
delay about the West Bengal Govern-
ment getting land or any such thing.
The only point js that we have to
conclude negotiations witp the party
and enter into an agreement.

Dr, Ranen Sen: Why has not the
report been contradicted?

Shri Alagesam: I cannot take ihe
statement to be true,

Shri Shivaji Rao S. Deshmukh: In
view of the fact that all the petro-
chemical industries, existing and
future ones, suffer not merely from
the lack of equipment and funds but
also from elementary provision like
lube oil and factors like that which
so far as the private-sector oil refi-
neries are concerned, seem te te on
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the reduction side, what steps, both
long-range and immediate, do the
Government propose to take to see to
it that these shortages are removed?

Shri Igbal Singh: Regarding the
lube oil plants, there is provision for
lube oil plants at Haldia  Barauni,
Madras and Bombay also. These
plants will be set up during the
Fourth Plan ang there will be self-
sufficiency.

Shri Shivaji Rao S. Deshmukh: My
question was about the long-range
and immediate requirements.

Shri Igbal Singh: My reply was
about the long-range requirements.

Shrimati Savitri Nigam: May 1
know what are the countries with
which negotiations regarding Haldia
refinery are going on and whether a
very good offer from a rupee-pay-
ment country has been made and, if
so, what is the hitch in accepting that
offer?

Shri Igbal Singh: There are three
offers. It will not be advisable to gdis-
close these offers. We are considering
all the offers.

Shrj Indrajit Gupta: In view of the
recent statement made on behalf of
the Indian Fertiliser Corporation to
the effect that there is enough indige-
nous expertise in this country now to
set up fertiliser plants without any
foreign collaboration, 'may I know
whether this proposed fertiliser plant
at Haldia will depend on indigenous
resources or in this case too we are
looking for a foreign collaboration?

Shri Alagesan: Though it will be
too early to give a categorical answer,
I may say that if certain things as we
expect happen, this plant may be en-
tirely in the public sector,

Shri Indrajit Gupta: I did not ask
about the public sector. I asked
whether it will be indigenously built
without any foreign collaboration as
the LF.C. says it is possible to do so.

Shri Alagesan: There is possibility
of this plant being entirely in the
public sector in which case we shall
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be able to harness all the talent that
is available indigenously.

Shri K. C. Pant: The hon. Minister
indicated that while the refinery pro-
jects will be taken up in the Fourth,
Plan, the petro-chemical complex
will be in the Fifth Plan. May 1 know
whether any arrangements are being
made to utilise naphtha and gas that
will be produced in the Fourth Plan
period or will this be put to no use
at all?

Shri Alagesan: Naphtha will be
used for making fertiliser,

Shrimati Renu Chakravartty: May
I know whether the attention of the
Minister has been drawn to a widely
publicised statement whereby it is
categorically stated by our scientists
engaged in the fertiliser field that
they have full ability to build ferti-
liser plants and, if so, whether the
Government has enquird into the
whole thing and is in a position to
assure the House that such a possi-
bility is not too far off?

Shri Alagesan: I am sorry to say
that the reports that have appeared
in this connection quoting the Chair-
man and the Managing Director of the
Fertiliser Corporation and also the
Secretary of the Chemicals Depart-
‘ment in my Ministry are somewhat
misleading, In fact, I enquired from
the Chairman and he said that he
was sorry that what he had said had
not been properly reported. I should
like to say that up till now the Plan-
ning and Development Division of the
Fertiliser Corporation of India was
doing isolated jobs. For instance, in
Rourkela they put up the nitric acid
plant, the nitro lime-stone plant and
all that. They were doing only iso-
lated jobs. Only now, that is, since
March now we have entrusted them
with the job of doing two full plants,
namely, at Durgapur and Cochin, For
the first time, they were entrusted
with this. This was also possible be-
cause these two organisations, namely
F.CI and FACT at Alwaye purchas-
ed processes from the Monticatini of
Italy and the Power Gas Cor-
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poration, UK. because they purchased
phosphate and gas. We decided to
take these two projects in the public
sector. We were able to entrust them
with the responsibility for designing,
engineering and procuring in con-
nection with these two projects. They
are fully emnployed. Our idea is not to
stop here but to take further projects
in the public sector and entrust them
with full work.

Shrj K. D. Malaviya: In view of
the fact that the term ‘petro-chemical
complex’ is very specific and technical
in relation to the development of
industries round about a refinery, will
the Government consider the desira-
bility of linking up fertiliser produc-
tion with the other elements of petro-
chemical industries? They should not
and cannot separate fertiliser from
the other petro-chemical industries
because of economic and also technical
reasons.

Shri Alagesan: As the hon. Member
is aware, there were several reports
on this matter, This was considered
by two groups—by the Planning
Group and by the Working Group.
Unfortunately we do not have enough
funds; otherwise, we would have gone
ahead with programmes in Haldia, in
Cochin and also in Madras. Because
we do not have enough funds, we
have to confine ourselves to the petro-
chemical activities in Gujarat and
Barauni.

v

Forcible Collection of Money by Mizo
Rebels
+
*751. Shri Bagri:
Dr. Ram Manchar Lohia:
Shri Madhu Limaye:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Surendra Pal Singh:
Shri D. C, Sharma:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) Whether Government's atten-
tion has been drawn to the fact that
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Mizo rebels are forcibly collecting
money from the villages; and

(b) if so, the action taken for the
safety of the villagers in that area?

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.
(b) Government are fully aware

of the situation and all possible mea-
sures are being taken by the Security
Forces to curb such activities.

= qEgy: A WS 9y
Taar #Y feafa & § far g fopemr woan
IR IAT Yagr fraT &, 39 &
HHTIA F FIHT AR FY A IZ A TS
T AT TS &, 39 FT g9 @ R §
AR agt & T 3G fopa e @ 30

Shri Vidya Charan Shukla: These
people have been collecting not only
money but also some rations and
things like that. We do not have
exact figures of the money collected.

=t e : wexE wERA, A TET
ST g ot fF guR A ¥ faegw
TR § | w9 T & oy v e
fater o oo 3w X wR W R
ara dar THgT L AR AW AT R,
fag =1 f5 afY s araw Y =y,
I W 7 997 §F 1 qg F@I a6
SFY | T AG W FT AT AL R |

Y WERT : AT FEA d@TA
Ffed :

oUW I Y SETE A g7
T =rfed |

eqR W : TR AT FES & 5
9 JATT AG) 2 G, A F FO G F
T |
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=t qteY : ag Wl wEiET A
TR R I FT T T A1 F gw
R Y FCAT TG LT 1L (waqT)

arHr i gad I &, $¥ i qwa afig,
I F wiws W §. . (swEaw)
waN AT ARG il
MeR ey mra@madam # ¢ I R

TN FEAA : HF {9 gAY T

Afer | oY gy 37 1 FIATEY OF Tarw

¥ fomr ST &0

ofY atgY : a7 AT wHET 7 qqwr Qoww R A A R @A

%7 f ag ager a7 1 a8 & v A
T G g v, W ;WY 7 g7 Ay oft forerr T g gEQ A F
T FA F Ay F7 791 9arg Ry § FFS A A€ T &, R A9 FF 4 &

39 FI 98 FT AT qFAT € AT qLA 9T
9 T qFATF |

Shri Vidya Charan Shukla: It is not
exactly collection of taxes; it is only
forcible extraction of money for which
no rates have beep prescribed. Now
after we took action to stop it, it is
much less than before and I am quite
sure that as and when we are able
to restore law and order more and
more there, it will be completely

NAX RETW WY qAT G2F G
& ffsdr

=t T |/ QoI : gl A

stopped.

Y fagaarg qedn: o fidY e
T ¥ wadet oW agd I G
T GIHTT T HT FAARTL TGAT §, A
7 33 T ¢ fF 39 g9 ¥ ag o
¥ o ey I { e AT §

it faar qor gaw: @i aw g
ART FY A &, TifEeTE ¥ e A
& fax gq =1 da1 | A SEw@ @Y
I |

ot WY ow ¥ A fag g @
3G UG A FT AT GF A1 TS IgA
S o far & @ At afew s
F &1 9T ITF TN § WX WAl F I
& 1 & s e g e v iR
fea w94t 1 gl @ a% 57 A
faifeai A g8 & | 77 @ F FE AwS

FTHIT & AT |

ot faer W QIR : TG F qiwe
&1 HiveE g § | ferm ST # § amemar

ARIT X A7 G T 57 A2 FT faAear
S fear @, 5@ wF gEAT w9 faay,
AR g AFiwa ¥ 39 F 94 740 qaey
frar 20

st famr wwa gaw: g9 W g=ar
ar gw wwl w1 fadig ¥ 3o AT am &
faaft w® @t o @ A wE A=
W Wad FT GgEAAT ¥ W A A% A
gsfrfaegam ded a9d § AT @ O
& F¥aw &7 @ {5 gg 9 s AR
7§ FT ggATy § ST QA e gw
N F g I gwear faer g #A)
et s wWr

ot TaTw qEd : & JFAT g
g & forer ot 7t @l 92 o qar
I7 @ ¥ araraer sfawfat w1 e
¢ 1 afe g @) oF faaw &wr @, W)
gav ag f 7 /et ARTT ug o ATy
Y gt w3 f Ao faifedt gra &
&9 FwE & T & 39 A §o fagay
wagistgm g FemaR¥ @
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7 ¥ ag Fa1 g0 & § o ot wfamy
Ffwaaw Fsgrg wagislt Sisw
ufsqar ag W § s # g% fagwr Fmi
w1 W7 g4 § |

ot famn ww e & qglr €7 A
T%1 § {5 76 i faelt § A @i &
o =t gaar mar & 1 7@ & o &
| Qe 9T TG AT | AT AT FA0A &,
faelr wived) mfc & a1 &, @27 § &%
FITHET NGT & 5 g0 A1 F1 3T 1T H7
o0 wwiEr § f& 3w § wiemm =1
T § | 23W FoRWA F A9 IT T
iy gy § O Agl g wen At
2 | ooy Hih faEEr AT FE FC R B
TG % A § gH &1 IHAAT (AT

=t ferafa for - ot Wt wgRE A
ware foai f5 ST HT 43 TaT A@ & !
Ffe anfoaer aes A N T fard ag
EET ¥ fAeaT § 1 99 ¥ IEN FET
f =9 o faoy wfeei 1w &0 &
Haem § mi wqifeg s g a7 It
IEH a8 Wiw < T afrw ;g
fF 5@ @g § ¥gl oF avag § | W
IR qi% (94T & 1 9 &1 F¥4T q@r
T €

st frr e ¥ wwrafs
A fESaaTEg g

Y T qemws : AR /i E§S
qrfeeatr a8t &, afew HAT HT AT
W1 | A T TTRTCAVE TAT FEH IS
g fow & dwedt @ J
fafudt &1 sy ararfas, qafre
o wfas dat & faeger 7 & @%
Faife o Tar mwg faat § v ag wr
T a@ F W F@EW |

oY farer: =X qaw ;S &, 9 EA
¥ g W BT ANIT TG T AgT FA G |
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Shri Tyagi: Are Government main-
taining any civil administrative get-up
in that area, and if so, how many
cases have been chalaaned and how
many have been prosecuted for this
forcible extortion of money?

Shri Vidya Charan Shukla: We are
maintaining a regular civil adminis-
tration there. As for the figures, if
separate notice is given, I shall give
the information.

Shri Hem Barua: Are Government
aware of the fact that Mr. Laldenga,
president of the Mizo National Front
that had spearheaded the revolution
in March, 1966 has succeeded in
establishing a provisional government
somewhere in East Pakistan from
where he is directing all these opera-
tions against our Government, and if
so, may I know whether Government
had brought this matter specifically
to the notice of the Pakistani autho-
rities as also to the notice of Mr. Kosy-
gin who presided over the signing of
the Tashkent Declaration?

Shri Vidya Charan Shukla: Mr. Lal-
denga claims that he has set up a pro-
visional government but we do not
recognise it. Operations of the
rebels are being carried on in the
Mizo District itself by those people
who are indulging in these activities.

Shri Hem Barua: May I submit, Sir,
that you have to protect us? My ques-
tion was very specific and very direct,
namely whether Government are
aware of the fact that Mr. Laldenga,
president of the Mizo National Front
hag established a provisiona! govern-
ment somewhere in East Pakistan.
Whether this Government has recog-
nised that government or not, was not
my question. That is immaterial.

Shri Vidya Charan Shukla: I did say
that we are aware of such a claim
being made by Laldenga.

Shri Ranga: Is it not a fact that
Government so far has been managing
to be in effective control of that area
with the help of the army, and if so,
may I know whether any of the Minis-
ters here at the Centre has attempted
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to go there and personally acquaint
himself with the facts as they are, and
then, if necessary, strengthen the fore-
¢s that we have there?

Shri Vidya Charan Shukla: Yes, Sir.
The Union Home Minister had gone
to Assam with intention to go to Aijal,
but because of very bad weather con-
ditions in that month, July, he could
not go there, but before that the Home
Secretary, the Cabinet Secretary and
the Defence Secretary did visit this
area, and a question was asked in this
House and answered about that visit.

- Shri Hem Barua: He did not rep'y
to the second part of my question.

Mr. Speaker: Now it is too late.

Shri Swell: It is a fact that when
trouble broke out in the Mizo Hills,
the police hounded out the mother and
the daughter of Shri Lal Vunga, one
of our Foreign Service officers who
has served this country well in foreign
lands, out of Aijal and pursued them
to Silchar and there forced them into
the streets from a private house where
they had taken shelter, that this kind
of behaviour by our administration is
typical of the kind of behaviour with
the Mizo people at Jarge and has re-
sulted in the alienation of the rank
and file of the Mizo people from us
so that today the position is that while
our Government functions in a few
towns in the Mizo Hills, the entire Mizo
Hills is under the control of the Mizo
National Front?

Shri Vidya Charan Shukla: I want
to strongly repudiate any sugestion of
this kind. It may be that one or two
stray cases of this kind might have
happened, but I have no inforamtion
about this individual case. If the hon.
Member gives the information, we
shal! find out and give him the facts.

Shri Swell: I have brought this to

the attention of the Minister in the
House itself. Does he require any
special writing about it? Will he en-
quire into this?
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Shri Vidya Charan Shukla: What is
the question? If a separate notice is
given about this individua] case, I
shall give the information.

Shops for Imdian Repatriates from
Burma

+
*752. shri R. Barua:
Shri Liladhar Kotoki:
Shri N. R. Laskar:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 4467 on the 27th
April, 1966 and state:

(a) whether the Delhi Administra-
tion framed and submitted any scheme
regarding the construction of shops,
stalls and accommodation to the re-
patriates from Burma who have been
settled down in Delhi;

(b) if so, when the scheme will be
implemented; and

(¢) if not, the reasons for withhold-
ing the scheme?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri D. R. Chavan): (a) No,
Sir.

(b) Does not arise.

(c) The Delhi Administration has
requested the De'hi Municipal Cor-
poration and the New Delhi Municipal
Committee to formulate proposals for
stalls and shops which are still
awaited.

Shri R. Barua: May I know how
many people from Buama came here
for rehabilitation?

Shri D. R. Chavan: So far, 281 fami-
lies have registered themselves.

Shri R. Barua: Are they all shop.-
keepers or do they come from other
avocations of life a'so?

Shri D. R. Chavan: An analysis has
been made of these Burmese repatria-
tes who are coming to this country,
and it has been found that about 40
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per cent of them are petty traders and
businessmen, about 20 per cent of
them are labourers, about 12 per cent
agriculturists and about 10 per cent
are skilled workmen and artisans,

ot aow fag : el § @ 9wl B
wTE ®qY Yy aefa | i f | & AT
wTgaT § o I FRde F F g Hn
T X gg aran § 5 g @i 1 agh
9% 9} ¥ fwe T i o AT F e
Fig &Y wF arfs s ag i
¥ AT g g ! ,

Shri D. R. Chavan: I have been re-
peatedly telling the House that the

question will have to be addressed to
the E.A. Ministry.

=Y AT ;T FERT WA FqAT
FY gar F 4 o ot & it afar feeedt
T F Y § 9 § Gg4FS R F AR
sgfaa sfaat ¥ feqe af@ g ?

Shri D. R. Chavan: There are no
classifications made on the basis of
castes. '

=it vg fag : aut ¥ 9 fegearr
AT gTHT AFTET BT FT a8 ¥ /Y

& | ITHT A I@ TFL AV

atwfat agi ox 0 ?

Shri D. R, Chavan: Efforts are made
to give employment to these persons
both in the Central Government, and
the State Governments offices and
public sector undertakings. So far in

the whole of India about 11,000 per-
sons have got employment,

=t 7% : Fa7 98 a9 § T feesty WY
Fat & & g § AR ey w8 W
@ J9F O A & S/ S A agh
o< gieet FE ¥ o7 T 3@ A I990
I great & i faarer fam @ & wi
wafaT = § w1g gure Wi # o w7
BT 7
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st w9t fag: T # W agy
g1

Shri D. R. Chavan: About driving
thes persons from the hotels, I have
not got any speicfic inforamtion but
to grant relief and rehabilitation to
persong coming from Burma there are
a number of schemes and these
schemes are operating in various
states.

ft TREaTE: & dfgat a
Tax gftear gar & 7 &

WeUE AEET AN T § | AR
SULIEE ER G

ot wHaFT : & Sifaat e ey
g § 1 9T wiowT gfeura & &
TG, gar T A )

Petro-Chemical Complex at Koyali

+

¥753. Shri Vishwa Nath Pandey:
Shri Subodh Hamsda:
Shri S. C. Samanta:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri R. Barua:
Shri D. D. Mantri:
Shri Jashvant Mehta:
Shrimati Vimla Devi:
Shri Vasudevan Nair: -
Shri Narendra Singh Mahida:
Shri M. B. Vaishya:
Shri D. J. Naik:
Shrimati Johraben Chavda:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starréd Question No.
998 on the 6th April, 1966 and state:

(a) whether an agreement for set-
ting up a petro-chemica' complex at
Koyali has since been reached with a
group of three American firms; and

(b) if so, the main features thereof?
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The Minister of Petroleum and
‘Chemicals (Shri Alagesan): (a) No,
Sir.

(b) Does not arise.

ot fagx M qUIT: FAT TEFR
q TR €T ¥ wAsw FAT § W T
FT 48 7 fra § 5 g0 o ®owR
A # |1aw Sueew § fyw & @@
gl X G2 vanfds 99w WM
oifa &1 @Y &7 T T TR
T FT fER R @ ?

qEfama WX TEmN wxwy ®
AR (= gwAw fag) ;- faAw &
& stfew w3 4 S werEw &7 agt
T & fg Amfaie T @ 19w
g ) TN I IgF T8 FE AW
FH AT FIAT |

=t fasarq quyw: 3T 9w ag
qr f& agi 7 ) Sfasa Freaw
wnfeg s ¥ fq s am@r § ateq
oAt AAfam g ar g §?

ot gwaT Tag - @187 31§ | AwAT
¥ T # ARV qGT IR WA ¢ |

=Y famArT arega : & ST =TRAT
g i #a a5 zwdwr Fwfwr qo
f=R s T F arfE der & 9
Ffawew & @EAT FY AT GF 7

st gwam fag: d= s=ifai 3
ama dmfauass =9 @ § | I ge-
GIZA T § TG AT 1966 X I
fear g 1o 7 99 e I«
gm gl qq IaF 918 92 Sfaaew
TATE 5T FA §

Shri S, C. Samanta: How much
foreign exchange component will be
neeessary for this complex and have
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any attempts been made to manu-
facture the implements that will be
necessary for the complex industries
in India?

=t grae fog: gfvar ¥ a8 oF
7% fot § O 7Y awfdfee W 20
FHfAT ag Y ey o awn § i fred
fem & wwde § 1 afsT soEr o
TARTE A FA AT S AR

Shri  Jashvant Mehta: Petro-
chemical industry is very important
for the development of our economy
and the Koyali refinery had been
over delayed in the negotiations with
the foreign co'laborators. What is the
hitch in the negotiations and where
do matters stand at present and by
what time will these negotiations be
over? What will be the allocation in
the Fourth Plan for the petro-chemi-
cal industry in this part of the
country?

The Minister of Petroleum and
Chemicals (Shri Alagesan): 1 have
a'ready answered that the allocation
is Rs. 47 crores for setting up this
petro-chemical complex. I am also
sorry that negotiations have been
taking much too long a time; I hope
these will be completed soon. we
have made known our views with
regard to management and other
matters to the parties concerned and
after we get their reaction we shall
be able to finalise one way or the
other.

" Shri Jashvant Mehta: What are the
reasons for delay?

sﬂqosﬂ'o ﬁiﬂmm
& grag ¥ AAOE W & Herar Ay
et o 2w ¥ 1 Aa=a 1 faefaan
g & afe & o frw 3w & s Al
FT #4741 AT a7 @/ § 7

Nt g™ fog: @A FEEl &
qrrg o & FIRE TS o | g /T
wrEe dro wréo AR fwfaem dafaaw
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T qTH ¥ wrg A7 | SN a1 F IgHY
faggr w2 fomt | @ Y v 99 @Y
t T afEa &1 FTEEE 1T
AU AT TS FHFT F AT 9A WY
&) faw oF & Are ¢

S WNTT WOWAE : WIS AW F
1 vamft SR T @ adwrT
AT § T ITFT FIE qFgHT AN
fipa & w1 PR fvam & Y 9% AETR
o AT ATAFITH FT F9 QT
MM A IR T E? 7 &
grawFaHi #1 9fw & fog gro arga
forg FnfaQu 7 gaTaT % <¢ & # 59
¥ 3T BT AW Fo ML AL E AR
q1 =1 A G g A fF m sty
AUR FRX AT L? X a8 ¥ & ar
T A9 awra FF T /WA ;
I FQ § g1 T g og o agraar
aq g

ot gFa fag - TRT aF @ AT FY
R FT JAT &, 99 § T8N 1961 F
FA FHE aTE A€ A, Afw @ A H
daat e s @ f fergaa ¥
@Q-dfare Fraw fow fom #5718
A Iq F Fgl w199 fFA1 A 1 W@ H
qE Iro TN AN wE ¥ FATAT TAT |
IFW o feg & fr Gr-dfawa
T ¥ e fped Y 5 aars ey
afgq wX S| F Fgi AT I
arfew 1 39 F 712 fafaedy o e
e gwrs ¥ afer g7 #w cfaw
Ffawad ¥ afmr g9 @ ak ¥
e frer 1 Qeicerw & | S
qF T a1 ¥ garw R fr fergmia &
T T Tt O [ A @ F, A
aF aga F9 § griac AFe ¥ &Y qvay
T AT 2§ | 99 F A2 Y -
FEAFY FT AIHY 1T T g aFAT §
G IF I qeF! F1 AT g, Fagir
1567 (Ai)LSD—2.
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o9 I%F g Aeg 9 &, N« wew W
faarfad & gu *1 waT &M, g7 I I
weg 79 & fow §41< §, avd fv 4w
Aaifas faer Y Az &t 1

Shri R. Barua: In view of the
limited resources, may I know what
particular industries in the petro-
chemical comp’ex the Government
have got in mind especially in
Koyali?

Shri Iqbal Singh: In Koyali, the
petro-chemical complex will be of a
different type; it will include capro-
lectum, benzene, toulene, banzene
ch'oride, polethylane, vinyl chloride,
vinyl acetate, PVC and styrene and
polystyrene,

Shri Narendra Singh Mahida: May
I know the causs of the delay to
come to an agreement with the
American International Oil Co.? Is it
because they are asking for manage-
ment-control for eight years and is
that the cause of the delay and, if so,
what is the reaction of the Govern-
ment?

Shri Alagesan: As I said, we have
conveyed our reactions to them not
only on management-control but
severa]l other matters also, We are
awaiting their reactions. These nego-
tiations are willy-nilly delayed. So,
it is not possible to clinch these
things in one session or two sessions.
We are giving our proposals; they
are giving their proposals and they
go back and come again, and they
do not satisfy our requirements. I
am sorry these things happen.

Shri S. M. Banerjee: The hon.
Minister has mentioned caprolectum.
I would like to know whether it is
a fact that a licence is being granted
for caprolectum to a private sector
firm, or is it likely to be given to
the Gujarat Fertiliser Corporation.
May I know whether a decision has
been taken or not?

Shri Alagesan: I just do not remem-
ber at what stage it is. I may tell
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the hon. Member that the Gujarat
Fertiliser Project is likely to get this
ficence.

Shri D. J. Naik: May I know what
{s the available quantity of naphtha
for this petro-chemical complex, and
till the petrochemical complex is set
up, what use will be made of the
naphtha?

Shri Alagesan: I cannot give the
exact quantity, but enough naphtha
for consumption in the petroche'mcal
complex is available.

Shri D. J. Naik: Till that petro-
chemical complex is set up, what use
will be made of the naphtha? That is
what I wanted to know.

Shri Alagesan: It will be sold to
the fertiliser factory and also used as
fuel.

Shrimati Renuka Ray: I would like
to know what is the principle that
guides the Government in pushing
up certain new projects for the fifth
Plan in respect of the petrochemical
comvolex and in others that re
accepted for the fourth Plan. What
is the underlying principle for the
new projects?

Shri Alagesan: Taking the very
instance of petro-chemical industries,
we have already licensed several
plants in the private sector in Bom-
bay; We have licensed one or two
parties to have naphtha crackers and
also other petro-chemical units. The
Gujarat refinery is already putting up
a big plant for petro-chemical comp-
lex around it. Naturally, the Haldia
plant is coming up; so also in Cochin
it is going to come on stream.

“Liquid Fuel from Cambay Oil-Field”

*754. Shrimati Savitri Nigam: Will
the Minister of Petroleum 2nd
Chemicals be pleased to state:

(a) whether the experiment regard-
ing the liquid fuel from Cambay
oil-field for the use of Industry has
been successful;
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(b) the arrangements made to use
the natural gas for domestic purposes;
and

(¢) how much natural gas approxi-
mately, is being burnt uselessly by
the various petroleum and chemical
industries in the country?

The Deputy Minister in the Minis-
try of Petroleum and Chemicals
(Shri Igbal Singh): (a) If by liquid
fuel is meant ‘condensate’, then the
matter is nnder investigation. Efforts
are being made to utilise the ‘conden-
sate’ in Gujarat Refinery near Baroda.

(b) Utilisation of natural gas, so
far, is restricted only to industries.

(¢) About 1.29 million cubic metres
of natural gas is being burnt daily,
which is produced along with oil and
for which there are no customers.

Shrimati Savitri Nigam: This ques-

tion has been pending before the
Ministry for years. What is the
difficulty the Government is facing

in channelising this very valuable
gas for home fudel purposes?

Shri Igbal Singh: About the
natural gas, that is to be wused by
certain industries like the Uttaran

Power house, the Gujarat Fertilisers
Project, Baroda industries and
Baroda municipal corporation. In
some cases, the lines are not ready.
The Gujarat Fertiliser project will
go into production in 1967. That is
why it is not being used now, Regard-
ing the others, they are utilising
some part of it, because the residue
fuel is also being given to them
Otherwise, that cannot be utilised ir
any other place.

Shrimati Savitri Nigam: May 1
know if any estimate or assessment
has been made by the ministry to
find out how much kerosene oil, whicn
is being used as home fuel, would be
saved if this gas would be channelis-
ed to the various citles and urpan
areas?
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Shri Igbal Singh: We are always
encouraging the industries to utilise
gas. But then comes the question of
price. Prices go up because State
Governments sometimes put up taxes
on gas utilisation. This is being
examined. Regarding the utilisation
of gas in place of kerosene in any
industry or elsewhere, we are always
encouraging it. But that requires a
long-range project.

Shri Narendra Singh Mahida: T
understand Government is not able
to put this scheme into operation
because of want of finance, May 1
know whether some of the indus-
trialists of Gujarat have offered to
lay down pipes and pay for them?

Shri Igbal Singh: Regarding pipe-
lines to Baroda, they are under cons-
truction. .

Shri Narendra Singh Mahida:
What about Ahmedabad?

Shri Igbal Singh: I have mo infor-
mation.

Shri Hem Barua: Instead of wast-
ing liquid gas, natural gas, naphtha,
etc.—this wastage is due to defective
planning—may I know what con-
crete steps Government have taken
on their own to utilise these resources
in a fruitful manner?

The Minister of Pe‘roleum and
Chemicals (Shri Alagesan): He can-
not say that naphtha is being wasted.
About gas, in Cambay we have a gas
field and certain quantity of the gas
is being used in the Duvaran power-
house. There is no wastage of
natural gas at Cambay. About
Ankleshwar gas. which c~mes along
with oil and which is called associated
gas, only a part of it is being used and
the rest has to be burnt because the
other consumers are not yet ready.
Even the Uttaran powerhouse, which
is taking part of the associated gas is
not taking the full quantity it is ex-
pected to take. The Guiarat Fertiliser
Project will go into commission next
year and will be consuming some gas.
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Baroda industries and Baroda munici-
pal corporation will take part of the
gas. When all the consumers are
ready, the entire gas would have been
fully utilised,

Gwalior Rayon Factory at Mavoor
(Kerala)

+
S.N.Q. 20. Shri Maniyangadan:
Shri Umanath:
Shri A, K. Gopalan:

Will the Minister of Labour, Em-
Ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Gwalior Rayon
Factory at Mavoor, Kerala has been
locked out;

(b) the reasons for the lock out;,

(c) how many workers have been
thrown out of employment; and

(d) whether any, and if so, what
steps are being taken to reopen the
factory?

The Deputy Minister in the M nistry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a)
Yes.

(b) Pursuant to demands about
confirmation of certain workers and
bonus for the year 1965-66, 80 per cent
of the workers are on strike; the
remaining workers are not able to
make the plant work.

(c) About 1.000.

(d) Conciliation by the District
Labeur Officer and the Deputy Lab-
our Commiss‘oner, Kozhikode did
not succeed. Labour Commissioner,
Kerala is discussing the matter with
the parties.

Shri Maniyangadan: Is there any
proposal for sending it for adjudica-
tion?

Shri Shahnawaz Khan: The Labour
Commissioner is trying to resolve the
dispute, If it fails, then that 'matter
may be considered.

Shri Umanath: I would like to
know whether the Government is
aware that there was 5 legal agree-
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ment between the management and
the majority union in the factory to
confirm the temporary workers, in
pursuance of which a list was put up,
which was okayed by the Deputy
Labour Commissioner himself. If so, 1
would like to know whether the pre-
sent strike, which was started on the
12th. was an illegal strike, organised
by the INTUC against this list of per-
sons to be confirmed, which had been
okayed by the Deputy Labour Com-
missioner, and whether only 400 out
of a total of more than 2,000 workers
are participating in it?

An hon. Member:
liamentary?

Is okayed par-

Mr. Speaker: If it can be under-
stood by all, it becomes parliamen-
tary.

Shri Umanath: I would like to
know whether this illegal strike was
organised by INTUC against the list
agreed to by the Deputy Labour Com-
missioner of Kerala?

Shri Smannawaz Khan: The Labour
Commissioner is dealing with the dis-
pute and he has not declared the
strike illegal.

Shri Umanath: That is not my
question. 1 want to know whether
the strike is against the list of wor-
kers to be confirmed, which was
agreed to by the Deputy Labour
Commissioner himself.

Shri Shahnawaz Khan: The strike
is against the confirmation of certain
workers and also for bonus.

Shri Umanath: Sir, on a point of
order. I am asking a specific ques-
tion. Let him answer it by saying
“yes” or “no”. I want to know whe-
ther the present strike was illegally
organised by the INTUC against the
list of persons to be confirmed, which
list was okeyed—I will rather say
agreed to by the Deputy Labour Com-
missioner himself, Let him say “yes”.
or “no” or that he has no information.
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Shri Shahnawaz Khan: As I said
a number of points are under dispute.
On this point I do not have informa-
tion.

Shri Umanath: Because it is INTUC
that has organised the illegal strike,
so this answer is being given.

Shri A. K. Gopalan: Is-it a fact
that the management had violated
the bonus agreement and there was
concilation fixed on the 16th, called
by the Deputy Labour Commissioner?
If so, may I know whether the lock-
out by the management on the 15th
was to frustrate the bonus issue con-
ciliation on the 16th?

Shri Shahnawaz Khan: No, Sir.
It was not to frustrate the concilation
on the 16th. The Deputy Labour
Commissioner did hold concilation
proceedings in the dispute but it
could not be settled. Now the Lab-
our Commissioner is dealing with the
matter.

Shri A. K. Gopalan: I wanted to
know whether the lockout by the
management was to frustrate the
conciliation proceedings.

Shri Shahnawaz Khan: No,
I deny this.

Sir.

Shrimati Ramdulari Sinha: May I
know whether the lockout has been
declared illegal or not?

Shri Shahnawaz Khan: It has pot
been declared illegal yet. The Lab-
our Commissioner is looking into the
matter.

WRITTEN ANSWERS TO
QUESTIONS

Family Pension Scheme

*755. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Labour, Em-
ployment and Rehabilitation be plea-
sed to refer to the reply given to
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Starred Question No. 421 on the 8th
March, 1966 and state:

(a) the up-to-date action taken on
the question of Family Pension Sc-
heme of the Industria] Labourers;
and

(b) the broad outlines of the scheme
with the outlay of expenditure likely
to be incurred thereon?

The Minister of Labour, Employ-
ment anqd Rehabilitation (Shri Jagji-
van Ram): (a) The question is
under consideration of a  Working
Group which is expected to submit its
report by the end of 1966.

(b) Details are yet to be worked
out.

Growth of Telephones

*756. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Will the Minister of Communications
be pleased to state:

(a) whether the growth of tele-
phones in the country between 1951
to 1961 has been phenomenal;

(b) whether the growth curve is
rising very steeply; and

(c) the efforts to meet the growing
demand?

The Minister of State in the De-
partments of Parliamentary Affairs
ang Communications (Shri Jaganatha
Rao): (a) and (b), Yes, Sir.

(¢) Yes, to the extent possible,
consistent with available resources.

T T ATITHE TR
*757. ot fagmx qq@ :
it foariw fwfm -
T MO TAT 20 FHA, 1966
& arcifea Y99 €47 1230 F SAXH
oy ¥ g qqTY A T F 3 (F
() T qET AETHS THFAT
wraeY d%eq 71 frmfag 73 & fag
T wAATET FY AE
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(&) 47 gEX TT a4 wrET-
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(@) T THT GG FT TF
TR AT A4 FT IW AA TF
faameT 2

() e & adi 3aAT

Corruptio'n in Public and Govern-

ment Departments

*759. Shri Achal Singh: Will the
Minister of Home Affairs be pleased
to state the steps taken by Govern-
ment to implement the  Resolution
passed by Lok Sabha in October, 1964
regarding the eradication of corrup-
tion in public and Government De-
partments?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplieg in the Ministry of
Defence (Shri Hathi): The  steps
taken to stop prevailing corruption
are mentioned in the Special Review
of Vigilance and anti-corruption
work done during the year 1964-65,
copies of which were placed in Parlia-
ment Library. Government have
accepted with or without changes 110
recommendations of the Santhanam
Committee’s report and implemented
them. As has been stated in para 25
of the Annua] Report of the Ministry
of Home Affairs for 1965-66, the
anti-corruption measures already ini-
tiated have had a significant impact.

Training in Vocational Trades

*760. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleased
to refer to the reply given to Starred
Question No. 1005 on the 6th April,
1966 and state:

(a) whether the recommendations of
the National Council for Training in
Vocational Trades have since been
examined; and

(b) if so, the result thereof?
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The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram); (a) Yes.

(b) The recommendations relating to
the changes of duration etc., of various
Engineering Trades under the Crafts-
men Training Scheme have since been
accepted by the Government of India
and communicated to the State Gov-
ernments for implementation with
effect from the session commencing
from 1st August, 1966. The recom-~
mendation relating to the enhance-
ment of the rate and coverage of sti-
pend under the Craftsmen Training
Scheme is still under consideration.

Labour participation in Management

*761. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government have made
a survey of the labour participation
in management both in public and
private sector undertakings;

(b) the units where the system
has been introduced and the results
achieved,

(c) how far the concept of joint
management has been successful in
the context of a multiplicity of trade
unions; and

(d) the improvements, if any, re-
commended in the existing machinery
to make it really purposeful?

The Ministey of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) Yes.

(b) 124 units have so far introduced
the system. In units where the sys-
tem has worked well it has resulted,
in varying degrees, in better indus-
trial relations, a more stable labour
force, increased productivity, reduction
waste, better profits and a closer
understanding between the manage-
ment and the workers.

(e¢) It is difficult to introduce the
system in units where there is a
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multiplicity of trade unions and still
more difficult to make it work
successfully. In cases of more unions
than one functioning in an undertake-
ing a Joint Management Council can
be established with an agreed list of
union representatives.

(d) The Commiitee on Labour
Management Cooperation which is a
tripartite Committee under the Chair-
manship of the Minister for Labour,
Employment and Rehabilitation, is
seized with the problem.

SRR IR E IR LR i E )
E{k]

*762. st mTAdT: TR :

3T AT gear ¢

o gfaag Wy

FAT NLHTT 74T Ig 914 F FAO
EURE S

(%) 37 g9 ¥ FEA Y AR
FYAT &F & 7177 &17 571 =0 Frar
qr;

(=) afx zi, A #11 7% ag 9A-
F1<0 fadi 40 fF 37 &1 § orfeeam-
FaiF AT WY §; AR

() =fz zi, ar #7371 Q@ A FY
afafafudt &1 Twa & fag FE o=
g v g7

Tgwd WA (s @) o (F)
ST gt

(@) $3 Al W I WA
| AT AT

() wex, Tzgeme, 1965 &
q.f@mm F a9 13 ¥ I90e g ™40
FINT FT GIRT TAT FIHAT F I
F\ gar wi= F 1 5 g A 3% wiwE
wAgg frar

BHADRA 9, 1888 (SAKA)

Written Answers 7928

Off Saturdays and Abolition of Extra
Half Hour of Work

*763. Shri A. V. Raghavan:

Shri Surendra Pal Singh:
Shri Yashpal Singh:
Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
to have two Saturdays a month as
holidays for Government establish-
ments;

(b) if so, the decision taken in the
matter; and

(¢) whether there is also a proposal
to stop the extra half hour of work
imposed since the emergency?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) to (c). The whole ques-
tion of holidays and office hours in
civil offices of the Government of
India is under consideration.

National Commission on Labour

*764. Shri Rameshwar Tantia:
Shri Sivamurthi Swamy:
Shri Kajrolkar:
Shri D. C. Sharma:

Will the Minister of Labour, Em~
ploymen¢ and Rehabilitation be pleased
to state:

(a) whether there is any proposal
to constitute 5 Nationa] Commission
on Labour +to investigate matters
affecting labour; and

(b) if so, the broad features thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) Yes.

(b) The composition, terms of refe-
rence, etc., are under consideration.
o 7 gasfed
*765. oft W@ A AT FAT
TLH™ 9 g q@TH &) FA FIG (6 ¢
(%) a1 ag &= & fF FroIT &
oo W qOWaT qifeear qaifer § ;
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Superannuation age and appointment
to top Managerial posts in the Public
Sector Undertakings

*767. Shri J. B. Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Government have laid
down the circumstances in detail
under which extension of service to
the officers and others beyond the age
of superannuation of 58 years can be
given instead of leaving that question
in the hands of individual organisa-
tions, including the Public Sector
Undertakings wholly or substantially
owned or controlled by Government,
which is a broad term; and

(b) if so, the steps taken to imple-
"meny the suggestion of the Prime
Minister recently made in the confer-
ence of the Managers of the Public
Sector Undertakings about the em-
ployment of able people irrespective
of seniority, technologists and scien-
tists in top managerial position, peo-
ple in top management from within the
organisation instead of importing peo-
ple from elsewhere?

The Minister o! State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Instructions
have been issued from time to time
laying down the principles to be
followed in granting extension of ser-
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vice to Central Government servants
beyond the age of superannuation.
The Bureau of Public Enterprises,
Ministry of Finance, who are concern-
ed with personal policies of Public
Sector Undertakings are actively con-
sidering the question of issuing similar
instructions in regard to. grant of ex-
tension to officers serving in those
Undertakings.

(b) The points made at the meeting
were taken note of and are under
examination.

Teenagers Visiting U.S.A.

*768. Shrimati Renu Chakravartty:
Shri Mohammed Koya:

Will the Minister of Education be
pleased to state:

(a) the reasons for permitting teen-
agers to go to USA for a year to
learn the American way of life and
the agency who finances the scheme;

(b) whether it is a fact that U.S.
teenagers expect return hospitality
in Indian homes and the source of
payment of the fares; and

(c) the reasons why the impres-
sionable young children’s minds are
sought to be influenced by the super-
ficialities of the American way of life
and what is its educational value
when these children should be utilis-
ing their school years more profitably
in their imbibing and learning of
their own culture?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) and (c).
After careful consideration of the
request of the authorities of the
Scholarships, the Government of India
have agreed to the resumption of the
scheme in India. The main reasons
for giving this are:—

(i) The selection will now be
done by regional and all
India committees on which
the Centra] as well as State
Governments are duly repre-
sented.
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(ii) From the replies received
from the parents of the Tndian
children who went under
this scheme in the past it was
learnt that the children had
on return no difficulty in ad-
justment to the Indian society.
On the contrary, they
should benefit by studying in
American Schools and Deve-
loping self-reliance and broad
perspective.

The financing of the scheme is done
by the American Field Service Inter-
national Scholarships.

(b) No. Sir.
Sale ‘of United Nations Stamps

*769. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal: *

Will the Minister of Communica-
tions be pleased to state:

(a) whether Government have
agreed to the sale in India for phila-
telic purposes of the United Nations
stamps;

(b) if so, when and on what terms;
and

(¢c) up to what maximum value?

The Minister of State in the Depart-
ments of Parliamentary 'Affairs and

Communications  (Shri Jaganatha
Rao): (a) Yes Sir.

(b) and (c). The agreement was
finalised on  1-8-1966. The main

terms for the sale of U.N. Stamps are
as below:—

(1) A token quantity of U.N.
Stamps upto the maximum
value of Rs. 15,000 will be
sold through the 19 Philatelic
Bureaux in the country from

1-9-1966.
(2) The sale will be in Indian
currency at the equivalent

face value of each denomina-
tion.

(3) Ten percent of the sales pro-
ceeds will be retained by the

BHADRA 9, 1888 (SAKA)

Written Answers 7932

P. and T. Department as com-
pensation for services ren-
dered.

« feet § faged @@w ga |
z?lﬂ’

*770. st g¥R TT wEET :
5t oad
st FEiTm Ty
Mo wewtew fawdt :

AT WEHT FA 3 T, 1966 F
AT T9 §=4T 1089 F IWT F
qraeq ¥ 9g T F7 F97 3 G5

(%) 71 7 foeet & fazsar wrg
9T FHE AU T F AR F g@w AT
wiT g g ; wAx

(@) afz 7, at ag wroeT <@ www
forar feafr % 87

TFed AwWa HogwR (st
fraor qw): (F) 7k (|).
feweit gfem #7 was qwT F araez
T F F AR T A1 IWRT G g9
TG AT | AZ WHAT 18-7-1966 FY
‘aaifen’ Fg #< A faar mm
Sq FH gw AT & a1 § A g™
AT SUOEE N a9 @ ATHY #Y
S & gE F AT

J. & K. Rehabilitation Machinery

*771. Shri Hari Vishnu Kamath:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased
to state:

(a) whether Government’s attention
has been drawn to a Resolution
adopted by the National Conference
Convention at Jammu on the Tth
August, 1966 urging Government to
institute an inquiry into the working
of the J. & K. State rehabilitation
machinery particularly with  regard
to the misuse of funds, and also alle-
gations of atrocities committed on the
displaced persons; and
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(b) if so, the reaction of Govern-
ment thereto?

The Minister of Labour, Employ-
ment and  Rehabilitation (Shri
Jagjivan Ram): (a) and (b). A
copy of the Resolution adopted by the
National Conference Convention at
Jammu on the 7th August, 1966, was
not received by the Ministry or by
the Relief Commissioner at Jammu.
However, on receipt of this question,
a copy of the said resolution has been
obtained.

The Government of India has been
advising the Government of J.& K.
on policy matters connected with the
relief and rehabilitation of the affec-
ted persons, Generous financial as-
sistance for the relief and rehabilita-
tion of the uprooted families has been
given. While conditions of eligibility
and scales of assistance are laid down
by the Centre, the actual disburse-
ment of loans and grants is made by
the State Government. The Govern-
ment of India has also appointed a
Relief Commissioner, who keeps in
close touch with the State’s program-
me of relief and rehabilitation. The
Government of India is satisfied that
the work of relief and rehabilitation
in J. & K. State has been done effi-
ciently and the allegations of the
misuse of funds or of atrocities on
displaced persons are not based on
facts.

Code of Discipline for Labour

*772. Shri Warior:
Shri Prabhat Kar:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to gtate:

(a) whether it is a fact that the
Code of Discipline in Industry rati-
fied in the 16th Indian Labour Con-
ference in 1958 and to which his
Ministry is a party, has not yet been
endorsed by the employing  Minis-
tries like the Railways and Defence;
and

AUGUST 31, 1966

Written Answers 7934

(b) if so, whether the Cabinet has
any machinery to coordinate policy
making in relation to industrial rela-

tions in units under the employing
Ministries?
The Minister of Labour, Employ-

ment and Rehabilitation (Shri Jagji-
van Ram): (a) Yes. But there has
been some progress so far as the
Ministry of Defence is concerned.

(b) Important matters of policy
concerning industrial relations are
settled in consultation with the em-
ploying Ministries.

Registration of Repatriates from
Burma

*773. Shri Umanath:
Shri P. Kunhan:
Shri M. N. Swamy:

Will the Minister of Labour, Em-
ployment and Rehabilitation be plea-
sed to state:

(a) whether any steps had been
taken by Government to register the
displaced persons from Burma on
their return to India;

(b) if so, the nature thereof; and

(c) if not, the reasons therefor?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) The State Govern-
ments have been asked to register
the repatriates from Burma when
they seek admission to the camps or
at the time when they apply for reha-
bilitation assistance.

(b) They are required to furnish
information regarding age, number
of members of family, occupation,
educational qualifications, date of
arrival in India, particulars of rela-
tions and property, if any, in India,
and relatives, if any, left behind in
Burma, etc.

(c) Does not arise.
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Oil in Karaika]l

*774. Shri Mohammed Koya:
Shri Narendra Singh Mahida:
Shri P. C. Borooah:

Shri Panna Lal:

Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Shri Muthiah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that oil has
been struck in Karaikal area; and

(b) if so, prospects of oil deposits
in this area?

The Minister of Petroleum and
Chemica!s (Shri Alagesan): (a) Indi-
cation of the presence of oil in minute
traces have been obtained in one of
the wells.

(b) Not definite at this stage.

Private Colleges teachers of Kerala

*775. Shri Vasudevan Nair:
Shri Warior:
Shri A. V. Raghavan:
Shri Umanath:
Shrj Ravindra Varma:
Shri H. N, Mukerjee:
Shri M, K. Kumaran;

Will the Minister of Education be
pleased to state:

(a) whether it has come to the
notice of Government that the Pri-
vate College teachers of Kerala State
have decided fo resort to direct action,
in case the revised salary scales are
nov implemented immediately; and

(b) if so, the steps being taken to
implement the assurances given by
the State Government to the
teachers?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir,

(b) The Govermment of Kerala have
decided to raise the quantum of Gov-
ernment aid to private colleges from
60 per cent to 80 per cent of the net
deficit so as to facilitate the imple-
mentation of the reviseq scales of pay
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of teachers by the Managements of
the colleges concerned.

Strike by Andaman Agricultural
Workers

*776. Shri A. K. Gopalan:
Shrimati Renu Chakravartty:
Shri S, M. Banerjee:

Will the Minister of Home Affairs
be p.eased to state:

(a) whether certain members of
the Andaman Agricultural Workers®
Union are on hunger strike;

(b) if so, their demands;

(c) whether on the same issue
there was a one-day protest strike on
the 1st August, 1966; and

(b) whether any representations
were received by Government in this
connection, if so the action taken
thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8.
Naskar): (a) Three members of the
Andaman Sarkar Karshak Karmachari
Sangh went on hunger strike which
was cailad off subsequently,

(b) The demand was for cancella-
tion of orders of transfer of two
workers who were office-bearers of
the Andaman Sarkar Karshak Karma-
chari Sangh.

(c) Yes, Sir.

(d) Some telegrams were received
from some labour unions in the Anda-
man and Nicobar Islands. Under an
agreement reached with the labour
union on the 14th August, 1966, the
matter has been referred to the Con-
ciliation Officer and the hunger strike
was called off on the 14th August,
1966.

Supply of light diesel oil to the Agri-
culturists in Gujarat

*777. Shri Jashvant Mehta:
Shri D. J. Naik:
Shri M, B, Vaishya:
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Shrimati Johraben Chavda:
Shri Narendra Singh Mahida:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it has come to the
notice of Government that short sup-
ply of light diesel oil to the agricul-
turistg has vitally affecteq the agri-
cultural production in Gujarat area;

(b) if so, the reasons for short sup-
ply of light diesel oil to the Gujarat
agriculturists;

(¢) whether the total requirement
of 40,000 tons was reduced to 15,000
tons; and

(d) the steps taken to meet the

acute shortage of supply of light
diesel oil to Gujarat?
The Minister of Petroleum and

Chemicals (Shri Alagesan): (a) to (c).
Supply to Gujarat during the last Rabi
season, that ig October, 1965 to Feb-
ruary, 1966, was at an average rate of
20,700 tonnes per month, as compared
to the monthly average of 18,600 ton-
nes during the corresponding: period
of the previous year. Supplies from
March, 1966, have been progressively
reduced as during the period March
to August, 1966, requirements for
agriculture come down. The actual
supplies during these months have
been as under:—

(Figures in M T)
March April May June July August
13,748 12,487 12,759 14,217 8,615 7,500

(d) The allocation of light diesel
oil to Gujarat is being increased to
10,500 tonnes for September, 1966.
Beyond September, 1966, when Rabi
crop requirements begin, substantially
larger allocations will be made in
consultation with the Ministry of
Agriculture and the State Govern-
ment,
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Convent and Public Schools for Boys
and Girls

3667, shri M, K. Kumaran: Will
the Minister of Education be pleased
to state:

(a) whether the attention of the
Government has been drawn to the
criticism made by Shri T. T. Kri-
shnamachari, the former Minister of
Finance against the convent schools
for girls and the public schools of
English pattern as the seed-bed of
class differences and snobbery; and

(b) if so, the reaction of Govern-
ment thereto?
The Minister of Education (Shri

M. C. Chagla: (a) Yes, Sir, through
the press Reports.

(b) The statement made by Shri
T. T. Krishnamachari is a sweeping
one and does not apply uniformly to
all these schools, or to all the stu-
dents in them. Most of them are
known to provide good instruction
and to have modified their earlier
policies of discrimination in admis-
sion. The Government of India and
the state Governments have various
schemes of scholarships to enable
deserving poor children to get the
benefits of education in public schools
and other good schools.
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Disconnection of a Telephone in
Murliganj (Bihar)

3669. Shrimati Ramdulari Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that this
Vyapar Mandal of Murliganj (Sah-
arsa) of Bihar have made a com-
plaint to the PM.G. Patna for dis-
connecting the telephonic line of
their member bearing telephone No.
52 without any reason;

(b) it so, the circumstances under
which such action was taken; and

(c) whether it is also a fact that the
subscriber had paid all the dues much
before the connection was cut off?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) to (c). Telephone No.
Murliganj 52 was disconnected on
26-4-66 for non-payment of Trunk
Call Bill dated 21-2-1966 for Rs. 45.85

after third Telephonic Reminder.
The  subscriber paid the bill
on 22-4-1966, long after the pres-

cribed period of payment. As parti-
culars, of the, belated payment were
not immediately available to, either
the Exchange or the Accounts Officer,
Telephone Revenue, the telephone
was disconnected on 26-4-66. It was
restored subsequently on verifica-
tion of payment. No complaint from
Vyapar Mandal appears to have been
received by the PM.G.

Teacher—Parent Movement in India

3670. Shri M. K. Kumaran: Wil
the Minister of Education be pleas-
ed to state:

(a) whether there is any proposal
to encourage and build up a teacher-
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parent movement in the country; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Yes, Sir.
The Education Unit of the Planning
Commission has formed a working
group on Parent-Teacher association,
under the Chairmanship of Prof.
V.K.R.V. Rao, (Member) (Education)
Planning Commission. Regional Semi-
nars are being organised to create
public interest and enthusiasm in
the movement so that the activity
may start on a wide basis in all
educational institutions. @A Central
Association to serve as the apex of
the movement is also intended to be
promoted.

Prisoners Employed in Food
Production

3671. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government propose
to launch a reforming scheme under
which the prisoners of .the Delhi
Contral Jail would be employed in
Government farms to help step-up
the food production;

(b) if so, the details of the scheme;
and

(c) the batch of prisoners to start
the scheme?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) On the direc-
tions of the Chief Commissioner,
Delhi, a scheme is being prepared
by the Delhi Administration for uti-
lising the services of some of the
prisoners of the Central Jail, Tihar,
for Government Agricultural Farms
in Delhi.

(b) and (c). The details of the
scheme are being worked out.
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Welfare and Programme Officers of
LC.C.R.

3672. Shri Brij Raj Singh:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:

Will the ‘Minister of Education be
pleased to state:

(a) the year in which the posts of
Welfare Officer Grade I and Pro-
gramme Officer Grade I were creat-
ed in the Indian Council for Cultural
Relations and the annual expendi-
ture involved on their salaries;

(b) whether the Council under-
takes any additional activities to
utilise their services and if so, the
details thereof; and

(c) the expenditure incurred by
the Council on such activities?

" The Minister of Education (Shri
M. C. Chagla): (a) The two posts
were created in 1964; The total an-
nual expenditure on the salaries of
the two posts is Rs. 17,280.

(b) The existing activities of the
Council had already increased suffi-
ciently to justify the creation of
these posts. However, since their
creation, there has been a further
increase in the Council’s activities
by way of strengthening the existing
programmes of cultural exchanges
and Students Service Unit.

(¢) The expenditure incurred on
programmes of cultural exchanges
and on the welfare of foreign stu-
dents during during the last three
years is given below:

1963-64 1964-65 1965-66
Rs. Rs. Rs.
Programme
Activities  2,75,000 3,67,000 4,32,0c0
Students Ser-
vice Unit
Activities 2,49,000 3,77,000 4,90,000
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Gangajali Fund Trust

3673. Shri Radhelal Vyas: Will the
Minister of Home Affairs be pleased
to state:

(a) what was the corpus (amount)
of the Gangajali Fund when the
Madhya Bharat Gangajali Fund
Trust Act, 1954 came into force;

(b) what is the amount of interest
accrued so far on the principal
amount of the Gangajali Fund; and

(c) whether a statement will be

‘laid on the Table showing the names

of the institutions or persons to whom
the principal amount or interest was
given in donation and the dates of
payment of such amounts since the
year 1954?

The Minis'er of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Rs.
2,16,61,650.98.

(b) Rs. 28,36,000 (upto the end of
April 1966).

(c) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-6962/66].

Recruitment of Professors in
Agartala

3674. Shri Biren Dutta:
Shri Dasaratha Deb:

will the Minister of Education be
pleased to state:

(a) whether there was any Sche-
duled Caste candidate for the post
of a Lecturer in Bengali in M.B.B.
College, Agartala, during 1962-66;

(b) if so, whether he was recruit-
ed for the post and if not, the rea-
sons therefor;

(c) the total number of Lecturers
recruited during the period and the
number of Scheduled Caste candi-
dates amongst them; and
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(d) if the ratio is not satisfactory,
the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). There
were two candidates, but neither of
them was found suitab’e for the post
by the Selection Board.

(c) 41 of whom three were Sche-
duled Caste candidates.

(d) The ratio as per roster main-
tained by Tripura Administration is
satisfactory.

Upgrading of Post Offices in
Kerala

3675. Shri A. V. Raghavan: Will
the Minister of Communications be
pleased to state:

(a) whether there is any proposal
to upgrade any Sub-Post Office into
Head Post Office in Kerala; and

(b) if so, when the same will be
upgraded?

The Minister of state in the De-
partments of Parliamen‘ary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes, Sir.

(b) The proposals for the conver-
sion of Vaikom and Alathur sub
Post Offices into Head Post Offices
have been accepted with effect from
1-10-1966. The cases of other Sub
Offices will also be considered if they
fulfil] the prescribed conditions.

Arrest of Plantation Workers in
Kerala

3676. Shri Vasudevan Nair: Will
the Minister of Home Affairs be
pleased o state:

(a) whether a large number of
Rubber plantation workers in Kerala
State were arrested in  connection
with their strike for higher wages;

(b) if so, the number thereof;

(¢) whether it is a fact that Police
used force against workers in cer-
tain places in Pathanamthitta and
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Kumathoor Taluks without any pro-
vocation; and

(d) if so, the action taken against
the concerned police officials?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
331 rubber estate workers who had
launched obstructive picketing in
front of government offices and es-
tate offices were arrested by the
police. They were subsequently con-
victed,

(c) No, Sir.
(d) Does not arise.

Kerala University Employees’
strike

3677. Shri Vasudevan Nair: Will
the Minister of Education be pleased
to state:

(a) whether the University em-
ployees of Kerala have started an
agitation for the revision of wages
and for other demands;

(b) if so, whether it is a fact that
the Kerala University employees had
been refused any salary revision in
line with the State Government em-
ployees; and

(c) the steps being taken to meet
the just demands of the University
employees?

The Minister of Education (Shri
M. C. Chagla): (a) There was an
agitation some time back for the re-
vision of wages and other demands
on the part of the University non-
teaching employees.

(b) No.

(c) Necessary orders in regard to
the revision of scales of pay of the
staff in question with effect from
1-1-1966 have been issued. Arrange-
ments are being made for payment
of arrears to the staff concerned.
Orders have also been issued refix-
ing the ratio between the Upper
Division and the Lower Division
grades of clerks, typists etc. and
these are being implemented.
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Commemorative Stamp

3678. Shri A. V. Raghavan:
Shri A. K. Gopalan:
Shri Umanath:
Shri Pottekkatt:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it has been decided
to issue a postal stamp in the
memory of Sree Narayana Guru Dev
in 1967; and

(b) if so, the date on which it will
be released?

The Minister of State in the De-
partments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) Yes, Sir.

(b) On his birth anniversary in
1967.

Junior Technical School in Badagara,
. Kerala

3679. Shri A. V. Raghavan: Will
the Minister of Education be pleas-
ed to state:

(a) whether any steps have been
taken in the matter of establishing a
Junior Technical Schoo] in Badagara,
Kerala; and

(b) if not, the Treasons for fhe
same?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The

State Government is rethinking on
the question of opening more Junior
Technical Schools. Pending their de-
cision on this, the opening of the
Junior Technical School at Badagara
has been deferred until 1967-68.

Commonwealth Wrestling
Tournament

3680. Shri Ram Harkh Yadav:

Shri Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether the Indian Wrestlers
participated in the Commonwealth
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Wrestling Tournament at Kingston;
and

(b) if so, the achievements of the
Indian team?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) The Indian wrestlers won 3
gold, 2 silver and 2 bronze medals.

Emoluments of R.M.S. Employees

3681. Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Communica-
tions be pleased to state:

(a) whether Government have de-
cided to increase the emoluments of
the Railway Mail Service Employees
of the Posts and Telegraph Depart-
ment;

(b) if so, the details of the in-
creased emoluments along with its
eligibility and other conditions; and

(c) when the new pay scales will
come into force and the total annual
expenditure to be incurred on that
account?

The Minister of State in the De-
parments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) No, Sir.

(b) and (c). Do not arise.

Indian Oil Corporation

3682. Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have re-
constituted the Indian Oil Corpora-
tion recently;

(b) if so, the details thereof; and

(¢) its effect on the functioning of
the Corporation?
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The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) The details of the
changes are as follows;

(i) A Chairman of the Board of
Directors has been appointed
on a full-time basis with the
function of coordinating and
where necessary integrating
the work of the three Divi-
sions (viz. Marketing, re-
fining and Pipelines) of the
the Corporation.

(ii) The Chairman, unlike as in

recent

the immediate past, is not
the Managing Director of
the Marketing Division of

the Corporation. A separate
Managing Director has been
appointed for the Marketing
Division.
(iii) A Finance Director has been
appointed on the Board to
carry out coordination and
needed integration of the
three Divisions in financial
and accounting matters.

(c) The re-organisation of the
Corporation took effect from 1Ist
August, 1966 and it is too early to
assess the effects.

Price of Crude Oil and Pefroleum
Products

3688. Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government propose to
raise the price of crude oil and petro-
leum products; and

(b) if 50, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). Crude Oil is partially imported
and partially produced indigenously.
The c.if. cost of imported crude oil
has increased by 57.5 per cent as a
result of devaluation. Corresponding
increase in the price of indigenous
crude oil, which is determined on im-
port parity, hag also been made. There
1567 (Ai) LSD—3.
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is no proposal to raise the ceiling sell-
ing prices of major petroleum pro-
ducts, such as Motor Spirit, High
Speed Diesel Oil, Kerosenes, Aviation
Turbine Fuel, Light Diesel Oil, Vapo-
rising Oil, Furnace Oil and Bitumens.
The selling prices of Lubricants and
Grease, which are either imported im
the finished state or processed indi-
genously from imported base oils, have
also been allowed to be increased with
effect from 1-7-1966 by 18 paise per
litre for high grade ang 11 paise per
litre for other grades, to cover aver-
age increase in c.i.f. cost as a result
of devaluation. The ceiling selling
prices of Aviation Gasolines, which are
wholly being imported are proposed
to be raised to the extent of increase
in c.i.f. cost as a result of devaluation,
from a suitable date on which stockas
imported at pre-devaluation rates are
mostly exhausted.

Wireless-Fitted Vans for Delhi Police

3684. Shri Murli Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose to
supply wireless-fitted patrol vans to
all the Police Stations in Delhi; and

(b) if so, the details and the ex-
penditure involved in the scheme?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.
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Fort of Bhatinda

3688. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

(a) whether the Central Archaeo-
logical Department took over the Fort
of Bhatinda in 1952 to be maintained
as a historical monument;

(b) if so, whether it is a fact that
the Fort is now in the process of decay,
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gome parts of the main building in-
cluding four of its 36 massive bastions
have collapsed during the last ten
years;

(c) whether Government have come
to any decision whether the monument
should be preserved or the structure
be demolished and utilize the malba
and convert the big open plot in the
Fort into a park or stadium?

The Deputy Minister in the Minis-
try of [Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) Yes, Sir; this is unfortunately
so. The core of the Fort is earthen
and age has heavily told upon it.
Heavy rains every year bring down
large patches of the walls and bastions.

(c) Government is trying its best to
preserve it in as good a condition as
possible, with due regard to the diffi-
culties involved in maintaining such
an old decaying structure, and also the
financial limitations in undertaking
large-scale repair work. About
Rs. 243 lakhs has been spent on re-
pairs to the Fort since 1956 and in
view of the fact that repair work is
continuing there is no need to con-
sider its demolition for any other
purpose at present. The idea is to
preserve it as long as possible.

Financial Assistance to Political
Sufferers in Punjab

3689, Shri Surendranath Dwivedi:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any decision was taken
by the Punjab Government between
1949 and 1956 to grant financial assist-
ance to the politica] sufferers (free-
dom fighters);

(b) whether the State Government
was directed to follow certain rules in
this direction and if so, what were the
rules succeeding which financial assist-
ance could not be granted;

(c) whether there was any com-
petent authority to sanction financial
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help to these political sufferers in
excess of the limit referred to above
and if so, the reasons therefor; and

(d) the amount of monthly financial
assistance which each of the politi-
cal sufferer is getting at present and
the provisions under which the relief
has been granted?

The Deputy Minister ijn the Minis-
try of Home Affairs (Shri Vidhya
Charan Shukla): (a) to (d). The in-
formation has been called for from the
Government of Punjab and will be
laid on the Table of the House as soon
as received from them.

Allotment of Land to Displaced
Non-Muslims

2690. Shri Surendranath Dwivedi:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether any instructions were
isswed by the Rehabilitation Depart-
ment, Punjab to the Deputy Commis-
sioners and Revenue Assistants, Re-
habilitation in the State that the dis-
placed non-Muslim heirs and sons of
those non-muslim land-holders who
had become Muslims and stayed be-
hind in Pakistan, be allotted lands in
lieu of the lands held by their fathers
and other heirs staying in Pakistan
like other displaced persons migrated
from the West Pakistan;

(b) if so, the reasons for taking this
type of decision;

(c) whether this decision was in-
corporated in the rules to give it a
judicial value;

(d) whether certain muslim land-
owners of village Panjwar, Tehsil
Tarn Taran, District Amritsar, who
migrated to Pakistan but their non-
muslim sons and reversionary heirs
who remained in India after partition
like the persons referred to in Part
(a) above, were allotted land;

(e) if not, the reasons therefor;
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(f) whether any representations have
been received by the Punjab Govern-
ment to treat at par the persons
referred to in part (d) above with
those referred to in part (a) above;
and

(g) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
Yes.

(b) The reasons for thig decision
were that according to general pre-
‘'sumption a Hindu is governed by the
Hindu Law unless established other-
wise.

(c) No.
(d) No.

(e) Such local persons were not en-
titled to any land allotment.

(f) Yes.

(g) Only one such representation has
been received which is being disposed
of judicially.

Swimming Competition Across Palk-
Strait
3691. Shri Ram Harkh Yadav: Will

the Minister of Education be pleased
to state:

(a) whether the Swimming Federa-
tion of India proposeg to organise a
competitive swimming across the Palk-
Straits in Indian Ocean;

(b) if so,
thereto; and

Governments reaction

(c) when the competition is going to
be held?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir,

(b) The Swimming Federation of
India have been requested to give
more detailg about their proposal, in-
cluding financial implications. On
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receipt of the requisite information,
the proposal will be examined in con-
sultation with the All India Council
of Sports,

(c) It is too early to say when the
competition will be held.

Geography Teachers Employed in
Higher Secondary Schoolg in Delhi

3692. Shri Eswara Reddy: Will the
Minister of Education be pleased to
state:

(a) the number of Geography
Teachers employed for teaching Geo-
graphy in the Higher Secondary
Schools in Delhi;

(b) whether it is a fact that in some
schools Geography is not taught;

(c¢) whether it is a fact that there
is a shortage of Geography Teachers
in Delhi; and

(d) if so, the steps taken to get
Geography Teachers?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The requisite
information is being collected from
the Educational authorities in Delhi
and will be laid on the Table of the
Sabha in due course.

Political Sufferers in Delhi

3693. Shri Eswara Reddy: Wil] the
Minister of Home Affairs be pleased
to state:

(a) the number of applications re-
ceived from the political sufferers in
Delhi in 1966 so far for the grant of
financial help;

(b) whether applications have been
invited through press; and

(¢) if so, the last date for the receipt
thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) 257.

(b) No.
(c) Does not arise.
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Ban on Meetings in Government
Colonieg in Dethi

3694. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shrj Bagri:

Will the Minister of Home Affairs be
pleased to state:

(a) whether there is any ban on the
holding of election propaganda or
other political meetings by parties in
Government and semi-Government
colonies in the Union Territory of
Delhi; and

(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). There
is no ban as such on the holding of
election propaganda or other political
meetings in Government and semi-
Government colonies in Delhi.

Confirmation of Teachers in Delhi

3695. Shri S, M. Banerjee: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
teachers of Government Schools in
Delhi, having more than ten years
of continuous service, have not yet
been confirmed; and

(b) if so, the reasons therefore and

the steps taken to expedite their
confirmation?
The Minister of Education (Shri

M. C. Chagla): (a) Yes Sir. There
are two such teachers.

(b) The only reason has been the
inability of the teachers so far to pro-
duce a certificate of medical fitness
from the competent authority. The
teachers have since been informed
that in the event of their failure to
produce the necessary certificate
within a month, their services would
be liable to termination.
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Merger of Gea

3696. Shri Madhu Limaye:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri H. C. Linga Reddy:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
taken a final decision to treat the re-
sult of the coming general elections
in Goa as the final expression of the
people’s will on the issue of merger
versus preservation of separate em-
tity;

(b) whether a similar demand has
been made by the people of Pondi-
cherry and other French enclaves for
their merger into the contiguous
States; and

(c) if so, whether the election re-
sults in Pondicherry too are also o
be treated as the people’s verdict om
the future of this liberated Union
territory?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Decisions
have still to be taken regarding cer-
tain steps in connection with the de-
termination of the future of Goa.

(b) No, Sir.
(c) Does not arise.

@ & gt w1 faw

3697. =t FFY TT FHFAW :
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Equipment of Méstlnn Armed
Constabulary

3700. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any steps have taken
since the recent Indo-Pak. hostilities
to streamline the organisation and
equipment of Rajasthan Armedq Cons-
tabulary; and

(b) if so. whether a statement would
be laid on the Table giving details of
the steye taken? ’
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The Deputy Minister in the Minis-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) and (b). The
Rajasthan Armed Constabulary Bat-
talions formerly used for border secu-
rity work in Rajasthan have been
taken over by the centralised Boarder
Security Force. Necessary steps to
make up the deflciences in these
battalions have been taken.

form a=m™ Tt § adfew o A
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Gorakhpur University

3704. Shri Vishwa Nath Pandey: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Gorakhpur University has recently re-
quested the University Grants Com-
mission, for the grant of financial
assistance;

(b) if so, the extent thereof; and

(c) the amount granted to it so far
by the U.G.C. since the receipt of the
request?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Rs. 3-71-728.10p. In addition,
the Gorakhpur University has applied
to the University Grants Commission
for admissible grants under U.G.C.
sponsored schemes.
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(¢) During the period from 1-4-1968
to 20-8-1966, an amount of Rs. 39,418
has been paid by the University Grants
Commission.

Conference of Industrialists and
Scientists

3705. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Edueation be
pleased to refer to the reply given to
Unstarred Question No. 3952 on the
20th April, 1966 and state:

(a) whether Government have since
considered the recommendations made
by the Conference of Industrialists and
Scientists; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The recom-
mendations made by the Conference of
Industrialists and Scientists are still
under consideration of the concerned
Ministries/Departments of the Govern-
ment,

|9 Tog @1 7 frag favge & wow

3706. st afas fm : ar
W T qg TWH AT FA F4A
f w9 qi= aul ¥ &9 USw gEl F
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% fod qam-guw fFaT wrEeT o
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g WA W S WAy awqr
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Emigrant Labour

3707. Shrimati Savitri Nigam: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether the emigrant labour of
Eastern District of U.P. is being ex-
ploited in Andamans and other sea
ports of India by various middle-men;
and

(b) if so, the steps being taken to
protect their interests by the emigrant
labour welfare organisation?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan):
(a) No such cases have come to the
notice of Government.

(b) Does not arise,

Training Institutes

3708. Shrimati Savitri Nigam: Will
the Minister of Labour, Employment
ang Rehabilitation be pleased to state
the amount spent per trainee in the
Training Institutes run by his Minis-

try?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan): The
training expenses per trainee vary
according to the sie of the institute,
scales of pay admissible under the
State rules, type of trade, period of
training etc, etc. According to the
norms approved for the different items
of expenditure the training expenses,
however, work out to a maximum of
Rs. 78.10 per trainee per month. The
above figure of Rs. 78.10 represents
only the recurring expenses per trainee
per month and does not cover the
expenditure of non-recurring nature
such as provisions of buildings, tools
and equipment, furniture etc. etc.
whicph canont be worked-out per
trainee,
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Bill on Quorum in the Houge

3709. Shri Yashpal Singh: Will the
Minister of Parliamentary Affairs be
pleased to state:

(a) whether he had assured Par-
liament that a Bill to amend the pro-
visions of the Constitution regarding
quorum would soon be brought for-
ward; and

(b) if so, when the contemplated
legislation is likely to be introduced?

The Minister of Parliamentary
Affairs and Communications (Shri
Satyanarayan Sinha): (a) and (b).
The question of bringing forward a
Bill to amend the provisions of the
Constitution reagrding quarum has
been very carefully considered by the
Government and it has been decided
that it would not appear desirable to
bring up such a Bill before the Lok
Sabha at this stage. It is felt that it
would be more appropriate to leave
this matter to the decision of the New
Lok Sabha which will be elected early
next year.

New National Biological Laboratory

8710. Shri Yashpal Singh:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Education be
pleased to state:

(a) whether it has been decided to
establish a National Biological Labo-
ratory in Kangra Valley; and

(b) if so, the time schedule for the
setting up of the Laboratory and the
cost thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) It is difficult to indicate the
time schedule or the cost of setting
up the Laboratory at this stage.

Compulsory Insurance Scheme
for Employees

8711. Shri Yashpal Singh: Will the
Minister of Labour, Employment and
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Rehabilitation be pleased to state:

(a) whether the Compulsory Insur-
‘ance Scheme for the employees in the
public as well as in the private sector
has been implemented by Govern-
ment; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan): (a)
and (b). It is not clear which Scheme
the Hon’ble Member is referring to.
The Employees’ State Insurance Sche-
me which is a Compulsory Insurance
Scheme for industrial employees has
been in operation since 1952. Another
proposal to provide for compulsory
insurance by the employer in hazard-
ous trades of his liability under the
Workmen’s Compensation Act is
under consideration.

Opening of New Schoolg in Delhi

3712. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state the number of schools proposed
to be opened during the current finan-
cial year in Delhi to cope with the
rush of students?

The Minister of Education (Shri
M. C. Chagla): The schools opened
.are:

Primary Schools. ... 67
Middle Schools (by upgrading
existing primary
schools). ..oo031
Higher Secondary Schools....15

Corruption in Delhi Courts

3713. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that cases
of corruption in Delhi Courts are
increasing day by day; and

(b) if so, the measures Government
are taking and the number of people
arrested during 1965-667

The Minister of State in the Minis-
‘try of Home Affairs and Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) ang (b).
It is not correct to say that cases of
corruption in Delhi Courts are increas-
ing. The Vigilance Directorate of the
Delhi Administration has taken mea-
sures to check corruption in Magis-
trates’ Courts jn Delhi, These include
reshufling of the employees of these
Courts who were suspected to be in
league with touts, ‘measures for curb-
ing the activities of touts, and carry-
ing out of surprise checks by District
Magistrate and Additional District
Magistrate. Whenever there is a com-
plaint regarding corruption on the
part of employees of Civil Courts,
necessary action is taken thereon by
the Anti Corruption Branch of the
Delhi Administration. The District &
Sessions Judge of Delhi is also asso-
ciated whenever meetings are held by
the Delhi Administration for consider-
ing steps to be taken for prevention
of corruption. During 1965-66, five
employees of Magistrates’ Courts were
arrested.

Cases of Murders and Thefts of Cars
ang Scooters in Delhi

3714. Shri Sonavane:

Shri Yashpal Singh:

Shri Bade:

Shri Y. D, Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Buta Singh:

Will the Minister of Home Affairs
be pleased to state:

_(a) whether it is a fact that the
cases of murder and theft of cars and
scooters are on the increase in the
capital;

(by if so, the number of cars and
scooters stolen since January, 1966
so far; and

(c) the steps being taken to meet
the increasing incidence of the crime?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
number of 'murders and thefts of cars
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ang scooters for the period 1.1. 1966

to 31.7.66. and the number for the-

corresponding period of 1965 are as
under:—

Period Theft of Theft of Murders
Cars  Scooters

1-1-66 to 31-7-66 68 84 42

1-1-65 to 31-7-65 63 67 48

(c) The following steps have been
taken to meet the increasing incidence
of Car & Scooter thefts:—

(i) A special squad has been
formed in each of the three
Police Districts to deal with
auto thefts other than car
thefts. The Auto Theft Squad
in the Crime Branch of the
C.ID, hag been dealing with
cases of car thefts since April,
1963.

(ii) Plain clothed men are fre-
quently detaileq in the affect-
ed areas to detect the cul-
prits. .

(iii) Division officers and beat
canstables of the affected
Police Stations have been ins-
tructed to be vigilant about
car ang scooter thefts,

(iv) Traps are laid occasionally by
plain clotheq men.

(v) Surveillance over the move-
ments of the previous convicts
and suspects in car/scooter
thefts is being maintained by
the Crime Branch with the
help of the local Police.

(vi) Dealers in second hand car
parts are also kept under
watch,

(vii) Intelligence is collected
through persons dealing in
auto-parts and other sources.

(viii) The Delhi Police are in touch
with their counter parts in
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Bombay ang Calcutta, for
purposes of investigation,

Cost of Living Index

Shri Madhu Limaye:
Shri Bagri:

Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleased
to state.

(a) the number of States which
have effected corrections in the basis
of computing thg cost of living index
for the working classes;

(b) whether the Centre has advised
the States which have not so far
effected corrections of the index
number to do so forthwith; and

(c) if s0, the response of the States
thereto?

3715,

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) The Governments of Maharashtra,
Gujarat and Rajasthan and Delhi
Administration have already carried
out corrections in respect of the Con-
sumer Price Index Numbers for Tn-
dustrial Workers.

(b) and (c). The Government of
Andhra Pradesh appointed an Expert
Committee to examine the o0ld series
of index numnbers 'maintaineq by the
State ‘Government including that for
Hyderabad (which is a constituent
series of all-India index). The report
of that Committee i8 under considera-
tion of the State Government.

The Madras Government have also
appointed an Official Committee to
look into the index for Madras Centre.

The Kerala Government are taking
necessary steps in respect of Trichur
Centre,

As regards the remaining Centres
viz. Calcutta, Kanpur Bangalore and
Mysore included in the Interim Series
of All-India Index, it is proposed to
appoint a single Expert Committee to
review the series for these centres.
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Detention of Persons under D.LR.

3716. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri H. N. Mukerjee:
Shri Kolla Venkaiah:
Shri Daji:
Shri Ram Sewak Yadav:
Shri A. K. Gopalan:
shri Imbichibava:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons detained
under D.T'R. in the various States at
present;

(b) how many of them are Commu-
nists (Marxists) and political workers
belonging to other parties;

(c) how many have been charged
for being Chinese ang Pakistani spies;
and

(d) the number of persons charged
under any other category?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d).
701 persons are in detention as on
31st July, 1966, of whom 657 are in
Assam and Jammu and Kashmir.
There is no question of any detenu
being charged with any specific offence
under rule 30 of the Defence of India
Rules, 1962. They have been detained
with a view to preventing them from
indulging in espionage, (numbering
37) and activities prejudicial to natio-
nal interests (numbering 664). Most
of those detained in Assam belong to
MNF and those in Jamu and Kashmir
to Plebiscite Front and other local
parties. There is no Communist
(Marxists) in detention,
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Cheap Imported Books

3717. Shri Bagri:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:

Will the Minister of Education be
pleaseq to state:

(a) whether Government’s attention
has been drawn to the effects of cheap
imported books on the limited market
for books in India;

(b) whether Government invited
certain foreign publishers to print
certain approved text books and
other books in India so as to save
foreign exchange;

(¢) whether Government have off-
ered any subsidy to the local publish-
ers of useful and cheap books and, if
so, the detailed particulars thereof;
and

(d) it not, the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) Yes.

(b) No, However, Government is
collaborating with the United States
Government in bringing out in India
low-priced editions of approved stand-
ard American works,

(c) and (d). Yes. But the Scheme
has recently been re-examined and
detailes of the revised Scheme are
being worked out.

Report on Bastar Happenings

3718. Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shrij Bagri:
Dr, Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Pande Commission
has submitted s report or any pre-
liminary report on the Bastar hap-
penings resulting in the killing of
Ex-Maharaja-Praveen Chandra Bhanj-
dev; and

(b) if so, the main features thereof?



7971  Written Answers

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir,
but the report will be submitted to
the M. P. Government which has ap-
pointed the Commission.

(b) Does not arise.

Dak pag found missing from G.P.O.
New Dethi

3719. Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:

Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that a bag
of dak was found missing from G.P.O.
New Delhi in May, 1966;

(b) if so, the contents of the bag
and the amount involved; and

(c) the action taken in the matter?

The Minister of State in the Depart-

ts of Parlia tary Affairs & Com-

munications (Shri Jaganatha Rao):

(a) Yes Sir, a bag was lost in New
Delhi G.P.O. on 18-5-1966,

(b) The contents of the bag were
four money order forms, one register-
ed letter and one sealed and locked
leather cash bag containing currency
notes worth Rs. 193.00, The amount
of loss is Rs. 193.00.

(c) The matter has been reported
to the poMee and their investigations
are in progress. The loss involved has
however been crediteq by the official
from whose custody the bag was lost.
qifeeart Avfes g Wi § waw

qra
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Seizure of Illicit Liguer in Delhi

3721, Shri Rameshwaranand:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that 10
bootleggers were arrested in  Sarai
Rohilla area of Delhi as reported in
“Navbharat Times” of the 12th May,
1966;

(b) whether it is also a fact that
about 150 maunds of illicit liquor was
seized from the huts of J. J. Colony;

(c) if so, the action taken in the
matter; and
(d) whether Central C.I.D, seized

244 bottles of liquor at the tonga stand
on Panchkuin Road, New Delhi also?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No. Only three
women involved in three cases were
arrested by the Sarai Rohilla police on
11-5-66.

(b) 246 bottles of illicit liquor and
192 maunds of ‘lahan’ were recovered.

(¢) Three cases under the Excise
Act were registered at Police Station

Sarai Rohilla. All the accused are
facing trial in the court.
(d) A Special Squad of the Delhi

police seized three plastic tubes con-
taining 244 bottles of illict liquor at
the Municipal Tonga Stand, Ram
Krishna Marg, New Delhi.

Hindi Clasves in Government Offices

3722. Shri Maurya:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will theé Minister of Home Affairs
be pleased to state:

(a) whether Government have for-
mulated any scheme to encourage
those Government Servants who join
Hindi Classes conducted by this Minis-
try; and

(b) if so, the nature of the encour-
agement and the response of Govern-
ment servants thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) (i) Cash awards ranging from
Rs. 100|- to Rs. 300|- are granted to
the Central Government employees
acquitting creditably in the Praveen
and Pragya examinations.

(ii) Non-gazetted Central Govern-
ment employees are granted personal
pay, equal in amount to one incre-
ment, to be absorbable in future
increases in pay on  passing Hindi
Pragya, Hindi Typewriting and Hindi
Shorthand examinations - conducted
under the Hindi Teaching Scheme.

(iii) Non-gazetted Stenographers
and Steno-typists whose mother-
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tongue is not Hindi are granted per-
sonal pay, equal in amount to two in-
crements absorbable in future increa-
ses in pay on passing of Hindi Steno-
graphy examination under the Hindi
Teaching Scheme.

(iv) The Operational staff are grant-
ed lump sum awards ranging from
Rs. 75/- to Rs. 100|- on passing Hindi
examinations.

The response from the Government
servants was quite satisfactory till
January, 1965. However, there has
been a fall in the figures of enrolment/
attendance in the Hindi Teaching
Scheme since last year.

Telephones at Bus Stops in Delhi

3723. Shri Maurya:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Shree Narayan Das:
Shrimati Jayaben Shah:

Wil the Minister of Communica-
tions be pleased to state:

(a) whether there is any scheme to
instal telephones for the use of the
public at bus stops in the Capital;

(b) if so, the total amount likely to
be spent; and

(c) when the scheme is likely to be
finalised?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) to (c). No scheme is being
considered at present for installing
telephones for the use of the puplic
at Bus Stops in the Capital.

As a result of discussions with the
D.T.U. authorities, it has, however,
been decided by the G.M.T. Delhi to
instal one coin box P.C.O. as an
experimental measure, at the Time
Keeper’s booth at the Kashmiri Gate
Bus Terminus, where the equipment
will be looked after by the DTU
authorities. The question to extend
the facility to other similar places
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will be considered after the results of
the experiment are successful, i.e, the
revenue is commensurate with  the
expenditure involved and if there is
no tampering with the equipment.

Internatiomal Social Security
Conference

3724. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Labour, Em-
ployment, and Rehabilitation be pleas-
ed to refer to the reply given to
Starred Question No. 417 on the 9th
March, 1966 and state:

(a) whether the resolutions and
decisions of the second regional Con-
ference of International Social Secu-
rity have been further considered by
Government; and

(b) if so, the main decisions arrived
at?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) The conclusions reached at the
Second Regional Conference for Asia
and Oceania of the International
Social Security  Association have
since been received and are under
examination.

(b) Does not arise.

Teaching English in Rural Areas

3725. Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of Education be
pleased to state:

(a) whether he is aware that the
facility for teaching English is negli-
gible in rural areas as compared to
urban areas;

(b) if so, the reasons for
policy of discrimination; and

this
(c) the steps taken to remove this
discrimination?

The Minister of Educatiom (Shri
M. C. Chagla): (a) There has been a
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good deal of expansion of educational
facilities in the past few years even
in rural areas and there is no reason
to believe that facilities for teaching
English are negligible in these areas
as compared with urban areas.

(b) and (c).
afdvit aQewl § @1 % feu
wael # Dien

3726. =Y fagza< waw :
st foin el -

w1 fown wet g SO # oFAT
G fF .

(¥) T 9<FX F1 A7 G qF
¥AT AR F [T R 6y W W
w7 &1 A feemay wan & 5 20 wfwer
¥ sfuw wras sfeEen oemi &
& v g

(@) af g, & =% O F@
& =

() fwew & fr@ gu @< W
I o ¥ fo¥ ;v FEERy @ oo
e

farary A5 (1 Ho ®o =W ¢
(%) &= @F Ja1 @ 1 T A
feoqult a1 F Afcq T A wd &1

(8) s =& &7 |

(7) w== fen ¥ & 1 g
¥ fau fawafaaes weIT S 7
Tga & FraETAi ¥ § | I ¥ 3®
F—9=8 A ¥ IR FV AT
g firen ¥ gai ¥ serwena s frer
F wd ) gETe ¥ wafaq awesi
# wiw v ¥ fag fafw fawadd &
wften afufagi #1 frafw; dio dw T
Wk I/ &1 WA st
sk wfaeeafaat s $T1; @

Do not arise.
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Fadt dR ST der gl
F GZF TA W I fawre Wk
HAH T FITAH qAfaT FX F g
frafremt s FRel w e
AT |

WA Wiy afafy

3727. 7t fagwx saw
it fowi fwtr -

7 e welY 16 wRTA, 1966 F
AIWIFFT T F&IT 189 FF IAX F
FEeR & Og T FY FU 6 6

(%) w1 wrdw srar afafy w1
TR o S qw ¢ AR afe g, @
Wh el ¥ 9w W\ AR

(a) @ afafy & e o7

g% & o1 37 o fra-fre fawdy
qraatgi g ?

_ Fove dtxromr & awdt (st s
W) (F) N g ) =t F am

[N 9EH I T TP A Ry Yy §
[t gewwrer & weit v 1 e
&1 O A-6963/66]

(&) =Y a% afufa =1 2% S5
R

“Petroleum Output”

3728. Shri Gulshan: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether an Indian search party
for petroleum have succeeded in As-
sam State; and

(b) if so, how far, and what are
the expectations of the petroleum out-
-put in 1966?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) There
is not one but several Irdian search
parties in Assam who have succeeded
in finding Petroleum.
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(b) While the production potential
is more than 3 million tonnes per
year, the actua] production is being
restricted in 1966 to 2.2156 million ton-
nes on account of the present off-take
by the Refineries.

Recruitment of Sub-Inspectors in
CBL

3729. Shri Gulshan: Will the Minis-
ter of Home Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4082 on the 20th April, 1966
and state:

(a) whether it is a  fact that the
Director General, Employment and
Training was recently asked to recom-
mend the names of candidates who
are First Class Graduates for consi-
deration for recruitment to the post
of Sub-Inspectors, C.BI.; and

(b) if so, the reasons therefor, when
according to the previous reply the
minimum qualification prescribed for
this post was Intermediate or Higher
Secondary?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in txe Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) In an organisation like C.B.L
where investigations of a complicated
nature are to be undertaken, it is
necessary that only the best material
available in the market is recruited
for filling the posts. It has been found
by experience that candidates with
high educational qualifications are
available for recruitment as Sub-
Inspectors in the Central Bureau of
Investigation. The Director General
of Employment and Training was,
therefore, requested to recommend
the names of candidates Wwho were
First Class Graduates or Second Class
Graduates with extra curricular acti-
vities for consideration for recruit-
ment to these posts, although the
minimum qualification prescribed is
Intermediate or Higher Secondary.
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qifeear ZTT WrKEm dfawt et
UGN

3730. =t g fag :
S g TT STEAT :

FIT NE-HTE Fel Ig aATH FTFA
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(%) ®1 75 ¥= R fF aw=
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amex faa fanifgal aror wrwre

3731 st TETEATR ¢
= gHR 9T FEAW ¢
=t g fag :
FT TEEW FA T AN FT FA
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(@) wetafmg & s @ov
T wfeE ¥ AT ¥ 1962 ¥ s,
1966 T wai & &7 ¥ fray «fw
&, =R

(T) ®m g @ ¥ 5 1962 ¥
TS % werafeg F geet ¥, qrn-
T A F qrav o, forg wafa &
¥® @y ¥ fa dag qowi ¥ frare-
T FT GRET FIET AF < F faar
T AT, 1957 ¥ aTE T wA-afonyg
¥ geedi Y Ay afuw wa oA § 7

TE-H WAWE W TSa-AA a9
afacer wxer | sfacn @ w5
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AR F gaT & € §, T qe 9% Ew
T g [gEEeT ® an var—fed
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(@) s (7). g uwfam
M § A TAT G999 & GET-9eA
R & A

Planming and Development of New
Fertilizer Projects

3733. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Planning and
Development Division of the Fu:iili-
sers Corporation of India has tecn
playing an important role in the Plan-
ning and Development of new fertili-
ser projects; and

(b) if so, the total amount of foreign
exchange saved during 1965-66 and
1966-67, so far in view of its work
for new projects?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) The estimated foreign exchange
saving in  1965-66 would be about
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Rs. 1.6 crores. The foreign exchange
that will be saved during 1966-67 will
be known only at the end of the year.
faeett & fomrsl & Ja-w
3734. =Y WRTAA WY WAL :
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=it gy fxg :

Fa7 fireyr gt 27 WA, 1966 &
AATATHT I H&AT 4555 3 IAC F
qraeg § Ag AT HT T HAT 5

(%) ¥ faeeht & foret & da-
=41 ¥ qR # feoet wwmae @ wfadqaw
qT B AT §;

(&) afz g, o sasr =@ |
& =R

(7) afc SQwT AW (F) &
FAC AHTAT a7 a1 99 ¥ A% forqer
qHA TN FT qAEAT g ?

foreny w5t (Y Ho Wo FWEAT) :
(%) st 7, foid & e & 7=
2 oW ¥

(@) s (7). wwF ) 9

qfa@ @ET T w1 faReare
fwot ST

3735. ot WiFEw AT MK
S gHH w7 HGATE ¢
st @l
=1 g fag ¢
AT Y- WF [l qG IS F A
= .
(%) mragead frag, 1066
g ¥ W 40 MF B TH W CF
Qe FEHT ST TS AT 49T



7983 Written Answers
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Port and Dock Labour Board

37138, Shri Kolla Venkaiah; Will
the Minister of Labour, Employment
and  Rehabilitation be pleased to
state:

(a) whether Government have taken
any decision regarding the establish-
ment of an integrated system of ad-
ministration of Port Trusts and
Labour Boards under a single Govern-
ment authority;

(b) if so, the decision taken in this
regard;

(c) if the reply to part (a) above be
in negative, the reasons therefor; and

(d) whether Government have com-
pleted the reconsideration of the
observations and  suggestions of the
Port, Dock and Water-Port Workers’
Federation of India and if so, the deci-
sion taken in the matter?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shahnawaz Khan): (a) to
(c). Yes. It has been decided that no
further organisational change need be
made in the Port and Dock Adminis-
tration as Chairmen of Port Trusts are
also Chairmen of Dock Labour Boards.

(d) Yes. The position with regard
to other points raised by the Port,
Dock and Waterfront Workers’ Fede-
ration of India is indicated in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-6965/66].

Looting of Foodgrains in Midnapur

3739. Shri Krishnapal Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that during
the last week of May several cases of
16oting of foodgrains and other food-
stuffs occurred in Midnapur District;

(b) it so, the causes thereof; and
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(c) whether the Government of

West Bengal have approached the

Central Government for help?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) These incidents were the result
of the propaganda and instigations of
lawless elements, who attempted to
exploit the then prevailing scarcity of
rice.

(c) State Government have appro-
ached the Centre for overal! food-
grain requirements for West Bengal,
but not in this particular case.

Anti-Corruption Drive in Military
Engineering Services

3740. Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Bureau of
investigation has undertaken an inten-
sive Anti-Corruption Drive in the
Military Engineering Services;

(b) if so, the details of the investi-
gations with reference to the Officers
involved therein; and

(c) whether a very senior officer
has been hauled up and departmental
action has been recommended against
him?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.
Military Engineering Services is one
of the departments selecteq for special
attention by the Central Bureau of
Investigation in the Anti-Corruptiom
Drive conducted in 1965 and 1966.

(b) The results of investigations
made by C.B.I during 1965 and the
first half of 1966 against officers of
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the Military Engineering Services are
as follows:—

No. No. of officers
of involved
cases

Gazet- Non
ted Gazet-
ted

(i) New cases taken
up for inquiry/in-
vestigation . 50 28 47

(ii) Cases disposed of
by the C.B.I. upto
30-6-66 . .

(iii) Cases in which
prosecutions have
been launched . 1 I

(iv) Cases in which
reports for depart-
mental action were sent 12 6 13

(v) Cases which were
recommended for
such action as may
: be considered fit
by the Department 6 3 5

19 10 17

(c) Investigation in a case against
a former Chief Engineer, Military
Engineering Services has been com-
pleted and the case has been referred
to the Centra] Vigilance Commission
for advice regarding the further action
$0 be taken in the matter.

Expenditure en Commissiong

3741. Shri Gulshan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the amount so far spent by gov-
ernment on “commissions” appointed
to look into various charges, com-
plaints and administrative study, acci-
dents, or otherwise since 1956; and

(b) the number of recommenda-
tions of those Commissions not ac-
cepted by Government since 1956?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
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information ig being collected an@
will be laid on the Table of the House
as soon as possible.

Telephone Services in Patna

3742. shri Bibhuti Mishra: Will the
Minister of Commaunications be pleas-
ed to state:

(a) whether Government's attention
has been drawn to the news item
which appeared in the Indian Na-
tion, published from Patna, dated
the 6th June, 1966 under the heading
“Deep Malady grips Patna Phone ser-
vices”;

(b) if so, Government's
thereto; and

reaction

(c) the steps taken to improve the
services?

The Minister of State in the De-
partments of Parliameatary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes.

(b) The investigations carried out
reveal that the telephone service at
Patna continues to be satisfactory.

(c) A continuoug watch is kept on
the quality of service and steps are
taken to improve the same. Some of
the steps taken are:—

(i) expansion of the existing
exchanges and setting up of
the new exchanges to the ex-
tent possible;

(ii) replacement of the present
manual exchange at Dinapur
by an automatic exchange;

(iii) expansion of the trunk ex-
change;

(iv) tightening of the supervision
at various levelg etc.

The expansion of the telephone ser-
vice in Patna, as in other towns in
India, is, however, restricted to  the
extent possible with available re-
sources.
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Bribe-takers trapped by C.BJ.

3743. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government'’s attention
hasg been drawn to the news-item
published in the Indian Nation,
Patna, dateq the 6th June, 1966, under
the heading “5 bribe-takers fall intwo
C.B.I. Trap”;

(b) if so, number of persons prose-
cuted in the various departments; and

(c) whether Government intend to
introduce the C.B.I. Service into vari-
ous State Governments?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Five Government servantg and
one member of the public are involv-

ed in these five trap cases. They
belong to the following depart-
ments:—

(1) Delhi Municipal Corporation
(Union Territory One

(2) Ministry of Communica-

tions . One

(3) Ministry of Railways.. Three

(c) There are Anti-Corruption Or-
ganisations in the States and services
of C.BI officers are also available to
the State Governments whenever re-
quired.

Tribal Policy

3744. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Legislators of Assam are rifted over
tribal policy;

(b) whether they informed him and
the Prime Minister about this; and

(c) if so, Government’s reaction
thereto and the stepg taken so far to
strengthen the administrative posi-
tion?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) A Section
of the Opposition members of the
legislature do not support the tribal
policy of the Assam Government.

(b) No. Sir.

(c) Several steps have been taken
to strengthen the adminisiration, As
against three administrative centres
as on 1st March, 1966, there will be
ten administrative centres. Some
have already been set up and others
are in  process of being sct up.
One senior officer has been posted at
Silchar exclusively to help the Deputy
Commissioner in supply and transport
matters for Mizo Hills.

Cattle kidnapped by Pakistanies

3745. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Home
be pleased to state:

Affairs

(a) whether it is a fact that some
Indian cowherds and cattle were kid-
napped by Pakistani nationals when a
large number of them trespassed into
Indian territory in Girigouch under
Rajganj Police Station in Jalpaiguri
district on the 6th June, 1966;

(b) it so, the total number of cow-
herds and cattle so kidnapped: and

(c) the reaction of Government

thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). On
6-6-1966 four Pak nationals trespass-
ed into Indian territory at Girigoch,
P. S. Rajganj in Jalpaiguri district
and drove away 35 heads of cattle.
Two of the cowboys were also apore-
hended by Pak nationals, when the
former tried to rescue the cattle.
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(¢) Sector Commander BSF im-"%

mediately contacted and requested
Sector Commander, FEast Pakistan
Rifles, Dinajpur to return the Indian
nationals and the cattle, Protest was
also lodged by West Bengal Gevern-
ment with the East Pakistan Govern-
ment in this connection.

The last days of British Raj

3746. Shri S. M. Banerjce: Will the
Minister of Home Affairs be pleuased
to state:

(a) whether his attention has been
drawp to the “Author’s Preface” in
the book “The last days of the British
Raj” written by Mr. Leonard Mosley
wherein it has been stated that offi-
¢ial documents dealing with the trans-
fer of power in India will not be offi-
cially released until 1999;

(b) if so the truth about it;

(c) whether the official documents
are still secret and shall remain scc-
ret up to 1999; and

(d) if so, the reason therefor?

‘The Deputy Minister in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) Yes, Sir.

(b) to (d). Presumably the refer-
ernice is to the official documents of the
British Government about which the
Government of India have no infor-
nration,

Text Books

3747. Shri S. M. Banerjee:
Shri R. Barua:

Will the Minister of Education be
pleased to state:

(a) whether the Prime Minister has
written to him to publish selected
Text Books for use in the Colleges
and Schools;

(b) if so, whether this work  has
started; and

(c) if not, the reasong therefor?
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The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir,

(b) and (c). The work has started,
and is in progress.

Commissioner of Public Grievances

3748. Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Surendra Nath Dwivedy:
Shri Nath Pai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Commissioner of Public Grievancecs
was appointed in February last;

(b) whether he was required to
submit his report at the end of six
months;

(c) whether the report has been
submitted; and

(d) whether it will be laid on the
Table?

The Minister of State in the Min-
istry of Home Affairs and Miuister of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) Yes, Sir.

(b) Yes, to the Cabinzt.

(c) It is being drafted.

(d) At present it is
plated to lay it on the Table of
House.

not contem-
the

Production of Sulphur

3749. Shri Sham Lal Saraf: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Government of
Jammu and Kashmir are taking up
industrial production  of Sulphur,
Borax, Rayon, Pulp and Newsprint;

(b) whether project veports for the
same have been included in
Fourth Five Year Plan; and
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(e) if not the details therefor?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) to
(¢). In their preliminary memoran~
dum on the Fourth Plan, the Govern-
ment of Jammu and XKashmir had
proposed the establishment of a news-
print factory and a rayongrade pulp
factory. The State Government had
stated that the project report for the
newsprint factory was ready and a
similar report in respect of rayongrade
pulp factory was under preparation.
The cost of the newsprint faciory and
rayongrade pulp factory was roughly
estimated at Rs. 8.82 crores for a daily
production capacity of 200 tonnes, The
State Government had also proposed
a sum of Rs. 15 lakhs for mining of
borax and sulphur in Ladakh.

The proposals of the State Govern-
ment and still to be discussed by the
Planning Commission with them. A
final view on the inclusion of those
projects in the Fourth Plan will be
taken only after these discussions.

Housing Programme in Chhamb.
Jaurian Sector

8750. Shri Vishwa Nath Pandey:
‘Will the Minister of Labour, Employ-
ment and Rehabilitation bo pleased to
state:

(a) whether Government have
sanctioned a massive housing pro-
gramme in the Chhamb-Jaurian sector
(Jammu and Kashmir) for the per-
sons re-settled there;

(b) if so, the total amount of assist-
ance given by the Centre for such
programmes; and

(c) the total amount of expendi-
ture on such programmes?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (2)
to (). The Government cf India have
laid down scales of financial assistance,
both grants and loans, for recons-
truction of houses of the families in
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the Chhamb-Jaurian sector, who were
uprooted from their homes in the last
Indo-Pakistan conflict. ‘The amount
of house-building grant and loan
given so far is about Rs, 90 lakhs. The
total requirement of funds ior dis-
bursement of grants and loans on this
account ig estimated at about Rs. 430
lakhs.

Demand for Chota Nagpur

3751. Shri Kolla Venkaiah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
of the demand for a full-fledged state

of Chota Nagpur;

(b) if so, from which section of the
population the demand has emerged;
and

(¢) the reaction of Government

thereto?

The Minister of State im the Minis-
try of Home Affairs and Minister of
Defence Supplies im the Ministry of
Defence (Shri Hathi): (a) and (b).
No demand has been made for a State
of Chota Nagpur. However, a demand
has been made by the All-India Jhar-
kxhang Party for a State comprising
Chota Nagpur Division ang certain
areas of States of Bihar, West Bengal,
Orissa and Madhya Pradesh.

The Government are not in favouy
of forming such a State.

Indian Institute of Techmology,
Kanpur
$752. Shri S. M, Banerjee: Will the
Minister of Education be pleased to
state: s

(a) whether it hag been brought to
his notice that the Americans in the
Indian Institute of Techrology. Kan=-
pur are havingan air-strip at Kalyan-
pur, Kanpur; and

(b) if so, whether this has been
done without any valid perl_n'ission
from the Civil Aviation authorities?
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The Minister of Education (Shri M.
C. Chagla): (a) and (b). No, Sir. The
airstrip does not belong to the Ameri-
ean staff members of the Institute. It
has been constructed by the Institute
for imparting training in Aeronauti-
cal Engineering. Prior permission of
the Civil Aviation authorities was
obtained before it was pui to use.

Obscene Cinema Posters

3753, Shrimati Ramdulari Sinha:
Will the Minister of Home Affairs be
pleased to state:

(a) whether on the advice of
Acharyaz Vinoba Bhave, there has
been a countrywide agitation against
the exhibition of obscene cinema
posters; and

(b) if so, the impact of such agita-
tion?

The Deputy Minister in the Mimis-
try of Home Affairs (Shri Vidya
Charan Shgkla): (a) From inquiries
made from the State Jovernments, it
would appear that there has been no
such countrywide agitation.

(b) Does not arise.
Wastage im Reflning Crude Oil

8$754. Shrimati Ramdulari Sinha:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a “act tha:t while
reflning crude oil at Gauhati and
Barauni Refineries, some o0il is burnt
away;

(b) if so, the reasons therefor; and

(c) the steps taken to avoid this
wastage?
The Minister of Petroleum and

Chemicals (Shri Alagesan): (a) and
(b). No. Some o0il has, 10wever, to be
burnt in order to heat the furnaces.

(¢) Does not arise.
Cost of 0il Projects

8755. Shri P. C. Boronah:
Shri Onkar Lal Berwa:

Will the Minister of Petroleum and

BHADRA 9, 1888 (SAKA)

Written Answers 7996

Chemicals be pleased to state:

(a) whether the cost of Oil Projects
under the Fourth Plan has increaged
considerably with the devaluation of
the rupee;

(b) if so, to what extent
case; and

in each

(¢) the steps taken to minimise the
foreign, exchange content in them?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.
(b) Details of each Project before
and after devaluation are given
below:

(FiouresT in  Rs. crores)

Name of Project Before After
Devalua- devalua-

J tion tion

ONG Commission§ .Y 185-00 227:00

0il India Limited 20-00 26-09
Madras Refinery . 26-50 35-00
Haldia Refinery ~ Bf. 30'00] 39-20
=
Lube India Ltd. e 7-20 9-13
Qil Distribution & Pipe-

lines . 65-00 69-14

(c) Foreign exchange component is
being reduced through organising
indigenous manufacture of several
itemg in O. N. G. Commission’s own
workshops as well as with the help
of various enterprises in the Publia
and Private sectors.

Burning of a Village by Mizos

3756. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact tnat law-
less elements of the Mizo National
Front burnt down a Chakma tribal
village near Demigri, Southern most
area of Mizo Hills bordering East
Pakistan on 31st May, 1966; and
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(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Security measures have been
tightened up to curb hostile activities.

Squatters’ Colonies in West Bengal

3757. Shri Dinen Bhattacharya:
Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that due
to the non-availability of the re-
quisite money, the Government of
West Bengal could not complete the
work of development of squatters
and other refugee colonies in West
Bengal; and

(b) if so, the steps the Central
Government propose to take in the
matter?

The Deputy Minister of Labour,
Employment and "Rehabilitation (Shri
D. R. Chavan): (a) It is not a fact
that the Government of India have
not provided the requisite money to
the Government of West Bengal for
the execution of development work
in squatters and other refugee colon-
ies in West Bengal. In fact the pro-
vision made by the Central Govern-
ment for this item during the years
1962-1963, 1963-1964 and 1964-1965,
was more than the expenditure, ac-
tually incurred by the State Govern-
ment, during these years. The year-
wise figures of provision and expen-
diture are as under:—

Year Amount Expenditure
provided incurred
(Rs. in lakhs)  (Rs. in lakhs)
1962-63 40.00 31.58
196364 35.00 12.56
1964-65 20.00 15.59

(b) Does not arise.
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Fatal Accidents in Coal Mines

3759. Shri Warior: Will the Minis-
ter of Lapour, Employment and Re-
habilitation be pleased to state:

(a) the number of fatal accidents
that have taken place in coal mines
from June 1965 to June 1966;

(b) the mames of such coal mines
and causes of accidents; and

(c) the action taken in eah case
so far?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) 210 fatal accidents took place
during the period Jume 1965 to June
1966.

(b) The accidents relate to about
200 coal mines in the country. The
main causes of the accidents are fall
of roof or side, defects in haulage,
explosives and machinery, irruption
of water, electrical faults, accumula-
tion of gas, ete.

(¢) Under Section 23(2) of ‘the
Mines Act, an enquiry is required
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to be made into all accidents caus-
ing loss of life. Major serious ac-
cidents not involving loss of life are
also enquired into. In respect of dan-
gerous occurrences, enquiries are
made in respect of those which ap-
pear to require an enquiry, taking
into account their impact on the
safety of the mine. Responsibility is
fixed in all cases where an enquiry
is made and further action like pro-
secution, suspension of competency
certificates of mine officials etc. is
taken, based on the result of the en-
quiry. Safety Regulations are re-
vised in the light of the findings.

Central, Hospital at Kalla near
Asansol

3760. Shri Warlior:
Shri Daji:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that cracks
have developed in the roof of the
six year old Central Hospital of the
Coa] Mines Labour Welfare Organi-
sation at Kalla, near Asansol end-
angering the whole building; and

(b) if so, the steps taken in the
matter?

The Deputy Minister in the Minis-
try of Lzbour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) No; the building is now 12 years
old and not six.

(b) Does not arise.

T.B, Ward in Coal Mines Central
Hospital at Kalla, Asanso]

3761. Shri Warior:
Shri Daji:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that a
100-bed T.B. Ward at the Coal Mines
Central Hospital at Kalla near Asan-
sol is not being used; and
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(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) and (b). The Outdoor Patient
Department .0of the T.B. Ward started
functioning in September, 1964. T.B.
patients also get the benefit of the
Domiciliary T.B. Treatment Scheme.
Because of the difficult position in re-
gard to water supply, the indoor ward
has not yet started functioning, A
Scheme for augmenting water supply
for the Central Hospital, has already
been sanctioned and action is in hand
to put the scheme into commission.

Indo-Pak. Police Officers, Meeting

3762. Shri Guilshan: Will the Minis-
ter for Home Affairs be pleased to
state:

(a) what were the main subjects
and results of Indo-Pak Police Offi-
cers Meeting held at Wagha Border
Punjab in June 1966 regarding Bor-
der disputed areas; and

(b) the action Government took
on their recommendations, if any?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Subjects relat-
ing to cattle lifting, smuggling,
return of Pak criminals and obser-
vance of Ground Rules were discus-
sed.

(b) No specific recommendation &as
such was made to the Government.

Assam-Nagaland Boundary

3763. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the progress made in the
demarcation of the boundary bet-
ween Assam and Nagaland;

(b) whether it is a fact that the
progress has been stalled and the
Nagas have constructed an exten-
sion of the road from Lasumen vil-
lage (in Nagaland) to Nagirijan (im
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Sinsagar district of Assam) causing
illegal and unauthorised encroach-
ment into the Assam territory; and

(c) if so, the steps being taken to
carry forth the work relating to
demarcation of this boundary?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
Regarding demarcation of the bound-
ary between Assam and Nagaland,
the position remaing the same as
indicated in my reply to the Un-
starred Question No. 2207 in the Lok
Sabha on 16th March, 1966. Govern-
ment have no information about the
construction of the extension
of the road from Lasu-
men village (in Nagaland) to Nagiri-
jan (in Assam). Enquiries are being
made in this regard,

Admission to Janki Devi Mahavidya-
laya, New Delhi

3764. Shri Jedhe: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that the
admigsion to B.A, Pass and Honours
Course I year class was to be made by
the various Colleges under the Delhi
University on the merits of marks
obtained by the students in the High-
er Secondary Examination but the
Janki Devi Mahavidyalaya, New
Delhi, held apn examination and the
students were admitted on the basis
of this examination;

(b) whether it is also a fact that the
registration for admission to B.A. 1
year class was to be made by the
various Colleges without charging any
amount from the students on this ae-
count but the Janki Devi Mahavidya-
laya had charged from each student a
sum of Re. 1 as an application fee for
admission to B.A. I year class;

(¢) whether it was in  conformity
with the University rules in this con-
nection; and

(d) if not, the action taken by Gov-
ernment against this Institution and
to cancel the admissions done on the
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basis of examination and also to ges
the registration fee charged for the
application form refunded to the
students concerned?

The Minister of Education (Shri M.
C. Chagla): (a) In most of the Col-
leges affiliated to Delhi University
admissions to B.A. Pass and Honours
Courses are made on the basis of
marks obtained by the students in the
qualifying examinationg and an inter-
view to determine their aptitude and
suitability for the Course. However,
in the case of the Janki Devi Maha-
vidyala, admissions to the B.A.
(Hons.) Course only are made on the
basis of an exploratory test followed
by an interview,

(b) It is a fact that the Janki Devi
Mahavidyalaya charges a registration
fee of Re. 1 per student.

(c) Neither the holding of an explo-
ratory test nor the charging of regis-
tration fee ig against the University
Rules.

(d) Does not arise.

Sulphuric Acid from Pyrites

3765. Shri P. C. Borooah: Will the
Minister of Petroleum ard Chemicals
be pleased to state:

B

(a) whether it is a fact that the
project to extract sulphuric acid from
pyrites found in Bihar has been
stalled; and

(b) if so, the progress made in the
implementation of the project and
how far it is behind schedule?

The Minister of Peroleum and Che-
micals (Shri Alagesan): (a) No.

(b) The time schedule for comple-
tion of the project is laid down in the
agreement executed with the contrac-
tors who have been assigned this job
on turn-key basis. Under the terms
of the agreement, the plant is sche-
duled to be commissioned in the third
quarter of 1968 and the work is pro-
gressing according to the schedule,
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Pakistanis Employed in W. Railway

3766. Shrij Onkar Lal Berwa: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that certain
Railway employees working at
Gangapur City and Kotap Station on
the Western Railway, had at the time
of partition of the country in 1947
opted for ‘Final Pakistan’;

(b) whether it is also a fact that
they later on returneq to India and
secured employement under assumed
names; gnd

(c)if so, whether Government pro-
pose to deport them to Pakistan and
if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Cases of two such persons have come
to notice. They returned to India
from Pakistan within less than six
months. They secured employment
by concealing their antecedents and
particulars regarding their previous
service and one of them also by
changing his name. One of them has
since been removeq from sgervice and
an enquiry in the case of the other is
in progress.

(c) Since they did not acquire the
nationality of Pakistan, the question
of their deportation to that country
does not arise.

Complaint against the American
Manager of an Engineering
Company

3767. Shri A. K. Gopalan:
Shri M. N. Swamy:
Shri Dinen Bhattacharya:
Shri Dasaratha Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a complaint was filed
in the court of the Sub-Divisional
Magistrate, Asansol against an
American Manager of Mi|s. Heckett
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Engineering Co. (India Branch) by
an employee for hurting his self-
respect as an Indian citizen;

(b) whether the accused 1left the
country after the case was filed; and

(c) the steps taken by Government
in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes Sir.
A complaint under section 504|352 of
the Indian Penal Code was field on
the 24th February, 1966.

(b) Yes Sir. He is reported to have
left India on the 2nd March, 1966.

(c) The matter was not brought to
the notice of Government. However,
a Warrant of arrest was issued by
the magistrate concerned when the
foreigner failed to appear in the court
on the 8th March, 1966. in response
to the summons. The date of appe-
arnce of the foreigner has been fixed
as 1st September, 1966.

Kalkaji Colony, Delhi

3768. Shri Chandak:
Shri Balmiki:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleased
to refer to the Press Note dated the
4th January, 1966 in regard to the
proposed housing colony near
Kalkaji (Delhi State) and state:

(a) the rates of premia chargeable
and the mode of their payment over
years, the rates of ground rent pay-
able annually and the time and condi-
tions for construction of houses in
the proposed colony near Kalkaji
(Delhi State) for displaced persons
from East Pakistan;

(b) how far the above conditions
have been varied from the conditions
of allotment of land and construction
of houses in various housing colonies
for displaced persons from West
Pakistan, especially in colonies like
Patel Nagar, Lajpat Nagar and Mala-
viya Nagar; and
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(c) the reasons for the condition
of continuous residence in Delhi
from a date prior to the 31st March,
1958 being laid down in respect of
the proposed Kalkaji Colony, espe-
eially when the rehabilitation facili-
ties are still being extended to new
migrants from East Pakistan during
1964-657

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri D. R. Chavan):

(a) A reference is
invited to paragraphs 2 3 and 4 of
the Press Note dated the 4th Janu-
ary, 1966 a copy of which is laid on
the Table of the House [Placed in
Library. See No. LT-6966/66].

(b) In the case of D.Ps. from West
Pakistan also, the amount of nrem-
jum was determined on the basis of
actual cost of acquisition of land and
expenditure on development. Ground
rent also was fixed at 3 per rent per
annum of the premium. The same
conditions have been applied in the
case of the colony for D.Ps. from East
Pakistan. However, in the case of
the colonies for West Pakistan D.Ps,
certain other concessions were given,
namely, in the case of smaller plots
upto 200 square yards only 50 per
cent of the premium was recovered
in instalments over a period of 15
years after the fifth year of the .iease.
They were also allowed  the
option to accept revised lease
terms under which mominal ground
rent was payable the rate of Re.
1j- per 100 square yards if they paid
the amount of premium at rates fixed
on the basis of the then market rate
of the land in these areas. These
facilities have not been extended
to the East Pakistan D.Ps., because
of the changed conditions.

(c) As rehabilitaiton facilities to
D.Ps from East Pakistan were res-
tricted to old migrants i.e. to those
persons who came over upto 3lst
March, 1958, this condition has been
applied. Migrants who have rmigrat-
ed from East Pakistan after 31st
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March 1958 (and before 1st January,
1964) are not ordinarily entitled to
any rehabilitation benefits hence this
date.
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Complaints against Ram Kishan
‘Minist

3770. Shri Gulshan:
Shri P. H. Bheel:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of representations
and Memoranda received by Govern-
ment alleging corruption and favour-
itism by the Ex-Minister of Punjab
in the Ram Kishan Ministry before
the President’s Rule;

(b) the difference between the pro-
perties of these Ministers now and
when they became Ministers in the
Ram Kishan Ministry; and

(c) how many permits and quotas,
route permits and permits for cars
were issued by these Ministers before
resignation due to the President’s
Rule?

The Minister of State in the Minis-
try of Home Affairs and Minister of
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Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) 21 so far
as Government of India are con-
cerned.

(b) The Statements of assets and
liabilities which the ex-Ministers
were required to furnish under the
code of Conduct for Ministers, are
treated as confidential and cannct be
divulged.

(¢) Information is being collected
and will be laid on the table of the
House.

Misuse of Harijan Welfare Fund in
Punjab

3771. Shri P. H. Bheel:
Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Harijan Welfare
Fund in Punjab has been utilised
by the Ex-Minister concerned for his
personal benefits and whether any
enquiry is being held into this affair;
and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Sale of Custodian Land to Punjab
Government

3772. Shri P. H. Bheel:
Shri Gulshan:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleased
to state:

(a) whether Central Government
have sold any Custodian land to the
Punjab Government during the last
5 years;

(b) if so, how many acres, for what
purpose it was sold;

(c) whether that
achieved; and

purpose was
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(d) the profit gained by Punjab
Government from the sale of this
Custodian land to the farmers?

The Deputy Minister in the Minis-

try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): (a) Yes.

(b) Annexure ‘A’ and ‘B’ showing
the surplus rural and urban evacuee
land transferred to the Punjab Gov-
ernment under the package deals are
laid on the Table of the House
[Placed in Library. See No. LT-
6967/66]. These lands were surplus
to the requirements of land allottees/
claims holders and the Central Gov-
ernment had no proper agency of
their own for their disposal.

(¢) The purpose is being achieved.

(d) The Punjab Government has so
far been able to dispose of about
1]3rd of these lands and a large num-
ber of inferior and unsaleable land
is still left. It is, therefore, too ear-
ly to assess any gain or loss to the
State Government.

Overstay by Deputationists in CBI
and CPE

3773. Shri P. H. Bheel:
Shri Gulshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a large
number of Deputationist officers in
the C.BI. and S.P.E. have overstayed
their normal period of deputation;

(b) if so, the reasons therefor;

(c) whether the Ministerial staff
of C.SS.S. deputed in CBI and
S.P.E. have also overstayed their nor-
mal period of 3 years; and

(d) if so, whether Government are
considering the exchange of these
employees?

The Minister of State in the Minis-
try of Home Affairs and Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) There are
a number of officers in the Central
Bureau of Investigation whose tenure
has been extended with concurrence
of the lending authorities.

(b) Their tenure was extended in
the public interest.

(c) The ministerial posts in the
Headquarters of Central Bureau of
Investigation are included in the Cen-
tral Secretariat Services. The minis-
terial staff are, therefore, not on
deputation.

(d) Does not arise.

g it @ 7 gratw wd
3774. SYAETT TR A4 AT

R QAN q9T gAqTa 737 Tg Far 77
F w1 5

(%) #aragwadfs o -nfa
& ¥ faoarfr 59 0% safraa) =t
T TF FE N AL FAEIAATE

(=) afe g, av @ 9% feay
=afredi #1 qgm@r Tar g oA fray
sgfeaal &1 sl Femar omAT §

() 3% Fardy a2 faaft ifwr aaar
FT AR ; AR

(7) g 74 & w9 QUG A FY
geraT g 7

R UM T4 gafa wxea §
ITAT (ot TWo Wo aEW) : (F)
R (). wa-afaraa § faerfea
g3 s oF oAbt F ¥ @w-
W 75,000 AfFT 4w g Fegraw
T g Afqd = N § A I geaeq
¥ 3 gt geaar foa & &
v 25,000 sAfEy wa fafadd &
GTT TG FT AT 7 E |

(7) A8 gamar WX gTAlE

AUGUST 31, 1966

Written Answers 8010

QCATHT 8 Y 9 FATRAY @S A HY
qATIAT |

() ot oo At F 1 oarfgg Tw
wk & mar g fr S A fadiw ad
Fog s {6 & a7 fear amdem sw
fo ot o fofe<i § & 97 % @
¥ ®o AR FAT 4T |

Provision for Education in Fourth
Plan

3775. Shri Hem Raj: Will the
Minister for Education be pleased to
state:

(a) the amount that is being provi-
ded for education in the Fourth Five
Year Plan;

(b) the amount that will be provi-
ded as special fund for the spread of
education amongst Backward Classes,
Tribal Areas and Special Areas; and

(c) whether the special fund will
be a part of general provision for
education or over and above the
general provision?

The Minister of Education (Shri
M. C. Chagla): (a) The original al-
location was Rs. 1260 crores. Ac-
cording to the latest report from the
Planning Commission it has now been
reduced to Rs. 1210 crores.

(b) A tentative Plan allocation of
Rs. 60 crores has been made for the
Education of the Scheduled Tribes,
Scheduled Castes and other Back-
ward Classes under the sector, “Wel-
fare and Development of Backward
Classes”. In addition, there is a
budget provision of Rs. 2.21 crores
for scholarships for these classes for
1966-67.

(c) The allocation of Rs. 60 crores
indicated at (b) above is over and
above the plan allocation for Educa-
tion. The question of whether the
budget provision of Rs. 2.21 crores
for 1966-67 and similar provisions
for the remaining four years of the
Fourth Plan, should be a part of
the Plan allocation for Education, is
under consideration.
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Sanskrit Manuscript in Russia

3776. Shri C. K. Bhattacharyya:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 204 on the
9th September, 1964 and state:

(a) whether Soviet specialists have
completed the restoration of the Sans-
krit inscription found in Turkmenia;

(b) whether it has been deciphered
and, if so, the contents thereof;

(c) whether the findings of the
investigations have been collected
by the Government of India; and

(d) whether his attention has been
drawn to the U.N.L reports of the
Soviet Embassy release that what
has been found is a palm leaf manus-
cript hidden in a vase and not inscrip-
tion, on a vase?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). The infor-
mation is being collected and will be
laid on the Table of the House.

Agreement with the Standard Tele-
phone and Cable Co., London

3777, Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government entered
into an agreement with the Standard
Telephone and Cable Company  of
London in 1949 for the supply of
cables to India which is valid up to
1969;

(b) whether India is losing 56 lakhs
a year and will be at a loss of Rs. 11
crores when the agreement will ex-
pire; and

(c) if so, the reasons therefor?

The Minister of State in the De-
partment of Parliamentary  Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes.

(b) No. Tn respect of order placed
upto 1957 the prices quoted by ST&C
were generally cheaper than those
offered by other firms against open

1567 (Ai) LSD—5.

BHADRA 9, 1888 (SAKA)

Written Answers 8012

tenders and taking these orders as a
whole there had been no excess pay-
ment to the firm during this period.
No orders were placed on the firm
during 1958-60. During 1961-63 in
respect of orders placed an extra sum
of Rs. 52.22 lakhs had to be paid more

than the nearest competitive offer.
No order has been placed on the
firm after 1963.

(¢) Under the provisions of the

Agreement 25 per cent of the imports
of Government’s requirements of the
products within the field of the
Agreement shall have to bé purchas-
ed from ST&C at the same price as
are acceptable to the British Post
Office puls 24 per cent, Certain items
in the Agreement have since been re-
vised. According to this revision, the
price to be paid for any purchases of
dry core cables from 1st December
1962 will be subject to a reduction of
10 per cent below former agreement
prices.
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Hosiery Workers of Ludhiana

3781. Shri Jashvant Mehta: Wil
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether it is a fact that 40,000
hosiery workers in Ludhiana have
lost their jobs as a sequel to the
devaluation of the rupee; and
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(b) if so, whether Government
have taken any steps to find alterna-
tive johs for these workers?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shah Nawaz Khan):
(@) and (b) The information has
been called for from the Government
of Punjab. It will be placed on the
Table of the House when received.
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Centra] University in South India

3783. Shri Dighe:
shri Vishwa Nath Pandey:

Will the Minister of Education be
to state.

(a) whether Government propose to
establish a Central University in the
Southern part of India as there is no
Central University there at present;

(b) if so, when; and
(c) at what place and the total

estimated expenditure on the sche-
me?
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The Minister of Education (Shri
M. C. Chagla): (a) There is no such
proposal at present under considera-
tion. However, the general question
of setting up at least one Central
University in each State as recom-
mended by the Conference of State
Education Ministers held in Oectober,
1962 and subsequently by the Com-
mittee of Members of Parliament on
Higher Education in their Report
published in 1964 has been examined
by the Education Commission which
has expressed itself against the pro-
posal. The Report of the Commis-
sion is, however, still to be consider-
ed by Government.

(b) and (c) Do not arise.

Preservation of Tempies of South
India

3784, Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Eduocation be
pleased to state:

(a) whether Government have
agreed to extend substantial financial
assistance to the Madras Government
to meet the cost of preservation of
some of the famous temples of South
India;

(b) if so, the total amount of such
assistance; and

(c) the names of the temples which
will get financial assistance?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) This Ministry is mnot
aware of any such proposal

(b) and (c¢) Do not arise.

Complaints against Secretary of
LCCR.

3785. Shri Bade:
Shri Hukam Chand
Kachhavatya:
shri Brij Raj Singh:
Will the Minister of Education be
pleased to state:
(a) the number of complaints re-
ceived by the Government against the
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Secretary, Indian Council for Cultu-
ral Relations during the last five
years;

(b) the nature of these complaints
and the action taken thereon; and

(c) the number of complaints dis-
posed of and of those which are still
pending?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). A num-
ber of complaints; mostly anony-
mous, were received during the last
five years. Estimation of their num-
ber and collection of other data ask-
ed for will require a long time and
involve a good deal of labour.

In 1964, the then President of the
1.C.C.R. appointed a Committee under
the chairmanship of Dr. C. D. Desh-
mukh to enquire into these com-
plaints. This Committee came to the
conclusion that on the whole the alle-
gations were false and did not call
for any action against the Secretary.
Later in July, 1964, another complaint
received by the Government was re-
ferred to the Special Police Establi-
shment. The Central Vigilance Com-
mission whose advice was sought by
Government according to the normal
procedure, held that no case was made
out for any action against the Secre-
tary. The Ministry has accepted this
advice.

Participation of M.Ps in District Anti-
Corruption Committees in Bihar

3786. shri H. C, Soy: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is g fact that in Dis-
trict Anti-Corruption Committees in
Bihar, Members of Parliament are
debarred from deliberations in res-
pect of proceedings relating to anti-
corruption while Members of the
State Legislatures are allowed to
particpate in these discussions; and

(b) if so, the reasons for excluding
the Members of Parliament from such
deliberations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b):
This is a subject matter entirely with-
in the purview of the State Govern-
ment. The position as stated by the
Government of Bihar is as follows:-

There is an Anti-Corruption Com-
mittee in every district. The District
Anti-Corruption Committee consists
of the following officials and non-
officials:

(1) The District Magistrate,
who will also be the conve-
nor of the Committee;

(2) The Superintendent of Police
of the district;

(3) Members of the Legislative
Assembly and Council repre-
senting the district or part
of it;

(4) The President and where
there is no President, Secre-
tary of the Bar Association
of the district;

(5) Three representatives of
organised non-official bodies;
and

(6) A representative of the Bharat
Sewak Samaj. The problem
of corruption in the spheres
of State Administration is the
concern of the State and
since the matters discussed
in the District Anti-Corrup-
tion Committees generally
are of local interest, the State
Government did not think of
associating the Members of
Parliament with the function-
ing of the District Anti-
Committees. Besides, it
might not be convenient for
the Members of Parliament
to attend the meetings of the
District Anti-Corruption Com-
mittees which usually take
place at the District head-
quarters. The purpose of
associating the Members of
State Legislature is to give
them the opportunity of bring-
ing to the notice of the Dis-
trict Magistrate instances of
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corruption which they may
come across. The Members of
Parliament are not preculded
from bringing any case of cor-
ruption to the notice of the
appropriate authorities.

Indian Association for Cultivation of
Science

3787. Dr. Ranen Sen: Will  the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
staff of the Indian Association for
Cultivation of Science, Calcutta, are
agitated over the conditions of service
and pay scales in the Institute and
have made representation for better-
ment of their conditions;

(b) whether it s also a fact that
similar institutions in the region run
with grant-in-aid from the Central
Government pay better scales of pay
to their employees; and

(¢) if so, the steps proposed to he,
taken to ameliorate the grievances of
the said employees?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramchandaran): (a) to (c): The
Indian Association for the Cultiva-
tion of Science, Calcutta, is an auto-
nomous institute receiving grants-in-
aid from the Central Government
and the West Benga]l Government in
the following proportion:-

(a) for recurring expenditure in
the ratio of 6:1;

(b) for non-recurring expendi-
ture in the ratio of 2:1;

The Central Government is not
concerned directly with the demands
of the employees of the Association,
except to the extent that they may
affect the amount of grants-in-aid
given by the Central Government.

“The scales of pay of the employees
of the Association were revised in the
beginning of 1962 as under:-

(1) Professors, Readers, Lecturers
(including Microanalyst and
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Recearch Officers), — were
allowed the revised scales of
pay and allowances of the
U.G.C. as adopted by the
Calcutta University, and in
the case of

(2) other staff, the scales of pay
and gllowances were revised
on the same lines on which
the existing scales were
translated into revised scales
under the C.S.IR., keeping
in view the revised scales in
respect of comparable scales
in the C.SIR.

The scales of pay and allowances
of the employees of the Bose Institute,
Calcutta, which is also an  autono-
mous institute  receiving grants-in-
aid from the Central Government,
were also revised similarly.

The employees of the Indian Asso-
ciation for the Cultivation of Science
have recently submitted representa-
tion expressing their  disatisfaction
regarding the scales of pay and allo-
wances ete. Tt is for the Indian Asso-
ciation for the Cultivation of Science
to deal with these representations.

Training of Teachers for Industrial
Practices

3788. Shri Shree Narayan Das:
Will the Minister of Education be
pleased to state:

(a) whether the programme for the
involvement of industry in technical
education through provision of oppor-
tunities for teachers to be trained in
industrial practices has taken concrete
shape and is in operation; and

(b) if so, the important features of
the programme?

The Minister of Education (Shri M.
C. Chagla): (a) Not yet, Sir.

(b) Doeg not arise.



8021 Written Answers

i v 9 afewnfat g
TTFA

3789. =Y a¥ :
S} gR 9 $EAW ¢
«t @A
q’\'!oloﬁfg:

T qgeerd Het a7 T A Fr
4

(F) 229, 1966 F A A’
¥ wyerfog ag qurae aw g fF 25
arfeeatfaal F o dma § afear
o & sUU g @ | Ay T
AR faar i wr wrEr F avna
Tz foa AR 393 g7 &F 1Y 0F AW
¥ qfcorwessy 9w agfed qEw

gq

(@) afx &, &1 a3 qfoomm-
ey w-me A1 fead afa gé;
LR

() && Am¥ ¥ ;W FEAY
wag g7

agwed Wxma ® oIwEE (st
faer =wm ) : (F) & (1) 19/20
JATE, 1966 FT T & TF IR AT
25-30 gfeer ot af@r &
FmT BT § el # (A%
g Rar i AR oy § s
g ) w39 ST Y g9 WY AR ITW
wiT F o framEr o ez e favare
& W § ThdY Tl ) STl ¥ AW
¥ M omefel A NE owng
fraiveram i ™ 13 15
& &Y AFd  Fur JE) wWiR ¥R
affam arR ¥ @ @ T wiftw
|1 FT A=aT a9 ¥ 3a9 £B W ™
;T E

U 9§ ARAE T
dfgar #) ar7 396 F welT 20-7-

AUGUST 31, 1986

Written Answers 8022

66 B UF qTAAT @t < fommr AT }
fowar deqr 9 &

q&t oifeeat & e sfastieat
¥ fuwrag &7 € AR SAX Ag FAT
T g frag Wy W owiw w1
soufast #Y geraaTd |

fadtgy fsdt s

3790. =t & :
st gew a7 wgN ¢
&t SR
q“l!o zofﬂ!:
T AFHTT  qe) ag qqTN FTFAT
w0 fw
(%) saragaw g s fad) faslt
am F g Arfearfad w1 AT P
aqAY aw e fomm &

(@) faydr fasit &y @
aYg wrfeanfadi & 14 5@, 1966 A
ey ma § grem FHAfEl W)
mfaar wer o < wew E ) oA
aTERW fHAT TUT OF swfed T A9-
g fear

() afz &, @ g fFer W
afra FraFa FUN F fady war weda)
;g AR

(7) & qzamY = Jww F oA
| FEARr v AR § 7

qEwd Wwem § oIewEr (s
faer T gE) ¢ (F) S A
firrg wfFeT F £9 wFw (A1) X
fa faRfedt ¥ ama faawe sdfaar
T o

(1) =gt

() s g g s |

(=) g &fs sara ¥ e
‘)



8023

Tresspassing of Pakistani Criminals
into Indian Territory

*791. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a gang
of Pakistani criminals tresspassed into
Indian Territory and attacked a patrol
party of the Sripur border out-post in
West Dinajpur district on the night of
25th and 26th July, 1966; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). On
26-7-1966 at 0300 hours a patrol party
of Sripur border out-post P.S. Goal-
pokhar district West Dinajpur while on
routine patrol duty intercepted a gang
of criminals numbering about 15 tak-
ing away two buffaloes towards
Pakistan; on being challenged, the
criminals attacked the patrol party
with spears. The patrol party opened
fire in self-defence, injuring two cri-
minals, SR

A case hag been registered under
Goalpokhar PS. case No. 24 dated
26-7-1968 under Section 148]447/379
IPC. :

Shares of Former Nizam State Railway

3792. Shri Buta Singh:
Shri Kapur Singh:

Will the Minister of Home Affairs be
pleased to state:

(a) the latest position in regard to
the 5 per cent Railway shares of the
former Nizam State Railway; and

(b) whether these shares are entitl-
ed to excess profit over and above 6
per cent of the railway’s earning?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Pefonce Supplies in the Minisixry of
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Defence (Shri Hathi): (a) and (b).
The share-holders of former Nizam
State Railway are the creditors of
Andhra Pradesh Government (Succes-
sor of Hyderabad Government). The
responsibility for payment of all dues
to the creditors in respect of the en-
tire public debt of the former Hydera-
bad State including the shares of
former Nizam State Railway rests with
the Government of Andhra Pradesh.
The question whether the ghare-
holders are entitled to excess profits
is for the State Government to con-
sider.

Share-holders of Former Nizam State
Railway

3793. Shri Buta Singh:
Shri Kapur Singh:

Will the Minister of Home Affairs be
pleased to state:

(a) whether some amount was re-
cently set apart by Government for
payment to the shareholders of for-
mer Nizam State Railway;

(b) if so, whether this payment has
been made to the shareholders; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
share-holders of the former Nizam
State Railway are the creditors of
Andhra Pradesh Government (suc-
cessor of Hyderabad Government) and
that Government are responsible for
the payment of all dues to the credi-
tors in respect of the entire public
debt of the former Hyderabad State
including the shares of the said Ra.il-
way. The State Government have in-
formed us that their budget for the
year 1966-67 contains a provision for
Rs, 1,52,000 for payment of interest to
the share-holders. The interest to
these shareholders is paid regularly
every six months.
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A Book in Agra University Course

3794. Shri Y. D, Singh:
Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
published in Aryavrat (a Hindi week-
ly publisheq from Delhi), dated the
25th July, 1966, wherein it has been
stated that a book entitled “The Lamp
of Life” prescribed for B.A. course in
the Agra University contains deroga-
tory remarks about Netaji Subhas
Chandra Bose and Gandhiji in its Third
Chapter entitled “The Spring Tiger”;
and

(b) if so, the action taken by Gov-
ernment in regard thereto?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). Govern-
ment have not seen the press report
in question. However, on receipt of a
-complaint regarding the inclusion of
the relevant chapter in the book entitl-
ed “The Lamp of Life” which has been
prescribed as a text book for B.A. and
B. Sc. examinations of Agra Univer-
'sity, the matter was thoroughly exa-
mined by the University by referring
the passage to the author and the
editor of the book. The Executive
Council of the University, at its meet-
ing held in February, 1965, resolved
that “no action need be taken as the
selections are not objectionable.” How-
ever, the matter ig being further con-
sidered by the University authorities.
In view of this position Government
do not propose to take any action.
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Production and Utilisation of Molasses

3797. Shri Shree Narayan Das: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether any assessment has
been made as to the production and
utilisation of molasses in the country;

(b) whether it is a fact that for
the lack of adequate distillery capa-
city in some States, molasses have
to be exported; and

(¢) if so, the steps taken to increase
the distillery capacity in the concern-
ed States?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a)
Assessment is made during every
sugar season as production of molasses
in a particular sugar season depends
upon the production of sugar in that
season which again is dependent upon
the cane crop and cane supplies made
available to sugar mills. Based on
availability and demand on all-India
basis, exportable surpluses are dec-
lared.

(b) Yes; otherwise molasses which
is a perishable commodity would go
waste.

(c) Sufficient “distillery capacity to
absorb surplus molasses hag been
licensed in the concerneq States
which is expected to be implemented
within the next 2-3 years. Besides
alcohol hag been recently exempted
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from the licensing provisions of the
Industries (Development and Regula-
tion) Act, 1951, which, in effect, means
that a new distillery can be installed
or an existing distillery expanded
without obtaining an  industrial
licence.

Increase in Examination Fee

3798. Shri Subodh Hansda: Will the
Minister of Education be pleased to
state:

(b) whether it is also a fact that
examination fee of the Indiap School
Certificate has been increased from
Rs. 73 to Rs. 103;

(b) if so, the reasons therefor; and

(c) the date from which this fee
will be charged?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Exami-
nation fee of Indian School Certificate
is payable in sterling to the Cambridge
University. The equivalence of that
amount in rupee has increased due to
devaluation. This will be operative
from this year.

Head of Deptt. of Politics, Kerala
University

3799. Shrij A. K. Gopalan:
Shri Umanath:
Shri P. Kunhan:

Will the Minister of Education be
pleased to state:

(a) whether the Head of the Depart-
ment of Politics, Kerala University
is going abroad;

(b) if so, the country which he pro-
poses t0 go and the purpose of the
visit;

(c¢) for how lang he is likely to
stay abroad;

(d) who bears the expenses of his
trip aboard;

(e) whether it is a fact that the
Head of the Department received
scholarships from outside agencies
recently;
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(f) if so, the name and the country
of the agency;

(g) the purpose for which the
scholarship is given;

(h) whether it is also a fact that
the Head of the Department, presided
over the Seminars on American Demo-
cracy and he Indian and American
Judicial systems held at Trivandrum;
and

(i) if so, the agency which financ-
ed this seminar? i

The Minister of Education (Shri
M. C. Chagla): (a) to (i). The infor-
mation is being collected and will be
be laid on the Table of the Sabha in
due course.

Compulsory Paper in M.A.

3800. Shri A. K. Gopalan:
Shri Umanath:
Shri P. Kunhan:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that ‘Indian
Government since 1935 with Docu-
ments’, a compulsory paper for II M.A.
in the Department of Politics, Uni-
versity of Kerala, has been dropped
this year;

(b) how long this paper was in the
curriculam;

(c) the reasop for its dropping this
year;

(d) whether it is also a fact that
an optional paper entitled ‘Govern-
ment of the USA’ was newly introduc-
ed this year; and

(e) if so, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) to (e). The infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.
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Compalsery Paper in M.AA. in Kerala
University
$801. Shri A, K. Gopalan:
Shri Umanath:
Shri P. Kunhan:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that an
optional paper, ‘Political patries and
Public opinion’ for II M.A. in the
Department of Politics, Kreala Uni-
versity, has been made a compulsory
paper this year;

(b) if so, the reasons therefor;

‘(e) whether it is fact that almost all
literature on this paper comeg from
America; and

(d) if so, the reasons therefor?

The Mimdster of Education (Shri M.
C. Chagla): (a) to (d) The informa-
tion is being collected smd will be laid
on the Table of the Sabha in due
cogurse.

et ® wiw TN IeEEaT
awxa afafa
3802. =Y qWENH :
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frgaa s F faoia fear

(=) afz &f, 7 g4 w&arT F71 4T
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Terd Haew ® oIonw (s
fam s g ) : (%) ¥ (7). fg=h
T ISaEAT wweEy afafa fras
FO F SQATT @ aww T
LA T

Misuse of Foreign Exchange

3803. Shrinmti Remu Chakravartty:
Shri Madhu Limaye:
Shri Bade:
Shri D. C. Sharma:
Shri 8. M. Banerjee:
Shri Prakash Vir Shastri:
Shri Alvares:
Shri Tulsidas Yadhav:
Shri Prabhat Kar:
Shri Manoharan:
Shri Indrajit Gupta:
Shri Maurya:
Shri Mohammed Koya:
Shri Bagri:
Dr. U. Misra:
Shri Tridib Kumar Chaudhuri:
Shri A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there was any investi-
gation into the misuse of foreign ex-
change and other violations of law
committed by the Poona Municipal
Transport Manager;

(b) whether the Central Bureau of
Investigation has asked permission of
the Maharashtra Government to pro-
secute the said Manager;

(c) when this permission was first
sought;

(d) why this prosecution has been
delayed so long; and

(e) the action taken by the Centre?

The Minister of State in the Minis-
try of Home Affairs and Minister of
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Defence Supplies in the Ministry of

Defenec (Shri Hathi): (a) Yes, Sir.
(b) Yes, sir;
(c) 18th August, 1968;

(d) the matter was under examina-
tion of Government of Maharashtra
and their reply has now been received.

(e) The reply of the State Govern-
ment is under examination and fur-
ther course of action will be decided

in the light of the legal opinion.
wft gficwm fearen wefire

3804. st & :
st gR T 6FAW ¢
‘ﬂﬂ"fﬂ'tﬁ!:

v famr & ag q@T &% gar
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vaeqr ¥ fFawt F i & 600
faafaai qar  wemewl & NET w®
T g
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Complaint against the Police S.I. of
Tirur (Karala).

3806. Shri Mohammed Koya: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether there was an allegation
against the Police-Sub-Inspector of
Tirur, Palghat Distt. Kerala that he
beat two victims of 3 communal riot
in the Tirur hospital;

(b) whether a written complaint
was submitted by the local member of
the disso'ved Assembly;

(c) whether any enquiry was con-
ducted; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). Yes, Sir.

(d) The enquiry was conducted by
a First Class Magistrate. The ailega-
tions were not proved,

T d-ww wrTCEET

3807. =Y (T ¥3® I : T
e W @Ew w4 ag a7 @
FaT w4 o

(%) w0 S A oA o wfw
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Junior Colleges in Malabar Region

3808, Shri Mohammed Koya: Will
the Minister of Eduaction be pleased
to state the number of Juinor Col-
leges sanctioned for the educationally
backward Ma'abar region this year?

The Minister of Eduaction (Shri M.
C. Chagla): No new Junior College has
been sanctioned this year in the Mala-
bar region or any other area of Kerala
State.

Students of Backward Classes in
Kerala

3809. Shri Mohammed Koya: Will
the Minister of Eduaction be pleased
to state:

(a) the number of students beloging
to the backward classes who got ad-
mission in the pre-degree classes in
Kerala this year;

(b) the number of seats they would
have got if the Kumara Pi'lai Com-
mittee report was not accepted and
reservation accepted in the pre-degree
classes?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.

T g
3811. 51 Qo HTo ATEWNT :
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FAT ME-H A a7 FATA FT FA
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TR-wd WREA | S HWA q4qw
sfaza warwa /@ sfacar qwTw w4t
(f g@) o (¥) w (a).
ag W sqared # fasrad dw
&1 w Y S F DT g daArey
grT g # fa¥ 99 &7 g Y Agy
I3l |

Pak infiltration in Rajasthan

3812. Shri P. L, Barupal:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

~

(a) whether it is a fact that recently
two Pakistani Muslims entered into
Rajasthan without passports in the
guise of bridegrooms;

(b) if so, the action taken in the
matter; and

(c) whether they were arrested?

The Deputy Minister in the Minis-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) to (c). We
have no information.

fats wE  weTOA, AT |
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Potash Plant at Tuticorin

3816. Shri Muthiah: Will the Min-
ister of Petroleum and Chemicalg be
pleased to state:

(a) whether Government propose to
set up a Muriate of Potash plant at
Tuticorin in the Fourth Plan period;

(b) if so, the steps taken so far in
this regard;

(c) the estimated cost of the plant;
and

(d) whether any foreign exchange
is involved and if so, how much?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) No defi-
nite proposal has yet been considered
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Right to Worship in Homes

3820. Shri Dhuleshway Meena:
Shri Sarjoo Pandey:
Shrimati Jamuna Devi:
Shri D. D. Mantri:
Shri Onkar Lal Berwa:
Shri Omkar Singh:

Shri Ramanand Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Politica] Officers at Pasighat has issued
a circular preventing Christiang to
observe their workship in their re-
pective houses; and

(b) if so, the action Government
propose to take against the Officer for
the deliberate infringement of the
Fundamenta] Rights of the people?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) No, Sir.

(b) Does not arise.
Convictions under the Civil
Disabilities Act, 1955

3821. Shri Mohan Nayak: Will the
Minister of Home Affairs be pleased
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to state:

(a) the number of cases instituted
by the Police under the Removal of
Civil Disabilities Act, 1955 in 1965-66
in Orissa; and

(b) the number of persons punish-
ed in different courts and the number
acquitted in Orissa State in 1965-66
under the said Act?

The Deputy Minister in the Minis-
try of Home Affairg (Shri Vidya
Charan Shukla): (a) and (b). No
Act called the Removal of Disabilities
Act, 1955 is in force in Orissa, So
the question of prosecution does not
arise.
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Swatantra Bharat Mills, Delhi

3823. Shri Umanath.
Shri Nambiar:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleased
to state:

(a) whether Government are aware
that the Management of the Swatantra
Bharat Mills in Delhi has been extrac-
ting illegal and free labour every
Monday from one shift workers, be-
yond the number of hours permitted
under the Statute;

(b) if so, since how long and the
action taken by Government to stop
this illegal practice;

(c) whether mass picketing is re-
sorted to at the mill gates every
Monday against this illegal extraction
of work;

(d) whether Government are aware
that on the 14th August, 1966 the
management’s Labour Officer led a
batch of goondas to attack the peace-
ful procession of workers in this con-
nection; and

(e) if so, the number of workers
wounded and the action taken by
Government in this regard?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan):
(a) to (c¢). (i) Kapra Mazdoor Lal
Jhanda Union complained that certain
workers in the Weaving Department
of the Mills were entering the Mills
earlier than the scheduled timings on
Monday morning shifts.

(ii) Certain member of the Union
have been picketing the entry of
workers on Monday mornings before
6.13 am. (the scheduled timing for
the morning shift being 6.30 a. m.)
since 13th June, 19686.

(iii) The Factory Inspectorate has
been keeping watch over the overtime
working of this mill on Mondays. No
overtime working has been detected
and therefore the question of taking

1567 (Ai) LSD—86.

any action against the management
has not arisen.

(d) No.

(e) Does not arise,

Malpractices by a Wine Bar in
Calcutta

3824, Shri Kishep Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri P. K. Deo:
Shri Prakash Vir Shastri;
Shri Bade:
Shri Ram Sewak Yadav:
Shri Surendranath Dwivedy:
Shri M. N. Swamy:
Shri Indrajit Gupta:
Shri H. N. Mukerjee:
Shri Eswara Reddy:
Shri Buta Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
time ago the Central Bureau of Inves-
tigatiom and the Customs Department
were informed that certain improper
facilities and advantages had been ex-
tended to TIsias’ Bar on Free School
Street, Calcutta;

(b) if so, whether any inquiries
have been made in the matter; and

(c) if so, the result thereof and
the action Government propose to take
in the matter?

The Minister of State in the Munis-
try of Heme Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢). As
has been stated before the House by
Minister in the Ministry of Finance
on 18th August, 1966, in reply to
Starred Question No. 520, adjudication
proceedings by Customs authorities
against the Proprietor, Manager and
other persons responsible for conduct-
ing business of the Bar have been
initiaetd and Central Bureau of Inves-
tigation propose to prosecute 9 per-
sons after obtaining legal opinion.
In course of investigation of the case
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a witness made a statement that cer-
tain improper considerations were
being shown to the Bar. This has
been an uncorroborated statement. It
will not be in public interest to dis-
cuss in the House matters connected
with the statement of the witness as
it may affect the investigation and
the conduct of a case likely to come
up shortly before a court of law.

Atholi Branch Post Office (Kerala)

3825. Shri Mohammed Koya: Will
the Minister of Communications be
pleased to state:

(a) whether it is proposed to up-
grade the Atholi (Kerala) Branch
Post Office into a sub-Post Office; and

(b) if so, when?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) No, Sir.

(b) Does not arise.

e
Training in Mining and Metallurgy

3826. Shri H. C. Linga Reddy: Will
the Minister of Education be pleased
to state:

(a) the progress made in the matter
of establishing a Mining and Metal-
lurgy’ Course either at Kolar Gold
Feilds or at Bhadravathi in Mysore
State and the investment made
thereon;

(b) the reasons for the delay; and

(c) the number of students expect-
ed to be trained?

The Minister of Education (Shri
M. C. Chagls): (a) and (b). The pro-
posal of the Mysore State Government
for the establishment of a College of
Engineering and Technology at Kolar
Gold Fields with Courses in Mining
and Metallurgy, etc., could not be ap-
proved, as the targets set for the
Third Plan for development of Tech-
nical Bducation had already been fully
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met, and it was felt that further deve-
lopment should await the finalisation
of the Fourth Plan, which will take
some time. The question of invest-
ment required for this project, which
is yet to be defined in its scope, there-
fore does arise, at this stage.

(c) This does not arise.

Oil Refinery in Jaisalmer

3827. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Jaisa’mer of Rajas-
than has been favoured by a Technical
Committee as a suitable site for a new
oil refinery;

(b) if so, the main features of the
Committee’s report; and

(c) Government’s decision thereon?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) No.

(b) and (c). Do not arise.

Cochin ang Durgapur Fertilizer
Factories

3828. Shri P. C. Borooah: Will ihe
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether a final agreement has
recently been signed with an Italian
Company for the setting up of the pro-
posed Cochin and Durgapur fertilizer
projects; and

(b) if so, the
agreement?

main terms of the

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) Not yet.

(b) Does not arise.

C.G.E. Cooperative Stores, New Delhi

3829, Shri Umanth: Will the Minis-
ter of Home Affairs be pleased to

" state:

(a) whether the employees of tne
Central Government Employees Co-
operative Stores, Delhi submitted any
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memorandum of demands to Govern-
ment in 1965 and 1966 regarding their
service conditions;

(b) if so, their main demands and
the dates of submission; and

(c) the action, taken thereon?

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar):
(a) Yes, Sir.

(b) and (c). These memoranda
were received on 4th March 1965 and
16th February 1966. A statement giv-
ing the reguired information is laid
on the Table of the House. [Placed in
Library. See No. LT-6968/66]. As a
matter of fact, most of the demands
were made earlier in November, 1964,
and decision were taken on those
demands in early 1965.

Central Government Employees Co-
operative Stores, New Delhi

3830. Shri Umanath: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether there was any trike by
the employees of the Central Govern-
ment Employees Co-operative Stores,
New Delhi in July, 1966;

(b) if so, the reasons therefur;

(¢) the duration of the strike and
the number and percentage of workers
who participated therein;

(d) whether the issues relating to
the strike have been resolved; and

(e) if so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar):

(a) Yes, Sir.

(b) No formal notice of strike was
given by the Union to the management
of the Society. However, according to
press reports, the Union’s representa-
tives gave a call for an indefinite
strike with effect from 9th July, 18686,
when the General Secretary of the
Union and four other members were
arrested by the police under section
107 Cr. P.C. on warrants issued by the
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Magistrate, at the time of holding a
demonstration in front of the resi-
dence of the Chief Welfare Officer.

(c) The strike lasted for 12 days i.e.,
from 10th July to 21st July, 1966. The
number of employees who were absent
varied from day to day. On the first
day of the strike, the percentage of
absentees was 32, and on the last day
of the strike, the percentage of absen-
tees was 43. There are 411 emplcyees
in the Society, excluding superior
staff. A statement in this reeara is
laid on the Table of the House. [Plac-
ed in Library, See No. LT-6969/66].

(d) ang (e). The General Secretary
and other members of the Union, who
were arrested, were released on the
22nd July, 1966, and the cases against
them were dropped. The rate of ad
hoc dearness allowance payable to the
employees hag also been raised.

Medical men in the C.S.LR. Pool

3831, Shrimati Jyotsna Chanda:
Shri Onkar Lal Berwa:

Will the Minister of Eduactiom be
pleased to state:

(a) how many medical mea of the
Council of Scientific and Industrial
Research pool have been provided
with permanent services during the
years 1964.65, 1965-66 and till July
this year; and

(b) how many are sitll in the pool?

The Minister of Education (Shri M.
C. Chagla): (a) The number of medical
men who left the Pool for taking wup
positions in India is as follows:

Year Number
1964 99
1965 106
1966 (Till July) 72

(b) 213 on August 1, 1966.
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Suits against Gobindpurj Residents

3833. Shri Madhy Limaye:
Shri Kishen Pattnayak:
Shri Kashi Ram Gupta;
Shri 8. M. Banerjee:
Shri Ram Sewek Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the De-
puty Commissioner, Delhi, fileq suits
on behalf of the Gaon Sabha Tekhand
under section 169|170, DLRR, 84(b)
DLRA, 145 Cr. P. C. on Gobindpuri
residents in the court of Sub-ordinate
Revenue Assistant who has passed
eviction orders against more than 50
persons;

(b) whether it is also a fact that
these persons have been paying House-
tax and Development Charges to the
Delhi Municipal Corporation; and

(c) if so, under what authority or
jurisdiction the Deputy Commissioner
has proceeded against them?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) Yes, Sir, the residents
affected are those of an unauthorised
colony mear the approved Gobmdpun
colony. AN

(b) No development charges have
been collected from the owner of the
unauthorised houses built in the un-
approved area near the Gobindpuri
colony. House tax has been paid by the
owners of these unauthorised houses
but this does not entitle them to the
regularisation of their colony.

(c) Section 161 read with section
150(3) of the Delhi Land Reforms Act
invest the necessary authority or juris-
diction on the Deputy Commissioner,
Delhi.

fadlft it ®Y efeefafirnt
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Collapse of Houses in Delhi

3835, Shri Hari Vishnu Kamath: Wil]
the Minister of Home Affairs be plea-
sed to state:

(a) whether the inquiry into the
collapse of several houses in Delhi in
the wake of the earthquake on the 15th
August, 1966 has been completed; and

(b) if so, the result thereof?
The Deputy Minister in the Ministry

of Home Affairs (Shri Vidya Charan
Shukla): (a) No.

(b) Does not arise.
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Burma Shell Installations at Madras

3836. Shri P, G. Sen: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether Government have ac-
cepted the offer of Burmah Shell to
take over its installations at Madras;
and

(b) if not, the reasan therefor?

The Minister of Petroleum and Che-
micals (Shri Alagasan): (a) and (b).
The matter is still under consideration.

Manufacture of Polyster Fibre

3838, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the number of applications for
manufacture of polyster fibre in India
pending at present with Government
for consideration; and

(b) the details thereof?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and (b).
A statement is laid on the Table of the
House. [Placed in Library. See No.
LT-6970/66].
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Adult Literacy Report

3841. Shri D. J. Naik: Will the Mini-
ster of Education be pleased to state:

(a) whether the recammendations of
the Nationa] Study Group on adult
literacy and adult education of the
National Council of Educational Re-
search and Training in connection with
the pilot projects in the tribal areas
have been accepted by Government;
and

(b) it so, whether Government have
taken steps to implement the pilot
projects?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) At the instance of the Central
Government, literacy pilot projects
have been started in some States.

National Fundamenta] Education
Centre

3842, Shri D. J. Naik: Will the Minis-
ter of Education be pleased to state:

(a) whether a special unit at the
National Fundamental Education Cen-
tre has been set up for the study of
educational problems of the tribal peo-
ple; and

(b) if so, its activities and the result
thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The Unit has undertaken two
special studies, (i) educational pro-
blems of Saoras of Orissa and (ii) uti-
lisation of government financial assis-
tance for tribal students. These studies
are in progress. A compendium on tri-
bal welfare, a report on adult literacy
and an annotated bibliography on tri-
ba} education have been prepared. The
Unit also organised a seminar on tri-
bal education in September, 1963.
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U.S, Assistance for Research Project in
Delhi University

3843, Shri Braj Bihari Mehrotra:
Shri Vishwa Nath Pandey:

‘W11 the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi University has received a grant
for three research projects from the
Agricultural Research Service of the
U.S. Department of Agriculture; and

(b) if so, the total amount of the
assistance?

The Minister of Education (Shri M.
C. Chagia): (a) The University of
Delhj has so far received grants for
nine research projects from the Agri-
cultural Research Service of the U.S.

Department of Agriculture,
(b) Rs. 15,67,528/-.
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Nizamuddin Bridge Scandal

3845. Shri D. C. Sharma: Will the
Minister of Home Affairg be pleased to
state:

(a) whether the Nizamuddin Bridge
Scandal has been referred to the Spe-
cial Police Establisment for investiga-
tion; and

(b) if so, the findings thereof?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of De-
fence (Shri Hathi); (a) and (b): A
proposa] for referring certain matters
relating to allegations of delay and
waste in the construction of the Niza-
muddin Bridge to the Special Police
Establishment for investigation is still
under the consideration of the Delhi
Municipal Corporation. However, on
receipt of certain allegations against
the Contractor and Others, the Special
Police Establishment have registered g
case for preliminary enquiry. The
enquiry ig still in progress.

Pak., Cow Lifters

3846. Shri R. S. Tiwary:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that two
Pakistani Cow lifters were killed in a
clash with the Indian border patrols in
Islampur sub-division of West Dinaj-
pur district bordering East Pakistan on
the night of the 11th August, 1966; and

(b) if so, the reaction of Government
thereto?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) A gang of about 15 armed
Pakisani criminals were intercepted at
0300 hours on 12-8-66 by a patrol party
of our Border outpost Thokrabari,
Is'ampur sub-division of West Dinaj-
pur District, West Bengal, while the
former were proceeding back towards
Pakistani territory with 5 heads of
stolen cattle. When challenged by our
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patrol party, the criminals fired at
them, who in self-defence returned the
fire. One of the gang was killed in the
firing, and four injured, of whom one
is reported to have succumbed to the
injuries later.

(b) A criminal case has been started.
Wage Board for Municipal Workers in
Keralg

3847. Shri Vasudevan Nair: Will the
Minister of Labour, Employment aad
Rehabilitation be pleased to state:

(a) whether the Kerala Govern-
ment have taken any decision on the
recommendations of the Wage Board
for Municipal Workers; and

(b) if not, when a decision will be
taken?

The Deputy Minister jm the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawasz
Khan): (a) and (b). The recommen-
dations of the Wage Board for Muni-
cipal Workers regarding interim
relief were accepted by the Govern-
ment of Kerala in January, 1966.
Final recommendations of the Board
are awaited.

Thefts on Barron Read, New Delhi

3848. Shri Jedhe: Will the Minister
of Home Affairg be pleased to state:

(a) the number of caseg of theft
which occurred on Barron Road, New
Delhi during July, 1865;

(b) the number of cases which
were registered under Section 457 Cr.
P.C;

(c) in how many cases utensils
with finger prints of the thieves were
taken away by the police for further
investigation; and

(d) the number of cases in which
the culprits were found and prosecut-
ed?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) One.

(b) NiL.
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(c) and (d). One stainless steel
tumbler was taken into possession by
the police for further investigation in
the above case. Since the finger
prints could not be developed, and no
other clue was found, the case was
filed as untraced.

Telephone Equipment

3849. Shri Narendra Singh Mahida:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
Bengal National Chamber of Com-
merce has urged upon Government to
encourage the private sector to start
manufacture of telephone equipment
to meet the growing demand for
telephones, as the public sector,
Indiap Telephone Industries Ltd, is

not in a position to cope with the
demand;

(b) whether it is also a fact that
about 69,000 applications for tele-
phone connections are on the waiting
list on the register of Calcutta Tele-
phones alone; and

(c) if so, the action taken in the
matter?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes, such a suggestion has
been received. The public sector
undertaking Indiap Telephone Indus-
tries is however, in a position to sup-
ply adequate quantities of the types
of equipment manufactured by them.

(b) Yes.

(c) The rate of expansion of the
Calcutta and other telephone sys-
temg in the country is limited by the
plan provision and availability of
funds. The P & T purchase large
quantities of stores, particularly
iron-wire, poles and hardware for
outdoor overhead telephone and tele-
graph lines from the private sector,
as these itemg are either not manu-
factured in the public sector, or the
quantities produced are inadequate.
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Survey of India Official jn Contempt
Case

3850, Shri S. M. Banerjee: will the
Minister of Education be pleased to
state:

(a) whether it ig a fact that an
officer in the Survey of India, Sou-
thern Circle, Bangalore was involved
in a contempt of court case;

(b) whether any departmental
action has been taken against the said
officer;

(c) whether legal expenses were
borne by Government in this case;
and

(d) if so, the reasons therefor?

The Minister of Education (Shri
M, C. Chagla): (a) to (d). The infor-
mation is being collected and will be
laid on the Table of the House when
available.

Employees of Hindustan Lever Ltd.

3851. Shrimati Renu Chakravartty:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether the employees of the
Hindustan Lever Ltd. have been
charge-sheeted because of their oppo-
sition to the attempts of management
to replace the permanent employees
by contractual labour;

(b) whether the Company depots
are being replaced by Clearing and
Forwarding agents;

(c) whether some staff has been
declared surplus;

(d) whether hunger-strikes
agitations are taking place; and

and

(e) whether in view of the huge
profits made by this Company, Gov-
ernment propose to intervene and
ensure security for these employees?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawas
Khan): (a) to (e). The matter is the
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concern of the respective State Gov-
ernments. In so far as Delhi Admi-
nistration is concerned, the position
is as follows:

(a) to (c). No information is avail-
able.

(d) Yes.

(e) The management has given an

assurance that no existing salesman '

or supervisor will lose hig job as the
result of any reorganisation of the
field staff.

Regional Engineering College,
Calicut

3852, Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) whether Government propose
to continue the Central Aid to meet
50 of the recurring expenditure to
the Regional Engineering College at
Calicut;

(b) whether the period agreed to
between the Central Government and
the State Government to provide aid
has expired; and

(c) if so, the decision taken to con-
tinue the aid for a further period?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) It will expire by the end of the
current financial year.

(c) For the present it is proposed
to continue the aid for another year.
The question of continuing the aid for
an indefinite period is also being con-
sidered.

Next-Below Rule in LAS, LF.S. and
LIPS,

3853. Shri S. N. Chaturvedi:
the Minister of
pleased to state:

(a) the number of LAS, IFS,
IPS. and Central Service Officers
(separately) enjoying the benefit of
‘the next-below rules at present viz.

Will
Home Affairs be
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drawing emoluments of a higher

post while continuing to hold their

old posts because a junior had been

promoted to a higher post;

(b) whether such benefit has gone
to those Officers also who declined to
go to the higher post for personal
reasons or were passed on because of
their unsuitability and indifferent
record; ang

(c) what has been the additional
financia]l burden on the exchequer
because of the operation of this rule
during 1963-64, 1964-65 and 1965-66?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
information is being collected and
will be laid on the Table of the House.

Wage Board for Road Transport

3854, Shri Laxmi Dass:
Shri Kolia Venkailah:
Shri Nambiar:
Shri A. K. Gopalan:

Will the Minister of Labour,
Employment and Rehabilitation be
pleased to state:

(a) the date of appointment of the
Central Wage Board for the Road
Transport Industry;

(b) the dates of appointment of the
officers and staff for the said Wage
Board; gnd

(c) the progress made by the Wage
Board in its work so far?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): (a) The Wage Board wag con-
stituted on 28-5-66.

(b) Officers: Date of appo-
intment
Chairman 28.5.66
Member Secretary 25.8.66
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Staff

Investigafor Gr. II .. 20.7.68

Stenographers (two) | 25.7.66
}zaa.se

LD.C. 8.8.66

Peon 1.7.66

(¢) The Board held its first meeting
on the 22nd June, 1966. The second
meetings was held at New Delhj on
29-8-66.

Absorption of Retrenched Employees
in Kerala
3855. Shri Imbichibava:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:
Shri Umanath:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Parliamentary
Consultative Committee on Kerala
took the decision to absorb the 10
retrenched employees of the Kerala
Census Office in some other Govern-
ment Department;

(b) the steps taken in the matter;

(c) whether these retrenched
employees were given alternative
employment; and

(d) if not, the steps Government
propose to take to give them alterna-
tive employment?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S. Nas-
kar): (a) Yes, Sir.

(b) to (d). Central Government
Offices in Kerala have been requested
to absorb, as far ag possible retrench-
ed personnel of the Kerala Census
Office. As a result of this, one per-
son has been absorbed in Cochin Port
Trust. Efforts are being made to find
employment for the others,

Rehabilitation of Repatriates from
Burma
. 3856. Shri Umanath:
Shri P. Kunhan:
Shri M. N. Swamy:

Will the Minister of Labour,
Employment and Rehabilitation be
pleased to state:

(a) whether any steps have been
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taken by Government to rehabilitate
the displaced cultivators and unskil-
led labour of Indian origin on their
repatriation to India from Burma;

(b) if so, the details thereof;

(c) whether there is any pro-
gramme to settle these repatriates in
Andamans and in the Dandakaranya;
and

(d) if so, the number of such per-
sons and by which date?

The Deputy Minister in the Minis-

of Labour, Employment and

Rehabilitation (Shri D. R. Chavan):
(a) Yes, Sir.

(b) A statement ig laid on the Table
of the House. [Placed in Library.
See No. LT-6971/66].

(c) and (d). Proposals to settle
some repatriates on the Andamans
and Nicobar Islands are being pre-
pared. There is at present no pro-
gramme to settle the repatriates in
Dandakaranya.

Classification of Repatriates from
Burma

3857. Shri P. Kunhan:
Shri Umanth:
Shri M. N. Swamy:

Will the Minister of Labour, Em-
ployment and Rehabilitation oe pleas-
ed to state:

(a) whether any steps have been
taken by Government to classify the
Indian repatriates from Burma accord.
ing to their avocation; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabi-
litation (Shri D. R. Chavan): (a) and
(b). The State Governments have been
asked to col'ect information 1egarding
occupationa] break-up of the repatri.
ates from Burma at the time they are
admitted to the camps or when they
apply for reRabilitation assistance.
According to an analysis made by the
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Government of Madrag on the basis
of the information contained in the
Identity Cards, the occupatlonal com-
position of the rootless repatriates
admitted in the camps is as follows:—

(i) Petty traders and business-

men 40%
(ii) Agriculturists 12%
(iii) Labourers 20%
(iv) Skilled workmen and arti-
sans 12%
(v) Employees, e.g. clerks, ac-
countants, salesman, peons.
ete.. 10%
(vi) Others.
Rehabilitation of Skilled Repatriates
from Burma
3858, Shri P. Kunhan;
Shri Umanath:

Shri M. N, Swamy:

Will the Minister of Labour, Em.
ployment and Rehabilitation be rleas-
ed to state:

(a) whether any steps have been
taken by Government to rehabilitate
the skilled labour and professional
men like teachers, professors, lawyers,
engineers, technicians and medical
men from Burma on their repatriation
to India;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabi-
Htatiomn (Shri D. R. Chavan): (a) Yes,
Sir.

(b) A statement is 'aid on the Table
of the House. [Pleceq in Library.
See No. LT-6972/66].

(c) Does not arise.

Benefits to Repatriates from Burma

$859. Shri P. Kunhan:
Shri Umanath:
Shri M. N. Swamy:

Will the Minister of Labour, Em-
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ployment and Rehabilitation be pieas-
ed to state:

(a) whether the Indian repatriates
irom Burma get the same privileges
and benefits as refugees from other
countries do, particularly in Govern-
ment service and enterprises;

(b) if so, the nature thereof; and

(c) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabi-
litation (Shri D, R. Chavan): (a) Yes,
Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-6973/66].

(c) Does not arise.

Hindustan Shipyard Employces’
Cooperative Stores

3860. Shri Kolla Venkaiah: Wi'l the
Minister of Home Affairs be pleased
to state:

(a) whether the Officers of the Cen-
tral Bureau of Intelligence have gone
into the affairs of the Hindustan Ship-
yard Employees Consumers’ Coopera-
tive Stores Ltd. and seized its records;

(b) if so, whether any serious irre-
gularities and malpractices have been
found in the transactions;

(¢) the amounts
transactions; and

involved in the

(d) the action taken in this rcgard?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) A complaint
about embezzlement of the accounts
of Hindustan Shipyard Employees
Consumers Cooperative Stores Ltd.
wags received by S.P. S.P.E., Hydera-
bad. Since the al'egations pertain to
misappropriation of cash it is being
sent to the management of the Hindus.
tan Shipyard to have the accounts
audited in order to fix the extent of
misappropriation and the persons res-
ponsible for the same. C.BI bhave
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not gone into the affairs of this Co-
operative Store.

(b) to (d). Do not arise.

Refugee Quarters in Anguri Bagh,
Delhi

3861, Shri Kajrolkar: Wili the Minis-
ter of Labour, Employment and Reha-
bilitation be pleased to state:

(a) whether it is a fact that four
ladies and gents’ bathrooms (two each)
attached to the Refugee Quarters in
Anguri Bagh near Red Fort, Delhi
have been occupied by unauthorised
people ang are being useq for residen-
tial purposes; and

(b) if so, the action taken to get
these bathrooms vacated fromi unau-
thorised possession and make them
available for the use of the inhabitants
of the co'ony so as to alleviate the
hardship which the people of the
colony otherwise have to face?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabi-
litation (Shri D. R. Chavan): (a) Yes,
Sir.

(b) The Delhi Municipal Corpora-
tion to whom the Colony Stands trans-
ferred have taken notice of the same
and propose to take action to evict the
unauthorised occupants.

Confidential Memo, of Punjab
Government

3862.Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his attention nas been
drawn to the fact that the Punjab
High Court had declared ultra vires a
confidential memorandum of the Pun-
jab Government issued on the 22nd
July, 1961 to certain Deputy Commis-
‘sioner of the State regarding certain
areas declared surplus under the pro-
visions of the Punjab Security of Land
Tenures Act, 1963, not to be utilised;
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(b) if so, whether the said order is
still in operation and has not been
superseded by Government;

(c) if so, the steps Government pro-
pose to take to correct the situation
created by the non-compliance of the
High Court’s ruling; and

(d) the nature of relief being made
available to the temants who have
suffered as a result of the issue of the
above order?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It is not
correct to say that the orders 1eferred
to were declared ultra vires.

(b) the orders are still in operation
and it is not proposed to withdraw
them.

(c) and (d). The questions do not
arise.
Underground Mizo Rebels

3863. Shri D. C. Sharma:
Shri Buta Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) Whether any further steps have
been taken to counteract the activities
of the underground Mizo rebels:

(b) if so, the particulars
and

(¢) the result thereof?

thereof;

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.
Operations are being continuously
carried out to locate, capture or des-
troy the MNF hostiles.

(b) The details of the operations
cannot be disc osed at this stage.

(c) As a result of these jperations,
the MNF hostiles have dispersed in
small and isolated groups. They are
being given no respite by the sccurity
forces. There are reports of a decline
in their morale.
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All India Council of Book Production

3864. Shri M. Rampure: Wiil the
Minister of Education be pieased to
state:

(a) whether Government propose to
set up an All-India Council for book
production; and

(b) if so, a brief account of the pro-
posed Council?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The Gov-
ernment have decided to set up a
National Book Development Board.
Details regarding its constitution,
functions and activities are being
worked out,

All-India Primary Teachers
Federation

3865. Shri M. Rampure: Will the
Minister of Education be pleased to
state:

(a) whether recently an All-India
Primary Teachers Federation has
submitted any memorandum to Gov-
ernment;

(b) if so, the demands made there-
in; and
have

(c) whether Government

considered them?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramchandran): (a) to (c). A depu-
tation of the Federation saw the
Education Minister on 31-7-1966 and
left with him a letter from their
President, This letter mentions
several grievances on matters with
which the State Governments are
concerned and on which no decision
is to be taken by the Central Gov-
ernment. They have also mention-
ed that education should be ‘a Cen-
tral Subject’. This matter has al-
ready been under the consideration
of the Government for some time.

Discovery of Stone-Age Sites in
J. & K

3866. Shri R. S. Tiwary:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that some
stone-age sites believed to be 400,000
years old have been discovered in
Kathua district in Jammu and
Kashmir recently; and

(b) if so, a brief account of the
find?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) Two types of prehistoric tools,
which may go back to three to four
hundred years, have been recovered
from five sites discovered in the Ravi
Valley in the Kathua District, in
1965. Their chronological -relation-
ship has not yet been established.
The tools made of river pebbles were
apparently being used for skinning
of dead animals, cutting their flesh

or splitting their bones. The other
type made of small flakes might
have been used for comparatively

delicate scraping.
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Reversion of Assistants in Supply
and Defence Departments

3874, Shri Kajrolkar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a large
number of Assistants of the Supply
and Defence Departments were rever-
ted to lower grades durnig 1950 and
1961;

(b) whether it is also a fact that
reversion of some of these Assistants
was subsequently adjudged as ir-
regular and they were granted the
benefit of their pre-reversion senior-
ity and pay;

(¢) whether the other Assistants
who were similarly reverted nave
been representing for the grant of
similar treatment to them and that
their cases are under consideration;
and

(d) if so, for how long their cases
have been under consideration and
when a final decision is likely to be
taken?

The Deputy Minister in the Minis-
try of Home Affairg (Shri Vidya Cha-
ran Shukla): (a) Yes, Sir. During that
period reversions were made in seve-
ral Ministries etc., (including supply
and Defence) on account of reduc-
tion in establishment.

(b) Yes, Sir.

(¢) and (d). On represeatations
from certain other reverted Assistants
it was decided to col'ect from the
Ministries etc. information regarding
all reverted Assistants in whose case
the orders of revision could be held
to have been irregular, so as to assess
the numbers involved and examine
the financial and other implications of
the problem. As the informaion re-
lates to a period long-post znd as
the decision whether in a porticular
case the reversion could or could not
be held to have been irregular re-
quires detailed consideration of all
the facts as they existed at the time
the reversion took place, the Ministries
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etc, have been finding it somewhat
difficult to give a categorical declara-
tion in respect of all the persons in-
volved with the result that complete
information has not so far been re-
ceived. As soon as a clear picture
is available Government would decide
how best relief could be afforded to
the individual concerned.

Forwarding of Applieations of Gov-
ernment Servants

3875. Shri Balgovind Verma: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
applications of all permanent Cen-
tral Government employees, other
than those who are technical and
scientific personnel, for posts adver-
tised by the Union Public Service
Commission and Public Sector Under-
takings are to be forwarded liberally
and irrespective of their number by
the Heads of the Departments; and

(b) if so, the details of the policy
required to be followed in this
regard by the Heads of Departments?

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). In
case of permanent Government

employees, other than technical and
scientific personnel, there is no res-
triction in regard to the number of
applications for advertised posts to
be forwarded in a year. However,
the decision whether a particular
application should be forwarded vests
with the administrative authority
concerned. In taking the decision,
the authority has to balance the
interests of the State against the
necessity of avoiding hardship to the
individual.

Minimum Wages for Manganese
Mines Workers

3877. Shri Priya Gupta: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the Minitnum Wages
Act is applicable to the workers of
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the Manganese mines in Madhya Pra-
desh and Maharashtra;

(b) if not, the steps Government
propose to take to ensure a minimum
wage to the workers in those mines;
and

(c) whether Government propose
to constitute a minimum Wage Board
for determining the wages of the
said workers?

The Deputy Minister in the Minis-
try of Labour, Employment and

Rehabilitation (Shri Shahnawaz
Khan): (a) No.
(b) A survey report has been

received from the Director, Labour
Bureau, Simla and the question of
extending the Minimum Wages Act,
1948 to manganese mines is being
examined.

(c¢) No.
Arbitration in Case of Manganese
Workers

3878. Shri Priya Gupta: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the Bindra Award
given on the 15th Jume, 1953 in the
case of Manganese Workers was
referred by the Patna High Court to
his Ministry for arbitration in 1955;
and

(b) it so, the
matter?

steps taken in the

The Deputy Minister in the Minis-

try of Lahour, Employment and
Rehabilitatien (Shri Shahnawaz
Khan): (a) No.

(b) At the 8th meeting of the

Central Implementation and Evalua-
tion Committee he'd on December 26,
1963 it was agreed to refer the dis-
pute to the arbitration of the then
State Labour Minister, Shri J. L.
Hathi. The arbitration could not be
taken up by Shri Hathi as he left
the Labour Ministry. Later, on the
suggestion of the employers’ repre-
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sentative in April 1964 the dispute
was referred to the arbitration of
Shri D, Sanjivayya, the then Labour
Minister. When the case was ready
for hearing, Shri Sanjivayya also
left the Labour Ministry and expres-
sed his inability to proceed with the

arbitration. The Chief Labour
Commissioner (Central) has now
been requested to bring about a

settlement in the dispute.

Employees Provident Fund Scheme

3879. Shri M. P. Swamy: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether there is any proposal
to extend the Employees Provident
Fund Scheme to the categories of
workers, such as watchmen -~nd
gardeners working in Bungalows and
guest-houses maintained by the
Industrial concerns; and

(b) if so, the steps taken in this
regard?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): (a) and (b). A proposal to
amend the Employees’ Provident
Funds Act, 1952 to extend the bene-
fit of provident fund to certain cate-
gories of workers such as teachers,
gardeners, sweepers, chowkidars,
hospital staff etc. is under considera-
tion.

Dir;,ctor of National Archives

3880. Shri B. K. Das:
Shri 8. C, Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
investigation report of the Special
Police Establishment regarding alle-
gations against the Director of
National Archives is under considera-
tion of the Central Vigilance Com-
mission;

(b) whether it is a fact that some
sub-ordinate officers of the National
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Archives have been victimised by
the Director as a result of their
cooperation with the Special Police
Establishment and the D.G.S.D. in
the investigation; and

(c) whether any action is being
taken against the Director in the
prima facie case against him?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (c).
Central Bureau of Investigation
made an enquiry in the matter of
supply of 3880 Nos. of compressed
straw Board Carton Boxes {o the
National Archives of India and sub-
mitted a report which was consi-
dered by the Central Vigilance Com-
mission. On the advice of the Com-
mission, officers concerned were pro-
ceeded against departmentally. The
proceedings have been completed
and the report of the Inquiry Offi-
cer is being considered by Central
Vigilance Commission. It is not in
public interest to disclose the findings
of the Inquiry Officer.

(b) Government are not aware of
any case of victimisation by the
Director as a result of their coopera-
tion with the Special Police Estab-
lishment and the D.G.S.D. in the
investigation.

Agitation by Sadhus
3881. Shri Priya Gupta:
Shri Rameshwaranand:
Shri Hukam Chand

Kachhavaiya:

Shri Kashi Ram Gupta:
Shri U. M. Trivedi:
Shri Bade:
Shri Maurya:
Shri Prakash Vir Shastri:
Shri Ramanand Shastri:
Shri Yashpal Singh:
Shri Kishen Pattnayak:
Shri Balmiki:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it js a fact that on the
2nd April 1966, some Satyagrahi
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demanding ban on cow-
arrestedq when they
Parliament
were also

Sadhus
slaughter were
were squatting outside
House and a few cows
taken along with them;

(b) if so,
taken;

how many cows were

(c) whether any cows were with
calves;

(d) whether the cows were re-
turned to them;
(e) if so, when, how many, where

and to whom
and

(f) if not, the reasons therefor?

they were returned;

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) and (c).
she-calf,

One cow with one

(d) to (f). The cow, which was old
and sick died in the Central Gosadan,
Gularbhoj, Nainital District on 14th
April, 1966 where she was lodged.
Arrangements are being made to get
back the she-calf for handing it over
to Swami Som Parkash, the claimant.

Murder Attempt on Dr, Lohia

3882. Shri Kashi Ram Gupta:
Shri Vishram Prasad:
Shri Yashpal Singh:
Shrj Utiya:

Shrj Bagri:

Shri Buta Singh:

Shri P. H. Bheel:

Shri Maurya:

Shri Onkar La] Berwa:
Shri Rameshwaranand:
Shri Balmiki:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item appearing in ‘Bharatiya-Sapoot’,
an Urdu Weekly of Delhi, dated the
2nd May, 1966, Vishva Neta’, a Hindi
Weekly of Delhi, dated the 12th May,

BHADRA 9, 1888 (SAKA)

1966 anq ‘Janamat’, a Hindi Weekly
of Dhanbad, dated the 30th April, 1966
regarding the murder attempt on
Dr. Ram Manohar Lohia on the 6th
April, 1966 at Kota (Rajasthan);

(b) if so, whether Government
have made any enquiry into this
incident;

(c) if the reply to part (b) above
be in affirmative, the details thereof
and if the reply is in the negative,
the reasons therefor;

(d) whether Government propose
to formulate a general policy for the
safeguard and protection for the life
and property of leaders in the na-
tional interest; and

(e) if so, the details thereof?

The Deputy Minister jn the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The attention of
the Government has been drawn to
the news-items appearing in ‘Bhara-
tiya-Sapoot’, dated 2nd May, 1966 and
in ‘Vishva Neta’ dated 12th May,
1966, The Rajasthan Government
have stated that enquiries made by
them revealed that a news-item had
appeared in a local paper but no such
incident was reported to the Police.

(b) and (c). The Government of
India have not made any enquiries
as the matter concerns the State Gov-
ernment.

(d) and (e). Normal security ar-
rangements are made by the local
Police during visits of national
leaders.

Part-time Teachers in Kerala

3863. Shri P. Kunhan: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
that there are part-time teachers in
craft and languages in Kerala, who
have put in ten to twelve years of
service without being given the bene-
fit of whole time pay;
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(b) whether any representation has
been received from them in this re-
gard; and

(c) if so, the action taken thereon?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Information
is being collected from the State
Government and will be laid on the
Table of the House in due course.

Employees of Privately-managed
Aided Schools of Delhi

3884. Shri Nambiar:
Shri Umanath:
Shri P. Kunhan:
. Shri Warior:
Shri Sarjoo Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that at
present there is no security of ser-
vice for the employees working in
privately-managed aided schools of
Delhi;

(b) whether it is also a fact that
in recent years, some cases have been
reported to Government where em-
ployees working in private-managed
aided schools of Delhi were removed
from service through serious objec-
tionable methods like obtaining fore-
ible resignations under duress and
forging letters of resignation;

(c) whether it is also a fact that
some cases are pending with Govern-
ment for years for decision and in
one case which is pending with the
Delhi Administration for the last more
than three years, the teacher con-
cerned has expired but no decision
has been taken in the matter as yet;
and

(d) if so, the nature of these cases
of victimisation of school employees
of Delhi ang the action Government
are taking to provide relief to the
aggrieved teachers and other em-
ployees of the privately-managed
aided schools of Delhi?
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The Minister of Educatiom (Shri
M. C, Chagla): (a) to (d). The requi-
site information is being collected and
will be laid on the Table of the
Sabha in due course.

Allegations against R. B. Ram Roep
Vidya Mandir Schoel

3885. Shri Nambiar:
Shri Umanath:
Shri P, Kunhan:

Will the Minister of Education be
pleased to refer to the reply givem to
Unstarreq Question No, 3357 on the
6th April, 1966 and state:

(a) whether the report of the En-
quiry Committee set up to investi-
gate into the allegations against
R. B. Ram Roop Vidya Mandir Multi-
purpose Higher Secondary School,
Delhi has since been received;

(b) whether it is a fact that an
Enquiry was instituted against the
said school in 1962 also and some
serious allegations were established
against the Principal and the manage-
ment of the school;

(c) whether Government have re-
ceived representation that the manage-
ment of the school have terminated
the services of a number of employees
on fake charges and the Director of
Education has taken no action to the
appeals of the aggrieved employees;
and

(d) if so, the action taken by Gov-
ernment in the matter?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) Yes, Sir. Some of the allega-
tions were found to be true.

(¢) and (d). Some representations
were Teceived which were referred
to Delhi Administration, The Admi-
nistration has reported that the in-
dividual cases were examineq on
merit and suitable action taken,
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Retrenchment in Oil Companieg

3887. Shri M. Rampure:
Shri P. C. Borooah:

Will the Minister of Labour, Em-
pioyment and Rehabilitation be pleased
to state:

(a) whether as announced by him
at the recent meeting of the Consulta-
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tive Committee of his Ministry, he
has since called a meeting of the
representatives of the three private
foreign Oil Companies to discuss their
schemes of retrenchment; and

(b) it so, the results of the dis-
cussions at the meeting?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Secretary Labour Ministry had
held a meeting on 8th July, 1966. At
the Consultative Committee meeting
on 16th August, it was indicated that
Secretary may call another meeting.
That meeting has not yet been called.

(b) Does not arise.
Unemployed Women in Maharashtra

3888. Shri D. D. Mantri: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the number of women candi-
dates (both Graduates and non-Gra-
duates) in Maharashtra who are regis-
tered in various Employment Ex-
changes in Maharashtra as on the
30th June, 1966; and

(b) the number out of them pro-
vided with employment assistance
during this year upto June, 19667

The Deputy Minister ip the Mimis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Kban):
(a) and (b).

Category of women No.on No.

applicants Live placed in
Register employ-
as on ment
30-6-1966 during
January
to June,
1966
Graduates (including)
Post-Graduates) . 90T 107
Matriculates and Higher
Secondary  passed
(including  inter-
mediates) o 11,680 1,323
Below Mauic (including
illiterates) . 15,792 1,220
TOTAL . 28,382 2,650
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Deposits in P.Os. in Maharashtra

3889. Shri D. D. Mantri: Will the
Minister of Communications be pleas-
ed to state the total amount of gross
deposits in the various Post Offices in
Maharashtra State under the scheme
of small savings drive as on the 31st
July, 1966?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
The gross amount of deposits made
under various Small Savings Schemes
in all the Post Offices in Maharashtra
during the period from 1lst January,
1966 to 30th June, 1966 is Rs.
43,90,51,023/-,

The figures of invesfment for the
month of July, 1966 is not yet avail-
able,

Central Government Employees in
Maharashtra

3890. Shri D. D. Mantri: Will the
Ministet of Home Affairs be pleased
to state:

(a) whether there is any Depart-
ment of Central Government in Maha-
rashtra in which almost all the em-
ployees are not confirmed; and

(b) if so, the name of the Depart-
ment, its strength both officers and
subordinates and the total expenditure
of that Department?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
information is being collected and will
be laid on the Table of the House as
soon as possible.

P. & T. Offices in Maharashtra

3891, Shri D. D. Mantri: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of Post Offices open-
ed during 1964-65 and 1965-66 in the
Maharashtra State; and

(b) whether there has been propor-
tionate development in Railway Mail
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Service Wing of the Posts and Tele-
graphs services to cope with the in-
creased volume of postal imails as a
result of the opening of new Post
Offices?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):

(a) Year Number of Post

Offices opened

1964-65 180
1965-66 101

(b) There has been development in
the RMS wing also, though it is not
possible to correlate the growth of the
RMS wing with the Postal branch.
There are prescribed standards on the
basis of which staff is sanctioned in
the RMS. Opening of more post offi-
ces does not necessarily imply that
there should be a corresponding in-
the RMS, as the
bifurcation of a post office does not
always increase the quantum of mail
to be handled. Two new sorting
offices were opened during 1964-65 and
two during 1965-66.

Telephone Connections in Maharashtra
3892, Shri D. D. Mantri: Will the

Minister of Commaunications bc pleas-
ed to state:

(a) the number of applications for

telephone connections pending in
Maharashtra State for the Jast one
year;

(b) the number of telephone con-
nections sanctioned within the last six
months in the State; and

(c) the reasons for the inordinate
delay in the disposal of applications?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communiactions (Shri Jaganatba Rao):
(a) 48,499. :

(b) 11,558.

(c) The delay in providing the tele-
phone connections is mainly due to the
shortage of equipment in the exchang-
es and certain items of stores. How-
ever continuous efforts are being made
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to provide the connections 1o the
maximum possib’e extent consistent
with the resources available.

Consumers’ Stores in Pondicherry

3893. Shri Ku. Sivappragbassan:
Will the Minister of Home Affairs ke
Pleased to state:

(a) whether there is any proposal
to start consumer stores for Govern-
ment employees in Pondicherry;

(b) if so, the number of such stores
to be started and which are the places
selected of these stores; and

(c) the number of employees ex-
pected to be recruited by these Stores?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) It is proposed to start une store
at Pondicherry, and one at Karikal,

(¢) The number of Employees ex-
pected to be covered is two ‘housand.

Allotment of Land to Displaced Non-
Muslims

3894, Shri Surendranath Dwivedy:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether any decision was taken
in the meeting held at New Delhi on
the 27th August 1957, between the
Officers of the Punjab State Govern-
ment and the Department of Rehabi-
litation, Government of India regard-
ing the allotment of lands to the dis-
placed non-Muslimg and 2on-Muslim
land holders who had become Muslims
and stayed behind in Pakistan al the
time of the Partition of the country;

(b) whether the decisions taken
during that meeting were incorporated
in the rules under the Administration
of the Bvacuee Property Act to attach
it a judicial value; and

(c) if not, the reasons ‘herefor?
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The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R. Chavan): (a)
Yes. The decision however, pertain-
ed to the allotment of land to displac-
ed persons whose fathers had becoie
Muslims and stayed behind in Pakis-
tan.

(b) No.

(c) It was considered that the num-
ber of cases was very small and tak-
ing judicia! decisions in those cases
would be a long process. For the
sake of expediency it was decided that
these cases should be disposed of un-
der Hindu Law under the existing
provisions of the Admn. ) Evacuee
Property Act, 1950 and Displaced Per-
sons (Compensation & Rehabihtation)

Act, 1954.
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Pumjab-Cadre 1.A.S. Offiecrs Posted in
Delhi

3898. Shri M. L. Dwivedi: Wiil the
Minister of Home Aﬂalrs be pleased to
state:

(a) the number of I.A.S. Ofticers of
the Punjab Cadre at present on cepu-
tation to the various Ministries and
Departments of the Government of
India;

(b) the number out of them whose
tenure of deputation is expiring with-
in the next 2-3 months;

(c¢) the number out of them whose
deputation is being extended after the
expiry of their present term; and

(d) the reasons for granting such
extensions on the event o? ithe re-
organisation of Punjab?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) 32,

(b) 2.

(c) A proposal concerning one of
these officers is under consideration.

(d) The Punjab Government are
not anxious to have the officer back
and the officer is holding a specialised
job in which it may be difficult to
replace him.
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Settlement Organisation

3901. Shri M. Rampure: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
employees of the Settlement Organisa-
tion of the Department of Rehabilita-
tion, are still temporary in spite of
their 18 years’ service;

(b) if so, the steps being taken to
make them permanent; and

(c) how much more time it will
take?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R. Chavan): (a)
Yes, Sir, but all of them have not put
in 18 years’ service in the Organisa-
tion.

(b) and (c¢): Employees can be made
permanent only against available per-
manent vacancies. Ag the work in
the Chief Settlement Commissioner’s
organisation is not of a permanent
nature, it has not been possible so far
to convert the temporary posts in that
organisation into permanent ones, ac-
cording to the existing orders. A de-
cision has now been taken according
to which a percentage of temporary
posts in such organisations can be
made permanent. Action is in hand
to implement this decision.

Aided Private Educational Institutions

3902. Shri Sarjoo Pandey:
Shri Warior:
Shri Hukam Chand
Kachhavaiya:
Shri Vishram Prasad:
Shri Yudhvir Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi Parents Teachers’ Council sub-
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mitted a memorandum to him 1z April,
1966 in which certain serious charges
of corruption, wastage and ineffiicency
against the aided private educational
institutions and the Educational
Department of Delhi were alleged;

(b) if so, the nature of allegations
made by the Delhi Parents Teachers’
Council;

(c) what are the demands of the
Council; and

(d) the action taken by
ment in this direction so far?

Govern-

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir,

(b) Al'egations inter-alia related to
the charges of corruption, wasiage, in-
efficiency etc. against the aided schools
Managements, Delhi Municipal Cor-
poration, New Delhi Municipal Com-
mittee and the Education’ Diretcorate,
Delhi, etc.

(¢) The main demand of the Coun-
cil relates to the setting up of a Statu-
tory Commission to look into the
existing problems of education in
Delhi including the cases of wastage,
corruption etc,

(d) The Counicl’s demand has not
been accepted. As the Council is not
a registered body and the Ministry 1s
not satisfied with its credentials, it
has decided in future not to inquire
into any allegations made by this
body.

Retired Teachers Association of
Kerala

3904. Shri Vasudevan Nair:
Shri Warior:

Will the Minister
pleased to state:

of Education “e

(a) whether recently the Kerala
Government have received represen-
tations from the Retired Teachers As-
sociation of Kerala regarding some of
their grievances;

(b) if so, the main points raised in
the representation;.and
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(c) the reaction of
thereto?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Information
is being obtained from the State Gov-
ernment and will be laid on the Table
of the House in due course,

Appeals from Governmept Officials

3905. Shri Priya Gupta: Will the
Minister of Home Affairs be pleased
to state:

Government

(a) whether it is obligatory on the
part of a disicplinary and appointing
authority to wait for a decision from
the President in termg of Rule 35 of
the CCS & CCA Rules, 1957 if an ap-
peal is submitted by an aggrieved
official to' the President in terms of
Rule 24 of the Classification, Control
and Appeal Rules, 1957;

(b) if not, the reasons therefor;

(c) whether some new charges
could be brought in against an em-
ployee, whose suspension has been
ordered for holding a further enquiry
by the Disciplinary/Appointing autho-
rity in terms of Rules 12(4) of the
Classification Control & Appeal Rules,
1957; and

(d) if the reply to part (c) above
be in the affirmative, the reasons
therefor and under what rules?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) This part of the
question is not quite clear. Reference
to Rule 35 of the Central Civi] Services
(Classification, Control and Appeal)
Rules, 1957, which provides ‘or re-
moval of doubts, does not appear to
be germane to the question. If the
Hon’ble Member desires information
whether the operation of an order
passed by the disciplinary authority is
to be stayed till the disposal of an ap-
peal, the reply is in the negative. It
may be added that the Central Civil
Services (C'assification, Control and
Appeal) Rules, 1957, have since been
repealed and replaced by the Central
Civil . Services (Classification, Ccntrol
and Appeal) Rules, 1965, with effect
from December 1, 1965.
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(b) There is no provision in the
1957 or 1965 Rules for the staying of
an order passed by a disciplinary
authority, during the pendency of an
appeal. The 1957 Rules provided, and
the 1965 Rules also provide, for the
passing of orders by the Appellate
Authority confirming, enhancing, re-
ducing or setting aside a penalty
which is already in force or for remit-
ting the case to the authority which
imposed the penalty or to any other
authority with such directions as it
may deem fit.

(¢) No, Sir. Rule 12(4) of the
Central Civil Services (Classification,
Control and Appeal) Ruies, 1957, pro-
vided for further enquiry on the alle-
gations on which the penalty of dis-
missal, removal or compulsory retire-
ment was originally impcssed. The
position remains the same in the
corresponding new rule—rule 10(4) of
the 1965 Rules, There is, however,
no bar to separate disciplinary pro-
ceedings being initiated =gainst the
employee in respect of any new charg-
es based on facts which come to light
subsequently.

(d) Does not arise.

Appeals to President

3906. Shri Priya Gupta: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of appeals addres-
sed to the President of India in terms
of Rule 24 of the Classification, Control
and Appeal Rules, 1957 which were
withheld by the P. and T. Department
illegally during the years 1963-64,
1964-65 and 1965-66 (Circle-wise) and
the reasons therefore;

(b) whether jt is a fact that the ag-
grieved Officials were not intimated
the fate of their appeals for a consi-
derab’e time and they were dealt with
er parte without waiting for a reply
from the President on their appeals;
and

(c) if so, the reasons therefor and
the number of such cases during the
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period 1963-64,
(Circle-wise)?

1964-65 and 1965-66

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rgo): (a) Nil, Sir.

(b) and (c). Do not arise.
Telephone Exchanges in Badli, Narela
and Najafgarh

3907. Shrij Kajrolkar: Will the Minis-
ter of Communications be pleased to
state:

(a) whether Telephone Exchanges
have been established at Badli, Narela
and Najafgarh;

(b) if so, the number of applications
for Telephone connections received in
each Exchange till now;

(c) when the connections are likely
to be given; and

(d) if the reply to part(a) above be
in the negative, the steps taken and
the progress made so far, in establish-
ing the Telephone Exchanges and the
amount spent thereon?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communicati (Shri J. tha Rao):
(a) Telephone exchanges have been
established at Narela and Najafgarh.

At Badli, the exchange is being
installed;
(b) Badli 23
" Narela 228
Najafgarh 90

(c) Some cannections at Narela and
Najafgarh have been given, and further
connections are being given subject to
availablity of material. At Badli, the
connections will be given after the
telephone exchange is opened.

(d) A project for opening a 50 line
exchange at Badli has been sanctioned.
The expenditure incurred so far is Rs.
400.
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Objectionable Activities of Certain
Parties

3908. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of Home Affairs be
pleased to state:

(a) whether there exist parties and
groups in the country who preach
hatred to array community against
community, caste against caste and re-
gion against region;

(b) if so, why in the context of secu-
larism these groups and parties are to-
lerated; and

(¢) whether Government propose to
outlaw them before they become too
strong to pose a threat to our secu-
larism?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of De-
fence (Shri Hathi): (a) Government
are aware of the existence of such par-
ties and groups.

(b) They have not tolerated if they
act beyond the limits of the law.

(c) When the situation so requires
Government would take appropriate
action.

Awards of All India Science Talent
Scholarships to Assam Boys
3909. Shri R. Barua: Will the Minis-
ter of Education be pleased to state:
(a) the number of All India Science
Talent Scholarships awarded to Assam
boys during the last two years; and
(b) the criterion for awarding the
said scholarships?

The Minister of Education (Shri M.
C. Chagla): (a).

(a) Year No. of No. of
scholarships scholarships
awarded actually
to availed of
candidates
from Assam
1965-66 7 6
1966-67 . 1 Information
awaited.
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(b) The scholarships are awarded on
the basis of a special competitive test
held all over the country. Candidates
studying in the final year class of the
higher secondary course or equivalent,
and securing not less than 55 per cent
marks in their last annual examina-
tion are eligible to sit in the test.

Written Answers

Teachers’ Day

3910. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) Whether the State Governments
have been requested to take measures
to celebrate teachers’ day on the 5th
September, 1966 on a grand scale and
collect funds for the National Founda-
tion for Teachers’ Welfare and to give
advance publicity in rural areas about
the celebration; and

(b) if so, the response by the var-
ious State Governments thereto?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The response is very good from
the States from whom replies have
been received so far.

Prices of Drugs

3911, Shri Firodia: Will the Minister
of Petroleum and Chemicals be pleased
to state:

(a) the price of Quinine and its salts
manufactured by the Madras and West
Bengal Governments prior to April,
1963 and at present; and

(b) whether there is any increase in
prices and whether permission for such
increase was obtained from the Central
Government?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and (b):
The listed prices of quinine sulphate
and: quinine hydrochloride manufactur-
ed by Madrag Government Cinchona
factory were Rs. 100 and Rs. 111 per
kg. respectively prior to April, 1963.
The present provisional prices are Rs.
170 and Rs. 200 respectively.
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Similar prices of the quinine and its
salts of Government of West Bengal
Cinchona factory are indicated in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-6974/66]. The two Governments
have applied for approval of the re-
vised prices and the matter is under
consideration.

Manufacture of Vitamin B-12

3912. Shri Firodia: Will the Minister
of Petroleum and Chemicals be pleased
to state:

(a) Whether M/s. Merck Sharpe and
Dohme and Sarabhai Squibbs have
been given permission to manufacture
Vitamin B-12;

(b) whether they have been asked
to manufacture this from by-products
of Streptomycin manufactured by
Hindustan Antibiotics, Pimpri (Poona),
which go waste at present; and

(c) if not, the reasons therefor?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) to (c).
M/s. Merck, Sharpe and Dohme of
India Ltd., Bombay and M/s. Sarabhai
Chemicals Ltd., (since endorsed to M/s.
Synbiotics Ltd., Baroda) are licensed
for the manufacture of Vitamin B-12
with a capacity of 25 kgs. and 13.2 kgs.
per annum respectively. While M/s.
Merck Sharpe and Dohme of India
Ltd.,, have been producing Vitamin
B-12 through direct fermentation, M/s.
Synbiotics Ltd., have been producing
it based on an intermediate product
obtained from M/s. Merck Sharpe and
Dohme of India Ltd.

Although earlier the product was
produced from residue of streptomycin
manufacture, the modern trend for the
production of Vitamin B-12 or strep-
tomycin is by direct fermentation to
obtain only one product. This modern
process of direct fermentation is now
being adopted by M/s. Merck Sharpe
and Dohme of India Ltd., Bombay for
the production of Vitamin B-12 and by
M/s. Hindustan Antibjotics Ltd., for
streptomycin.
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Prices of Drugs

3913. Shri Firodia: Will the Minister
of Petroleum and Chemicals be pleased
to state:

(a) whether Government have set up
any machinery for dealing with the
appplications for raising price under
the Drugs Prices (Display and Control)
Order, 1966;

(b) if so, the particulars thereof;

() the time limit prescribed for dis-
posing of the applications so received;

(d) the number of applications recei-
ved from April 1963 to date;

(e) how many of them are still pen-
ding and how many have been disposed
of; and

(fy the number of manufacturers
who have been permitted the price
increase?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) and (b).
The present procedure is that the firms
seeking approval for increase in prices
of drugs shou'd make their applica-
tions to the State Governments con-
cerned and applications forwarded
by the State Governments with their
recommendations will be considered
by a small committee consisting of the
representatives of various concerned
Departments.

(c) No time limit has been prescri-
bed for disposing of the applications
received.

(d) and (e). Sixty applications for
increase in prices of their products
have been received from drug manu-
facturers through the State Govern-
ments so far and twenty-six are still
under consideration.

(f) One manufacturer has been al-
lowed price increase.

Prices of Drugs

3914. Shri Firodia: Will the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) the prices of opium, Morphine
Salts and Codeine Salts prevailing
prior to April 1963 and at present;
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(b) whether permission from the
concerned Ministry was obtained to
increase the price; and

(c) whether permission was granted
with retrospective effect?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
prices of excise opium, medicinal
opium, morphine salts and Codeine

Salts from Ghazipur Factory  prior
to April, 1963 and now current are
as under:—
(Rs. per kg.)

1. Prior tv April, 1963 :

(i) Excise opium 86-00
(ii) Medicinal opium Cake . 122°00
(iii) "Medicinal opium Powder 135+ 00
(iv) Morphine 159000
(v) Morphin- Hydrochloride 1320 -00
(vi) Morphine Sulphate 1220 00
(vii) Codeine 1640-00
.(vii) Codeine phosphate  ? 1320-00
(ix) Codcine Sulphate 1420-00
(x) Dionine 185000
II. Current prices : —

(i) Excise opium 100°00
(ii) Medicinal Opium Cake . 140°91
(iii) Medicinal opium Powder 155°93
(iv) Morphine 2000°-00
(v) Morphine Hydrochloride 167000
(vi) Morphine Sulphate 167000
(vii) Codeire 206000
(viii) Codeine phosphate 167000
(ix) Codeine sulphate 1800-00
(x) Dionine 2330.00

Nore:—The prices
packing of 500 grams.-

are for bulk

(b) The increase in price has been
approved by the Ministry of Finance.
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(c) Of the prices of various pro-
ducts mentioned in reply to (a) above,
revised price of Medicinal opium
(Powder and Cake) was at .ne ~tage
given retrospective effect from  1st
April, 1965 by Deputy Narcotics Com-
missioner, Ghazipur. However, in-
structions were issued to him subse-
quently that where purchasers had not
been warned in advance that prices
were provisional, recoveries of differ-
ential amount may not be made and
where already made, the differential
amount may be refunded, if it is
claimed.

Vishweshwarayya Engineering College

9315. Shri Hari Vishnu Kamath:
Will the Minister of Education be
pleased to state:

(a) whether the Vishweshwarayya
Engineering Col'ege, Nagpur is a Cen-
tral Government Institution;

(b) whether it is 5 fact that an ap-
plicant for admission to that College
has been refused admission this year
on the ground that he would complete
17 years of age on the 3rd October,
1966 and not on the 1st October, 1966
thus being only two days underage;

(c) whether the rule is proposed to
be relaxed in such deserving cases;
and !

(d) if not, the reasons therefor?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.

(b) Two students underaged by one
day and three days on first October,
1966 were refused admission.

(c) and (d). 1st October of the year
of admission has been fixed as the
crucial date for determining the age
(limits) for admission to the College.
This date was recommended by the
U.G.C. and also endorsed by the AL
C.T.E. Due consideration was given to
the fact that almost all Degree Insti-
tutions commence their session in June
or July and thus an element of con-
cession was already in it. No relaxation
is contemplated.
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Portraits of National Leaders

3916. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have sup-
plied to the State Governments a list
of National Leaders whose portraits
are to adorn the roomg and walls of
the State Secretariats;

(b) if so, whether the name of
Netaji Subhas Chandra Bose is in-
cluded in the list; and

(c) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar):
(a) No, Sir.

(b) and (c). Do not rrise.

¥ 9T sIa

3917. =t THTRAT ATE
T gFA AT HFPT :
EIRCLICRE
=t aaqra fog

FT Qg Wl g TAON FY FA
] fF

(%) foed & awt ¥ wfe=i, -
wfae, su-wfaal aur qur-afast
IT® Il & wfafek g @ fame
T, AT, FT q9 o giaars
X FAT-TEW, qLER ¥ FFaar @
frm

(') 7|1 @R Ft fqax 7@
Gt ¥ 7@ &9 @) SIeHX IR aqq
R &7 §, arfs =9 @9 1 a= fwar
T aF

(7) |7 z@ @waw § fgaw
HerrET TOF 7 g9 & ¥ #1E §3a
for ar ; AR

(=) afz g, drga IH TFT AT
Far sfaf¥ar g ¢
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TE-HTE AAEA F TR-HA a7
sfaeat dxwm § afater aeaTa st
(st gt) : (F) gaT wFE AT W
W § A 397 quT @_A F AWN-qe
R @ & S )

(@) Bar *% s fRRdw
LU

(7) TET #F dda e gy
Gl

(%) s & 7 v=am

Reopening of Discussions with Sheikh
Abdullah

3918. Shri Buta Singh:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state whether there is
any proposal to reopen discussions
with Sheikh  Abdullah to reach a
settlement with him on the internal
situation in Kashmir?

The Minister of Home Affairs (Shri
Nanda): There is no proposal for
any discussions with Sheikh Abdullah.

Commemoration of Sufferings of Pat-
riots of Goa’s Freedom Struggle

3919. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government prcpose
to suitably commemorate on Goa Soil
the sufferings and sacrifice of thous-
ands of patriots who fought for the
liberation of that territory from the
Portuguese bondage;

(b) if so, the salient features of
the proposal or scheme; and

(c) if not the reasons ‘herefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). A
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[Shri Hathi]
non-officiaj Committee is proposing to
erect a suitable monument to comme-
morate the memory of martyrs. Gov-
ernment have not therefore taken any
separate action in the matter.

12.05 hrs, 3

QUESTION OF PRIVILEGE
AGAINST THE STATESMAN

Mr. Speaker: Hon. Members would
recall that day before yesterday we
had some discussion over the notice of
privilege against the Home Minister
and against Stateman and Dinaman.
Certain discussion had taken place
earlier and I had said that I have de-
cided that there was no case of breach
of privilege against the Home Minister
Then, certain other editorials were
quoted here subsequently and it was
just suggested that I should meet the
leaders of the opposition. We sat to-
gether and discussed all its aspects.
So far as my decision in respect of the
notice of privilege against the Home
Minister is concerned, that stands and
I am confirmed in my view that no
question of breach of privilege against
him arises. It is true that even after
the Home Minister’s statement, States-
man has asserted or insisted that it is
true that the Home Ministry, or some
official of that Ministry, leaked out or
gave that information. It is being per-
sisted in again and again by State-
man and two editorials have been
written on that. Even believing that
to be true, that Shri Nanda had been
told over the telephone, as was assert-
ed by the paper, that they are prepar-
ed to publish the contradiction, but
that would be published with a foot-
note, then too, at the most it can be
said that Shri Nanda came to know of
it that Statesman persisted in its own
version. But he had satisfied himself,
from his Ministers and other sources,
that the information did not go from
his department or Ministry. We
cannot say that Shri Nanda should
have believed Statesman in preference
to his Ministers or other officials.
Therefore, T cannot hold that he is
guilty of any breach of privilege.
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So far as Statesman is concerned,
I have received two notices, one from
Shri Limaye and another from Shri
Kamath, that even after that state-
ment of the Home Minister, this paper
continues to adhere to its position and
asserts, though it may be in an in-
direct manner, that that statement is
wrong. That is a breach of privilege
against one Member of the House,
namely, the Home Minister. There-
fore, prima facie, I think there is
some case to be inquired into and I
would give my consent to it. This may
be referred to the Privileges Com-
mittee, if there is no objection.

The Minister of Parliamentary Af-
fairs and Communications (Shri Satya
Narayan Sinha): No objection.

Shri Khadilkar (Khed): May I just
say a word? It has been well recog-
nised let us take note of it, that no
paper can be compelled to disclose its
source of information.

Mr Speaker: That will be looked
into by the Committee.

Mr. Khadilkar: That has been held
to be the privilege of the press. So,
why not drop the matter here?....
(Interruptions)

Shrimati Renu Chakravartty (Bar-
rackpore): If the paper refuses to give
its source, then there is no point. It
will come back to us.

Mr. Speaker: Let us see what can be
done then,

Shri Khadilkar:
lete my statement.

Sir, let me comp-

Some hon. Members rose—

Mr. Speaker: What does Shri Limaye
want to say?

Shri Madhu Limaye (Monghyr): Sir,
beg to move:

—t

That the Editor of Statesman be
committed to the Privileges Com-
mittee for his having committed
the grave offence of not only edi-
torially reiterating the charge but
saying that Mr, Nanda was “fully
aware” of the source and was
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therefore lying, and further sug-
gesting that it is not the States-
man which needed to “vindicate
its position” but the other party
i.e. the Home Minister.

Shri S. M. Banerjee (Kanpur): Sir,
I have also given notice against Ding-
man and Statesman,

Mr. Speaker: Was it along with
Shri Limaye?

Shri S. M. Bamerjee: No, Sir. It was

separate. ] want to say something on
that,

Mr. Speaker: No discussion need be
held now because we have agreed to
it. Only a formal motion is necessary.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir I will briefly read it. The
House should know what the motion
is. Otherwise, how can it agree to
it?

Mr. Speaker: All right. I will allow

Shri Banerjee also tp say a few
words.
Shri Hari Vishny Kamath: It is

only with a view to ensuring that the
miasma of half-truth obscurity and
confusion that has been created by this
unnatural controversy which has sud-
denly arisen, the unreal controversy,
that I am moving this motion before
the House, to which you have given
consent, as you have stated earlier:—

“I hereby give notice of my
intention to raise the following
. question of privilege”—

‘the date is not relevant.

‘“The Statesman” in its issue of
August 26, 1966 carried an editorial
captioned “HOME TRUTH"—

1 am not reading ‘that; I just wanted
to make sure—

‘which said that “Mr. Nanda is
welcome to his view that we com-
mitted an indiscretion, but per-
haps he expressed his own fears
when he added that a second indis-
cretion by us might have resulted
in publishing a Minister’s name,
or something like that. We pre-
sume: —"

1567 (Ai) LSD—38. .
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Statesman
this is the most important, crucial
statement—
‘“Mr. Nanda is fully aware of

the source from which the story
came to us, and of the circumstan-
ces in which his Ministry agreed

that the contradiction it had ear-
lier sent to us need not be publish-
ed”’

Now, this is the breach of privi-
lege: —

“In view of the clear denial by
the Home Minister of the source of
the news item on the Left Com-
munists’ plans published in the
Statesman Issue of August 10”—

the Left Communists’ plan is not re-
levant here; that is not an issue here
as to what their plans are—everybody
has got a plan; the Government has
got a plan and the Communists also
have a plan but that is not the issue
before the House now—

“the said newspaper in its issue
of August 26, by insinuating if
not asserting, that the Home Min-
ister has wilfully and deliberately
suppressed the source of the news
report which appeared earlier in
that paper, and thereby held an
untruth to and misled, the
House, the Statesmapn has there-
fore committed contempt of a
Member of the House which is
tentamount to a breach of privi-
lege.”

1 urge therefore that the maf:ter be
referred to the committee of privilege,
because both parties...... (Interrup-
tion).

Mr, Speaker: That is all right.

Shri Hari Vishnu Kamath: May I say
a few words?

Mr. Speaker: Now he need not.
Shri Hari Vishnu Kamath: Why?
Mr. Speaker: It is enough.

Shri Hari Vishnu Kamath:
motion is before the House.

The
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Mr. Speaker: There is no objection
taken to it; therefore, you need not
speak on it,

Shri Hari Vishnu Kamath: This
motion has come and I would like to
say a few words. I will not take
more than a minute and a half. On
earlier occasions also you have allow-
ed a brief statement by the Member
concerned.

Mr. speaker: That was when I had
to decide whether consent should be
given or not. Here I have given the
consent and there is no opposition
from the other side. Therefore, he
need not say anything now.

Shri Hari Vishnu Kamath: What
impelled me to give notice of the
‘motion, I suppose, you would not
hold that irrelevant or not germane
to the issue.

Mr. Speaker: It is not needed. I
do not say that it is irrelevant.

Shri Hari Vishny Kamath: By your
leave, 1 will take only a minute or a
minute and a half at the most.

I would only say that of both pa:-
ties to the controversy, the Home
Minister and the Statesman, the Home
Minister is an honourable man and a
minister of long standing, of estab-
lished repute nationally, and not un-
known internationally. The States-
man is also a responsible newspaper
which, after having played a somec-
what dubious role during India’s free-
dom struggle, has quickly adapted it-
self to the changing milieu and the
new modes and mores of free India.
I feel that the truth has not yet come
out. The Home Minister is well with-
in his rights when he denies, but some
underling somewhere might have—I
do not say “must have’—given the
news to the Statesman,

Shri Nambiar (Tiruchirapalli): That
is possibly the reason.

Shri Hari Vishnu Kamath: The
Parliament " is therefore, I assert, in-
terested in seeing to it that truth will
out and the truth must out. There-
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fore I request you to enquire into

this matter by referring to the Com-

mittee..

Shri Tyagi (Dehradun): On a point
of order, Sir.

Rule 227 says:

“Notwithstanding anything con-
tained in these rules, the Speaker
may refer any question of privilege
to the Committee of Privileges for
examination, investigation or re-
port."

Now, you have already ruled that the
privilege motion against the Home
Minister is not permissible. There-
fore, it is only a question of the mat-
ter being referreq to the Privileges
Committee pertaining to the conduct of
the paper Statesman.

My hon. friend has already said that
it is difficult for the paper to divulge
the name of the informant and, I am
afraid, we cannot force the paper to
do so. Under the circumstances, the
only question that arises is that it may
be investigated by the Privileges Com.-
mittee. It is for the purpose of inves-
tigation that you have yourself autho-
rised to send it to the Privileges Com-
mittee. I do not think it needs any
more debate here.

Mr. Speaker: I am not allowing
speeches now. I would only allow a
motion to be made. Only a formal
motion may be made,

Shri S, M. Banerjee: I do not agree
with Shri Tyagi.

Sir, on 11th August, 1966 1 tabled
a call attention notice on the basis of
a news-item published in the States-
man dated the 10th August, 1966 re-
garding the alleged strategy of saboi-
age of Left Communist Party. Mr.
Nanda, in his reply, said:

“I have seen the paper report
mentioned by the hon. Member
which is being attributed to Home
Ministry sources. I am surprised
that the report should claim to be
based on information supplied by
the Ministry of Home Affairs and
I state categorically that no such
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information, as is mentioned in the
Report, has been given by the
Ministry of Home Affairs.”

Mr. Speaker: I had requested him
to move a formal motion only.

Shri Bhagwat Jha Azad (Bhagal-
pur): It has already been moved.

Mr. Speaker:

motions......

Shri Tyagi: A regular motion is not
needed now. You have already sent
it to the Privileges Committee.

Mr. Speaker: I had not referred it
under Rule 227. I could have done it
certainly at that time. But because
it was already before the House, I had
allowed it.

Shri Bhagwat Jha Azad: Why should
another motion be alloweg to be mov-
ed.

Mr, Speaker:
the House.

Shri Bhagwat Jha Azad: ] am raising
a point of order. Under what rule,
you are doing it? My point of order
is a simple one. When a motion is al-
ready moved by a Member, the same
motion cannot be moved by another
Member, the thirq Member, the fourth
Member and so on. The motion has
already been moved by Shri Kamath
that this may be referred to the Privi-
leges Committee. How can another
Member make the same motion? Un-
der what rule, you are allowing it?

There are different

I will just put it to

Mr. Speaker: That is rignt. I agree
with what Shri Azad says. But ins-
tead of entering into controversies, I
had allowed only a formal motion to
be moved.

Shri Bhagwat Jha Azad: Under what
rule?

Mr, Speaker: There is a lot of force
in his argument. I agree with him. I
take it that it is not opposed?

Some hon. Members rose—

Shri Narendra Singh Mahida
(Anand): I oppose it.
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Statesman
Mr. Speaker: There is an objec-
tion...... (Interruptions) Order, order.

Those in favour of leave being granted
may kindly stand in their seats. I
find there are more than 25 Members
for it. So, leave is granted. The
matter is referred to the Privileges
Committee. There is nothing else to
be moved now. Papers to be laid.
Shri Jagjivan Ram. (Interruptions)

Order, order. Members shall resume
their seats.

12.20 hrs.

RE: CALLING-ATTENTION NOTICES

(Query)

st W\ (FeE) © e W,
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Shri Vasudevan Nair (Ambalapu-
zha): Any information about that call-
attention notice? Is it being held
over?

Mr. Speaker: I will jus! give the in-
formation.

Shri Vasudevan Nair: It is an im-

portant matter.

Mr. Speaker: I know that.
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A E. ...
Mr. Speaker: Order, order, Mr.

Maurya might sit down. He cannot
raise these things in this manner. I
am repeating it every day twice or
thrice. He should not raise these
things in this manner.

A : ¥ ox

qTR AW 7g W F
AT |

Mr. Speaker: Mr. Jagjivan Ram:

?

12.22 hrs.
PAPERS LAID ON THE TABLE

INDUSTRIAL DispUTEs (CENTRAL) AM-
ENDMENT RULES, 1966.

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): I beg to lay on the Table a copy
of the Industrial Disputes (Central}
Amendment Rules, 1966, published in
Notification No. G.S.R. 1253 in Gazette
of India dated the 13th August, 1966
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under sub-section (4) of section 38 of
the Industrial Disputes Act, 1947.
[Placed in Library. See No. LT-6954/
66]

it g fer (57) : et e,
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Shri S. M, Banerjee (Kanpur): I
wish to speak on the paper just laid
on the Table.

Mr. Speaker: Yes.

Shri S. M. Banerjee: This is a copy
of the Industrial (Central) Amend-
ment Rules, published in Notification
No, G.S.R. 1253 in Gazette of India
dated the 13th August, 1966, under sub-
section (4) of section 38 of the Indus-
trial Disputes Act, 1947. 1 want a
clarification from the hon. Minister.
I want to know whether in the State
of U.P., despite the anti-people ordi-
nance issued by the Governor, the
Industrial Disputes Act, 1947, which is
applicable to Central Government em-
ployees, will be applicable or not even
in the matter of strikes and industrial
disputes. This is a matter which has
not been clarified by the Ordinance.

Mr. Speaker: We are not concerned
with that.

Mr. Banerjee is asking for a clarifi-
cation whether this remains operative
there or not.

Shri Jagjivan Ram: T could not fol-
Jow him,

Shri S. M. Banerjee: You rejected
the adjournment motion, Sir......

Mr, Speaker: He should not bring
that adjournment motion here, He
may ask for the clarification that he

wanted.
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Shri S. M. Banerjee: Under the In-
dustrial Disputes Act, there are two
things: one by the State and the other,
by the Centre. My contention is this.
While promulgating the Ordinance, the
Governor must have consulted either
the State or the Central Government.
There are 40,000 or 50,000 Central Gov-
ernment employees in some places.
The industrial disputes are going on.
We have not taken recourse to strike,
but we want adjudication or arbitra-
tion under the Industrial Disputes Act.
1 want a clear answer from the hon.
Minister on this point: in spite of the
fact that there is an Ordinance in
U.P.—we may like it or may not like
it—what will be the condition of the
Central Government employees in
U.P.? 1 want a definite reply.

Shri Jagjivan Ram: I am not quite
clear about this, but I will get this
matter examined. I feel that so far as
the Cential sphere is concerned, the
Industrial Disputes Act will prevail
and we will be in a position to deal
with labour disputes under the Indus-
trial Disrutes Act.

Shri S. M. Banerjee: Sir, it is very
important. ...

Mr. Speaker: I have already aliowed
him.

Shri S, M. Banerjee: I want to know
whether it will be applicable to the
Central Government employees
there. ...

Mr. Speaker: He says that he is not
clear aboit it and that he will get it
examined (Interruptions)

12.25 hrs,

RE: CALLING ATTENTION NOTI-
CES—contd.
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1226 hrs.

PAPERS LAID ON THE TABLE—
contd.

ANNUAL ACCOUNTS OF VISAKHAPATNAM
PorT TRUST AND AUDIT REPORT
THEREON

The Minister of Transpert, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): I beg to lay on the Table a

i
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[Shri Sanjiva Reddy]
copy of the Annual Accounts of the
Visakharatnam Port Trust for the year
1964-65 and the Audit Report thereon,
under sub-gection (2) of section 103
of the Major Port Trusts Act, 1963.
[Placed in Library. See No. LT-6955/
66].

NOTIFICATIONS UNDER ALL INDIA SER-
VICES ACT

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): On behalf of Shri Hathi, I
beg to lay on the Table a copy each of
the following Notifications under sub-
section (2) of section 3 of the All
India Services Act 1951:—

(1) GSR. 1228 published in
Gazette of India dated the 13th
August, 1966, making certain
amendments to Schedule III to
‘he Indian Police Services
(Pay) Rules, 1954.

(2) GSR. 1230 published in
Gazette of India dated the 13th
August, 1966, making certain
amendments to Schedule IIT to
the Indian Administrative Ser-
vice (Pay) Rules, 1954.

(3) The Indian Police Service
(Probation) Amendment
. Rules, 1966, published in Noti-
fication No. GSR. 1271 in Ga-
zette of India dated the 20th

August, 1966.

[Placed in Library. See No. LT-6956/

66] .

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES ACT

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): On behalf of Shri P. G.
Menon, I beg to lay on the Table a
copy each of the following Notifica-
tions under sub-section (6) of section
3 of the Essential Commodities Act.
1955 —

(1) GSR. 1288 published in Ga-
zette of India dated the 22nd
August, 1966.

(2) The Gujarat Roller Mills
Mixed Atta (Pricg Control)
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COrder, 1966, publisheq in
Notification No. GSR. 1324 in
Gazette of India dated the

22nd August, 1966. [Placed
in Library. See No. LT-6957/
661.

NoTiFicaTION UNDER COMPANIES ACT

The Minister of State in the Ministry
of Law (Shri C. R. Pattabhi Raman):
I beg to lay on the Table a copy of
the Companies (Central Government's)
General Rules and Forms (Fourth Am-
endment) Rules, 1966, published in
Notification No. GSR. 1262 in Gazette
of India dated the 13th August, 1966,
under sub-section (3) of section 642 of
the Companies Act, 1956. [Placed in
Library. See No. LT-6958/66]

NOTIFICATION UNDER MERCHANT
SHIPPING AcCT

The Deputy Minister in the Ministry
of Transport and Aviation (Shrimati
Jahanara Jaipal Singh): On behalf of
Shri C. M. Poonacha, I beg to lay on
the Table a copy of the Indian Mer-
chant Shipping (Life Saving Applian-
ces) Amendment Rules, 1966, publish-
ed in Notification No. GSR. 1256 in
Gazette of India dated the 13th August,
1966 under sub-section (3) of section
458 of the Merchant Shipping Act, 1958
[Placed in Library. See No. LT-6959/
66]

MaiN CONCLUSIONS/RECOMMENDATIONS
OF 24TH SESSION OF INDIAN LABOUR
CONFERENCE
The Deputy  Minister in the
Ministry of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Khan): I beg to lay on the Table a
copy of the Main Conclusions/Re-
commendations of the 24th Session
of the Indian Labour Conference held
at New Delhi on 29th and 30th July,
1966. [Placed in Library. See No. LT-

6960/66] .

12.27 hrs.
ARREST OF MEMBER

(Shri Dasaratha Deb)

Mr. Speaker: I have to inform the
House that I have received the
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following telegram, dated the 30th
August, 1966, from the Sub-Divi-
sional Magistrate, Agartala;—

“I have the honour to inform
you that I have found it my duty
in exercise of my power under
section 13 of the Code of Crimi-
nal Procedure to direct that Shri
Dasaratha Deb, Member, Lok
Sabha, arrested by Kotwali Police
Station under sub-rule (5) of rule
41 of the Defence of India Rules,
1962, be detained for twelve days
till 9th September, 1966, for sub-
versive activities and action likely
to endanger the safety and stabi-
lity of the State and inciting agi-
tations against public servants.
Shri Dasaratha Dep was according-
ly taken into custody at 21.00
hours on the 29th August, 1966
and is at present odged in the
Central Jail, Agartala.”

Shri Nambiar (Tiruchirapalli):
Tripura being a Union Territory, I
would like to know whether it is pos-
sible for the Home Minister to say
why Shri Dasaratha Deb was arrested.
He was here only about two days
back and then he had gone home. ...

Mr. Speaker: I have already read
out the whole of the information that
I had received.

Shrimati Renu Chakravartty (Bar-
rackpore): In the papers it had been
mentioned that there was a dispute or
scuffle over Cinema tickets.

Shri Nambiar: Would the Home
Minister make a statement for the
information of the House, indicating
Why he was arrested? The informa-
tion given by the Superintendent
-of Police is scrappy. We want more
-details about it.

Shrimati Renu Chakravartty: This
is a case where the Defence of India
Rules have been used. What has come
out in the papers is that there was
some dispute and some scuffle between
the students and the police in connec-
tion with the buying of cinema tick-

—on

ets. The next day we find that all
those people have beep arrested, and
Shrj Dasaratha Deb, a Member of this
House has 3ls0 been arrested under
the Defence of India Rules. We would
request you to ask the Home Minis-
ter suo motu to make a statement ex-
plaining why the Defence of India
Rules have been utilised in such a
case as this.

Mr. Speaker: The Home Minister
has heard what has been said. If he
wants to make any statement, he may
make it.

Shri S, M. Banerjee (Kanpur):
Kindly allow me one minute. ] want
to invite your attention to your own
observation. ...

Shri Nambiar: Tripura is directly
under the Centre, it being a Union
Territory.

Shri H. N. Mukerjee (Calcutta
Central): Tripura is directly under
the Centre, and the Home Minister
who is in charge of it is here. A
Member of Parliament has been arr-
ested and along with him 40 other
political people have been alsy arrest-
ed, as Shrimati Renu Chakravartty
has pointed out already, under the
Defence of India Rules which, the
Home Minister has assured us would
not be applied to political parties.
Surely, the Home Minister is here,
and you had the goodness to ask him
to say something in your own way
though you did not direct him as such,
but he is simply keeping mum. I do
not understand this.

Mr. Speaker: Here it is informa-
tion that I have received. I had to
read it at this moment. This is not
the time when I can compel the Minis-
ter to make the statement. He has
heard the wishes of the Members. Now
it is for him to see whether he can
make any statement, or he can give
any other information (Interrup-
tions).

Shri S. M. Banerjee: I invite your
kind attention to your own observa-
tion.
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Shri shivaji ' Rao S. Deshmukh
(Parbhani): When the hon. Minister
makeg a statement, let him state whe-
ther Tripura is not g border State.

Mr. Speaker: The Home Minister
says at present he has no further
statement to make. If he has anything
he will do so afterwards.

Shri Nambiar:
ImMOITow.

Let him do it to-
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12.30 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

Mr. Speaker: The Committee on
Absence of Members have recommen-
ded that leave of absence be granted
to the following Memberg for the
periods indicated against each as
stated in their Eighteenth Report:

(1) Shri A. Jayaraman
(2) Shri Vijaya Bhushan Singh
Deo

(3) Shri Inder J. Malhotra

(4) H. H. Maharaja Karnij Singhji
of Bikaner

(5) Shri R. Kanakasabai
(6) Shri Y. N. Singh
(7) Shri M. K. Shivananjappa

(8) Shri Madeppa Bandappa
Kadadi

(9) Shri Nath Pai

14th to 30th April, 1966 (Fourteenth
Session).

28th April to 18th May, 1966
teenth Session).

25th July to 12th August, 1966 (Fift-
teenth Session).

25th July to 19th August, 1966
teenth Session).

25th July to 19th August, 1966
teenth Session).

25th July to 12th August, 1966
teenth Session).

25th July to 2nd September,
(Fifteenth Session).

25th Ju'y to 2nd September,

(Four-

(Fif-
(Fit-
(Fit-
1966
1966

25th July to 24th August, 1966

(Fif-
teenth Session).

I take it that the House agrees with
it.

Shri S. M. Banerjee (Kanpur):
Shri Yajnik is also absent, and it is
most surprising and rather very dep-
ressing. We wanted to know about
his health. This was not a political
thing like Mr. Dasaratha Deb being ar-
rested under DIR, but unfortunately
the Home Minister hag not even the
courtesy to give a statement in this
House about this old man. Some-
thing was conveyed to me today by
the Lobby Assistant, not by the Home
Minister. What about his health? He
is more respected than the Home
Minister. Let him make a statement.

Shri Ranga (Chittoor): Quite a
number of us have been upset by the

news that he fell il] and he had to be
taken to the hospital or something
like that. May we have some state-
ment from the Home Minister that he
is all right?

Mr. Speaker:

That
might to given.

information:

Shri H. N. Mukerjee (Calcutta Cen-
tral): The papers have reported about
the illness ©f this octogenarian Mem-
ber of this House who was a leader of
the Congress when Mr. Nanda was an
apprentice in Mazdoor Mahajan in
Ahmedabad. I was in Ahmedabad’
for a day and I know the way people
feel about him. He sitg here, can he
not give some information about him?
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The Minister of Home Affairs (Shri
Nanda): Whatever may be the politi-
cal views of Shri Yajnik, certainly we
cannot forget our old relations, and
therefore I do feel about his health,
and I am equally anxious about it. I
had some report, but I will check it
up later in the afternoon and give it.

Shri S. M. Banerjee: Release him.

st Toae fag (F7T) o oweae
A , AT |TAT A qTa 9T gt
37 & | I AT F gH FrAeT faer
=1fgg | @ 99 fagrr A7 37T T
WIS I AT, AfET I L F g
#aT ¥ § | AW TN AR FAT A
AT ATEAT AT J1 I9% fag qaf
frray | dfeq 78T $B qaT A8 T
@ e
Mr. Speaker:
any information?

Has the Chairman

Shri Khadilkar (Khed): He has
written to the Committee to this
effect:

“Since the end of June I have
been in hospital undergoing treat-
ment for my heart. I do not yet
know when my doctors will per-
mit me to resume normal activi-
ties.” M)

I learn after enquiries that he has
been asked to take further rest in
hospital.

Shri Surendranath Dwivedy (Kend-
rapara): He is still in the hospital.

Mr. Speaker: I take it the House
agrees to this leave being granted.

Hon. Members: Yes.

Mr.

Speaker: Leave is granted,
ang the Members will be * informed
accordingly.

8124
12.33 hrs.

COMMITTEE ON PRIVATE 'MEM-
BERS’ BILLS AND ‘' RESOLUTIONS

NINTY-FIFTH REPORT

Shri 8. V. Krishnamoorthy Rae
(Shimoga): I beg to present the
Ninety-fifth Report of the Committee
on Private Members’ Bill and Reso-
lutions.

12334 hrs.

PETITION RE. BAN ON USE OF
ELECTRONIC AND AUTOMATIC
DEVICES IN OFFICES,
FACTORIES, ETC.

Shri S. M. Banerjee (Kanpur)-
beg to present a petition signed by
Shri Saroj Chaudhurj and others re-
garding ban on the use of electronic
computors and automation equipments
in offices, factories and servicing in-
dustries. )

May I supplement it by saying that
they want to submit ten lakhs of sig-
natures that they have collected? That
will be given to you at 5.30 today.

I only. request that any action by
Government on automation may kindly
be stayed till the petition is consider-
ed by the Petitions Committee.

12.34 hrs.

PUNJAB MUNICIPAL (DELHI
AMENDMENT) BILL*

The Minister of Home Affairs
(Shri Nanda): I beg to move for
leave to introduce a Bill further to
amend the Punjab Municipal Act,
1811, as in force in New Delhi.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Punjab Municipal Act, 1911, as in
force in New Delhi.,”

The motion was adopted.
Shri Nanda: I introduced the Bill.

*Published in Gazette of India Ex traordinary, Part II, section 2, dated

31-8-1968.
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1234} hrs,

ESSENTIAL COMMODITIES
(AMENDMENT) BILL—contd.

Mr. Speaker: I have received a
communication from the Food Minis-
ter. He says that there is some
formal amendment. The Minister
might read it if he wants to.

= THATE TET (AR
were wgiEg, & framw 109 3w
AET 5 zm w At agm o <@ 2
g GSSH F ST |

Tq WY - AT FNE q3F A@
ERCUE

S THATE 12T TEqH ARIEH,
ey Y B9 9 faw 109 F AT
FZ AT RL AT FRA L 0

wAA WG 0 EE qA wA
w_RT F g Dfew | & gawr W
g qw o

The Minister of Food, Agriculture
Community Development and Co-
operation (Shri C. Subramaniam):
‘When we were discussing clause 3
of the Bill, there was strong opinion
in the House that the producers of
foodgrains or edible oil-seeds should
be excluded from the provisions of
the confiscation clause. I agreed and
I brought in an amendment here.
But Shri Yallamanda Reddy pointed
out a lacuna in that amendment that
it would include not only the food-
graing or edible oilseeds produced by
a certain person but that if he hap-
pens to be a miller or any other trader
and if he happens to acquire from
others also, this confiscation clause
would not apply. Therefore, I agreed
to this amendment to limit the con-
fiscation clause to the producer of
the foodgrains and in  respect of
foodgrains produced by farmer him-
self. Unfortunately the wording has
not come out all right and therefore
I have sought your permission to
make some verbal alterations.

Mr. Speaker: He may read it
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Shri C. Subramaniam: This is how
it should read:

‘“Provided that without pre-
judice to any action which may be
taken under any other provision
of this Act, no foodgrains or edible
oilseeds seized in pursuance of an
order made under section 8 in
relation thereto from a producer
shall, if the seized foodgraing or
edible oilseeds have been produced
by him, be confiscated under this
section”.

....(Interruptions.)

Shrimati Renu Chakravartty (Bar-
rackpore): This is a very important
amendment accepted rather late in
the day. My point is that even if
the producer is a big landlord and he
actually happens to fall under the
definition of a producer, if he fails to
pay his levy or whatever it is, the
rules promulgated under the law
even in respect of such a rich land-
lord what he produces cannot be con-
fiscated—is that the position?

Shri C. Subramaniam: We may
have different views about it; yes-
terday the opinion of the House was
that the producers big or small
should be excluded. I am pot enter-
ing into an argument with the hon.
Member.

Shrimati Renu Chakravartty: How
can it be? It defeats the very purpose
for which the amendment js made..
(Interrupttons.)

Shri Ranga (Chittoor): There is one
more point, Sir.

Mr. Speaker; Order, order. An
amendment was moved by Mr. Yal-
lamanda Reddy; he accepted that
amendment.

Shrimati Renu Chakravartty: No,
no.

Mr. Speaker: The House accepted
that amendment. The Minister
brought in an amendment and Mr.
Reddy pointed out some flaw in it
and he moved some amendment.
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Shri Ranga: Sir, it was an amend-
ment duly given notice of; it was not
even moved at the spur of the mo-
ment. It was duly considered by
this House and it was accepted by the
Minister. I would like to take ob-
jection to what my hon. friend has
said about the big producers......
(Interruption.)

Shrimati Renu Chakravartty:
landlords.

Shri Ranga: You are a communist;
I am opposed to you and your com-
munism. Now, the point is this.
Several State legislatures have passed
ceiling Acts and once that ceiling had
been fixed whoever comes within
that would only be entitled to get not
more than Rs. 500 maximum income
and if my hon. friends here call them
ag big landlords, it is not correct be-
cause they all come within the ceil-
ing, and these people here have been
going half way towards them and
communism. They are not big land-
lordg or big land-holders; they are
not exploiters. They are people who
have been considered to be legitimate
producers of foodgrains and they
must be allowed ... (Interruption).

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I rise on g point of
-order.

Mr, Speaker: Order, order.

Shrimati Renu Chakravartty: We are
totally "opposed to this: where they
allow the landlords and big land-
owners to have or possess lands.
(Interruption) Let me rise my voice.
The point is, we are in favour of
ceiling. The ceiling should be there
and that ceiling should be considered
by the House.
TR AT : IARF T g7 F 7
Shrimati Renu Chakravartty: For
the benefit of the small producers
and the middle producers, we wanted
an exemption limit. We wanted a
ceiling. I do not know why the hon.
Member is grumbling. After all, he
always pleads for the small peasant
and we are also pleading for the poor
farmer.

Big
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Several hon. Members rose—
Mr. Speaker: Order, order. Why

should so many others stand up?

Shrimati Renu Chakravarity: Our
case is, there should be limitation
and there should be a ceiling so that
we protect the small producer and

the middle producer. But the big
producer cannot have his way.
(Interruption)

Shri C. Subramaniam: May I point
out one thing? This provision comes
into operation when g breach is com-
mitted. As a matter of fact my ori-
gina] amendment was to restrict if to
the small producer; but then it was
pointed out by the Law , Department
that when it is a case of a breach of a
clause, you cannot discriminate bet-
ween a small producer and a big pro-
ducer. Breach is a breach, and there-
fore, one cannot say, “I will punish
the bigger man and I will not punish
a smaller man.” such  distinction
cannot be made. (Interruption). What
ever my hon. friend Shri Ranga may
say, I have an argument for it. There-
fore, the point is, we cannot make a
distinction between a smaller produ-
cer and a bigger producer.

sShri Surendranath Dwivedy (Ken-
drapara): Why not put a ceiling on

it?
shri C, Subramaniam: Please wait.
Ag far as this confiscation clause is
concerned, it is penalty for breach of
orders. We cannot make a distinction
between one man and another man.
Therefore, a broad classification w111
have to be brought in. (Interruption)
It is not as if we are leaving away
the bigger producer from the levy or
seizure. Those provisions are already
available. This provision is extra for
the purpose oOf confiscation of all
goods in case there ig a breach of any
clause. As far as confiscation is con-
cerned, whether it is 2 big producer
or a small producer, it is his own pro-
duce for which he has laboured and
which he has produced. You may ap-
ply the other clauses but confiscation
ly. That was the sense

should not app ‘
of the House. (Interruption). There is
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[Shri C. Subramaniam]

therefore, no case for bringing in other
arguments here. We are only for-’
malising what has already been dis-
cussed and decided.

= ffa faw (Afwr)
X W 0% aTq FgAT A § o sad
FH @€ Ak A€ A oaw A
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Shri Hari Vishnu Kamath: My point
of order is this. { am not at the
moment going into the merits of this
amendment. But considering the im-
portance of the amendment, I do sub-
mit that unless rule 93 and rule 94 are
either waived, in your wisdom, or sus-
pended by a motion made in the
House and passed by the House, there
ig no way out at thig stage. I take
it that the third reading motion was
made last Monday to the effect that
the “Bill, as amended, be passed”. I
believe that motion was made under
93 but there was no.quorum in the
House when it was finally put to the
vote, and so the division which was
claimed was postponed today.
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Shri Tyagi (Dehradun): It has not.
yet been finalised. (Interruption).

Shri Hari Vishnu Kamath: Even.
after the Tashkent you have no pa-
tience? Please have a little patience.

Please have a look at rule 93(3),
Sir.

It reads:

“To such a motion no amendment
may be moved which is not either-
formal, ...

I suppose it is not formal—

Shri C. Subramaniam: It is formal
and verbal.

Shri Hari Vishnu Kamath: . ...
verbal or  consequential upon an
amendment made after the Bill was
taken into  comsideration.” Rule 94
says that the discussion on a3 motion
that the Bill as amended be passed
shal] be confined to the submission of
arguments either in  support of the
Bill or for the rejection of the Bill.
Now, looking at the volume of the
controversy that has suddenly erupt-
ed in the House, I have no hesitation
in submitting—the amendment moved.
18 of such importance that the Mem-
bers’ minds are greatly exercised over
1ts consequences—that at this stage,
if you permit the amendment to be
moved . . . (Interruption) .. . he has
sought to move it—the only way out
is simultaneously either to waive rule
93 or a motion should be made under
rule 388 for suspension of the rules.

Mr. Speaker: On one has suggested
that what he is going to move is dif-
ferent from the one that wag accepted
the day before yesterday. (Interrup-
tion) Order, order. Let me say a few
words. There might be controversies
about it; there might be difference of
opinion about it. They might have
been expressed when it was being dis-
cussed. But once the House has taken
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a decision, even though the differen-
ces were there, it ig the decision of
the House and we have to accept it.
The only question is whether what he
wants to move today is only formal
—as he calls it—verbal or consequen-
tial, and whether in substance it has
‘been accepted by the House the other
day or not. Onp that question, Shri
Bade wants to say something.

Shri Bade (Khargone): The other
day, there was an amendment moved
by Shri Yallamanda Reddy and the
Minister also moved an amendment. I
will quote from the proceedings the
relevant portion. The Minister's
amendment reads thus:

“Provided that without prejudice
to any action which may be taken
under any other provision of this
Act, no foodgrains or oilseeds or
seeds seized in pursuance of an or-
der made under section 3 in relation
thereto from a  producer of such
foodgrains or oilseeds produced by
him shall be confiscated under this
section.”

To this amendment, Shri Yalla-
manda Reddy said that if “you put
it like this, the meaning has got some
ambiguity. Therefore, I want that

words a producer should be put
there.  Also, after  the wprds
‘of such fodgrains or oilseeds’

insert the words ‘produced by him’.
‘Then, Shri C. Subramaniam said “I
accept your amendment; no more ar-
gument.” Shri Yallamanda Reddy
then said “Thank you.” The amend-
ment which he brought in the other
day—the copy is not with me—is not
like what the Minister hag brought
today.

Mr. Speaker:
ence?

' Shri Bade: What he has submit-
ted is not Shri Yallamanda Reddy’s
amendment.

Shri Tyagi: As Shri ‘Bade has ,sai.d,
actually speaking, it was the unani-
‘mous view of the House the other day
that confiscation should not be made

of the foodgrains belon_ging to the
producer and the Minister has ex-

What is the differ-
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plained that it is only a consequen-
tial change that is being proposed to-
day to bring forth the considered opi-
nion of the House. As far as my
other hon. friend is concerned, I must
assure you that we who stand for
farmers are not going to yield to the

urban communists at all. (Interrup-
tion).
Mr. Speaker: The amendment

which was accepted the other day

reads as follows:

‘“Provided that, without prejudice
to any action which may be taken
under any other provisions of this
Act, no foodgrains or oilseeds seiz-
ed in pursuance of an Order made
under section 3 in relation therete
from a producer of such foodgrains
or oilseeds produced by him shall
be confiscated under this section.”

What he wants now to say is, it is
only a transposition of some words
from one place to another for making
it quite clear. In other words, there
is nothing that is being changed in
what the House has accepted. (Inter-
ruption): I consider that it is only for
mal and consequential and there is
nothing new that is being introduced
in that. Under Rule 93(3) it is per-
missible. (Interruptions).

Shri Surendranath Dwivedy: May-
be there is no substantial change in
the amendment that was accepted. But
I think the explanation he offers is not
convincing. Was it really because
there was some technical difficulty for
which the changes are being made or
because he wants something substan-
tial to be introduced? That is our sus-
picion.

Mr. Speaker: He has also said that
it is only a consequential and verbal

amendment.

Shri Yallamanda Reddy (Marka-
pur): Sir, when the Minister moved
hig original amendment, his intention
was to give exemption to the produ-
cers. But as it wag drafted, it gave
exemption not only to producers but
also to mill-owners and others. At
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that stage, I brought it to the notice
of the Minister and moved an amend-
ment so that only the producers will
be exempted and not those people
who are mill-owners and traders. The
Minister readily agreed.

So, 1 thanked him. My contention
was that such a blanket exemption
should not be given. Mr. Ranga on
this side and some Congress members
on the other side brought pressure on
the Minister as a result of which the
Minister brought that amendment. It
wag not originally there; jt was
brought at a later stage as a result of
pressure from Mr. Ranga and some
Congress Members. When the Mi-
nister  brought that amendment, I
found that his real intention was to
exempt only the producers and not
mill-owners and traders. So, I moved
my amendment to which he agreed.
For that, I thanked him.

Mr. Speaker: It would be very
clear if T read the original amend-
ment No. 48 moved hy Mr. Subrama-
niam. It reads:

“Provided that, without prejudice
to any action which may be taken
under any other provisions of this
Act, no foodgrains or oilseeds seiz-
ed in pursuance of ap Order made
under section 3 in relation thereio
from a person engaged in the pro-
duction of such foodgraing or oil-
seeds shall be confiscated under this
section.”

Then, Mr. Yallamanda Reddy mov-
ed his amendment.

Shri Ranga: After giving due no-
tice.
Mr. Speaker: Mr. Yallamanda

Reddy’s amendment reads thus:

‘“That in the amendment moved by
Shri C. Subramaniam, printed as
No. 48 in List No. 11 of amend-
ments,—

(i) delete the words “a person

engaged in the production”
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and insert—“a producer”;

and

(ii) add the following in between
“foodgraing or oilseeds” and
“shall”—produced by him.”

This amendment was adopted by thr
House at that time. =

=t TR TR | AU WEIET,
fam 109 ¥ st #T amE Ww
LT § | W19 39 fraw ¥ e g
FZa Fr SAfg #7734

AR AW 0 AT GO gl

T |

At TwdEEw aew o wWg H
frazr & g7 & Kawg F1 saw
fram 109 Ft AR fewrar wm
o § g% fear m & fr o9 feelt
fadar a3 fa=re & w7 @), @ fey
w‘rwawugmwamg
fF 7 a77 #1 wafm w2 fear sy o

wemw AP - q1 # 39 A1
FLIATE |
The question is:

For Amendment No. 48, as amend-
ed by Amendment No. 52 which was
adopted on 29-8-1966.

Substitute

“Provided that without prejudice
to any action which may be taken
under any other provision of this
Act, no foodgrains or edible oil-
seeds seized in  pursuance of an
order made under section 3 in rela-
tion thereto from 3 producer shall,
if the seized foodgrains or edib.e
oilseeds have been produced by him
be confiscated under this section”.

As I have said already, this is a
formal and verbal amendment. I take
it that the House agrees.
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Severa] Hon. Members: Yes, yes.
The motion was adopted.

o TR FAIET Afgm (Fiamare):
TeqE wgied, w9 fawr e ga
R AT T ARy &7

w5t wg femd (F%) @ F71 Aw
FTEw T AT ?

T WERA | TG 1T I T
9T FEAT G IH E |

At THAEE WEF ¢ WTT TR W
Fr g7 F 1 faAr FROOr gA4 ;0w
T TEATT 9T [ L SATAT F4 |
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Mo TR AAET Afgar 1 we A
"gM, FHaw) §ag fear smom fE
arq 7 far FTIOr g W) oS oEw
ST 9T 79 o oA |

=t Ay fomd Wy WPy,
fe wme & Frn A G € wfh
¥ g gmrg ox fedww & oAnr
FTT g |
Mr. Speaker: The question is:

“That further debate on this mo-
tion be adjourned”.

The Lok Sabha divided.

12.59 hrs.

Division No 24

Bade, Shri

Banerjee, Shri S. M.
Chakravartty, Shrima: . Renu
Divedy, Shri Surendranath
Gopalan, Shri A. K.
Gupta,Shri Indrajit
Gupta,ShriKashi Ram.
Imbichibava, Shri

Kakkar, Shri Gaukri’ Shanker

Abdul Rashid, Bakhshi
Abdul Wahid, Shri T.
Achal Singh, Shri
Alagesap, Shri

Aney, Dr. M. S.
Azad, Shri BhagwatJha
Babunath Singh,Shri
Bal Krishna Singh, Shri
Banerjee, Dr. R,

Barua, Shri R.

Basant Kustuwari, Shrimati
Basumatari Shri,
Baswant, Shri

Besra, Shri
Bhakt Darshan, Shri
Bist, Shri J. B. S.

Brij Basi Lal, Shri

Brij Ra) Singh, Kotah, Shri
Chanda,Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi, Shri S. N.
Chavan, ShriD. R.
Chavan, Shri Y. B.

AYES

Kar, Shri Prabhat
Kunhan, Shri P,

Lohia, Dr. Ram Manohar
Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Nair, Shri Vasudevan
Nambiar, Shri

Reddy, Shri Yallamanda
Sen, Dr. Ranen

NOES

Chavda, Shrimati Johraben
Daljit *Singh, Shri

Das, Shri B. K.

Das, Shri C.

Deshmukh, Shri B. D.

Deshmukh Shri Shivaii Rao S.

Dorai, Shri Kasinatha
Dwivedi, Shri M. L.

Umanath, Shri
Venkaiah, Shri Kolla
Vimala Devi, Shrimati
Vishram Prasad, Shri
Warior, Shri

‘Yadav, Shri Ram Sewak
Yashpal Singh, Shri
Yugdhvir Singh, Shri

Kotoki, ShriLilachar

Kripa Shankar, Shri
Krishnamachari, Shr -T. T.
Kureel, ShriB. N.

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Malaichami, Shri

Gaekwad, Shri hsi
Ganapati Ram, Shri
Ganga Devi, Shrimati
Gowdh, Shri
Hansda, Shri Subodh
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri M. L.
Jamunadevi, Shrimati
Joshi, Shri A. C.
Jyotishi, Shri J. P.
Khadilksr, Shri
Khan, Dr. P. N.
Kindar Lal, Shri
Kisan Veer, Shri

Manaen, Shri

Mandal, Dr. P.
Mandal, Shri J.

Maniyangadan, Shri.
Mantri, Shri D. D.
Marandi, Shri

Mchrotra, Shri Braj Biba-
Mchta,Shri J.R.

Mehta, Shri Jashvant
Mengi, Shri Gupal Datt
Miuimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra Shri Shyam Dbkar
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Mohanty, Shri Gokulnanda
Mukerjee, Shrimati Sharda
‘Mourli Manohar, Shri
Murti, Shri M. S.
‘Nanda, Shri
Naskar, ShriP. S.

‘Nayak, Shri Mohan

Nirnjan Lal, Shri
Pande, Shri K. N.

Panna Lal, Shri
Paramasivan, Shri
Patel, Shri Chhotubhai
Patil, ShriD. S.

Patil, Shri J S.

Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, Shri D. D.

Raja, Shri C. R.

Rajdeo Singh, Shri
Raju, Shri D. B.

Ram Singh, Shri

Ram Swarup, Shri

5t am@ (fzarr) : aw 4w

T aEr T

At Y fomd A A A A

a
@_T3 !

Mr. Speaker: The result of the
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Raae, Shri

Ranga, Shri

Ranjit Singh, Shri
Rao, Shri Jaganatha
Rao, Shri Muthyal
Rao, Shri Ramapathi
Raut, Shri Bhola
Reddi, Dr. B. Gopala
Sahu, Shri Rameshwar
Saigal, Shri A, S.
Samanta, Shri S. C.
Samnani, Shri

Saraf, Shri Sham Lat
Sarma, Shri A.T.

Shah, Shri Manabend:a
Sharma. Shri K. C.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri

Shree Narayan Das, Shri
Siddiah, Shri

Sidheswar Prasad, Shri
Sinha, Shrimati Ramdulari

Commodities

(Amat) BIR [

Sinha, Shri Satys Narayan
Sinlia, surunati ‘Laskeshwar
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku,
Snatak, Shri Nardeo
Sonavane, Shri
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"Soy, Shri H. C.

Subramaniam, Shri C,
Surendra Pal Singh, Shri
Swamy, Shri M. P.
Tehir, Shri MnLimraad
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tyagi, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M.B.
Valvi, Shri

Virbhadra Singh, Shri
Wadiwa, Shri

Yadav Shri Ram Harkh

Qe WA | 5T TE AT A

T T EeT FAT 3TF T 2 |

13 hrs.
Aft qurdy ¢ AT FT R

-division ig ‘Ayes’* 28; ‘Noes’ 135.
The motion was negatived.

Mr. Speaker: There is another
amendment which Mr. Subramaniam
‘wants to be made.

Y T Ra® TrE - AT WEIEA,
e {1 STE0 F gA KT FI
waetd % fau @ faar, 37 ¥ s
FAGT FT F1E 297 AL AT &
& wrax 35 fady ¥ faamw @ = -
T FATE

{Shri Ram Sewak Yadav then left the
House)

St arTdy | HETH ALIRA, THIAR
aqRArR A AR T F AT F
Tt § # FEw & QAU A AT
¥ oy agTen faat M g WA AL L.

Ty

seqe AgE ¢ g, T T
£

g AT aTER W s | e
ardr ¥ & 7w 3 angd T 9

st avdy o ¥ ST S

fy ®g fam® ;ST T gy,
g frrm @ E? A A E

s mives - 97 & FE g F
a‘{(ﬂﬁ'm{&ﬂ:‘is'ma?l v A
Feat g 7 &5 g @ AW B

ot a o & W @ g A

ag e ATy AT TH wfads
K F ML

sSarvashri Bagri and Madhu Limaye also voted for AYES.
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Shri C. Subramaniam: Sir, there is
one more consequential amendment,
that on page 3, line 9,—for “State
Government”, substitute—. “such juc.-
cial authority”.

Mr. Speaker: That is a consequen-
tial amendment and I hope the House

BHADRA 9, 1888 (SAKA)
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Mr. Speaker: T shall now put the
Bill, as amended, to the vote of the
House.

Shri S. M. Banerjee (Kanpur): Sir,
this is a peculiar thing. The hon. Mi-
nister moved an amendment and we
are not allowed to discusg it.

Mr. Speaker: No discussion is
necessary. It is 3 forma] amendment, a
consequential amendment. I could do
it, but I wanted to mention it before
the House. That is why I have men-
tioned it and the House has agreed to
it. T shall now put the motion to che

8140

agrees with it.

The question is:

Page 3, line 9 for “State Govern-
substitute—“such

ment”,
authority”.

The motion was adopted.

Division No. 25]

Abdul Wahid, Shri T.
Achal Singh, Shri
Alagesan, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bal Krishna Singh, Shri
Barerjee, Dr. R
Barua, Shri R.
Basumatari, Shri
Baswant, Shri
Besra, Shri
Bhagavati, Shri
Bhakt Darshan, Shri
Bist, ShriJ. B. S.
Brij Basi Lal, Shri
Brij Raj Singh-Kotah, Shri
Chanda, Shrimati Jyotsna
Chandrabhan Singh, Shri
Chaturvedi Shri S. N.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chavada, Shrimati Johraben
Daljit Singh, Shri
Das, Shri Sudhaneu
Dass. Shri C.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Reo S.
Dorai, Shri Kasinatha
Dwivedi, Shri M. L.
Gackwad, Shri hsinh

o

House.

The question is:

judicial

“That the Bill, as amended,
passed.”

The Lok Sabha Divided.

[x3. 03 hrs.
AYES
Hansda, ShriSudbodh Minimata, Shrimati
Hem Raj, Shri Mirza, Shri Bakar Ali
Igbal Singh, Shri Mishra, Shri Bibbuti

Jadhav, Shri M. L.

Mohanty, Shri Gokulnanada

Jamir, Shri S. C. Mukerjee, Shrimati Sharda
Jamunadevi, Shrimati Murli Manohar, Shri
Joshi, ShriA. C. Murti, Shri M. S.
Jyotishi, Shri J. P. Nanda, Skri

Kanakasabai, Shri Naskar, Shr P. S.
Khadilkar, Shri Nayak, Shri Mohan

Khan, Dr. P. N. Niranjan Lal, Skri

Khan, Shri Shabanawaz Pande, Shri K. N.

Kindar Lal, Shri Pandey, ShriR. S.

Kisan Veer, Shri

Kotoki, Shri Liladhar

Kripa Shankar, Shri
Krishnamachari, Shri T. T.
Kureel, Shri B. N.

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahida, Shri Narendra Singh
Malaichami, Shri

Manaen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Panna Lal, Shri
Paramasivan, Shri
Patel Shri Chhotubhai
Patil, Shri D. S.
Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singb, Shri
Puri, Shri D. D.
Raja, Shri C. R.
Rajdeo Singh, Shri
Raju, Shri D. B.

Ram Swarup, Shri
Rane, Shri

Maniyangadan, Shri Ranjit Singh, Shri
Mantri, Shri D. D. Reo, Shri Jaganatha
Marandi, Shri- Rao, Shri Muthyal

Ganga Devi, Shrimati
Gowdh, Shri
Gupta, Shri Kashi Ram

1567 (ai) LSD—9.

Mehrotra, Shri Braj Bihari
Mehta, Shri].R.
Mehta, Shri Jaghvant
Mengi, Shri Gopal Datt

Rao, Shri Ramapathi
Raut, Shri Bhola
Reddi, Dr. B. Gopala
Roy, Shri Bishwanath

oe
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.Sahu, Shri Rameshwar
Saigal, ShriA. S.

Sidheswar Prasad, Shri
Singh, Shri A. T.

and Punjab State Leg. (etc.) Bill

Swamy, Shri M. P.
‘Tahir, Shri Mohammad

Samnani, Shri Sinha, Shrimati Ramdulari Tiwary, Shri D. N,

Sarat, Shri Sham Lal Sinha, Shri Satya Narayan Tiwary, Shri K. N.

Sarma, ShriA. T. Sioha, Shrimati Tarkeshwari Tiwary, ShriR. S.

Shah, Shri Manabendra Sinbasan Singh, Shri Tysgi, Shri

Sharma, Shri K. C. Sivappraghassan, Shri Ku. Uikey, Shri

Shastri, Shri Ramanand Snatak, Shri Nardeo Upadhyaya, Shri Shiva Dutt

Sheo Narain, Shri Sonavane, Shri

Shinde, Shri Soy, Shri H.[C.
Shree Narayan Das, Shri Subramaniam, Shri C.
Siddiah, Shri Sumat Prasad, Shri

Vaishya, Shri M. B.
Virbhadra Singh, Shri
Wadiwa, Shri

Yadav, Shri Ram Harkh

NOES

Abdul, Rashid,
Basant Kunwari, Shrimati

Limaye, Shri Madhu
Lohia, Dr. Ram M

Singh, Shri Y. D.
h Surendra Pal Singh, Shri

Bhee!, Shri P. H.
Buta Singh, Shri
Guishan, Shri

Mr. Speaker: The result of the di-
vision is:

Ram Singh, Shri
Ranga, Shri

Ayes—136, Noes—13

oft W (werg) AT sEEn
F 997 g7 AfaQ |

AUA AOTA  qEE FrE gy
g

Shri Maurya’s also may be noted.

Shri Brij Raj Singh-Kath (Jhala-
war): Sir, I am for *Ayes”...

Shri Valvi (Nandurbar):
for “Ayes”.

T am also

Mr. Speaker: All that will be not-
ed. “Ayes” have 136 and “Noes” have
13. The “Ayes” have it; the “Ayes”
have it.

The Bill, as amended, is passed.

The motion was adopted.

D

Valvi®, Shri
Yudhvir Singh, Shri

13.02 hrs,

STATUTORY RESOLUTION RE:
PROCLAMATION UNDER ARTICLE
356 IN RELATION TO THE STATE
OF PUNJAB;
AND .
PUNJAB STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

The Minister of Home Affairs (Shri
Nanda): Sir, I beg to move:

“That this House approves the
Proclamation issued by the Presi-
dent of India on the 5th July, 1966,
under article 356 ot the Constitu-
tion in relation to the State of
Punjab.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, I rise on a point of
order. The Revised List of Business
before the House shows the omirous
asterisk marks against items 16 and
17 with a footnote “to be discussed
together”, that js to say, the Procla-
mation issued by the President with
regard to Punjab and the Bill seeking
to confer the powers of Parliament on
the President are to be discussed to-
gether.

*Shri Valvi wanted to vote for Ayes.
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Now, Sir, if by any mischance or by
misfortune the Statutory Motion
regaring the Proclamation is no+ ac-
cepted by the House, is defeated by
the House, then, Sir, the Bill has no
place.

It has no locus standi, no legs to
stand upon. <7

May I invite your attention to rule
66? I know, it is not on all fours. but
the principle and the spirit of the rule
including the letter of it—90 per cent
—should apply to the present case also
What does the rule say? It says:—

“A bill, which js dependent whol-
ly or partly upon another bi'l pen-
ding before the House, may be in-
troduced in the House”’—

it can be introduced and it has been
introdaced already—

“in anticipation of the passing of
the Bill on which it is dependent:

Provided that the second Bill”—
this ig important—

“shal] be taken up for considera-
tion and passing in the House only
after the first Bill has been passed
by the Houses and assented to by
the President.”

We all are alwayg thankful to you
for the light you shed on  various
matters before the House. Ensconced
in that high chair, illumined by the
mellow _light of the Dharma Chakra
you are really an inspiration to the
House.

I submit that here rule 66 applies.
What is before the House are two mat-
ters, which may not be Bills—one
a Resolution by the Government, an
official Resolution, and another a Bill
dealing with the same subject. Beca-
use of the bulldozer majority they
will pass both. That I know. But, sup-
pose, it was not the case. We must
set up good precedents here which
will be a beacon for generations  to

State Leg. (etc.) Bill
come. If the first Resolution is not
accepted, is defeated, by the House,
if the Resolution regarding the Pro-
clamation ig defeated then what hap-
pens? There is a vacuum; the Bill
before the House cannot be pruceed-
ed with. Therefore thig rule has
been very rightly formulated, I sup-
pose, by the committee of which you
were the presiding diety. It pro-
vides that the second Bill ghall be
taken up for consideration and pass-
ing in the House only after the first
motion regarding the Resolution has
been adopted by the House. If that is
adopted, then only the Bill before
the House can be proceded with.

It is only by a sheer accident that
then can bank on the hordes behind
them, the serried rankg on the Trea-
sury Benches,—they have the auda-
city to do all this. But it is against
the rules that these should be club-
bed together and discussed together.
I do submit that the Resolution should
be moved first and the Bill may be
taken up after the Resolution is adcp-
ted by the House.

Mr. Speaker: The Resolution shall
be moved first and the motion about
the Bill shall be moved afterwards.

So far as rule 66 is concerned, that
only lays down the procedure for two
Bills, that is, if both are Bills. Here
we have not got two Bills. One is a
Resolution and the other is a Bill.
Therefore rule 66 does not abpbly to
it strictly.

The precedents are that we have al-
ways been taking such a Resolution
and the Bill together, discussing them
together. After discussion we will put
the Resolution first and if that is pas-
sed, then alone the Bill will be put
to the vote of the House.

Shri Nanda: Sir, I beg to move:—

«Fhat the Bill to confer on  the
President the power of the Legis-
lature of the State of Punjab to
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make laws, be taken into conside-
-ration.”

Mr. Speaker: First I have to place
the Resolution. Motion moved: —

“That this House approves the
.Proclamation issued by the Presi-
dent of India on the 5th July, 1966,
under article 356 of the Constitution
in relation to the State of Punjab.”

That is before the House. Now, the
second one. Motion moved: —

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into con-
sideration.”

They will be discussed together,
but as I have made it clear, first the
Resolution shall be put to the House
and, if that is carried, afterwards the
Bill shall be put.

Shri Hari Vishnu Kamath: All
right.
Shri Nanda: Sir, I expect, I am

quite confident, that this statutory
motion will have the approval of all
sections of the House.

An Hon. Member: Why?

‘Shri Nanda: I am certain. You
will yourself prove it by your own
conduct in this mater.

An Hon. Member: Do not presume
too much.

Shri Nanda: I shall give the reason.
This comes in the wake of a decision
taken by Government. That decision
itself was fully in consonance with
the wishes of this House, with the
unanimous assent of this House.

I shall give in a few words its
background. The House will recall
that on the 21st March I made a state-
ment here which constitutes the basis
for a series of steps that have been
taken leading to the re-orgnisation of
the present State of Punjab.

AUGUST 31, 1966
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13.11 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

You will permit me to quote some
relevant portions of this statement. I
am quoting from that statement in
order to bring to the minds of hon.
Members the essential purpose, the
circumstances and the background of
this motion: —

“The Committee of Members of
Parliament, headed by the hon’ble
Speaker, has made its report
which was laig on the Table of
the House on 18th March, 1966.

The Committee has come to the
conclusion that it would be in the
larger interests of the people of
Punjab and of the country as a
whole, that the present State of
Punjab be re-organised on the
linguistic basis anq has recom-
mended that:

the Punjabi Region should
form a unilingual Punjabi
State;

the hil] areas of Punjab in-
cluded in the Hindi Region,
which the contiguous to Hima-
chal Pradesh and have lingui-
stic and cultural affinity with
that territory should be merg-
ed with Himachal Pradesh;
and

that the remaining areas
should be formed as a sepa-
rate unit which may be called
the Haryana State.

Government have given care-
ful thought to these recommenda-
tions. They have decided to ac-
cept, in principle, that the present
State of Punjab be re-organised
on linguistic basis.

The Committee further recom-
mended that in case there were
any boundary adjustments to be
made a Committee of experts be
set up immediately to suggest
the necessary adjustments. Gov-
ernment accept, in principle that
the boundaries may be determin-
ed with the help of experts. They
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intend to take early steps to give
effect to the decision to re-orga-
nise the State of Punjab on the
lines mentioned in the preceding
paragraph.”

This is from that statement.

The Government of India in their
Resolution dateq 23rd April, 1966 an-
nounced their decision to appoint a
Commission consisting of Justice J. C.
Shah as Chairman and Shriyut S. Dutt
and M. M. Philip as members, for
the purpose of determining the actual
boundaries of the proposed re-orga-
nised units. It was announced that
the' Commission would recommend
such adjustments in the existing boun-
dary of the Hindi and Punjabi Regions
as may be necessary to secure the
linguistic homogeniety of the proposed
Punjab and Haryana States, and would
indicate boundaries of the Hill areas
which were contiguous to Himachal
Pradesh and had linguistic and cultu-
ral affinity with that territory. The
Resolution said that the Commission
would apply the linguistic principle
with due regard to the census figures
of 1961 ang other relevant considera-
tions and may also take into consi-
deration such other factors as admi-
nistrative convenience and economic
well-being, geographic contiguity and
facility of communication. The dead-
line of 31st May was fixed for the
Commission to make its recommenda-
tions. The Commission presented its
report to the Government on 31st May,
1966.

The Commission’s recommendations
marked out the areas of the present
Punjab, which will form the Punjabi-
speaking Staté, those which will form
the Hindi speaking State and the rest
which should be merged with Hima-
chal Pradesh.

Shri S. Dutt gave a note of dissent
regarding the position of Kharar
Chandigarh. The Government has
taken certain decisions in relation to
the recommendations of the Commis-
sion and various other aspects of the
scheme of re-organisation. These are

State Leg. (etc.) Bill -
embodied in the Re-organmisation Bill
which will be introduced  in:the Lok
Sabha very shortly.

I shall now explain the circumstan-
ces which created the need for the
issue of the President’s Proclamation
under article 356 in relation to the
State of Punjab. It was, of coufse,
not an essential part of the scheme of
re-organisation that the Punjab State
should be brought under President’s
Rule for giving effect to this scheme.
The Assembly and the Council of
Ministers might have continued to
function. 1 have, therefore, to ex-
plain why it could not be so ang why
there had to be a change.

The decision to re-organise the
State and create the two new States
of Punjab and Haryana led to a some-
what abnormal situation. It culminat-
ed in a letter which the Chief Minister
wrote to the Governor tendering re-
signation of his Ministry. The Cabinet
left office on the 22nd June, 1966.
The present Governor of Punjab re-
ported to the President that no alter-
native Ministry was possible. I shall
read out the letter of the Governor
to the President.

Shri Vasudevan Nair (Ambala-
puzha): Appointed from Delhi.

Shri Hari Vishnu Kamath: Stage
managed.
Shri Alvares (Punjim): Stage-

managed drama.

Shri Nanda: Delhi conforms to the
wishes of the people as expressed by
the representative of the State Assem-
bly.

I read the letter:—

_“The Ramkishan Ministry re-
signed during the time of my
predecessor on  June 22, 1966.

Their resignation was accepted by
my predecessor, but pending other
arrangements my predecessor re-
quested the Ramkishan Ministry
to continue to function. Since
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taking over charge of my duties
here yesterday, I have been hav-
ing discussions with several peo-
ple with a view to ascertaining
whether an alternative arrange-
ment for the formation of a Minis-
try could be made. I have dis-
cussed the matter with the Chief
Minister, all the other Ministers,
with the leader of the opposition,
Sardar Gurnam Singh, Pt. Mohan
Lal, ex-Home Minister of Punjab,
and others.”

Shri Buta Singh (Moga): He is not
in the opposition. Pandit Mohan Lal
was a Congress member.

Shri Nanda: There is a complete
unanimity that under the present
conditions it would not be possible to
form another Ministry and that there
is no alternative except for the Gov-
ernment of the State to be taken over
by the President. I am in agreement
with this view and accordingly recom-
mended thot under provisions of
Article 356 of the Constitution of
India, you may be pleased to issue a
Proclamation assuming to yourself all
executive functions of the Govern-
ment of the State.

With respectful regard”.
In pursuance of this, the President’s
Proclamation was issued on the 5th
July, 1966.

Sir, I have dealt with the statutory
motion. I have moved the Bill also
regarding which I may just say a few
words. This Proclamation which I
have already dealt with makes neces-
sary certain other steps. There is
nothing new or unusua] about this
Bill. In all such circumstances, when-
ever such occasions have arisen in the
past, similar legislation has been pass-
ed. And it is also very necessary.
It will be appreciated by hon. Mem-
bers that in the absence of delegation
to the President on the lines roposed
in the Bill every legislative measure
required to be enacted for the State
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of Punjab will have to come through
the machinery of Parliament throwing
avoidable additional burden on Parlia-
ment. i

It is for the convenience of the
House, to save the time of the House,
to enable necessary action to be taken
that is needed in the interest of the
State concerned, that this provision is
incorporated in the Bijll. This ig a
usual provision.

On similar lines, whatever has been
done in the past in such circumstan-
ces ig propsed to be done in this case
also regarding the appointment of a
consultative committee. So a provi-
sion to that effect is embodied in this
Bill.

These are the essential provisions.
There is also another very important
provision in the Bill which says that
any such step taken by the President
in pursuance of the powers resumed
by the President should come before
the House to enable this Parliamnt to
make any modifications that may be
considered necessary.

This is a very brief Bill with only
two or three provisions. I hope that
both the Proclamation and the Bill
will be passed by this House speedily.

Mr. Deputy-Speaker: Both the
motions have already been placed be-
fore the House -=arlier, The time
allotted for the Bill is five hours. I
think we can have four hours for the
general discussion and one hour for
clause by clause consideration.

Shri U. M. Trivedi
One is a Resolution. Another is a
Bill. For considering both the time
is not sufficient.

(Mandsapur):

Mr. Deputy-Speaker: Let us have
four hours for discussion and one
hour for the clauses. Let us try to
save some time.
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=t wda fag fagmit (@se) -

7 qedET  d9TT # gfearn aw qae g9 # O s ¥ fay
AT HT qTAAT & | fardrrfor sTeit &w WX 9 & awg A
. T & S F 9 e X OF g9

Waf" RO AT AT R e ged ot | 9w g 3 oy s
T fem 9w M Iw A e e &

o , ST A e ot A vt | o
Shri Hari Vishnu Kamath: That NI S i ) t

means, the clause by clause considera-

tion will be taken up only tomorrow, € 3g Y faar o wEF it foreat
mot today. T T AT B P FR

Mr. Deputy-Speaker: Yes. The WAl A AN IAEERLTINF
Minister will reply to the discussion Ty & § e ¥ iy ¥ o At

today. We will take up the second
reading tomorrow.

# g @ s wew g o wgr
aqt § oY qfedws Jwmar T, 98 |a

Shri D. D Pauri (Kaithal): 1n re- -~ ! .
gard to the re-organisation of Punjab Wﬁf‘““? A mﬁmﬁﬁ
a Bill is coming later in the session. EﬁTﬂ FY q_TE ﬁﬁmg{,%ﬁﬁ

TF 91§ T /Y AT AT FT TR
TG guT | Y ey ot e srfe Y,
et 99w ), et e KA R
ar feft g aT Y FE JEeE
e 7@ w1 | 98 9r 899 9

So, I think it would save considerable
time of the House if we confine the
discussion to the Bill that we have
before us and if we do not address
ourselves to the basic question of re-
organisation, that would be helpful.

B ult!al'.szeg]lﬁ:.lty-smker: Now Shri W T 1, 9F T T4 FT O

3 7 JTet g s A § 1w A

ot ae fog - S W@, g W 99 @A Y @it @

¥y A g AR A A hegwr & e @ & fad st foefw
#t 4w ¥ G0 3 gaw ¥ womm ar 0 A |

fF 3@ oo & oY TE T WRgET F e o # g o @Y

@ s misS wa g e
3 a5 fegeam § AR g/ T 99
# Y fadny o § ag 3@ [AqETA F
R e Q@ & | T ST F
9T H9A &, ifE g 9 grfad g
=Fr & fp ot wirar arEf awa’ TRET
¢ 7 G ¥ Gefafrgem AR 0F
HG! GIHTC AGH T qUE | THY I9G
R FeE o Ry F fadet g §
ag I8 Wegue 1 fewm w €

2w fafreex amga 7 @@ @ ¥
oF IFUET 39 AT F gAY,
T a8 OF A G914 B @ awen

T | A A9 TG I § F A €
i gong ok faost &7 oy Gar & 99
1§ sfrewg vy & | a@gi aF AW A
7T ERT WX 39T A gh fiF dome &
7l OF gR # & fam gt @y ¥, 9l
TR e e s fFsTF
TZT A HT WHEE QT A7 faw A
STAT gFFTH & FaerT #R I7 A1 GEgEy
gifas Fv1 1 F A A W A
@y ¥, fom &7 a9g & N aw
qoTE # § ST F A Hga L AW
X7 A7 | TgT 9T AF T A T I
2 Faw FOT TS | F T § P
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=" 7o fire]
(fRrMaaE FrRAME TR a8
foege oog At & fF 97 &t Swr
FAFIAT 1S A, T ST A7GT wfade a7
&Y, 5t oY =T WL I FT A5 ATREST
T faar | ag 19 T § oY uF A
TS B WA G 3} E

ot a7 ¥ %@ e domw § feafy
&R @ o o Tt T TRy
G AR FT a2 | § wig ¥ e
fafaeex A S=Y @ 7w w®Y FawE
=g g fr SRR el ¥ e
] I T AT FE A | A FaT
qr f&:

"‘My‘ resignation would create a

cordial and congeneal atmosphere
in the State.”

Tg AT TEX TE qrE Iy o | @
1 FT A9 § 6 Frfens o) wefifae
Qeaifesa #favz F vt A aEL
FEH T TE AT | I T 90 BT AR
waq et FY T ) A T8 = R
fomr #Y 7o frall § = F9AR w7 &,
RFAFFH YIT a1 2 1 o
= SR Y ¥ G BT wEA Ao
ga ¥ faar 9 ¥ gy Y I Y
qifafess g 4@ ag feat & fodt
g

TF 91q AR T 3@ g5 F @A
qET AL ag 98 € fE s e
A qgA de F TEAR =Y Ioore fag A o
I FY F qET T | oG qona #
AT AR 9 G IIAT «§ HT 4T
fF aFTe wwad @ fF o WY g
qSTg Y graT a7a< g1 awdr 9 |
g q3q SN F@R v fag
U w1 0F fquw g9 F J91 9 A
gheaa & swwre fFam ®R 9w aua
G FE F AW qIE F FAT A
o 1Y Y, 9 TARY FT W G
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T TF UF =afe &1 warsede fFxar
T AT EINT FT WEATST AF |
ot I59q fag 1 @ Fr@ A1 719
FE A 39 7 faqed & fag m=dc
YT T |

waﬂﬁmﬂzwmw
a‘tw{t%sﬁmﬁa ﬁ!m%%mﬁ
AT ARATE | ST & et s
¥ qor fr o ek @ @ @
AT A AEIAGHT g AT a8 TH
T AT gaT a1 fF dE" 1 ey
ERT qUHTIHT TG § TAE0 BT T
z\g"fﬁt:amq%m?

“Asked whether he had been
earlier appointed Governor of
of Punjab till the next General
Elections, Mr. Ujjal Singh replied
in the affirmative but said that his
new orders of appointment had
not come. It was for Delhi to
decide these matters”.

AN dw @y wIfEw ar
fr foel ok foomfor wareht aw0 &
g ¥ ==t gE @t | w7 qfvwa w1
qUY 41 Iq 9T AT SR g w0
TFAT FAT T AW I G F
qiza #1, sady afafaa @1 fefagw
9 ¥ a1, g w1 797 w9 far ary
T 97 I9 g9 IR TAfAQ TEHT
foar @ fiv o e fecEa 0
ITF AT AT, I I AAG TR
a1 | § @F faqe & fou o ag wwia
T ¥ = g g e e
g % ag o7 e g fo s e
¥ FUT AET FfEsE g AR W
¥ WO HYAT  FvesE (XU
frar @ @ S@  FafwsE FT AR
A FIAT 91gW, ag Hf6sd ATIHT
o g ¥ 3 Tg wEw @O AI0Ey ¢
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Tar agt & afen e mma oF #
gafaq @A a1 fear @ f& ag
Th TARHA F7 a1 T AL SHF A1Q
I ATTHT &7 937 F gerd et gady
wg 9 faar wmo fad gafae fs
TF AF YT AL Argm A fF uF  fHa
qgr w TEALET ..

Shri D. D, Puri: Question.

ot w21 fag : ag agA A4 |
2| GRe e § O arql &1 awnd
g feqr o1 @war € 1 wEfEY
Y Y Tw g, W e @ Q" | ¥
IMFIWAT T TF G I W
A IFEA A2 Fwaga g F
g fag & I Wi W
FE A F TR aewaa § Fg @
wafe g1 wafaerd arEt & ag 9
FER FET AT

“l am leaving Punjab with a
heavy heart after serving the State
to the best of my ability.”

stgfcfrmema: swEt Ky
#7?

st g fag @ 26 7 FY 9 W
qEl 9T #Y I ¥ e A 9t )

# gm fafo< o & famet
FETT 5 Tq w9 FT gg A a9,
&Y ST #7 ag 7 914 3, Q¥ HEF
g a #% fow ¥ G571 www G @
f5 faft fofiw sfs o et fadw
qq & AW F w1 Gar awarg fea
o1 <@ & | AT ara fag ¥ wd S
aga Prfefasn fFr 8 | W a@ &
ffefaen 7 &, 6 TERH @AW
AT IR | I G F AT F
o s grreF €, T a= @ anfed
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W i Fga § o dome § wegafa
TS #7197 © ! Tefa = )y fger-
megr A F@ & 7 oy g A
qoTe # STy @Y @1 I@r 7 9AEY
W w@hzw wEaTd ¥ o § gAEwy
MY 3G | TG FEI :

“In India, on the slightest pre-
text, people burn the national pro-
perties. But I have not seen
anyone destroying the property of
black-marketeers.”

g 99 fagras srfaw 4R fagaa
qUAIIT W WFT ST Wedz g fom ¥
aT fs aggR donfadi st &I ¥
s Fr sy fagdr &1 aw AR
gt frems fagr omar &, fade ¥
W@ AR FroAt Pzl faar w7 o
AR Ferfa § @i faemex oy
& | AT S e § | IAwT T & 5
o AT N Ey § g i 1 afew
#T ITH freng £ 103G | I Y 3|
ot Jt gF T A FAedy SR
fearsmrar @ 97 F ot ore Frams ot
21 T8 ¥ I wAE a9 AR wr S
TEA § | TgIgT qonfaat Fr ot fir 3w
FT AR AR R N HT
AT gEy  @EAw A WK
a1 ST FTaaai #1359 9%
& Frarfegi & art o W & 1o a9
TN F ST A@ AT B 3@T | FEA
s fad ¥ asr o1 o, Agr ¥
18 FT AT AR FaT w1 w1 fawar &1
Ug §9 TE OF FT FAATT & | WEH
TR & foad A1 gET awt Afeat
ot FT L qET §, TE A7 IF AT FT
FUAT & | ¥ @9 I FUG 997 F
N E Y g @ 99 A9 F G
of fogiy og arq a8 FerATfE gw
qorra # wfarsa s gufoe sr @ § s
wis e e ar | ¥ qarandy
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TEAT FEAT FF 99 7F Trw garT A
T A T AF T AT AL TR Ty
g QY @ qifF ST wY FgaAw QY
TF | I3 A F SrfrEm T gwar
ZV T | ZEAA FAR TATT G GIT § |
v@ fioe A # g AR fagd w
IT I FT JAT T § A WY
@ %3 § fv 7o feaar T@ma Qar
iR ¥ W) T @
aTE &Y T € 1 o swF qIfEE F
I & F e fadet FTH FF S
T AT & qY ;1Y FAAT H7 greva Py
T g MG, @A WA w0y
qT FFY E 1 JT T AT F1 37 faar
AT AT RN |

3 § € a1@ AT § 98 TA9 TB-
fafrgus Faidg | 39 ¥ wifwdg
Fa1 FTX A7 FAW FT JAT AEY |
JF AT F qgH wFIL o7 qF TGt ;T
AT o7 T TAET SN AW G A
T & | 39 a9 WL FRdT qEardr &7
ZIEHT WY FTAT Farar ar faeelt Jaay
TANT AF F faq " ggar i, faay
To UHo HFo FT TEGT W FIAT GIaT
g7 AT TZT A MSTHT 9T T | TF TG
Fv 1 feafa & ag 7 @ anfed, ag
g g T1fgT  Iara F g A F
Fw T F1TAQAT QAT Arfed 1 &
F1gaTg 5 s ARSI AT T T Y
HEFATT I F1 A, ITHT L AHTFT
qgam a1 fear s arfs ag dome
¥ wedr T 437 X a4, g9 )
w1 oefafqgad ¥ o4, 4T Us-
fafregew 2 @s M fr fet Tt
FHTE AT FATH T FH FTH A F | STAAT
T ¥za & e fre 51 faware 7@
1 3T S fawdr Tfgy | g
F AR, 9" AT I F A
whrae A AW Afgd | @ ad &
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TR T@T gu ¥ g@ IFgET w
aadT F@TE |

o FATIAT FT AT ATHY @ A
¢ 1 gar gfagra Fofsa s v F
Fafersgara ST AT 747 1 TXHT
FoTTE Y farr AT FY FISwT fwr
tadisdvsadt ¥ ) swag
g a1 fa fam mifearite #1 7
eI IgF qga gl fad g
¥ qfs wseefa migm @ @, =@
ATEY AN ATASAT FT TS F 27 TEfTE
faeply arfs rqsna w1 FonfagsmT
g arem &, ) g 7 fawera @
FEATE @AY A F T3¢, IAT EwA
F qT FA-AI-FH SHEAT T Tg §7
g ST, FE AT AT &, g TROZT STT
Ffe fag e y eI W@ ¢
ITATATE AT s F g<g & |
39 feq afiFT agE § o ag w@v a7
fw faa @q< & o9 9 @ &, T ey
WA A I1q /Y AT AL {
IFFY a qTa F1 & A fgemm w7qT g
qATE UAFSAT FT F@  gAA qAR
a1 g ? ag dfseafeg 7Y, Faa a@
uF wEvRe! § | ¥ Fiedieqam #1afe
& g AR TmEr oS *wﬂww
TrAIFNT §, ITH ﬁaﬁtmg 1
afsw ag @19 8 & f& qar Y oomw
G ¥ 9T OF a1 TeN W Y IHT
2, CQr &Y a9 gTH HATEET F A0
TF A1 9gH o g AHT § 1 AfFA
HS[ET 91 AATE & 9 99 & W s@wer
g 2 | q=d F1 g faadr
2 TWRIFARTHE ! TR EH TAEATg
3, WG #§, I FF, AT
F ? AR AL FLAFTE L .

Q% AT qe : fomam |

Y 721 g - ag S @9 Y omE |
fa< a7 19X W@ ST § THF] HW &
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FX | AT THRT BFAT AT FIAT
3 @ g18Y &ew FT Fzar FrAT TMlEd
F17 § A T A g 1 F@TAC A
UG T AT A FGF T qAT F
qTg FErAET FH GRT § W ZERT
wdf F arg  wAFAY A I5AT §
<regafa ST 7 A NFAFET g & I9
TR arie W gl £ o aF
g ETIT AW 7 2 FHA qAH AR,
1 qaraT % a9 | § ammar § 5
g ¥ grEfad I FH § IR
fag s § AW AT FTW@WE, AN
918 W a9 W F A dF IR
QU AGN FIAFY § | T T FHE
gt § 7 QA wafo Tww WY
giafag #v w@ew & FEar T 79
¥ faw i g€ € | I Al 77 ey
TRy s e A fear § AR
@ agt T fRadr Iw sy Fagw
7T It & Freor Ay fadmfo ey
FFANWEFTARN Igmag A
TIBTAS FHET £ %A@ 1 T
a7 2 7 gwEd 2 fF e gm A
F ACHFET AR § 1 ] FET
T 1 oS Al e
2w ¥ WA AEY S T AEdT 2 |
TR T AZ ST A7 TR NI F
FH TR @A IT RATEF AT HFATE |
W 9N Gar = far Y oo F
AT Y T N § 4G Y GAHT &Y a1
L TEm DA e A A I
TG 5

§ woear 4y f6 59 greg & 99w
EvET F S A E 99 A 6 gEArd
G #T T gT gAR W Ry q A
A FG1 | #fa Y adwra afdfeafa &
o\ 5w a7z ¥ 1 ¥ faq wame
TME 99 X AR §a
T I E | I N GII F AT
) wr @ g zafeg & =mgar
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Z f ear Y 9 wdvEe #Y 9y fE
Fforedfea, 7 &, @ wd=] 2
Ak faa @ zafaw =0 g R
arfe  dvax 99 & T @ A qEf
FTH ANqGT 1E, IE HATEET BN
R I

Shri D, D. Puri: I made a respect-
ful submission and a suggestion to the
House that it would save the time of
the House wvery considerably if we
at this stage did not go into the basic
question of the reorganisation of the
Punjab because we have an under-
taking from the Home Minister that
in this very session, that matter would
be dealt with in some detail.

1 was somewhat disagreeably sur-
prised by my learned and good friend
making a capital out of this opportu-
nity and stating that the credit for
the reorganisation of the Punjab was
due to the agitational approach that
his Party had adopted all the way
through. We shal] deal with this
matter in some detail. But I wish to
make it perfectly clear that there
was no agitation before which we
yielded; it was a suo moto decision
of the Government of India based on
merits because they felt that the time
had come when the Punjab be re-
organised and they took the only step
that should have been aken_ i.e., they
appointed a Committee of all sections
of the House, the wisest people of
the House; the collective wisdom of
this House was really reflected in
the final action that Government have
taken in this regard. Without labour-
ing on this point any further, I wish
to say emphatically that it was not
due to any agitation at all; we did
not yielg before any agitation; we
took the decision; the Government of
India took the decision in its own
wisdom and after consulting all sec-
tions of the House; they respected the
collective wisdom of the Lok Sabha.
This is the first point that I wish to
make very briefly.

Before we came to the real provi-
sions that we have before us, my hon.
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friend spoke something against the
transfer of the Governor. This is
hardly a matter which should be
taken up by this forum. This is an
administrative matter. In any case,
there were certainly changing circum-
stances ang changing conditions, To
attribute a communal motive to this
transfer, to a_ straightforward act by
the Government of India, is, I think,
most unfair. (Interruptions) I am not
yielding.

My hon. friend has quoted only the
three words of the Governor, namely,
that he left the Punjab with a heavy
heart. Every Punjabi leaves the
Punjab with a heavy heart. But he
did not state that the Governor, more
than once, has unequivocally stated
that there was no communalism in-
volveq in his transfer at all. This
question was put to him specifically
not once, but a dozen:times. In fact,
I can bear a personal testimony to this
fact. I had detailed discussions with
the Governor in this regard. Quoting
only the first three words of the Gov-
ernor to say that he was leaving the
Punjab with a heavy heart and then
saying that Mr. Ujjal Singh himself
supported the view that is sought to
be put forwarq today is, I think,
grossly unfair to this House.

Shri Buta Singh: Can he read the
full text?

Shri D. D. Puri: I had discussed
it with the Governor. The matter was
put to him in so many words more
than once and without fear of con-
tradiction I can state that it was never
the view of Mr. Ujjal Singh that he
attached any motive to his transfer.
It was a straightforward act. It was
for the Home Ministry, for the Gov-
ernment of India, for the President,
to decide. No one will even romotely
suggest that there was no ehange in
circemstances. At the time Mr.
Ujjal Singh was appointed, there were
those circumstances: the previous Gov-
ernor was ill and so on; All those
changes in circumstances were there
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Therefore, I would say hat it is gross-
ly unfair to this House to attach any
communal motive to one of those ad-
ministrative acts.

I will not take much time of the

House. Very briefly I will make a
submission. It has been suggest-
ed . ..

Shri Sham Lal Saraf (Jammu and
Kashmir): It is very unfair to Mr.
Ujjal Singh.

Shri D. D. Puri: Yes; it is very un-
fair to Mr. Ujjal Singh. Whatever the
hon. member might say, Mr. Ujjal
Singh is one of those people who are
utterly and entirely above com-
munalism.

Shri Sham Lal Saraf: That is cor-
rect.

sari D, D, Puri: I must pay a
tribute to Mr, Ujjal Singh. I am very
glag the hon, Member drew my at-
tention to this aspect of the matter. I
would have been unfair to him if I
did not do so.

My hon. friend has suggested that
the Assembly should be dismissed; he
grudges the salaries that the MLAs
are drawing at present. It is a tem-
porary measure. We decided in this
House that the Punjab was to be
reorganised and certain steps had to
be taken in order to implement the
decision to reorganise the Punjab. For
that temporary period, till the Punjab
can be reorganised, till we have gone
through the various formalities of law,
certain arrangements had to be made
and in order to facilitate those
arrangements, it was decided that the
Assembly might be suspended. There-
fore, 1 do not agree with my hon.
friend at all when he says that the
MLAs should be dismissed and we
should grudge them the salary that
they are receiving. I will not go into
further details,

He also suggested that the Gover-
nor’s rule might be extended right
upto the next elections.
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Shri Buta Singh: What would they
do?

Shri D. D. Puri: They are waiting
to be recalled and to function as
separate Assemblies of the Punjab and
of Hariana and to take upon them-
selves the onerous task of doing cer-
tain things before their term ends.
That is a very important task. After
all, their experience and wisdom have
to be utilised. The entire distribution
of assets and liabilities and of water
and irrigation cannot be merely left
to the services; the elected represen-
tatives of the people have to put their»
heads together and solve these things.
It is very (ifficult to argue. I wel-
come the Governor’s rule myself. It
was necessary to do that and the pre-
sent Governor has done excellent
work, I shall come to that later. I
am now only dealing with the points
raised by my hon. friend.

The point number one is that there
are Constitutional difficulties in the
extension of the Governor’s rule. The
Governor’s rule was imposed—Ilet us
be clear and honest in our minds—
with one particular objective in view
and that is, as a step preliminary for
the State to be reorganised and to be
honest to ourselves, as soon as the re-
organisation is complete, we have no
business to continue the Governor’s
rule, whatever the merits of the Gov-
ernor’s rule. Which I shall elucidate
later, In any case it is very difficult
to argue with a person who has no
faith in democracy; if some one has
no faith in democracy and re thinks
that the elected representatives of the
people should be the last people to
whom the government of the State
should be entrusted, I .cannot argue
with him, That is entirely a different
point,

I propose to be very brief. At this
time this is not a controversial matter.
Number one is the Ordnance proclaim-
ing the Presidents rule and number
two is something which is really con-
sequential upon the promulgation of
the Governor’s rule, This is very
very formal.

State Leg. (etc.) Bill

I do join my friend in paying a
glorious tribute to the excellent work
that the present Governor has done.
There is no doubt about this. There
were difficulties, serious hoarding of
foodgrains, serious adulteration of
foodgrains and some of the tales that
came out were absolutely true and
harrowing. This may partly be attri-
butable to the fact that over the last
six monhs or so or over the last one
year or a year and a half—at any rate,
over the last six or seven months—
when reorganisation was in the offing,
there was a certain amount of weaken-
ing of the hold of the Ministry, whe-
ther the State woulq be divided or
not. That is true.

But I state publicly here that the
present Governor has done excellent
work. After all, the President’s rule
is the rule of the Central Government
and ultimately it is the rule of this
House, and I must say that it has
covered itself with glory; the mem-
bers of this House are very proud of
the excellent work that the present
Governor has done. Nevertheless
there are limitations to the circum-
stances. As soon as certain formali-
ties have been gone through, as soon
as we have passed the Reorganisation
Bill and as soon as the other House
has also dealt with it, democracy
must be restored and it must be re-
instituted and sooner that is done, the
better, so that all important questions
can be taken up by the chosen re-
presentatives of the people, There is
really very little else that has to be
said at this stage. But I would only
draw the attention of the Home Min-
ister to one thing. I feel that certain
statements that are made in the House
in regarq to the Punjab at question
time and at other times sometimes ap-
pear to be very inaccurate, and now
that under the President’s rule, there
is more direct link or contact between
the Home Minister and the Punjab, it
is a little less pardonable that these
serious inaccuracies should occur. I
would only draw the attention of the
hon. Minister to the proceedings on the
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24th of this month when it was stated
by Shri Hathi in answer to a supple-
mentary question that the Chief Sec-
retary of the Punjab had been trans-
ferred from his post, and from the
number of questions asked and ans-
wers given and in the context in which
the question was asked, it was made
to appear as if he was carrying a
stigma that certain observations had
been made against him and that as a
matter of punishment, the Chief Sec-
retary and somebody else had been re-
moved from their posts or had been
transferred from their posts. There is
no neeq to read out from the proceed-
ings, but they are right here. As far
as I gather, this is incorrect.

I am not aware of the Das Com-
mission having made any observation
against the Chief Secretary or even of
the Chief Secretary having been trans-
ferred. 1 think apart from a short
period of leave that he enjoyed during
the last summer, he has held that post
all the time. I wish the Home Minis-
try checked up their facts on these all-
important matters before making those
statements,

I strongly support the measure be-
fore us, the Ordinance that has brought
the President’s Rule or rather the Pro-
clamation anq also the Bill which I
would insist upon calling asa purely
consequential measure based upon that
Proclamation, and 1 do hope and ex-
pect that every section of the House
will welcome these measures.

I would also request finally the
Home Minister to kindly indicate more
or less gefinitely the date on which we
shall have the Punjab Reorganisation
Bill in our hands and also the date on
which that Bill is going to be discuss-
ed here, because it is a matter of very
considerable importance to all those
that come from the constituencies in
the Punjab.

Shri Vasudevan Nair: It is well
known that this Government cannet do
a thing in a straight forward manner;
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they cannot do a thing in a principled
way; they cannot do a thing- to the
satisfaction of the urges of the peeple
concerned. The tackling of the Pun-
jab situation by this Government is
another instance of bungling and
blunder.

The hon. Minister had hoped that
the entire House would welcome the
motions before it. I am sorry I can-
not agree with him. If he means by
that statement that the entire House
will welcome the idea of linguistic re-
organisation of the Punjab State then
of course, it has been made amply
clear on more than one occasion in
this House by all concerned that we
are all for the linguistic reorganisa-
tion of the Punjab State. There again
I should like to indict this Government
which has taken this decision in such
a belated manner. They have con-
sistently and persistently refused to
accede to the demand for a Punjabi
Suba and 3 Vishal Hariana,

Shri Sham Lal Saraf: It is only
Hariana, not Vishal Hariana.
Shri Vasudevan Nair: They say

that it is only Hariana and not Vishala
Hariana yet.

I do not want to take the time of
the House by going into past history,
but we all know how much blood was
wasted and how many lives were
wasteq because of the anti-people
policy of this Government in various
parts of India in the name of liguistic
reorganisation. Right from Shri Potti
Sriramulu, we remember the names
of numberless heroes who had to pay
with their own lives for the principle
of linguistic reorganisation of this
country, but this Government tried to
resist it at every stage. Even after
the report of the States Reorganisa-
tion Commission, we remember what
happened in the case of the Bombay
State, and how many people were
made to lose their lives,

Mr. Deputy-Speaker: Is it neces-
sary to go into all that now?
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Shri Vasudevan Nair: It is not very
necessary to go into those things, but

it is only proper and relevant in this
sense . . .

Mr. Deputy-Speaker: He may speak
on the resolution and the Bill.

Shri Indrajit Gupta (Calcutta South
West): Government want to take
credit for having done something very
timely. They have not done it timely
at all,

Shri Vasudevan Nair: Even at that
time when the State was reorganised,
they could have done the very same
thing in regard to the Punjab State
also. But they hesitated and they did
not want to do it. But they have had
to do it now, and I say that they have
had to do it because they were forced
to do it, and it is not as if they are
giving it as a gift to the people of the
Punjab. That is the real perspective
in which we should look at the
matter. :

Even now, our charge against this
Government is that even while they
are doing this and pretending to be
very generous, actually they are com-
plicating the situation, and they have
already complicated the situation. In
trying to solve problems they have
created more problems. For, basical-
ly, this Government refuses to accept
a principle, and they are not prepared
to go by a principle in a thorough
manner and in a whole-hearted
manner. Our charge against this Gov-
ernment is that even now they are not
prepared to do so. That is the reason
why when they decided to appoint a
boundary commission, in the face of
terrific opposition from the people of
Punjab. from large numbers of people
and large number of political parties,
they derided to mention the 1961
census in the terms of reference. It
is common knowledge that the 1961
sensus and as a matter of fact even
the 1951 census did not reflect the real
position of language in the State. Shri
Nanda also knew that. The then
Prime Minister Shri Jawaharlal Nehru
did not want to accept the figures in
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regard to language in the 1951 census.
He refused to accept the figures in re-
gard to language because unfortunate-
ly, in the Punjab region, communalism
had raised its head in such a force
manner and propaganda had been con-
ducteq in such a manner that unfor-
tunately for all of us, when the census
enumeration was done, the people had
given certain opinions which did not
really reflect the truth of the matter.
But still Shri Nanda . . .

Shri Indrajit Gupta: They were
false statements.
Shri Vasudevap Nair: False state-

ments were made. But Shri Nanda,
in order to appease the Hindu Com-
munalists, I think, gave them some
assurance secretly when he met their
leaders after that notorious agitation
in Delhi and Punjab when they had to
make a retreat and when they found
that it could not cut much ice; in spite
of that, the Home Minister went out
of his way, ‘met them and gave them
a secret assurance. I say that it was a
secret understanding or secret assu-
rance, because I remember. . .that when
we were asking certain supplemen-
tary questions....

Shri Nanda: Shall I contradict him
at the end or shall I do it straightway?

Shri Vasudevan Nair: In the end.

Shri Nanda: But then, let him not
create this impression here. There
was nothing secret; everything was
done openly and above board.

Shri Vasudevan Nair: I maintain
that it was secret because he even re-
fused. ...

Shri Nanda: I repudiate this.

Shri Vasudevan Nair: He even re-
fused to answer the supplementary
questions asked fn this House. I re-
member very well that we wanted to
know what things he talked to them
about and what assurance he gave to-
those leaders, ang I am sure he will
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remember—he may look up the records
of this House, if necessary—that he
said that he would not divulge, and
it was never divulged.

Shri Umanath (Pudukkottai): So,
it was a secret.

14 hrs.

Shri Vasudevan Nair: So, it is secret,
anq it is very secret and when the
1961 census came out in the
terms of reference, everybody knows
that trouble was going to come,
and there was opposition to that, and
when the Boundary Commission re-
port wWas submitted to the Government,
now we know what kind of trouble the
Punjab reorganisation is facing.

There are many questions, but I
mainly refer to the question of Chandi-
garh. It was really a shock to me, and
many Members will share my senti-
ments, when we read in the news-
papers during the inter-session period
that there was going to be a Punjab
State without Chandigarh as capital.
It might have been the greatest shock
to the people of Punjab, the Punjabi
speaking people. My feeling is that
the Hariyana brothern might not even
have expected that Chandigarh would
go to them. As far as the figures are
concerned, the figures previous to
these two censuses of 1951 and 1961,
have well established that that region
is predominantly Punjabi-speaking.
According to the Sachar Formula, this
Chandigarh area is predominantly
Punjabi-speaking.

Shri Shashj Ranjan (Puri): The
decision was not taken by the Govern-
ment, but by the Commission.

Shri Vasudevan Nair: As far as
‘Hariyana Pranth is concerned, 1 hink
they should have the privilege of a
capital, and a first-rate capital and
we have always supported that
Old Delhi should be joined and
that should be the capital of Hariyana,
That solves the problem. This Govern-
ment could have solveqd the problem in
a most democratic manner provided
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they did not want to play one against
the other, provided they did not want
to make political capita] out of this
very reorganisation of Punjab, provid-
ed they did not want to recruit peo-
ple to the Congress out of this reorga-
nisation of Punjab. I charge that
this Government in everything is mo-
tivated by its own cliquish party inte-
rests, and Punjab reorganisation is the
clearest example of that in the recent
period.

I do not have time to go into details,
Otherwise we know what is all hap-
pening in that region today. So, on
this particular question, even now our
party’s position is that the Govern-
ment should reopen the issue, re-exa-
mine the question. When the Punjab
Reorganisation Bill is coming, we will
make it more clear what our position
is, but at this stage I should like to
state that Punjabi Suba should be
given the honour of having Chandi-
garh as the capital, and Hariyana
State should be organised in such a
way that this Old Delhi is its capital.
If there is going to be any delay with
regard to the question of Old Delhi
being attached to Hariyana, one can
understand it and their capital can
coninue in Chandigarh for the time be-
ing, or even one can understand the
idea of a new capital being built for
that new State of Hariyana. So, that
should be the way in which a problem
like this should be solved.

Coming to the question of imposition
President’s rule, is it not a shame that
this Government, with its own party
having a majority in that State, could
not settle the problems of division of
assets and all that with the Govern-
ment elected by the people in saddle?
I think this Government should feel
ashamed that they had to come for-
ward with this proclamation of Presi-
dent’s rule, imposing President’s rule
in the State and keeping the Assembly
in a refrigerator. This Government
also wants to keep that Assembly in
a refrigerator because they do not
want to kill that Assembly completely.
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They wanted to revive it whenever
that suiteq them. They do everything
as it suits their narrow interests.

You may say it is irrelevant, but I
have to point out the case of Kerala
because I have to draw the attention
of the House to the double standards
that this Government is following. You
see, unfortunately my State could not
fill up three vacancies in the Rajya
Sabha, This Governmnet could at
least keep that Assembly; if they
could keep the Punjab Assembly like
this, then they could keep that Assem-
bly at least for the sake of the elec-
tion, they could at least allow them
to meet once, these elected Members,
but they were in such haste, in such
hurry, to kill it, to dismiss it, because
they wanted to impose President’s
ru'e in Kerala as early as possible.

Of course, in Punjab the Assembly
is there. I am not in a position to sup-
port the revival of the Assembly.
Normally I should do that, but here I
am more concerned with the motives
of this Government, because I have no
doubts in my mind that if they want
to revive the Assembly and to have
Government again, that is also because
of party interests, During election
time, they should have their bosses in
the saddle.

Mr. Puri gave compliments to the
present Governor of Punjab butiI do
not know whether it really came from
his heart because he continued to say
“nevertheless”. I do not know whe-
ther the Punjab Government is doing
wonders. As far as we are concerned,
we do not have any illusions about
these Governors, We have one in our
State  having a good tirhe. These Gov-
ernors may be arresting some people,
but the question of fighting corrup-
tion, abolishing hoarding, profiteering
etc., is not going to be solved in the
Punjab, alone, That is a different
matter. But even that cannot be
digested by some people in the Pun-
jab it seems. They were pressurising
this Government, this Government was
pressurising the Government, all sto-
ries are current. Mr. Nanda may dis-
count the stories. He might again
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deny the stories. In the House he
saig they had never put any pressure
on the Punjab Governor. Well and
good, There was a question in the
House a few days back to stop these
arrests, anti-hoarding measures and
all that. Then you were good enough
to say that you did not do anything.

Shri Nanda: Our pressure would be
for doing those things more and more,

Shri Vasudevan Nair: Let him do
that, that is a different matter. My
point is that they want the Congress
Government at the time of elections
in both States. So, now they revive it.
When they want to keep it down, they
keep it down for their purpose, when
they want to revive it, they revive it
for their own party ends.

So, to sum up, this whole question
of reorganisation of Punjab on the
basis of language was handled and is
handled by the Government in the
most authoritarian manner, anti-de-
mocratic manner, and they are not
prepared to tackle the issue in a
thoroughgoing manner on the basis
of a principle, the principle of lang-
uage. Since this Government is hesi-
tating in this question as well as on
many other questions to take a prin-
cipled stand, the problems are not
solved, they are becoming more and
more complicated. You yourself
know what is happening in the bor-
ders of your State and Maharashtra.
That question is an aftermath and a
result of the hesitancy of this Gov-
ernment, They did such wrong things
at the time of the reorganisation of
that State, they could have avoided
these things. The village is the pri-
mary unit. We have always advoca-
ted all sensible people in this count-
ry have always advocated, that in the
reorganisation of States on a linguis-
tic basis, these two principles should
be adopted. On the basis of these
two principles if you reorganise
States, ‘much of the troubles could be
avoided. But many problems are left
because of their hesitancy, compro-
mises, their inability to go forward in
a thoroughgoing manner, and their
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anxiety to make compromises with all
kinds of vested interests and commu-
nal bodies. In the Punjab State they
have done that. Even at this stage 1
request the Government to have a
second look at the whole matter and
see that at least Chandigarh is res-
tored to Punjab, and Hariyana State
is having a capital in Old Delhi.
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w&T 77 3w §, 9 3 7 T FAHAT §
fr AT 7 a7 wfames g § A
feafa gt & #) T 7 feafa ST §

W el aTew AL AT § 1 TF I
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INEA TR T qa i 9 T
75 Y § | OTgaT TadAe 2, Afawew
FT o) AR gETE A7 § SAwT AT ar
TN T T A I EFT I A
ag> Fg7 7 T & FF s 3 arg g
FE gredl Ag) & 1 ot Ay @rfa ¥ @
FTOFITE § | 1 TRTT R FQ §, IFF7
T A AW X G & 1T IVG ] A FAT
& fear war 9 fr ag 7 < fear &
TEAT e T A, ¥ FL T THACKY T
& 7 Y @ §, AR A ¥ @ ey
o T Wi ¥ q, 7 AR F Wy
5% =% 7T FTH FT TG § 7R 704 57
T Fag g v @ g v ot
T ESTE AN @I | ST gF
TG FT AT F) TG § AT ITR AT
FT HIF 94T 9 TN | F AT HT 04T
¥, AR FY Y57 § YAAT A_A &, A
AT & fETE 19 F AR £ 1 A
famiaT gwedl 2w & @19 w@w § 3940
FoIAT HIT 6T FT TFa § | T AT
AT § Tg WIGFT ST ATEA g AT E
T TR ;T § 7 gAw g ¥ A
STROE? FUGF A AWCE T
Fg e EfFgmam S ary § AR 3w
TR Ay M ATy AP iE I
dfassw w1 <= faege 7 @@ 1 FI
F1 35 a%g ® Hfawew 7@ arfed fex
arg Py oY a4 < & 3 ST 1 3TN
foadt a9 § 7 ¥ agwrdr § 1 N 3
a2 fe¥  g1F aro @g § | TG AT ATYA
gars fart aet #1, fastrae Tt
F1 815 37 71 a17 7 T AT A Ty
¢ s Jus (@) it 1 Foraar oz a9
D, gA A gFATF1 AT AR FA AT
Y & STEAT F G YIAT 81 IV
@A AT AT AT G AT Tl )
T a3 ®1 q1aT &) AR g A
27 Aied, 58 aXg FT A T ATRTHIE
FFIC AT AT =rfgd | faat §ei-
T ¥ WS & 19w W A | e
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weY guT A2 fawma FT A¥C Iawy ;v
T L ag g fagn onav § s agi o
Wi qrer A4 41 a1 A T faer
Y ag 1 §fq &1 2T & B 9% 7t
aTer A faat Sy w1 T A S
o7 FX T Fg 2T § AV BT ¥ I T
HALr 3 FAT & fpT R A § a4 A
A FT W ZW ), T Iq F e
ST AT 7 W

IqrsRar wEN, I I @A
s N o 1 0F qeer T3 E A
g § mfee g1 9% €, ag a1 @

ff wdw fag fagidr : g2amom &
art ® avn w9

Sl qgAR T8g : STFT W1 AqET
R I AR AR AT A AT 5 R
# g F faws ™ 9 QI | T8
g § wine g1 7wy § afea fee &
TT 9B g €

Shri Kapur Singh (Ludhiana): It is
a pertinent point, Sir,

=t ggare fag : @< T ag qH
#g @R &5 & Fidy ¥ faws 7
T § | AT fag o 9% fawrs
oFoe ¥ aFS §, AT faars a8 7 a5
& ’
Shri Kapur Singh: This is against

the rules of the House. Why does he
put undue pressure on him?

IqreqR AW ;S faaET o

= g Fag  TF WA AT
1 Figg ¥ wifas g1 g Y Sawt agi
3% F garaq 4 QA Tifed 1 ag
faege wfam § 1 1 o #1.qfssr
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FA FAA G AT GEE
AT fag o MOw B £, ..

Shri Kapur Singh: Serious notice of
it should be taken. Here is an hon.
Member who has the right of free
expression and yet undue pressure is
being put upon him to deflect him
from his argument.

ot agaiT fag ;. Ay fag ot ¥
# o7e7 AgN g 1 98 ST T F IR
2 ARy & WAy A ¥ I A
T T gy fed

%7 g7 qfcfeafagi w7 g 39 o<
& 9T faarT 73 | gEIR A’ <& F
wTE 3 Y i s g &, i Tosen &
gae § S0 g wfEd, sewr &
Fadq %1 g, foT =1t ¥q 99 &
forer &Y araet ¥ wadT 790 T &%)

TS I@ Y HIAA F AL qEI
o I51§ wE & o &7 29 w0
AT IR F AT ATH F SA &L

I AN - AT WG EATA
X, §F qaX AT 1 qar ot )

ot e (wfest) - gEra s
M §, IS RIET |

Shrij A. N. Vidyalankar:Mr. Deputy-
Speaker, Sir, first of all, I wish to pay
my humble tribute to the Govern-
ment for handling the situation in
Punjab with wisdom and in a most
skilful manner. I think that this time
the Government showed real states-
manship by handling the situation
well; first of all, they kept patience
and then they left the matter to the
decision of a represéntative commit-
tee of this House, and when they
found that the representative commit-
tee of this House was largely in
favour of the reorganisation of Pun-
jab on a linguistic basis, and when
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they saw that the people of the Pun-
jabi area, the people of the Hariana
area and the people of Himachal Pra-
desh desired a reorganisation in a
certain manner, the Government ac-
cepted the proposal and began to take
all the measures that were required,

I should pay my tribute to the Gov-
ernment for another reason also. In
fact, they appointed _two Governors
in this situation. Both the Gover-
nors handleq the  situation very
wisely and resolutely. I agree with
Shri D. D. Puri in all that he raid
about Sardar Ujjal Singh who, in the
most  difficult circumstances, took
upon his shoulders the responsibility
of Governorship and handled the
situation most skilfully and in a most
wise manner. The present Governor
also is handling the situation well and
is doing all that ig required to reorga-
nise the new States. I think that in
the administratve measures also he
has the full support of the Govern-
ment and of the members of the
Congress Party and, I hope, of the
other parties too.

An hon. Member: No.

Shri A. N, Vidyalankar: Just now,
my hon. friend from Hissar tried to
make a speech, I think, on the wrong
basis and on wrong assumptions. He
mentioned Sardar Gurmukh Singh
Musafir and referred to one of his
statements. On the very next day,
Sardar Gurmukh Singh Musafir pub-
licly repudiated it and said that he
had never 'made a statement critici-
sing the Government in that State
and that the statement attributed to
him was never made by him. I do not
know of any responsible Congress-
man who has supported the biack-
marketeers and who has repudiated
or who has opposed the action that
the Governor is taking against the
blackmarketeers. It is wrong to say,
and it is very easy to just put certain
things in one’s mouth, just as my hon.
friend has now done. I can under-
stand the frustration in the mind of
my hon. friend over there, because
he belongs to Jansangh, and the
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Jan Sangh was totally opposed to this
reorganisation. Even after this deci-
sion was taken, they carrieq on an
agitation, and the House knows—I
need not repeat them—all those
happenings that took place, the situa-
tion that they hag created in both
Punjab and Hariana area. They
were the people who tried to create a
stumbling block in the way of proper
reorganisation of Punjab.

It was said by one of my friends
that this was a belated decision. I
personally admit that this decision
ought to have been made when other
States were reorganised. But I would
reming him that the SRC had recom-
mended that Punjab should remain
united.  Thereafter, because of in-
sistent demands for Punjabi Suba, the
Congress and Akali parties sat to-
gether and evolved the regional for-
mula, After 1957 till now there was
a serious, sincere and honest attempt
to work out that formula. But when
the Congress found that that formula
did not work properly, like honest men
they agreed to the division. Many
people were opposed to the division
in those days. I was Education Mini-
ster in thos2 days handling the langu-
age portfolio in Punjab. We made an
honest attempt to work out that for-
mula, but when we found that it did
not satisfy the aspirations of the
people, who wanteq separate States
of Hariyana and Punjabi Suba and
Himachal Pradesh, we agreed to it.
I do not feel sorry for that. I do not
think because of that it could be
called a belated decision.

The other reason why this could not
be done earlier was the agitational
approach of Master Tara Singh and
some of his friends to secure Punjabi
Suba. The way the agitation was
carried on created a communal at-
mosphere and suspicions had been
aroused. You will agree, Sir, it is
difficult for the Government to arrive
at a right decision when the atmos-
phere is vitiated. The desire of the
people can be ascertained only when
the atmosphere is calm "and people
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can argue and persuade each other.
That situation changed when Sant
Fateh Singh put forward the demand
in a different tone ang manner. He
made it clear that he stood for Hindu-
Sikh unity and he ‘wanted Punjab to
be divided only on a linguistic basis.
Side by side, Congressmen and non-
Congressmen in Hariyana also wanted
a separate State so that they might
get opportunities to develop as they
want. As the Punjab Government re-
port itself shows, for many years,
Hariyana had remained backward
and many things which ought to have
been done were not done in Hariana.
I do not want to go into the reasons.
There are various pressures and in-
fluences working on the Government.
In a democracy, this is inevitable. So,
ultimately it was thought reasonable
that Hariana and Punjabi area should
be separated.

I do not think the Government have
any reason to feel ashamed on account
of anything. Leaving aside the Jan
Sangh, who were opposed to this de-
cision, I thought the other opposition
partics would appreciate the Govern-
ment’s action. But I am sorry
especially my friend from the Akali
Party tried to criticise and impute
motives. It is easy to impute motives.
to others. That only shows lack of
argument ang reason. A person Who
has logic on his side will not impute
motives, because instead of carrying
conviction it only creates a different
kind of psychology.

Regarding imposition of President’s
rule, as a staunch supporter of demo-
cracy I do not appreciate the insistence
specially on the part of certain opposi-
tion members that President’s rule
should continue. I can understand Jan
Sangh members doing it, because in-
herently, according to their thinking,
they are not great supporters of
democracy. But I am really sorry
that other parties should desire that
President’s rule should continue. We
should not take democratic institutions
very lightly. There might be defects
and difficulties in their working. After
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all, we have a new democracy that is
developing and traditions are being
created, Democracy cannot be super-
imposed; it is always evo ved. In spite
of the various drawbacks, we should
stand for democracy and should not
support Presid:nt’s rule for a single
day more than it is absolutely neces-
sary.

I personally Think that even now
President’s rule could have been avoid-
ed. Just as a commission was
appointed in Madras and Gujarat for
division of the services and assets and
liabilities, here also a commission could
have been appointed and the ministry
could continue, in spite of its faults.
So far as the ministry is concerned,
these grievances and complaints are
not peculiar to Punjab, I can say, the
Punjab Ministry was not inferior to
any other ministry functioning in any
other State. There might be little
differences; in every State, there are
differences. Even the Communist
Party Ministry in Kerala was suffer-
ing from various defects and difficul-
ties, There also party factions were
growing. After all, this is no excuse
for discarding democracy and clam-
ouring for President’s rule. When
President’s rule was imposed, I oppos-
ed it and I oppose its continuing for a
single day longer than absolutely
necessary for reorganisation of the
services and division of assets and
liabilities, etc,

I have not been able to appreciate
the new constitutional concept of the
legislature remaining in  suspended
animation. This suspended animation
is a very peculiar idea, it appears to
me, because so long as the popu’arly
elected legislature lives its authority
is inviolable, nobody can impose his
will on it, nobody can say that it will
not function and nobody has the right
to just suspend it. Therefore, this
idea of suspended animation has not
appealed to me, whatever the consti-
tutional ways might be. I do not say
this in respect of Punjab particular'y,
because I know, ag I have already
stated, there were peculiar conditions
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in Punjab and I can very well under-
stand that, after all, after some time
the new ministries were to come in,
it was not quite easy for us to have
new elections nor was it proper that
we should continue the President’s
Rule up to the general elections and,
therefore, because that was not possi-
ble, some via media was to be found
and this was brought forward as a
via media. But I would insist on the
Government that this constitutional
concept should be discarded and that
no legislature should be suspended
like this. It can be suspendeq under
the Constitution if President’s Rule is
to be imposed. Then the legislature
ceases to exist. Once that ceases to
exist, naturally, a new legislature has
to be elected just as it happened in
many p'aces, and just as the King
disso'ves the Parliament and there-
after new elections take place, Even
if the Parliament is elected today, the
next day it can be dissolved and a
new Parliament elected. That is the
solution, that is the way out, and this
cannot be done that some authority
should suspend the legislature and it
should remain suspended so long as
that authority, the President or any
other authority, desires it to be so.
This is a novel concept in the Consti-
tution which is entire’y opposed to
democratic concept. That I cannot ap-
preciate and understand. Therefore,
this should not be repeated although,
as I have already stated, in this case,
this via media was found out under
the special circumstances.

In the end, Sir, 1 woulq only say, as
I have stated earlier, we should all
pay a tribute to the Government, They
have very wisely and skilfully handl-
ed the situation. The situatin at pre-
sent created in Punjab is a peaceful
situation, there is an atmosphere of
confidence. My friends in the Opposi-
tion have themselves referred to the
fact that under the President’s Rule
people have more confidence, people
have more satisfaction. For that, 1 say,
the credit goes to the Ministry of
Home Affairs here and to nobody else.
I thank the Ministry for that, but I
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repeat that the democratic institution
should be respected, the democratic
institution should be preserved and
democratic ideas should not be viola-
ted. Therefore, this President’s Rule
should end as early as possible.

Shri Umanath: Mr, Deputy-Spea-
ker, Sir, having murdered the demo-
cratic and constitutional process in
Punjab, the Governmant have come to
this House and is accosting this House
to approve the Proc’amation of Presi-
dent’s Rule in Punjab, thus trying to
make us also, this House also, a party
to their anti-democratic action.

When Shri Nanda explained, just
some time before, he put up an inno-
cent posture as though certain deve-
lopments beyond their control had
taken place which necessitateq the-
Proclamation of President’s Rule, But
to me, Sir, it does not look to be as
innocent as is tried to be made out
by the Home Minister. I can definitely
say that this Proclamation of Presi-
dent’s Rule in Punjab was not neces-
sitated by the national interest, it was
not necessitatedq by the interests
of Punjab State or reorganisation of
Punjab, it was not necessitated by
the interests of the peop’e of this
country at large, but it was necessita-
ted by the Congress High Command’s
factional interests to be carried out
in Punjab. I am quite convinced that
that was the only ecriterion, the only
reason, for Proclamation there, namely,
the Congress High Command’s dicta-
tes—I do not say even that, I say it
was the Congress High Command’s
factional political interest, narrow
party factional interests that necessi-
tated this proc'amation.

The Home Minister, when he was ex-
plaining the necessity, was saying that
the moment Government announced
their decision to reorganise Punjab on
a linquistic basis, an abnormal situa-
tion arose which led to the resigna-
tion of the Chief Minister of Punjab,
Shri Ram Krishen. I do not accept
that. I do not believe that also, be-
cause this is not the first time a State
is being reorganised. There have been
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similar situations before. I take, for
example, the previous Madras State
being peorganised on a  linguistic
basis. There was also a critical situa-
tion. That reorganisation took place
in the wake of bitter struggle in
Andhra which led to the death of Potti
Sriramuiu. There was bitter strug-
gle between various sections of people
in Andhra and Madras Sates. That also
brought about the problem of Madras
bringing up special claims and Andhra
putting forwarq counter claims. There
was the question as to which State
the city of Madras should belong and
whether Madras should be the Capital
Now there is the question of Chandi-
garh. A similar question came up there
also. Therefore, there was bitterness
and a certain abnormal situation
arose. But that did not neces-
sitate the resignation of the Chief
Minister of Madras State and that
did not necessitate the Proclama-
tion of President’s Rule there, There
was a'so Maharashtra, the dispute bet-
ween Maharashtra ang Gujarat, There
also there was bitter struggle and so
many lives were lost. There was bit-
terness between the two sections of
people. The crucial question that
came up, the most controversial ques-
tion that came up was as to whom the
city of Bombay should belong, whe-
ther it should go to Gujarat or to
Maharashtra. Then several proposals
were put up expressing all these con-
troversies ang bitterness and it was
suggested that Bombay should be kept
separate. But that did not lead to
the resignation of the Chief Minister
there and it did not lead to the Pro-
clamation of President’s Rule. Why
is this done here only? Following on
the heels of the States Reorganisatior
Commission’s Report a series of States
came into being involving the transfer
of various parts of territories from
one State to another, involving claims
and counter claims and creating such
abnormal situations, But not one Chief
Minister hag to resign and there was
no question of Proclamation of Presi-
dent’s Rule in any State. Therefore,
this explanation, that the Proclamation
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had to be made because an abnormal
situation arose and the Chief Minister
had to resign is only a cock and bull
story just to cover up the factional
interests of the Congress High Com-
mand in Punjab politics.

There was no question of break-
down of law and order. Of late, the
plea of law and order break-down is
being put forward by the Congress.
But that was not there, because the
Government machinary was function-
ing there, the Congress was function-
ing there, the police were there and
all that. I will only quote Shri Ram
Krishen, the ex Chief Minister. What
did he say about law and order and
the controlling power of the Govern-
ment there? On 24-7-1966 in one of
his Press statements he said:

“It was universally recognised
that the State administration was
able to contain and control the
situation.”

Therefore, that question also cannot
come up here,

Then, what is the reason, the real
reason? Let us go into that. I read
the Proclamation. The Proclamation
says:

“A situation has arisen in which
the Government of that State can-
not be carried on in accordance
with the provisions of the Consti-
tion.”

What does it mean: “the Government
cannot be caried on in accordance with
the provisions of the Constitution.”
The Government was there, the
Assembly was there and there was no
popular upsurge, so-called popular up-
surge, which were quoted as the rea-
sons for the Proclamation of Pragi-
dent's Rules in Kerala and the dismis-
sal of the Government there. Here,
there was the Government, there was
the Assembly and here was no popu-
lar upsurge also, What ig the mean-
ing of saying that the Government
cannot function in accordance witn
the provisions of the Constitution? Is
it that the Congress Party, which was
the majority party, lost its majority in
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as a situatin, But the Congress Party
did not lose its majority in the
Assembly, But one fact did take place,
namely, that the Congress Party did
not lose, but the High Command’s
nominee, Shri Ram Krishen, for Chief
Ministership, lost his majority within
the Congress Party. That I can accept,
not that the Congress Party lost its
majority but the High Command’s
nominee Shri Ram Krishen lost his
majority within his own party. So
also, it was not that the Government
could not function in accordance with
the provisions of the Constitution, but
the Congress Party there could not
function according to the dictates of
the High Command’s factional in-
terests. These are the two things that
has necessitated this. The normal
democratic course is for the party to
immediately call a party’s meeting and
ask them, if they do not want Shri
Ram Krishen, to elect another person.
But Shri Swaran Singh was sent there
to do some patch up. His Ex-
ternal  Affairs portfolio did not
have any utility in the Congress Par-
liamentary Committee. It did not
work. Then the Home Minister, Shri
Nanda, was sent there. But his fire
power is against people outside. It did
not work inside the Congress Party
there. So, having failed.

Shri Nanda: Where was I sent?

Shri Umanath: To Punjab.
Shri Nanda: When?

Shri Umanath: Long before. This is
a continuing process. The faction
struggle inside the Punjab Congress
Legislature Party is not a later deve-
lopment. It was going on. Then it be-
came a crisis. Having failed in their
efforts, the only alternative left for the
Congress Party was to ask the Cong-
ress Legislature Party to meet and
elect a leader. T hold no brief and I
have no sympathy for any particular
leader, But that would have been the
only right democratic process to fal-
low. Instead of following that process,
they declared President’s Rule, That
is the point,
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In order to block the anti-Rama-
krishen forces from coming to the
leadership of the Congress Parlia-
mentary Party, President’s Rule has
been declared there. And to enable the
declaration of President’s Rule, the
Chief Minister must resign and nobody
should offer himself for Chief Minis-
tership. So, Shri Ramakrishen was
asked to resign.

It was a political act of the Congress
High Command. As some hon. Mem-
ber has quoted, a few days before,
some Minister made a statement—that
Minister might now deny that state-
ment—that they are not going to re-
Even Shri Ramakrishen said

rign,
“I am not going to resign from
the Chief Ministership”. He said

that he is not going to resign and,
immediately, after three or four days,
he sends his resignation. What was the
development which necessitateq this?
The development was that the Cong-
ress High Command took a decision
that President’s Rule should be enforc-
ed in Punjab because they did not
want any member of the Congress
Party, who was not in their favour,
to come to the top of the leadership
there. They wanted only those people
who were in their good books to be in
administration.

In spite of that development, Shri
Nanda says that Shri Ramakrishen re-
signed of his own ang there was no
leader in the Congress Party to form
a Government there. It is really a
worderful thing! The Prime Minister
said the other day that the symbol of
stability in this country is administra-
tion by the Congress Party. Now,
after Shri Ramakrishen’s resignation
if you say that there was nobody else
in the Congress Party who could form
a Government, even though the Cong-
ress Party was retaining its majority
in Punjab, do you admit that the Cong-
ress Party 15 The symbol of instability
and not stability? You cannot offer a
Government even when you have got
a majority. It is really a woderful
thing !
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I say that it was Congress High
Command’s decision that was cairied
out. I say that Shri Dharma Vira was
sent there to carry out the poltical
decision of the Congress Party. 1 say
that Shri Dharma Vira was sent there
to prepare a report; not that Shri
Dharma Vira was'sent there to investi-
gate the situation and make a report.
I say that Shri Dharma Vira was deli-
berately sent there to carry out the
political decision of the Congress Party.

Otherwise, how do you explain the
position that on the 1st, long before
the Governor's Report was prepared
long before the Cabinet considered, or
even received, the Governor’s Report,
long before even the President got the
Governor’s Report, on the 1st of July,
Shri Dharma Vira called a mecting
of senior officials wherein he is report-
ed to have stated “Under President’s
Rule, I would be more or less like the
Chief Minister”. The report is not
prepared, he has not gone into the
situation, the Cabinet has not gone
through the report and yet this riews
came out in the press that he called
a meeting of senior officials and told
them “Under President’s Rule 1 wi'l
be more or less like the Chief Minis-
ter and you, Secretaries, will be more
or less like Ministers; I am thinking
whether the engineers can be made
Secretaries of Departments”. How did
this happen, I want to know. Does it
not indicate what was the thinking of
the Governor? How did Shri Dharma
Vira make that statement even “efore
the report was prepared, even before
it was received by the President and
the Government or Cabinet had con-
sidered it? That is why I say that all
these reports and other things were
mere formalities arising out of the
Congress High Comrmand’s decision
to have President’s Rule in Punjab.

Now, what is the implication of Pre-
sident’s Rule? When the other States
were reorganised on a linguistic bassis,
the Assemblies of those States had the
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right to discuss the entire issue. But,
unfortunately, in the case of Punjab,
the Assembly or the representatives of
the people cannot discuss the revryga-
nisation proposal. They are deprived
of their right or power of discussing
the reorganisation proposals because of
this action.

Secondly, this Bill delegates the
power of Parliament to President to
make laws for the Punjab Assembly.
So, when the Bill is_passed, what will
actually happen is that Punjab will
be ruled by the Congres High Com-
mand after the proclamation. The Pre-
sident, of course, is there as the cons-
titutional head but he has to be guid-
ed by the advice he gets. It is the Mu-
nisters who will advise the Presiaent.
Some hon. Members were saying that
now Punjab will be ruled by Parlia-
ment. Nothing of that sort. By this
Bill we are entrusting this power to
the President. So, Parliament is not
making the law; it is the President
that makes the law, and the President
is going to be adviseq by the Council
of Ministers here.

So, the Punjab people will have no
right to discuss the re-organisation
proposals when the people of other
States have enjoyed that right. Not
only that since Shri Ramakrishen could
not rule Punjab, the Congress Working
Committee itself will rule it under the
cover of the Cabinet advising the Pre-
sident. That is what is going to hap-
pen.

Finally, I come to the question of
retention of the Assembly. I am glad
of one thing. It is proved now that
while the proclamation of President's
rule is being made, the Assembly need
not automatically be dissolved. I am
very glad that it is proved now. Yet,
why did they dissolve the Assembly in
Kerala? One argument they may bring
in is, if the Assembly in Punjab is dis-
solved I am not saying
that the Assembly in Punjab should
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be dissolved—then when the re-orga-
nisation takes place. We must have
two Assemblies and two Governmeats.
So, a utility potential was there in re-
training the Punjab Assembly, I would
like to state that a similar utility po-
tential was there in the case of the
Kerala Assembly also. The MLAs are
the popular agencies for the people to
make representations to the officials,
especially when President’s Rule is in
force. The MLASs are the link between
the people and the officers who wiil
be ruling under the President’s Rule.
So, utility potential was there in the
case of the Kerala Assembly. Yet, it
was not retained. Ag Shri Vasudeven
Nair mentioned, if the Assembly was
alive, after lapse of time certain par-
ties would have come together .and
offered to form a Government. That
utility potential was there in Kerala.
Yet, that Assembly was dissolved whe-
reas it is retained in Punjab. That was
done because in Kerala if the Assem-
bly was retained the utility Potential
will go in favour of non-Congress par-
ties whereas in Punjab it will be in
favour of the Congress. As Shri Vasu-
devan Nair has mentioned. the disso-
lution of the Kerala Assembly has de-
prived the people of Kerala an oppor=
tunity to elect their Members to Rajya
Sabha also. This is certainly discrimi-
natory treatment double standards and
murder of democracy. If this is not
put a stop to by the Government, cro-
res and crores of people will put
a stop to it at the next elections,

Shri Sham Lal Saraf: Many years
back, the Congress leadership took a
decision, very rightly and wisely, that
when India gets freedom the - States
would be re-organised on a linguistic
basis. When such a basic question was
already decided and the top leaders
of the Congress were at one cn this
issue, I do not know why after we
got freedom and the Congress Gov-
ernment was in saddle, both at the
Centre and in the States, so much time
was taken in implementing this deci-
sion. My hon. friend, Shri Umanath,
quoted one or two instances, which
are very sad episodes in the history of
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our country, about Kerala, . Mahara-
shtra and Gujarat.

Coming to Punjab, T have great re~
gard for my hon. friend, Shri Buta
Singh. I may tell him that | have
also had occasion to sit at the feet of
Master Tara Singh in the old days. I
may also tell him that I have as much
regard and respect and reverence for
Master Tara Singh as he has got, But T
have never seen eye to eye about the
way in which Master Tara Singh or the
Akali Dal was asking for a linguistio
State in Punjab. Every time the de-
mand put forth by them was that a
separate State should be carved out
for the Sikh brethren in our country.

In our country we approach every
problem, be it economic, political or
otherwise, on the basis of secularism,
democracy and socialism. Keeping
that in view, it would have been al-
most impossible for any leader-ship
to agree to such a demand. It would
certainly upset all that has been done
so far. Naturally, therefore, the de-
mand put forth by the Shiromani Akali
Dal, under the leadership of Master
Tara Singh, could not cut much ice in
the country. I may tell my hon. fri-
end yes, certainly some people, some-
times Comrmunist friends and others,
have given support to this movement.
But it was always a purposeful sup-
port; that was never an honest or
sincere support, T can say without fear
of contradiction. If my hon. friends

want, I will quote instances of
the past so many years as to
why, at what time, when and in

what way they advanced their sup-
port to this linguistic province parti-
cularly when this came from the
Shiromani Akali Dal and under the
powerful voice of Master Tara Singh.

15 hrs.

Now, I must say very frankly that
I am never for separate communities,
groups or anything and this credit
will certainly go to Santji that when
he raised this issue, he certainly gave
it the colour of Punjabi-speaking
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[Shri Sham Lal Saraf]

State. In fact, when he raised this
powerful voice in a bright rational
manner he succeeded in getting a
number of non-Sikhs to support his
demand. I know this personally be-
cause perhaps every month I had an
opportunity to go to Punjab. But this
was really a demand consistent with
what Indian national leadership has
done, has believed in and has acted
upon. Naturally, therefore, a demand
like this from Punjabis .could not be
resisted.

But why I have my little misgiving
is because our Government had taken
a very stern and strong attitude sim-
p'y for the reason that the demand
was mostly coming from the Shiro-
mani Akali Dal. The words of late
Panditji are even now resounding
within my ears that this could not
be possible and would never be done.
That is all right, but when this was
done this decision came abruptly, in
two or three days, and I have certain
things to say with regard to that for
it touches my own State, the Jammu
and Kashmir State.

This decision was made abruptly
and set many a people thinking, rather
bewi'dered.  Straightaway certain
‘things were prompted in my State.
‘Certain pronouncements, announce-
ments, opinions were there which, un-
fortunately, even now are working
very much against India’s interests. I
would not go into the details because
the same thing has been discussed in
the other House the other day. If this
abruptness had not been there, perhaps
all this would have ended so very
well.

A reference was made to the Jana
Sangh. I have no quarrel with them.
The Jana Sangh’s mind and policies
have always been crystal clear and if
they did not subscribe to the view
with which we had agreed from the
very day, from the early days, I will
have no quarrel with them. But I will
give them this credit, this much allow-
ance. When the decision came—as 1

AUGUST 31, 1966

Punjab; and Punjab
State Leg. (etc.) Bill

8198

said, this came -abruptly—I myself
felt bewildered, a little unusual and

hurt and, whether the hon.
Home - Minister knows it or
not, even today in my State
anti-Indian  elements are  whis-

pering into the ears of the people of a
particu'ar thinking that some high-up
in Kashmir said something about this
linquistic provinces that was inspired
by the Government of India because
Kashmir also they want to divide and
give to Pakistan. Why it happened
was because things had been done
hurried'y. If things were not done
hurriedly, I would say that it is the
right time when this has been done,
it is a right decision which has been
taken and this is the right way in
which this decision has bzen accepted
by the people.

I have opportunities of going to
Hariana at least twice or thrice a year
and I have many friends here. I must
say that it has remained very, very
backward apart from a few towns.
My hon. friend, Shri Siddhanti, says
that it has produced the martials. But
may I ask Shri Siddhanti what else
has come from Hariana? Nothing.
With this reorganisation of the Pun-
jab, the Hariana people will get
enough opportunity to grow and they
will certainly grow.

So far Punjab was one and the
people of Punjab were much more
vocal; naturally, all that they would
want they would like it to be done
in those areas mostly. I have had
occeasion to go from village to village
in Hariana K and apart from a few
chunks of people the rest are really
poverty-striken. One thing certainly
has helped the Hariana people and
that is that a number of peop'e, a big
number of people, offer themselves for
the Army. They serve the Army and
that is what has kept their body and
soul together. This will certainly
give an opportunity for them to grow
and they must grow.

I know, there is not much time and
I will not be able tc speak in detail,
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but I want to say two or three things.
Let not any of these three States—
Punjab, Himachal Pradesh and Hari-
ana Prant—try to pinch even the
smallest area from this part to that
part and from that part to this part.
Let this process come to an end some-
where. The hon. Home Minister and
the Government, I think, must be
aware that there was always a very
big scare in the mind of the Himachal
Pradesh people that some day, today
or tomorrow, they would be merged
with Punjab. Now, this scare has at
last gone once for all. For that I must
congratulate the Government and
Home Minister. The people in Hima-
chal Pradesh are almost my cousins
and I have been going and meeting
ang talking to the people there. They
were never sure, in spite of the fact
that after we got freedom Himachal
Pradesh had been carved into a small
State, and every time this fear had
been looming large on their heads
that today or tomorrow they must
merge in Punjab. But I must say,
with this re-organisation you and
your Government have given them a
respite and a time to breathe freely
and safely. For that I must certainly
congratulate you. In the whole area,
almost in the whole of north India,
the people of Himachal are known as
backward people, mostly for geogra-
phica', topographical and historical
reasons. Unti] 16 or 18 years ago it
was bits of small States. What pro-
gress could they achieve? Nothing.
Therefore, this is the first good thing
which has come out of it.

Secondly, as far as the Punjab peo-
ple are concerned, I had my feelings.
I do not know how my friend, Lala
Hem Raj would react. I feel we must
be very particular about it. Let not
now the present Punjabi-speaking
people get this impression that this
portion or that portion has been taken
away from them. About that we
should be very careful.

Thirdly, as far as Hariana is con-
cerned, hon. Minister might be aware
of what is happening there today.
There are groups working there
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within the Congress Party. I know,
a friend of mine, who is in the Oppo-
sition here, was asked to lend support
to this question when it was mooted
in this Parliament. Why? Because
he will be the future leader of Hari-
ana and sometimes he talks of high
things. We are nothing but foolish—
it may be unparliamentary—we are
not at all sensible. Yesterday 1 hap-
pened to meet him and he talked of
all sorts of things which have nothing
to do with this. This being a new pro-
vince and the peop'e being very new
to politics—there may be a few old
chaudhuris—it is the responsibility of
the Central Government and leader-
ship to see that honest and’ sincere
political thought springs up in that
State, that opportunists are not allow-
ed to take the power and create such
atmosphere which will certainly put
the entire area into difficulty. For
that matter, I will certainly submit
that what has been done is very much
welcome. I really support this Bill,
but I would request Sardar Buta
Singh, let us forget the past, all these
bickerings and all these things which
have been said or done; let us now
join hands, all of us, and make this
new move a success, make every prant
a success and please help my State
also so that my State also can breathe
at least as freely as you will be brea-
thing in Himachal Pradesh and else-
where.

Mr. Deputy-Speaker: Shri
Singh Siddhanti.

Jagdev

Shri Tyagi (Dehradun): Is there
any list of speakers with you?
Mr. Deputy-Speaker: I am calling

one Opposition Member and one Con-
gress Member.

Shri Hem Raj (Kangra): Will T also
be given some time?

=t wda fag fagmat : Surens
g, AU aNE ag § 5 & et
TT1 & e ¥ IR frate s
g1 % & fir o sfee aw@ ooy
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[s0t s fag fagean]
€ IR A WT AT F FT FHT WA
fawrz we A FTE 1 T AR
wrm faur § O wow = awe
FAT AR@AT § | '

1857 ¥ & FT 1966 IF FATUT
F 9o S FETH AT §, N I
T €, JawT afeATeT 5@ awg FdA
g Hell A 7wy o1 ¥ I et § wwS
wfa & ST W AAATE | qg WL
IMEI AR TR ! I,
STy, TH, 9979, JgAw A A =
afegi § w7 9w Afeai & 2w F1 qwT
wET AT GHAT & | GIAN A&T ¥ AY
%7 T AR §, S gHIX TATIT T AW
g gfe ¥ orow ¥ F T AW a7,
g T gore A 97 1 §AAS ALY
¥ A foaras, w9 ¥ A F @I
IF 98 9 g § 1 T gfe
ghgrm o ¥ € 1 foaT [
g 1 g 1 wfas  faafa
w1 an gt Twfs @ T A g,
ag Wt B W g & g SR 90
o fAET F@T &

gy At faemeeTe St @iw
®RF 1 K g Q@ qwrg &
gt g1 o @ a@ s fag
A & dfarsw ¥ ag  fugr W
q I9 U AT F AT 9, WINT &Y
T F 99 9%, ey W S e §
R R GH I T A | Ag W
£ 5 SN At 9@ FH F1 w(wT
foat & e &7 ST & Y 9 sprr
g off SawT fEmeT IR R awar e fE
WIYT FATH G TART §A HAq H
fear =g

TT FWQ WA AT 1961 F 9
qUEAT 41, G FT ST WER AT 4T
i |AF Y T T AT TERT

AUGUST 31, 1966

Punjab; and Punjab 8202
State Leg. (etc.) Bill

Sfag avmy § 1 I WG EEH
Tg WY FEIE, AL W ATgRAT ATAL
Wag Fgy A @ S T oA
FTFL ATYRT SN &) Fgm—Tr 0@
qorg Homg & wwen g fF g
™ & a1 ag § 5 g ¥ fag
JEE FT FT =W g | & fadew
FT AR g B SR g wT
TF W {1 TG W TG § g
¥ foeas 9@ § A w7 g9 IR
T FT & 1 S Ffvea ¥ e ¥,
IEN W garm #1 famm ¢
RiIwelHF s s=@ ¥
tadT faQm fFaT & 1 % @ @

F fawrqd o 1T FEAT AT E
afs w9 TR I F A @S §
®R 7g AT F T @ § Ay
¥ ggm f& oo WK g SEY
soafes § g@ @0 | o9
gaT WY AT AT A W, AT G
¥ Saofaerd § | wafaw W0 4
oo qgqE T g a1fgy, AT F
AR AT wew g arfgd |
a8t g =fen fF gRamom g Wy
& sy Sfea fox o o dEd §
faw w97 SR oS9 ATH 9T
W 9g gH EwR ag g

AR YT ASAS § AT ?

=t wrda fag feg =t © & wqow
THFEFLATE | & 0 a6 & F
FrEaTar | ggw & g w7 9T § WK
fex wrrFT g S fawafrem
g e e gfEet §
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g AAFT FAA &, TAT FOE-
for s &, oo g A @, =
g st sEA )1 wT ¥
AT 2 & O T AT g AR
T AT W@ FI AY F1§ §EA AW G,
¥ T g AR R 1 W A
gEy & w«mm S<rTE

Wl
wﬂmmmmmsﬁz
g5y ¥ O9F AW JW ¥ gWIQ
AUAIAZATR | TF A9 F1 g7 SNFC
F FT qATT WY E

™ a7z ¥ faoet o faurd &1
AW

-~

g% WMAWM wIw : 4g A
A RE?
st wda fag fagent @ ¥ @

7@ wiesgft e @@ Efe doe
frafama N 39§ @R & 91
FEEE FAAYS g RAE
‘29 wAViE & W 56 Fratfaq aeer
g1 @WrT ¥ owg HT g &
frair A T RE 1 WA AW G
A mwr q@r g f5ogw W@ &
g ¥ axeq § w7 fF wIw f
W A9 W @ IEF A" g
Ifgd | qum FTERe 1 fadiRe,
et @ W & 9AR W faafweat
Bt &1 W oA W awg W
wHATY §, qoa fawafaarem & g7
A FHATY & STT §&AT TN A
TR E | W AT @R & &
7 ot ¥ ufuw g@on F a@ § 1 T
A @T WTAT F IAFT WY WA IF |
& FAT FT awz Q0 £ 1 Afw
Fann & fau §@ a1 ¥ Afes o
¥ Aa@ w@r Sy 1 =W aw @
ThAT T A AT, S o A
1567 (Ai) LSD—11.
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T WY § AN A WY g
TN WFE wwAU R FIF oy
@ g W} ¥ & fau g )
@ gfee ¥ sEqfaar St § s g
AT §, I A0 & wyEr g faer
arfed | @ @ ¥ 'l a5 b
geqmt & oAl &1 grEem g ar
Y F1 grEE & AT AEEA AT
Fraeg §, g1 FHAICEY #1 wE §,
F|t et ¥ fau B IF wqaE
W ATEY F 1 WY ATIGEE WY IR
gfasr TR T AT g g AR |
g 3% wiasTe ST a8 J1Ey €1
AT g ag o 7 =Y & R g
afawT2 F FTT Q@I AT JC | WA
gart @i ATET g A g I @,
/AR AT ARG § 1 T
safeidTe Q'ﬁm " -(% %J
ZATY W3 ¥ faerd AL g &, g
T FE eg g feor mar g0
a7 Ty ¥ gway foewr w@r @
T Ay ¥ gmy Wof 93 a3 wFF
gr gRefort wfs & off oT &% W
oY & 7 ww § #gAT AgA g R
TH a1 T 5419 TET A /R AT TF
& 7HAT & WA & fanT & w9 S
7 FearT gmr =rfge | S T
N FS fet % fow, w79 A7 F9
% faw g §wAT WET E AT TAR
e fEal a1 @FaT &, ITH AT
gAY Tt 3RO 9T W AR § WA
55 @1 ¥ @ gW ITAT W AT
zw:ﬁrwwf«mwﬁﬂtm
Lol

et s faars & e & o &
o Fgm A AT E | fasret wR
faams # o F1 W feear & A
Gamt g F o § WL g@r 7
f 2 ome @ a Ay
F= ¥ AW g WA, WL A



T g1 A feedgem Siw g
afgg + dWF #1 S o g Ay

amgEs g ey, fawet w1 oo
faard &1 @M1 &1 FE@Es g
=nfgg foaar gara sfastd sz aw
w1  faemr =mfgn 1 S@ wwI ¥
FIC Y F FY, ITAET § & w7 AN
% §F 919 gAR afawr gH T )

& & TSy W9 T I¥ F @
TF AT TG FFTE 99 & T @
IETE ) Y AE A GTE IS FT oY A
W@ IET & 1 N F A A ¥ g
F& W AN F A AT § AR 3w
¥ gTq FY W W ARIT FHEY € |
oaaF A gw ey ) & 9y 7 i wix
Tt & foaq g w9y qieEl 97 "% v
FI AN FTEETT &1 A9E, THY
AT ATHRT FAT ATEE | ¥
T AT YCEHE AN AME N W
1 97 w4 faare F 1 T A @y
& fr gwit da ¥ gava  sfe @
&1 otq I fam 7 W §, s
FqauT TG fAeT & | T wY Uw AEA
2 felt Mg ¥ FE qeary g
@ IqFT qifeqt gy FAGT  TowT
@A § 1w qE ¥ 9 F SR
FE FI1E 95 AT A7 I Y Feme
Y WA WIS WA BT, Tq9AT o
T} FT AT AN TIAT A® F fear
X 9g SgET 990 W@ | 39 A
FY S HTT @R FI. TFF AT AY STEHT
g S wans o 7%

& wrgweig ael fag oY ¥ grgar
& fF ag ag Y O 5 G gonfaat
3 afem &3 § 9@ T ¥ R
a® Farn A I E & FC
A FCaHaT g | donfaA & Sfqr
e g Sfew g0 g @) s fag
f& 1857 ¥ waawrar ¥ g ¥ gaarn

Y FEAT T | qET § W17 A T
THR A UF TAT AT Fieg ST E 1
FTATT ¥ AW Y wvez H iET W4
& Wate afivz #1 oAEt 9 9% &
S A TE | IY A TS F AT
TIGT #T AT FT W@ F | wAAT HY
I IFL ARG FIA F I AR
ary 78 eyt fear mat fs osmEr ¥
®F gurr go fewar wwz fawr
w1 e femT awedw #owe
feat w1 AT ¥ Tww w7 geTET
qara & 19 wre fagr 1@ v 36 e
el & % faar mar 4 wErsEn
FIAT AFT T ARR F oA Are
faar @z s fadrs wege e mar
g g o fauym gty o &y
£, 39 o o= 31 g 39w At a7
&7 7T AT ArfEw o

WAL wTAe G9TT H I AT 7 R,
ag #r fagra At £ 1 gz W &1
TE TEA Aty 9 FE T 1 I
qF AT £ 6 @ amaw &
JAAT FT AT 2, AT 9€ a9 qF T
qraq  FAq @, S 9% f& 3w a7y
ArIEEEar g1 | W a8 A9y § R
TA-HET § & IF qFAT £ WL
IF H JAT FT AN g, AV g AA-HET
Bl

ITeas  wERa, § faega
o T #Y gfee & fame far 21
v faeri ® owa @ Awdr 8, afEw
¥ favsa ¥ %g a%a1 § 5 91 38
HY g7 2, a€ SHTIETd ¥ #gT £ AR
T & fga W owgr 20

Shri Tyagi: While I must congra-
tulate the Home Minister for the very
amicable and feasible manner in which
he has been able to decide this issue,
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I must say that in principle I do not
welcome the idea of going on dividing
India into various States. It is a bad
tendency and I hope the Government
will now assure this House that there
shall be no furher division of India
into various States. We committed the
biggest blunder when we divided
Madras, immediately after the Con-
stitution was framed. I think there
must be some sanctity attached to the
Constitution. Once we met together
and decided upon the Constitution, we
should have stuck to it. If you go on
creating States on a linguistic, basis, I
am afraid there will be no end to this
and my fear is that this division of
the Punjab into three regions might
also encourage quite a few linguis-
tic minorities to demand separate
States for them. And if you go on
showing this weakness every time the
question comes up, India will get
divided into 600 States as was the
case before the British left. Multi-
lingual States must have been created.
I think that was the idea of our Con-
stitution. What is the harm in that?
If there are two or three different
languages, there may be a little in-
convenience to the administration
alone, but amongst the people, there
is no division on languages; they do
not hate each other on account of
language; they alsp intermarry and
they do not bother about language.
They are reading French, they are
reading English; they are proud of
foreign languages. Otherwise, how
can they understang each other?
Even those who do not follow or
speak the language of the other re-
gion, fortunately they love to talk even
in broken language. If somebody from
the South goes to Dehra Dun and
just speaks a little Hindi, then he is
respected and loved. There is that
relationship. That should have been
encouraged.

If this thing goes on and if you do
not cry a halt to this, India will again
get divided. In Bihar there are a
number of languages; it will get bro-
ken. In U.P. the people speaking
the Brij Basha might demand a se-
parate State; there is the Pahadi lan-

-If you want
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guage and those people might demand
another State; Maithili-speaking peo-
ple might demand another State.
Then there are the tribal languages.
to keep India united
and keep it, not in npame but
in reality, a union of India, then
you must see it to that India does not
get further divideq into various Sta-
tes. Are we bold enough to stand by
this? If you want to be popular for
the time being, you can, but the
future generations will curse us for
our weakness. You should not yield
to such demands. You must stick to
the Constitution once it has been de-
cided upon; let there be multi-lingual
States. We must make it a policy and
resist the demands for separate States.
These are attempts of politicians;
they want to create States so that they
can just have Ministership, so that
there may be some more Assemblies
here and there. Very soon there will
be demands for absolute independence
for each State. These things will go
on as a chain reaction and the result
wou'd be that India will get divided.
Therefore, my suggestion is that we
must now resolve not to divide India
further into linguistic States. But this
thing has now been done.

My another fear is this. Slogans
have started coming from the north-
west corner that Jammu & Kashmir
must be divided. There is so much of
difference between the two languages.
How can they be kept together? If
this is agreed in principle, then you
will have to divide every time. There-
fore, it is just the time when in the
interest of the safety and security of
India. w~ must announce it as a policy
that there will be no further division
of India; if at all, tw~ or three States
must be brought together.

As regards the Governor, I think it
is a very good idea that one Governor
will have control over all the three
States. It is really very good. I would
suggest that we must reduce the num-
ber of Governors in the rest of Tndia
also. Why can’t two or three States
have one Governor?

An hon. Member: Why any Gover-
nor at all?
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Shri Tyagi: We should have the
Governor; we have to have the Head
of the State. My suggestion is that

even in the rest of India, a Governor-

may be placed in charge of three
States. You must reduce the expendi-
ture.

In the case of Hariana and Punjab,
another difficulty would come. With
such a large number of politicians as
Ministers, Members of Assembly and
all that, the expenditure in these
States will be to much and they might
soon become uneconomical. That also
has to be kept in view.

As regards the Legislative Assembly,
if it is not dissolved, it hasg to remain
suspended. There may be circumstan-
ces of which I am not aware. If at
the time of division between the
members, there are difficulties about
forming a Government, then naturally
the State will be rather disturbed.
Therefore, it is good that the Assem-
bly was suspended. But a better cure
should have been this; even how the
Home Minister might kindly give a
thought to this: could it not be pos-
sible to divide these members accord-
ing to their constituencies and create
three Assemblies temporarily—one
Governor with three Assemblies? If
that could be legally possible, I would
love to have it because ‘et those peo-
ple be in charge of the States; they
are the electeq representatives of their
respective constituencis.

Shri Nanda: That is what will hap-
pen. That is what is going to be.

Shri Tyagi: Otherwise, I am for this
Bill. Now it is agreed; you cannot go
back. I would have loved if they could
all agree to accept Punjabi as their
language; it would have been econo-
mically a sound State; it was a well
organizeq State; it was a State on the
border. If the whole of Punjab could
unite an have Punjabi as their offi-
cial language—there is no harm; other
languages also could be there—that
would have been much better. But
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things being what they are, it stands
defeated. It is a pity. For God’s sake,
let us even meet in the shape of a
Constituent Assembly—I would not
mind that—and decide once and for
all that there wil] be no further divi-
sion of India.

=t W qaw ARA (IREET)
IR AR, AW AHAA 93¢,
=t fagr=it 7 g way, o =, W™
a1a & fau qurd § fv 3= gl
aa fear | & 99 ¥ FgA AEW I
TuTs I Uiy At g7 At Y W
g J7 § fael &1, faq @t g ¥
ghaamm a1, Fpifs = ¥ @ T4
g1 o e &) A faerawg qurg
I, FifF oy TN IR AT W F
T X quEd f w® ¥ g A
Tt % & gfcarm w1 Pt  afew
mieg f5 s & W & S
w1 faear 2 A FOF 99 W
FAAr AT FAST R .

et ST T FT HTAT 2 7

Y T {AF AT AR, B iy
N TT A=HY G § 99 gAFA gv
AT A gy, & ST g

3Ty WEey, § IF FTC 9T
ST =g fF ¥4t ag fadas e @
H3T H WA gHT WK A FIOT AT §
& dona A\ gETOT QY AT FAT AT
Y| TE WX 1920 T 1947 TF N
fuzt@ wmT T 9T WET F AER W)
TSI F gAST FT, IR WAH I F
g HTC AT AV HIW T ag a7t

ot it : 3g HISl ¥ 73 ¥ fag
fur Tt av
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St TW d9% TRE ;9 AT &
agt Ffua @ & 7

N war a6 feafy g @ o
g1 F1 s, fagia wr foam sfem
o F19 A FOHIT AT Ay qEr WS &
TR AT o faege st § aowa
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I 7 D AW fawa wg ¢ & frw
FFT TEIL W A A @ g A|iE
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N e fAafag, # Aft TR
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fF AT FY Fo§ T FEAT @, q°@AT A
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T A @ § ) faeid o S A
aIHS Fw AT QA T @
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SR | AT AT THEFT a7 A Y
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gz § FF7 ara FW fer o
wE ... (EEw) oqoWg T
AT S99 SH EE0 Y |

SMREER @ : % NS &
T qgT A fomr #5300
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 arAEmFar 48t ¥ wifs fenfawrd
ST AT § WX IF 9T HEL AT
& FTH TSI &1 AT § | 7&F WAl
sig AP AW § W aan
wH FT AW Ry FT AFI § |
cafa TsauTe FT g7 @ yATIEE
CimI NS N m@at, Taw G o
RO Qg # A @A & A8 @A
) AT FFA § R AT 9 H
q 72 fogr s 1 (F@EIE) L.

g &% & f& o qorifa & 9%
TC @R €, 3T ¥B IAT TN g T
g, a1 @WFHT FAE I a1 FC G
3 g g, T @l F1  ue & fag
S 99 9 FT TEGATT o | & |
wafae § 39 98 F1 GO0 § 1 &fe
& TF FT07 A gAT | W} g 98 F
TSUY WET FT 74T Haa" g 7
TSqUT § qIGA & Fa«q § AT
ST FT AET | TSUGTH H WATEA FT
73 waaw &4 W g x5 afen
TR G E | TG AW gw
gudY & AR J@ & U A=T S
Y BT WAl §, TG FN g F
T CAT & |\ W IR ¥ I o9
® WA FHN A7 FHHT WIAS TG
& 5 SR 9gi FHE G @M
AT TSAYT FT WG & THN WK
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F1 AFT A AT FIq § % 39 a9
qgT TEQ@ d, NF qur 95 TE W@
4t FEfAT AT FIAT 9 | T ATHS
9T WY TR AT FC Fd g T3
F& T f9aga &7 "Ed A, 91
T FEETT FT FEA 4 AR
famfasd om oway o 1 |/fET a8
A qWEL A gl AR FEh 9
TqaTa FT w199 AU gAT  F@ifE
FHg 1 R AF T8 @, wOg F

TF | A AW G T E e oww
T § AR AT F IR WL AT
F WG AN AN & FART GG
T W @ gwa & fewwa e
gafae 7 9w o1 T @ wE
fs awm o g iR far a<
& AR ww g feafa agi ™ AR
g1 @ & 7g Fa A § 5 -
T FT AEA qGd & GqA wEA
gaT w3ar € wife S o & faaa
T, forg qeg A1 o aFRE, Iy
w0 faafaers & 46T & &I
T THEFATHT T, TR R FALTAT
X, F@RX F @Ud FEl 9 T_Q0
D g, ag@ A g 1 AfFR AR F
T H AYE T A @ I g

st @nit : WSS FEI T AT
U FW FETH T AN G
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= TR faw T0qT . AT & FrAT
*Y HSBT FAA AT F AT 48 37
gafm & 33 #1 fa 7

TAHA @ dE A wEA

g fr ga fadas §amo 2 & Ak
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ST FMT  FAEAT A TT A1F a9 F
AT I7 9 T8 39 ¥ foe 39 729
F 30 TIET AR ST AT F 15
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ag & f& e 3 Trod T F a9 AT
W7 AF-T91 F 3T TS F TR AT
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27 ag iy 1 faam w97 SR
FT ATHIG F7A &7 | Tgf U o1 F
7g g1 W g r ag wfase et €
Ig A suE wigw & F A @
FeqET W g FFaT § a9 & FrS
Arien® fagre G & 1 w9 w1
Arizgs  fagra 7@ grm Ay SS9 &1
Feq@EN  ghm AR AWmA, § frarw
W 1 =gan g v < faaw e
Sa W S AV 98 T OF Feneeted
Ifseafer w38 #1 fawiw gam o
A9 ¥ qfkarraey agr ) FfE
qEf w1 @gFT @rmfaes aEf & @
W& T 1 wer 130 AR
fagw @wr wa @ T W agr &
waeefea  FAA  gArE v @1 sEl
THo THo o F 13 Teew agi I
W q AR IT F IR q87 AN
g, uHo wyo dlo ¥F, a/H TAH TH
it oofsq IT FRE A AEY § AR
gt @mface aEf fomw # o @
g Fgl W TG frwr a1 39w
qATEa I9 FRET A Atz ¥ 1 gfag
qqy AnigRw  fagd B T SEIR
F gfawr< &7 07 g7 &€ 9T AW
3 zafeg & sgm fF wag A
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At gH TR InAw "R,
#F ooEr aga A g 5 owow =@
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dae #Y  FEEAT g fat ¥ gAA
W Y AT IEFT FE Y Iqvw q@T
gt faem a1, @ R ¥ IaF
fewai FT—agen AT ST, gEdy
IIET AT HR fEa I§ F qRIEr
AT &, faay {5 39 Jaedr
3 g3 AT a2 WIS ® T F AT
a9 qF | AEA Tz AT—IH gATL
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g Fagm 5 omAT R
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frar gr, fog mwg wwer a fag
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ot & 5 gH g T a9 7
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T w159 8 wag fag N #12, fegia
T FT UF a<g & @Y AR fHar
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TSt W FY A AT go w7 A
g e S F o g, i g
T ¥ @ gvmd & gow 5
fomy gaTL W §gR g1 T AR
AT el ¥ gTE € ¥ OF TR
T ST @I

Wi % TN F AT g,
# gEar ‘ﬁﬁ@ﬁﬁﬁm

ferqr v | gfF uF qar wegen
st ar 4 £ fow ¥ 9" s A
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A #T 39 9@ ¥ Aty ¥ wEw
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&g F1 ATy g, 39 § feet -
fomw &1 2@ 7wy gy, °F aOF
¥ Ay T & af, fomd f ara
wAET gEw I | ¥ #oEyr ag oy
T AT g ARAT A W
HHAE FT T TBL AE § gAAMAT
g e wmt oqw game aeEd
we e w1 qeew & & ar
T qEw A A g AT, A
AT G JEET 924, ar G
f& g 9T &1 T, FAT FT TR
M FTAFT FT TATHT, AT 9T
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e & guTy ®a< ¥ gy man B, AfET
foe st sEiv uF  fewm gom
g # 2 fem Ao gmer gemer
gs %12 far i v qwdw w1
siar  fewn #1e w7 qom g§ ®
foet faor | & wwewar g fF og wey
TwF & Ay s ge g, wfe
™ ¥ aEg W a7 fEr g

2 Tk denel HAT FT AT TSI W -

g, guX g S T Fi g g,
¥ gw = @ifir awwm w
§ Sungw wERE, M9 G 9 A
& & sifs, i @ 3w Fr wfw
g 80 FNT A TH W R,
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fau == @ & o " aF 39 A
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Y T FT TF BT 47 SATHT Hrar
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wefafreene S avg T &1 Fw
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7 T& TTATH 35 & AR T F AEr
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faes F1 Y, qF I9 & afews ¥ g
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# 39 fx gl aF 39 57 qeeq foar
ST FHAT ¥ WX FA FT oA F< fzxam
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TF (foa) ¥ wET 1 A 19
FATT T TF a1 20 AT FT HTGTEY
T BN E ) W@ AR ¥ fag
13 THo U0 Yo HIT TFTHo uHo
o & o1 fr FFa TS ¥ Ty
g WO TF T damag §
o) 27 dama afafat € | Camm
o fgwaw W3W A T 91 w7 fw
qoe F fgey #4971 ST @ WA
F ¥ fag #1E gIET T T
g gafae & amear g fr oo
Hiorer Tarfdee THo weo Ao & T AT
I 9T FAW @I TH, ¥ fF
FW@ET FT a7 T oW § R oS
ANFT  FET T TIAFRET AEL § A
3m, afF 1 g € 9y 13
FATAT 14FT IR | T T & gaIdr
= 7 o fagrs g1 AT

ag 3% § fFogT ¥ g qEmmw
& T &, wfwa & g4 71 3397 wggw
T FWET 1 R AN AW 9 & THo
gdo To WX THo THo Hlo & I
F @A I ATRE

37 w53 & g & 3q fa= F1@3m79
FET § W IFAR F3ar g fF &5
RUBRECIE IR e I
Hat $T G & faq) F:9 |

ot arr fag © soeme wEEw,
g A wH AR E

l}l.r, Deputy-Speaker: The Bell is
being rung.—Now there is quorum.
Shri Alvares.

Shri Alvares: Mr. Deputy Speaker,
Sir, the approach to the resolution
can be from two points—one is a wel-
«come to the ultimate objective of
creating the Punjabi Subha and the
other one, a serious objection to the
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method by which it is created. At the
outset I would like to pay a tribute to
Sant Fateh Singh for having put this
issue in the right perspective. The dif-
ference between Master Tara Singh’s
conception of Punjabi Suba and that
of Sant Fateh Singh is fundamental.
On the one hand it was purely a com-
munal demand but in the present
case, the perspective put forward by
Sant Fateh Singh is a demand which
is universal in character—the re-
alignment of the area on the basis of
linguistic continuity or affinity—and it
is therefore in keeping with the re-
organisation of the other linguistic
areas in this country. On this score.
I lend it complete support. May I, at
this juncture, join Shri Tyagi in soun-
ding a note of warning? All such lin-
guistic arrangements are absolutely
necessary and they are universal in
character but they also contain in
them seeds of disintegration, centri-
fugal forces.

15.59 hrs,

[SHRt SHAM LAL SARAF in the Chair]

While we set up linguistic states, we
must also adopt counter-veiling means
by which the unity of India is kept in
tact free from any such centrifugal
forces and the Home Minister would
do well to adopt whatever measures
fo counteract the divisive forces
of linguism by the introduction of the
national language, Hindi to unite this
country more firmly than it is today.
While Punjabi Suba is being formed,
it wolld be necessary for the Home
Minister to do it scientifically so that
there are no torubles as in the case
of Mysore-Maharashtra where dis-
putes can simmer up. The Pataskar
formula is a scientific formula ang if
applied in the case of Punjabi Suba,
it will be possible for us to conc'ude
this arrangement once for all. While
on this issue may I say that it will be
incumbent for the Government to
write the final chapter regarding lin-
guistic rearrangement along with this
so that wherever there may be dis-
putes, they shall be settled expedi-
tiously.
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16 hrs,

May I refer to the burning issue of
Maharashtra border with Mysore? I
raise this issue because it is allied to
the issue of the reorganisation of our
States on a linguistic basis. This issue
is hanging fire for the last 10 years.
‘Two genera] elections have passeqd and
yet there is no final settlement. We
must reach a final settlement on this
issue so that thé two peoples of the
two States do not live in continuous
entanglement in future. The Govern-
ment will have to take adequate mea-
sures to set up a border commission
as was promised so that the dispute
between Maharashtra and Mysore may
be finally settled.

Also. as far as Goa is concerned.
‘there is a demand for the merger of
Goa with Maharashtra. This is an
issue which again arises from this
same principle. I do hope thay the
Government wouid make the gnnoun-
cement that the midterm elections for
the Goa Assembly will ‘take place
simulaneously with the general elec-
tions in this country so that the de-
mand of the people of Goa fer its mer-
ger in Maharashtra may be achieved
-and a speedy decision on the basis of
that election can also be achieved.

I have referreq to the Pataskar for-
‘mula, and it is with a- purpose. We

find that the issue of Chandigarh is,

in dispute. Wherever Chandigarh lies
on the basis of the linguistic defini-
tion, I think that State should have
Chandigarh. There is no reason why
‘Government should be hesitant to do
justice on the basis of linguistic affi-
nity in deciding where Chandigarh
should lie. If it lies clearly in Pun-
jab, I am sure most of us or all of us
will accept it. If it lies in any other
State, I am sure it would be in the
interest of justice and fair play that
Chandigarh should be there. There-
fore, I have said that the Pataskar
formula which the Government of
India had accepted in solving the dis-
pute between Andhra Pradesh and

Mysore, a formula which has a'so
been suggested for other disputes,
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should also be made applicable to this
area so that once and for all we shall
decide where a particular area should
lie and where a particular city should
lie.

May I, Sir, remind you in this con-
nection of the demand by about 500
Congressmen in the recent dispute bet-
ween the Bombay PCC and the Maha-
rashtra PCC that Bombay should be
centrally administered? The Congress
party is raising a hornet’s nest when
it demands that Bombay should be
centrally administered. This idea was
at one time toyed with when the
Samyukta Maharashtra Samiti was
leading a movement for the creation
of a unilingual State of Maharashtra.
I wou'd like to sound a note of warn-
ing, that the people of Maharashtra
will never put up with such ideas, of
Bombay being centrally administered.
Therefore, in this connection too, I
would like to say that there cannot be
a centrally administered area where
a particular area or a particular city
lies within well-defined limits, and
this would apply equally to Bombay
as it wou'd apply to Chandigarh also.
Therefore, I hope that the Government
will not play with this idea. The Pat-
askar formula wherein the language
of a particular village is taken to
determine the area where that area
should lie, should also be applied in
the present arrangement between
Hariana and Chandigarh. Therefore,
this issue must be solved finally and
once and for all.

As regards the objection to the me-
thod, we must take serious objection
to the method by which President’s
rule has been introduced in Punjab
and also to the method by which the
State Assembly of Punjab has been
put in deep-freeze, in suspended ani-
mation. We can point out with rele-
vance to the different attitudes taken
by this Government when it was ne-
cessary to introduce President’s rule
where the Opposition is concerned.

After the elections to the Kerala
Assembly, it was possible for this

Government to continue the Kerala
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Assembly and yet introduce Presi-
dent’s rule; and it was argued at that
moment that if a certain time was
given to the Opposition party they
would be able to form a majority in
Kerala, but no, the Government did
not want the Opposition to form a
Government in Kerala, and therefore
they dissolved the Kerala Assembly.
Here it is the same situation. There
they did not want the opposition to
form the Government and therefore,
the Kerala Assembly was dissolved.
In Punjab, because of the need to
preserve the interests of the Congress
Party, President’s rule is introduced.
We must toke serious objection to
this proposal. I do say that while the
purpose of this President’s Proclama-
tion i.e. preparing the way for the
introduction of the Punjabi Suba is
welcome, we must take serious objec-
tion to the method by which this is
done.

W (W g qEw (A7)
qTIfa AT, AT FT AL FIAT
ffy W womdEEr fRER A F
AR WIAE g1 ST &, 9g R
2Y 7g Fa7 Wy fF wrerErT ST &
THAT EATY W F FTHA TEN & | AT
T gHIR 3 ¥ 39 F TS W IHE
%7 3G, 1 7T R fF AT FEF
o g weava arw v v a1 f @
F ATE gH TR TG FY rALHAT FEAT
W WYL SF gALEAT FT WAL FWO
WTYT, ATF TAHA FT FE GEAE €
F 81 7 forear &1 = /Y qA o
AT G ET | ATF H g0 A FE 17 Teqrai
& AT & AvA T4 fawm w7 g |

S A FAGT T, A FHIL qTHA
sorafa® w97 Iufeqa gu =17 ag |
aT—amt 9 Arar—-fa oz o=
g &, €t wifa & a9, womE
o e & fagta w17 e F1 qrew
T F I A F [IRATTFIA | FHHT
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o 7g g o 0 F1 I aAT" @it
F1, I FE ST W FEY 997 fa=r g
ot e, o st gwEe #7 gfee
¥ Tt gu 7 et s ) i a7 T
fagig a1 uF g5 & Ayt F wogw
oAty wE AT

T gw AT 98 ST FTE ¥
sfaers O7 5q #7 gvwAT § TRE AT
sPFaT #¥ a0, 1 Fa ATF-GAT AL
& fery femy =oraT a7 A7 S e
1 3% ST g AT, 9g Ww@T 91, 99
FE AR AGT T, 97T 9 wigwrw g
1 w7 & F7 fagwmm 9@ o, a9 39
THTT FT O AL 97 | AfET FE-AG
FRAT FT ST@ THT, TG qdT F FIH
¥ oW, € A AT THC, SA XY WO F
foT oF |9qEE T A 6w S aefa
T gvaan &1 fawrg gar mn, sE ¥
Fra-aTy wfgwa #1 s S g
g 9% HIEFTT, g7 9T e AT
TaTfea Y WTEHAT F7 o S g |

AT AT a7 o a7 F e
TS WGIAR 1§, I o A w7 T

. @ 7€ 9T | I & avg Faar g,

qTe 1 weghy W wEar age W
wafoea & T O SO HAT, FAT
F TS A@T AT F7ar & o F fw7
7g w1 W f agai w1 g W agai
1 T+ faw fagta 9\ Ared & s=ra
I BT e & | 7 § THferg faae
FAT A1 g v wa S s
TrEy g H ST AT 1 TH 7 qfow
o Far fF w9 gww wred & gmaar
F a9 geA F1 gfee & weErT At
1 firgta s smast =TT famm, d1°
us fafafea feeae & St g FT AW
7 U agy A WiEAT F1 Semr WL
I® & 7e § " F A9 0%, @i



‘8227 Statutory Res. re.

Fam R wREA fear 1 FfeT g
Z9F g aF F1 gepfa Hag g fr
ATEX F T § T3 afad A T4,
wiasrQ of@dq mar | T80 awaR
IAY 4 i T =7 TE, fIvT ;4w ™,
faraT<i #1 ATRTA-NETA ST AT | 5 ]
W afcada g, a8 wrdy wifa gg 2}
#ex ¥ faan<i # 1 afz Qar 7 Hav av
A |Y ad T2 TATGT FY TTE T ZfqGTH
&9 99T & | 3E G 9% N3 § ww
¥ fag, os o) 41 gf7z, uw B @Y
7% &7 T ga e, gad fard
F AT T ATHAT FT AT AT WL 39
FT HIET FAT 4T, 39 F AfFFT R
A AT AT AT T [T IT AT 47 |
srar ot fegfr 98Y & 1 sror @ ofvadw
T 1 AT gHA TV AT F 1 Fgl
F Ay O, IAF faAre, IFF AT
FY g=ar, Ay T FEIA7 37 99 FT
B FT FTATAT §AT A fgar=ar w3w
FT 7AT L& | TTAT G A KA
F war gar e fF 3w Aaew T g —
AT GHA—FAT § AL FF § AW
ZAT ¥ | BAT FT AT T ATAT G A
ag fraraer w3w wigr & »fvara wfed
H4 A7 43 §, 99 %1 3% qUAY AL |
g AT WA gR AL IS & T g
¥\ w7 ¥ wiseifed § 4z g | AR
agt & gasw, T W% oT78 =L AfeqT
sarfEa giaT § | g § wq ag afedt
o1 7Y 3T & faqaft da7 g W Sqw
FEars 1 W g@TAT T F1 {77
gz AAT AL ...

wamfa wgeg oy Y, WY&
_-mqmm%,mqfawwfsmﬁql

t T g TiEA : AT FV gfee
§az & gAAT0E TT TAAA F AT H
g HIAT g7 F gEA AT ATH 2
frav g, fgmas 5@ AT G
Ffpq wradTeT® gfer & a8 TF & 1
xgfy mRraa fear @ W ATy
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Frafag ot agr aF I wQ 5 gw FY
At agt | &Y Tt & 1 SfFw §9 vy
fag =1 & 7utd 3av § | ST Fa fF
TEY, FEY gAY T TR G7 §, 98
Tt R AT 8, Ig AT AT §
R g 9T gHE T §, T W gw
R 7 forg wa¥ forg aFaar & &,
fore grataar & ara 39 AT Sl F¥
AT FT 35 & o gw qurs ¥ § A
o 1 WX IT F Fafasi w1 9, T
q1ew 48 & ST 41 9, § Afe awid s
Y | uF T Gear o7 gRrY €194, 99
FT AT FHT | g9 T4 THT <A1 &
faw s 53 & froag 96 g1 AR
U 39 9 { TF WAATCHS THAT a7
RarfF fag & qrg I N 8, g fows
g qEY &, I9H T AT QAT HILTA-
NETH 99 | Wy a1 siwxafs 1 am
t | o faad ®) ag wfweafa 3
g 96 31 2% wedfew eI A
FATHT F1 HST AT § | T AR & &Y
# T fadas 37 @OR FA@T § AN
AT ¥ g ¥ § fAage w31 Jwq
g fr a7 wae #1 A1 A § 0
FoqT §, 9 59 & WETE a9 g
e & 1 AfwT A §, S aF qewr
g &, a aF &5 €1 & #T T A1 w2
% gwwa ¥ faq FOT OF TAAL TAT
2 q1 gz A=BT Y} | HRATE |

Shri U, M. Trivedi: Sir, this Bill is
a very anomalous Bill, anomalous in
this sense that a resolution has been
moved by the Government and that
resolution is for taking away the
power of the ministers and taking into
the hands of the Government the
power of the legislature. Yet I find
that the Legislative Assembly does
exist. I do not for once understand the
difference between “legislative assem-
bly” and “legislature”. Why this has
been done in this particular instance
passes my comprehension. ’
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Mr. Chairman: Legislative Assembly
means the Assembly only whereas
“legislature” means both the Assembly
and the Council.

Shri U. M. Trivedi: If “legislature”
means “Legislative Assembly” and if
the Legislative Assembly exists, to say
that the power of the legislature is
being delegated by the President to
the President himself is an impossibi-
lity in itself as long as the Legislative
Assembly exists. These anomolies
ought to have been clarified. Re-
ading article 357 as a lawyer,
I find that there is great force
in the argument that I am advancing.
Some misreading of the article is res-
ponsible for the present chaotic con-
dition. I do not know if somebody
will take it into his head to move the
Supreme Court to make the whole
law an invalid piece of legislation.

I entirely agree with my hon. friend,
Shri Tyagi, that things are so shap-
ing today, parochial feelings generat-
ed on the linguistic question are so
acute that probably we will be divid-
ing ourselves into small pieces and
small units. It was against these
small units that we were fighting in
the earlier days. Now, having fought
against those smaller units, having
tried to make a strong unitary gov-
ernment which can face the world,
we are now passing laws in our coun-
try which will divide this country
again into small bits. Let this be the
last piece of legislation of this type.
Let us al] swear that in future we
will not indulge in this kind of acti-
vity. Let the Government cry a halt
to this. Whatever has happened has
happened, but let us not repeat it.

Now feelings have been roused,
vested interests have been created
and people have seliva flowing from
their mouths to get hold of some
power. If this is not checked in time,
things will go beyond one’s control.

What is- happening today? People
want railway. zones within their own
terntory. within the State. Govern-
ment have fallen a prey to this
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demand. Postal circles which in the
past used to extend from one State
to another, comprising of two or three
States, have changed their complexion.
Every State has a postal circle of its
own. Kerala has one, Gujarat an-
other and Madhya Pradesh yet an-
other. A time will come when the
powers that are now being used by the
the Central Government to create
more zones or circles will be used by
the State Government. What are we
going to do about it?
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If we read the debates of the Cons-
titutent Assembly, at the time when
this article was debated, a suggestion
was made, and that was a right sug-
gestion, let the States be powerless
bodies, let the control be with the
Centre, let it be a unitary Government
which will enforce its orders on the
States. If we loosen this control,
what will be the result? What hap-
pened to the Mughals? What hap-
pened to the Marathas? Once the
Central Government is weakened, the
State Governments what we eall
satellites, become stronger and stron-
ger with the net result that the whole
thing is broken up.

Let us not Balkanise our country
into small units, as is happening now.
I do not wish ill of Haryana or Pun-
jab. That is far from my mind. But
I do not like the idea of dividing this
country in to small units simply for
the sake of satiating the wish of so
many people to become Ministers and
enjoy certain power. 1 was surprised
to hear Shri Siddhanti say that they
will kick out outsiders after a period
of time. Is this the way in which
a Member of Parliament should speak?
Has he no sense of proportion? We
all consider ourselves citizens of India."*
We have the right to live in any part
of the country and move to any other
part of the country freely, throughout
the country, to have the profession we
like whereever we like. How could
it be denied to us? How could arti-
cle 19 of the Constitution be made a
zero? How could it be nullified? If
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we do not think that way, I think
there is something seriously wrong
with our brains.

It is high time that we made up
our mind to stand and think as one
man and one man alone in this coun-
try. We should ot think in terms of
Jats, Brahmins and Non-brahmins,
Muslims, Hindus and Christians or
Punjabis, Gujaratis, Tamilians or
Telugus. All these feelings must go.
We are all Bharatis and as Bharatis
we stand or fall. It is on this princi-
ple, and on this principle alone, the
Government should proceed. Other-
wise, we will be Balcanising our coun-
try.

=it germA : wwTafa S, 7g S faw
TEq ¥ qrAA g7 faam aur a7 ufFw
Y A Tsenfa w1 qiew F o omar
.90 g 7 wwar & fFEm
FT T AqAS & | UF daH arJer
# fege Wt aw T AR W F
A F FaT o fgerar @ S
AYH AT IW § qg wiEd WA @Y
21 A0 owa ¥ Ogr e @ fw g
ag Arge £ 5 o ae v o8, feedara
39 faam wvea #1 Faw w1 faar s |
I 93 FA AA ¥ (R Al o
s e Sq A ag wfew ammE Y
I, T F FT FEIT qgl £ |

# agi o egufa U= &7 wwdT
FIAT § W &9 T 7Y A0 TEIgR
gasra ¥ wregafa F71 aw @A Anfay,
FifF 99 a7 9919 F AT AT 97
f agt w1 T AT qET AT A7 WeeTITT
Farg  wez g g7 ar,  fawwr
TAT € TEAL F B § GIHA 774
37 BT ¥ wifia w1 s wrSfen
F o 1T o%E T, 9 afr A g, faes
gy qora F1 qA-wsd e gun 4,
AYITFT AN T | W FT ITEW
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Ao 25 [ 26 FT TAW FTAT FT 55
¥ o wrar oY 966 § g 9 A
fom & qaqd qer 7 o W fevw
FFgrarfs & AT weerd snfwax
¥, 3 %1 foee TsmqE AT 3§
fomeT woaw a8 a5 agl e
g ag g% arfF wew F far
FE0 g T 9t o) aeeafa w1 aw
wr foar st gafod € e g fe
ag St far man @, aga wwer fean @
g A Tg AT AT T A @A ET

fed |

qTEY g8 F wraed ¥ T A AT
Gawr fear &, ® wmam g 5 og
BEAT I TETG A1 FAHAGT FT AT
g—afes Hag 7 15 a3z W@
ot #) fewree faet o & 7 #T,
TH FT ANTT 39 F F10G A & STAT AT |
39 & AT 1N & 9z g Jraer fwan
T AT, [WqET O 5y oar & fF
I W A g AT, A W F
TTUTC T TN 7 TG (AT A |
zq o ag wamT g3 ww da1 #r 4,
Ffeq g A g vE ¥ oTEIR
fer | fomr wder ag g fE
wgTase , wee gaw W faw fem asat
¥ gq gus §Y, WA G d0 8%
7% R G #7 @@l WK FALT
Tt #r @wfa w0 9gEr 4
Ffere 37 FTEAT FYAF TG F AW,
I A AR W ¥ I I §,
Fgr o g @ 1 wear fFa gsn
aTa=T &, W &F g5 4 A9 ST 97 A%
ST a G &, a1 dora § ot qav g
T =rfed 1| AT FRER A I
et i foe g faerfaer § forei
T g A qIE § AW weRE
fryr | afT § IR IR s g fF
Sret gE Ul FTIGT eI Y aFTL
Teafa &1 T19 g1, 99 N oF W A
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FFFTAIAN AW FAT, oA F FOA
ez gu, gfwa F mfeat & a3 wk
51 I & FOF T AT T, AfFA
w3 % wia & amg fFam, ara o=
av wifsF ma oo

gafay, sty o, & a8 w0
argar x5 73 aewre F) Ay gdr @1
iy gEi AoATE T § o fAowE F -
T 30 AT 3T & S e e )
FraAT W E, awQ @I T §
afew e faem & 30 20 AT
WY wETasE W {97 F aT$T 9% qET
@ o A 7% AF wE
qF @A F FIT B, AT EE FEF
forir wg7 2, 9odhrg 1917 ¥ S T
Ay e w1 fqe ga feav &, =i
#7z 37 2, o fawrer A1 2, AR
IR FTA9T g F gaw w7 fem
F o darE g3 Y A wov ¥ Az g
% fag &w g wifgy, afEa o
T TH qIE ¥ w0 AT I@ A W
faY A qT gt wEaw |, 9 FT AT
W R F FTT G WA
i ot g3 #Y 7w F fau e
ol W TR B faar &, ;@ s’
faqr 2 ? zafec f 9ad <99@ WY
garg ¥ A w@r § S 5 " a9y
g weR € | & fF gm fag 17 wiE
&1 ISATSY AT 947 AT GWT IS A
¥ | @ A9EEY F AT TFI A
wod A ¥ foan, agt ¥ fawafaamm
#1 7ay A & fqam, agt & Afswa w1900
1 wuw AY « foar | g9 A S
afrafedt &, faaer ar & g -
afgdr 3, fagayr A7 ak F; =y
- g X S o, g R W gw § A fean
AT |

ot #g agedl AT fF g
F@E A FE, WR G99 FT W
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et ag Wt g & &g gar

& ot ot Fg aT AR E fF g W
TR TEY F R gna 1% fo
Zfamn ¥ a9 a1 =T TFR F 919
a7 fgrasd & @19 @y ™ | 38 Ty
FaT GAE Ao a A T
oY g faar qgee L L.

Tywly AFiTw 99 A A w9,
oW ¥ @ arfed |

st g ;9w FY @ A F@T
g | TR TG ATl WS §, 9W F
T F gSF AT, qEF FT
TET F7 fHra gl sy %7 & "
IET FT {FATT IAT g3 FT §, 79 I
TH ITE T AT GAT AT A G AW F
arg gawt feang, Sfe dar sl feet d
g1 a1 {5 i foet vy & any,
fedY g & @19 weee foar ar fF
qET T8T & qaifew TEy af d
ghly, & s gw g, & fear
STeAT X IEr FT ag qdn gar
T & gqaT o A faw sare fay
¢ wim & @ s g fr
FTHTR 7 AT F o7 7@ wivr Y foear
@ & fa o e gty " faar
g

FHmA Ft o o 9T gEEer
witae faga f&o, s § Y o o
4, 37 99 1 qI3-A0s F fFat ageha
w= fFet 1T 1 @ a7 e faar
A fret 71 gad a6 fawra foom o
gm fafreet amma ¥ @1 1961 &Y
AEHIATY F HER 9T FEHT AAQ
FA T A1 Care f5an, ag fncdaraar
HTER T AT A | Sy qrfeem wi)
fageaTd aar ar AR ¥ qrfFTT #7
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AR §HLY F FIT qT, IqF AqTHR
qT AT T gHT AT, S A@ ¥
7T S § I g F fear wi w e
® T faad & 5 5@ =@ B
e a9 faa7 | 5@ o) g wgw
9 Tt gorra w15 s qar faw g
T FOT | qAd F ART T
TE I FT 0F TF T S gy
fear & aura F mfas 7 ar, =
5 mi § 7 &1 = Tzt miw
& &t

e F AT FHA TER § AR
wo At & 6 ooma ® fray aes
gu, dfFw w9 W1 agt F1 wfg o
i g% A amw sRwmfa § RE)
o qaml A 4 Fe & ¥ wree arateg
¥ 7% T QAT Fer & fF dSra A e
w7 Y, & 9€ I F W19 Fg a1 §—
w1 e ¥ ey dfew sEgRaTe AgE
o9 faT &, g IR W W qSA §
g 41, 39 TN IR HeAw S A
e ) §3 &, a9 g dfsr AT ¥
Tt fr g ww w18 frare 3 @9 §
we TR qrrag 7 a7 fadwfor swie
T X #YE wEL AT FV AGT ¥ QN
o= dfsq ot A IgF AT AT AET A
tat f WegwE @R aw Jgl
W, TET g T 3w AT Y 9 Y
frg & |y Smar § 0

fag i ot ¥ #7571 f 1857 F =
* gwg qonT ¥ 2w ¥ @ne av faal A
wrgmag fF ) Faa ¥ ag
wg aFal § fF faw a1 99 & 3@
arfax gad & AFES wfew FEE
2, W wae & fag w9 W F
A ETY FW@ AT A R @ §
WY TFW @ |
1567 (Ai) LSD—12.
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fenras w2y & IR ¥ gAR T
o1 ¥ w51 & gret F amw agard gk
2 F wAHr am  Ad
FET HF 97T & 1T T gEE !
W UF  wWEW S« F ad o,
FHT FIE AT Agt 74T, SaAT q2T
g9 FT g feer 9@ w1 @ F
faer wr 1 R gy dTTH g, @
&9 1 IV 99 I, gAH IA A7 F T
daTX § | ST AT S FY ag ¥
TR AT a3 fgew forr @0

w fad & awan § fF 9 Sy
At arw 7% faw § a1 oowE gq@
¥ AR | T § I gt g X
wifas feat s 1 <8 FY do
# T 5w, ¥€9g 99T & fax §

Tg TR T T e | T owg

FTATgHFTATE |

Shri Nanda: A very pleasant fea-
ture of the proceedings in this House
on this motion has been tha a spirit of
amity and understanding animated
the discussion almost throughout. If
one’s mind goes back to the recent
months, one will see that there were
some unpleasant developments also
when the decision regarding re-
organisation came to be known,
but all the processes that preceded
that were conducted in a spirit of
goodwill and I should, on this occasion
pay my tribute to all concerned that
they collaborated in bringing to frui-
tion these efforts which took several
months and some years. It is mnot
very proper to apply to the current
period the considerations which had
some relevance to the past but not
much relevance, at least not as much
relevance as it had to the past, to the
present and then judge it in the light
of those considerations.

Good worhy -have been said for Sant
Fateh Si:sn; they were well deserved
hig special contribution has been tl}&t
he lifted this problem to level which
transcended communal considerations.
1 hope that that spirit will still pre-
vail and persist.
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There was a Question raised ag

the tredit for whatever came about
it was said that it gshould not go to
Congress and some friends said that
it should not go to me. I do not think
that this is the occasion when we
should try to apportion the credit or
blame or discredit. We must{ be in
tune with the spirit of all that has
preceded the decision that was taken.
The whole question cut across all party
alignments. The hon. members
will agree with me that there
was no question of any kind of slow
pace about it. Every step was taken
immediately as the situation arose;
whatever was called for at that time,
‘wag done.

A question was raised about my own
statements. The House will remember
how without any loss of time a state-
ment was made and the question
was reopened. At the same time it
was made clear that what we were
attempting was to achieve a co-opera-
tive solution and I did try in conso-
nance with the letter and spirit of
those statements and whatever under-
takings were given and also whatever
were the terms of reference of the
Committee, to achieve a co-operative
solution. We knew all along and I
had absolutely no doubt in my mind
that if a co-operative solution or some
arrahgement which will be acceptable
to all concerned, could not be achiev-~
ed, could not be brought about, the
status quo could not remain in
any case; it had to be changed; there
was to be a division; it was inevitable.
It was very very clear tom ymind.
All along I had kept that in view.
Therefore, it is not a question of what
one person or one party did. But in
the conditions that grew, I believe
that this was the right course to be
adopted and it was adopted. That is
sbout the past.

Shri Tyagi wistfully looked back at
the past and then at the future. He
was not rather happy about the divi-
give forces in the country. Possibly
he doeg not relish some of the things
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which have been happening. Shri U
M. Trivedi also made a very fervent
appeal in the name ©f national inte-
gration. It is very important that in
the present conditions we keep that
very much before us, namely the idea
of national integration. It thay be
that we may have to do certain things
for certain reasoms. Language, pro-
vince etc. may be all important but
all those things recede before the
vision of a united strong India and
nothing should be done or should be
allowed to be done which would im-
pair that solidarity and unity of the
country.

Certain question have been raised
whether there will be any more divi-
sion of this country. I do not want
to go into the gpecific things, but I
share the general sentiment expres-
sed

It ig in this context that some of

things said here were very jar-
ring, especially some of the
words uttered in regard to

links as if anything connected with
one State is going to be anathema to
the other, as it the word Punjabi’
applied in the case of any institution
in Hariang js going to be anathema
to it, or as if anything which could
bring the two States together is not
liked at all by the one or the other.
I would like to point out that we are
havmg the zonal council. One of the
primary objects of functions of the
zonal council is to try to develop
linkg and to see that certain functions
are performed on a basis of collabo-
ration between the various units in
two, three or four States in the
zone. So, what is there new in what
we have done?

One hon. Member said that there
should be no bickerings. It is not en-
ough that there should be no bicker-
ings but there should be a sense of
co-operation. It jg the attitude or the
spirit that creates bickerings, and
again it is the attitude or the spirit
that creates a2 sense of co-operation.
So, I plead for that spirit of co-opera-
tion to prevail in our relations.
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I am not saying anything specifi-
cally for or against a particular link.
Everything has to be settled on the
basis of merits, not on the basis of any
aversion or any kind of preposses-
sion. or prejudice. No link is going
to be imposed on any State. I shall
be bringing forward the legislation
and there we have certainly to make
provision for certain arrangements.
But, ultimately it is for each State
to decide, and I hope they will decide
wisely.

The main question was about the
President’s rule. In regard to that it
will be agreed that the predominant
sentiment in the House was and is in
favour of the step that has been taken,
namely the issue of the Proclamation.
I think a very large consensus was in
favour of the motion. But one hon.
Member chose to say something which
was rather startling. He suggested as
if this decision had been taken because
of some factional interest of the High
Command. Nothing could be more
ridiculous than that. The reasons for
that are obvious to everybody. We
would have been very happy if that
could have been avoided. But it
could not be avoided, and the reasons
are known, and they have been dis-
cussed here in this House in the
course of the day. When the decision
was made known that ther: was going
to be a division, then those tensions
started in that Cabinet there. There
was a clear divergence of interests,
and that started expressing itself from
day to dty. It was not possible to
carry on. It was obvious to every-
body in that State that this was hap-
pening, and therefore most of the
Members here felt that it could not
be avoided, could not be helped. All
this attributing of very far-fetched
motives is not very befitting.

Then there is the question whether
the Chief Minister was asked to do
something, was pressurised to do
something. The Chief Minister said,
we have been able to control the con-
ditions here, we are carrying on the
administration all right. That is also
trye. It was not that that Govern-
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ment was not able to carry on the
adnumst;anon for all these purposes.
It was that msxde joint, collective res-
POI]Slblhty could not be d.lscharged.
The Ch1ef Minister met me also and he
said that he fou.nd that it was not
possxble to carry on, ang therefore the
rest of the steps were taken.

Just at this stage I may refer to
another matter which I wish had
not been brought up in the manner in
which it was done—the transfer of the
Governor. I do not think we would
really like that his name is brought
up in this context. He has himself
stated several times that there was
nothing in  his mind. I know
it was when the previous
Governor, Mr. Ibrahim, was 1l
that we asked him to just act for
a little while during that period, and
then it was carried on. There was ne
consideration at all of any kind which
in the least degree will have a sem-
blance to what has been urged here.
I do not want to labour that point
further. It will not be very good at
all.

Another question was: why has the
Assembly been kept alive? So far as
the constitutional aspect is concerned,
it is open to the Government to do it,
open to the President to pass such an
order; that is not in question, that bas
been discussed and settled. But what
was the compelling reason, why we
had to do it? Again, various consi-
deratxons have been urged, again
motives have been brought in. From
the beginning the intention was that
as soon as possible the purpose of
reorganisation of two States, Hariyana
and Punjab, and the rest of it going

Himachal Pradesh, should be
eﬂected When that is done, then
there will be no good reason for keep-
ing the President’s rule. Was it
the idea of anybody, did any
one among the hon. Members feel like
urging, recommending, that we should
continue President’s rule and not
bring about the division till the next
general election? That was not
the idea. I know that there has
been a great deal of strong argument
about it and at some time there was
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some suspicion as if we were going to
prolong this and not bring about the
reorganisation soon, and there was
some agitation about it. There was
no such intention. If that is so, and
the reorganisation could have been
effected speedily without any loss of
time, if it was possible for us to do
it before the next election we should
not have waited a day. That is what
we did, and that is what we are doing.
Therefore, since we had it in mind,
it would be possible to complete the
processes in time, to be able to bring
about the change in about‘a month or
two or three months, therefore, that
was one reason why, the assembly
had to be liked that because you can-
not conceive of new States being
ereated without that. Then, there was
the question of the administration also
being kept there. The assembly is
there, in a state of suspended anima-
tion; an hon. Member did not like that
word. The whole purpose is, we will
mow be able to bring back the admi-
nistration in the normal sense; the date
is also known to the hon. Members
now; that is not going to be far off;
that is why the assembly was kept
alive. Some Members say: abolish it.
It cannot be abolished; it is now going
to serve the purpose for which it was
kept alive. It has nothing to do with
Congress interests or with the interests
of any party. I have already explain-
ed that there was this essential pur-
pose which I believe the hon. Mem-
bers share with us.

Statutory Res. re.

The question of Chandigarh and
other things was raised by hon. Mem-
bers Ifrom both sides. Very keen
divergence is obvious but I do not
want to go into the merits. Once we
eppointed a boundary commission the
matter was out of our hands and it
was unfair on the part of the hon.
Member to say that the Home Minis-
ter gave any direction . . .

Bhri Vasudevan Nair: No, I did not
say that.

Shri Nanda: Not you, the hon.
Member there. He did not realise
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what he was saying; otherwise, he
would not have said this. My perso-
nal opinion does not matter at all. For
more than forty years now, I am
away, in Gujarat; Gujarat is my
adopted State. Yet my mother-
tongue is Punjabi and I have been
saying all the time that Punjab ex-
tends as far as the Punjabi language
goes. That was not for me to decide.
It is for the boundary commission and
I do not think hon. Members can
question whatever they settled.

The other question, why the majo-
rity report which was in some way
more favourable to Hariana was
changed, fhat was raised. I do not
want to enter in to that question
either.

st ag (mronw): #@b A ?

=Y wea fag fegmt: ¥
Amafd § wowy oy ?

Shri Nana: Tt was in the interest
of all of you that that decision was
taken. Then there was the question
of services, assets and liabilities. The
committees have been at work and I
believe as soon as the new govern-
ments come in, there will be those
representatives of the people, respon-
sible, in each State and I think they
will take care of whatever has to be
lookeq after. Therefore, there is no
room for any grievance.

I have one thing more to deal with—
the activities of Governor Dharma
Vira. High praise has been showered
on him and I think it is well merited,
but why raise other issues which are
not at all in any sense related to this?
Why say that this is something which
the Congress Governments do not
want and only the Governor can do?
And why say that there has been
some pressure because he was going
ahegd with certain speed and therefore
we from here or somebody else tried
to bring pressure on him to slacken
hig pace and thereby that activity
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should be slowed down? I went to
Chandigarh and before that also the
Governor had been coming and meet-
ing us. We were happy that he was
doing it. What I said, in addition was
that I have experience of these cam-
paigns and these drives, and one
thing has to be guardeg against, and
that is, while these things move on,—
well, some good results are obtained—
but at the same time it is possible for
the Government employees at the
lower level, at some level to take
advantage of it. Let us also watch
that there are no malpractices also
arising in this case. One has to be
very careful about it ‘86 that nobody
is harassed or nobody suffers. That
is what I wanted to say and I have
tried to bring that to his notice, and
there has been no kind of influence
being brought to bear on that situation
in a sense which may be considered
to militate against the good work that
% being done.

Let me state further that 1 have
with me the record of work on the
same lines in the rest of the country
and it will bring out the matter very
clearly. It is good work but not
exceptional in the sense that nothing
has been done anywhere else in the
country. I have with me the figures
regarding the number of persons pro-
secuted relating to different States.
50,885 persons were prosecuted during
the period of the emergency till the
end of last year, and 24,260 persons
were convicted for various offences,
and the number of persons who were
detaineq for profiteering and hoarding
was 28,158 during the same period.
Therefore, this activity has been in
progress. Sometimes there are vigo-
rous drives and sometimes they
are continued in a fashion which
may not be so conspicuous. I do not
say and I do not claim that this could
not be better or that this could not
be more vigorously pursued in certain
places. 1 would be all for it, but let
us not make any sweeping kind of
deductions from this that there alone

(H.A.H. Dis.)

B 1|
it could be done and nowhere else in
the country it hag been possible. That
will be a wrong kind of thing.

Sir, I am grateful to the House for
according this welcome and support to
this measure.

Mr. Chairman: I will now put the
statutory resolution to the House. The
question is:

“That this House approves the
Proclamation issued by the Pre-
sident of India on the 5th July,
1966, under article 356 of the
Constitution in relation to the
State of Punjab.”

The motion was adopted.

Mr. Chairman: I will now put the
motion regarding the Bill which has
already been discussed. The question
is:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Punjab to
make laws, be taken into consi-
deration.”

The motion was adopted.
Mr. Chairman: The clause-by-
clause consideration of the Bill will

be taken up tomorrow. There will be
the half-an-hour discussion now.

16.53 hrs.
*DECONTROL OF CEMENT
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T fomst g gt g&l o T
&, @ g aw o A @ a@ e
TFR § Wi F aRT 1 qF favarg 2
fr waT wgey w9y Iq F IT AW
T AT EFEE T G AT T9 qGT WY
ot ggee FT TR |

shri H. C. Linga Reddy (Chikballa-
pur): The main point has been made
out by Shri Prakash Vir Shastri. The
area from which I come, Mysore, and
South India are facing great searcity
of cement. Even at the time when
de-control of cement was ordered, the
policy was announced by the Govern-
ment, the policy of the Government
was questioned both in this House and
also in the other House, saying that
this would not be a sound policy and
even warnings were given. In spite
of it, Government said that they would
try the experiment for a year. Now
we have seen the experiment tried for
the last 8 or 9 months and the experi-
ence has been what we apprehended.
‘We apprehended that the prices would
go up and that the agriculturists
would not be in a  position to get
cement.

Mr. Chairman: Please ask the ques-
tion.

Shri H. €. Linga Reddy: These diffi-
culties were apprehended even then.
In spite of it, Government insisted. . .

Mr. Chairman: You are not asking
a question. Please ask the question.

Shri H. C. Linga Reddy:
price of cement has risen.

Now the

Mr. Chairman: I am sorry, this is
only a half-an-hour discussion. With-
in that half an hour I cannot allow
speeches to be made. Only brief
questions can be asked. If you start
making a Speech, I will have to stop
it. Therefore, please ask your ques-
tion. That is all.

Shri H. C. Linga Reddy: The prices
have risen so high that Rs. 15, 18 or
even Rs. 20 is charged for a bag of

BHADRA 9, 1888 (SAKA)

of Cement
{H.AH. Dis.)
cement. Even the amount of profit
that is allowed at the rate of Rs. 13
per ton, on an average, we do not
know whether that amount is being
ploughed back to the industry. It
was said that the industry would be
expanded, that new plants would be
put up.

Mr. Chairman: Why do you not ask
the question?

Shri H. C. Linga Reddy: I would
like to know  whether the existing
plants have been expanded, new plants
are put up and how much cement
is distributed and how supply is taken
to the agriculturists. I want these
points to be answered.

Shri Malaichami (Periya Kulam): I
am glad that an opportunity is being
given to me to participate in the dis-
cussion.

Mr, Chairman: Only a question
please.

Shri Malaichami: So far as Madras
is concerned, we do not feel any diffi-
culty. So, the present distribution
system could be experimented upon
for a longer period. Therefore, I have

8252

no question regarding the present
system.
§t W@ (IEE) WS F

wEE WM & WY 99 F Gal ¥ e
gt faeat § 8 17 T8 SEa e
gt i Ewmawag g Fa
@ide I gl # cEfeees
2 21 A 9 § SR WA HAT T
g @ e § | T g A A
FHY FT 7Y & AR & e § 39y
& 1 O fely § Far W 5w 99 W
e SEIEE AT TR 9WqT
Frfer TETEN A @R 39
¥ fau de & AR I@F for dnie
Frafaay F1 167 B |

Skri K. C. Sharma (Sardhana): In
view of the urgent demand of cement

for productive purposes, especialiy in
agriculture, would the hon. Minister
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[Shri K. C. Sharma]

see that some immediate steps are
taken so that cement may be avail-
able to the farmer for construction of
wells so that production may be ex-
pedited? Is there any such scheme?
Are immediate steps being taken?

ot fagrew fag (vreage)

ag g T8t & &% et 50 sfqw @i
LR A9 fod @ et @ R wfaw
qC JT AT At § a@lew
FIOT T F AT &, T Sy
Sy § AR wwy &d ¥ 9= g
1T s ATHe § fawaT &1 TmA
1 AF7 ¥ fag a0FTC FaT F29 Fo7
@R ?

T FTHT ¥ 3T AW & o QG
1S T FC W ¢ 5 59 93w
5 faer & a1 &Y ¥ @ @ ?
afs g, @1 9w Ry § fea e ardie
TR A Az G497 faw awE
F T T @ g !

Mr. Chairman: Note only the first,
not the second.

Shri Basappa (Tiptur): Since there
is so much shortage of cement and
since it is intended to expand produc-
tion from 12 million tonnes in 1965-66
to 23 million tonnes in 1970-71, may
I know what steps have been contem-
plated to start more cement factories,
whether there is any demand from
the State of Mysore for establishing
more cement factories and expanding
the existing ones and, with regard to
distribution, whether in view of this
shortage any machinery will be devis-
ed at the district level and so on to
associate non-official members to see
that distribution is done correctly?

Shri S, M. Banerjee (Kanpur): May
1 know whether it is a fact that this
particular  shortage—persons are
using this shortage for high prices—
is due to the fact that the demand is
more than the supply and that the
supply is less by 23 lakh tonnes? what
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steps does Government contemplate
to control this situation—I am not in
favour of controls—by bringing the
industrialists and the non-officials to-
gether by the formation of a commit-
tee?

Mr. Chairman: That is a suggestion
for action.

Shri S. M. Banerjee: Is there a pro-
posal to form such a committee at the
district and State level to see that
cement is distributed properly and te
increase production?

Shri U. M. Trivedi (Mandsaur): In
view of the difficulties narrated by the
initiator of this debate, which really
are the three main difficulties—firstly,
of distribution to the agriculturists;
secondly, of distribution to the small
consumer and, thirdly, of the erratic
prices—have the Government analysed
the position to find out whether, first-
ly, powercuts to the extent of 75 per
cent, labour unrests sponsored by
some parties and unchecked by the
Government and railway bottlenecks
have been the only reasons for ham-
pering the obviously good results of
the de-control of cement and, second-
ly, a fictitious demand has been made
by some State Governments in the
name of tubewells where such tube-
wells do not exist to the extent to
which the demand hag been made?

ot Fo fro afem (zawrar)
mreg # feai & Wy @l T
F¥T fagr A1 @ Jawr faaww w9
FET 7 WRTUR F FF FeT Ay
T IO E 7

Some hon. Memhers Tose—

Mr. Chairman: Under the rules only
such Members can put questions, when
there is a half-an-hour discussion who
have already given their names to the
Speaker. Therefore, I am sorry, hon.
Members who are standing cannot be
given a chance. I wil! now ask the
hon. Minister to reply to the debate.

Shri Kashi Ram Gupta (Alwar): I
had come late and therefore I could
not give my name.
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The Minister of Industry (Shri D.
Sanjivayya): Mr. Chairman, I am
grateful to hon. Members for partici-
pating in this half-an-hour discussion.
The initiator of the debate, Shri Pra-
kash Vir Shastri, rightly referred to
the question relating to the scarcity of
cement in the country. That has been
reiterated by my hon. friend, Shri S.
M. Banerjee.

While the total demand in the coun-
try is for 13 million tonnes of cement,

the actual production is a little over”

10 million tonnes though the installed
capacity is about 12 million tonnes.

Mr. Chairman: But according to the
report published, they say that they
are producing more than 11 million
tonnes.

Shri D. Sanjivayya: No, 10.8 million
tonnes. I will give the figures; I have
got the figures with me. Therefore we
are trying our best to increase the
production of cement in the country.
12 million tonnes is the capacity, as
1 said, now. During 1966, that is, by
teh end of this year, we will be adding
another 1.32 million tonnes. In 1967,
the addition will be 1.62 tons; in 1968,
the addition will be 2.7 million tons;
in 1969, it will be 1.15 million tons
and in 1970, it will be 1.8 million tons.
These are all on account of expansions
and by starting new cement plants.
Therefore, we will be able to reach

the target of 20 million tons by the
end of the Fourth Plan period.
Shri K. C. Sharma: What will be

the demand by that time?

Shri D. Sanjivayya: Demand will
he, roughly, the same or it may be
a little more. It all depends on the
rrowth of economy and various deve-
lopmental activities.

Now, as it is, 50 per cent of the
stock is given to the Government on
rate contract system at a concessional
rate and 50 per cent is kept for the
public.© Shri Prakash Vir Shastri said
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of Cement
(H.A.H. Dis.)
that Government shoulq reduce their
qutoa of 50 per cent. Actually, durinz
the first half of this year, that is, from
January to June, the Government
have utilised only 45 per cent and 5%
per cent has gone for the public
consumption.
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Then, a question has been raised
that rural areas are suffering and that
the  agriculturists are suffering.
Actually, if we see the figures of al-
lotments, we will find that during the
first half of the year, the total quantity
given to the agriculturists is 8.25 lakh
tons and this is in addition to other
allotments made to the rural areas for
house construction, etc.

With regard to complaints, Shri
Prakash Vir Shastri wanted to know
what punishments have been imposed.
I have got a list with me. 41 dealers
have been dealt with by cancellation
of licence; 11 have been suspended
and 59 have been warned. This is
all over the country. These are the
figures which are with me.

With regard to the orices, I must
say that we have fixed the prices and
today the retail price should be Rs. 8.68
per bag. But this is again subject to
local taxes. For instance, in Delhi,
Central Sales Tax is Rs. 0.26 and Delhi
Sales Tax is something. So, ultimate-
1y, in Delhi, a bag costs Rs. 103. In
a similar way, in various parts of the
country, the cost is Rs. 8.68 per bag
subject to various taxes that are ob-
taining there,

Shri Surendranath Dwivedy (Ken-
drapara): In which vart of th.e coun-
try, is it available at that price?

Shri D. Sanjivayya: T am coming
to that. The only point is whether
cement is being sold at that price or
whether the dealers or the stockists
are charging more price. That is why
1 said that so many comvlaints have
come and most of the complaints have
been looked into. Some ot the deal-
ers who are guilty of violations have
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been dealt with and we are trying to
take more stringent steps to see that
all the guilty dealers or stockists are
brought to book,

With regard to the price increase
given, Shri Linga Reddi felt that this
average of Rs, 13 should be utilised
for expansion. When thec price in-
crease was given, it was at the rate of
Rs. 16 per ton in the case of cement
reserved for public and only Rs. 10
per ton in the case of Government
consumption, So, the average will be
Rs. 13. That is correct. But this in-
crease has to cover the taxation, bomus,
etc. which have been allowed by the
Government and the net result will
be that they will get a saving of Rs. 4
per ton. So, on an average, if it is
10 million tons, about Rs. 4 crores an-
nually will be saved and they have
agreed to set apart this only for ex-

pansion or for starting new planfs.

So, we hope, this money Wwil; be utikis-
ed for increasing production.

I am glad that Shri Malaichami feels
that in the south, specially in the
Madras State, there are no difficulties.

I think, by and large, in the south,

there are some difficulties here and
there and they have been dealt with.
If we go through the list, we find
some names of dealers in the south
also who have been either suspended
or whose licence has been cancelled.

With regard to 50 per cent allotted
to the Government, I think Mr. Sinha-
san Singh mentioned that it was not
being properiy used and it became
rotten and useless. One or two cases

<f {hat {;pe hive come to our notice.

Therefore, we have taken it up with
all the State Governments and with
all the government departmnenis here
who are consuming cement and we are
trying to assess their actual require-
ments. Often times what happens is
that they pitch their demands much
higher than what they actually re-
quire. Sometimes they have some
stocks at their disposal, but in their
anxiety to get more, they ask for more
allotment of cement, All these cases
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are being looked into and we shall see
that hereafter no allotment made
either to the State Governments or to
any government department here is
in excess or is unnecessarily stocked
and ultimately gets spoiled.

Shri Bade: About wagons....

Shri D, Sanjivayya: I will come to
that also.

My friend, Mr. Basappa, wanted to
know whether there are any intend-
ing entrepreneurs in Mysore State and
whether licences would be issued. I
am glad to inform my hon. friend that
the cement industry has been de-
licensed. Anybody can start it. (In-
terruptions). With regard to capital
goods, a certain amount of foreign ex-
change also is necessary. I think
Rs. 27.5 lakhs will be recessary for
every cement plant of 600 tonnes per
day capacity. We shall certainly help
the industrialists if they come forward
to put up new plants.

My hon. friend, Mr. Banerjee, want-
ed to know whether there was any
proposal to appoint committees of offi-
cials and nen-officials, so thai distri-
bution might take place properly. In
fact, it has been announced also; I did
so when ¥ addressed the Informal Con.
sultative Committee; it has been de-
cided that at least to start with, in
more difficult places, district commait-
tees should be appointed. The places
are: Punjab—Jullundur, Amritsar
and Patiala; Rajasthan—Udaipur,
Jodhpur and Jalore; U.P.—Meerut,
Dehra Dun, Kanpur and Banaras;
Bihar—Muzaffarpur and Motihari;
West Bengal—Asansol and Jalpaiguri;

Orissa—Cuttack; and Gujarat—
Baroda.

This is only to start with.

Shri Nambiar (Tiruchirapalli):
What about Madras?

Shri D, Sanjivayya: Mr, Malai-

chami said that there was no difficulty
there.

In general, we have accepted the
principle of setting up committees at
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the district level. The MLAs, MPs
and Chairmen of local bodies would
be associated with those committees.

Shri K. C. Sharma: Is there any
scheme to distribute the required
quantity of cement to peasants with
immediate effect?

Shri Nambiar: Please do not leave
our Madras State.

Shri D. Sanjivayya: Every State
will be looked into and we shall cer-
tainly see that cement reaches them.

My hon. friend, Mr. Trivedi, referred
to the question of distribution to agrie
culturists and small consumers and
also about prices. We shall certainly
do aur best to see that adequate quan-
tities are made available to tne agri-
culturists because we want more of
agricultural production. In fact, we
have taken steps to see that every
dealer, every stockist, exhibits on the
Notice Board the stocks availaoie and
various other particulars.

Mr. Chairman: Rates also?

Shri D. Sanjivayya: Yes, rates also.
We have asked them to do all these
things and if they do not do these,
we shall have to think of taking ac-
tion against them.

Shri J. P. Jyotishi (Sagar): The
quantity contained in the bag is very
much less.

shri D. Sanjivayya: After all, we
should know the practical difficulties.
The entire quantity with which it is
packe will not be in tact by the time
the bag reaches the destination; while
loading and unloading, a certain quan-
tity will be lost. Therefore, at the
ultimate destination, it is the weight
that is taken into account. If with
regard to any individual bag the quan-
_tity is less, probably we can ask them
to look into it and see what price they
should charge for a bag which does
not contain the required quantity.
The other difficulties that cropped up
related to various things like power
cut, labour troubles etc.

Shri U. M. Trivedi had rightly point-
ed out that there had been scme short-
fall in the mater of the utilisation of
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the installed capacity, For instance,
in January we utilised 96 per cent of
the installed capacity, but when we
came to June it was only 85 per cent
and this is accounted for by power
cut, labour trouble, break-down of
machinery, repairs, shortage of raw
materials etc, The DGTD has conduct-
ed a survey and his analysis is that
out of this shortage, power cut ac-
counts for 22 per cent, labour 5.5
per cent, break-down of machinery
and repairs 54 per cent and short-
age of raw materials etc. 18.5 per cent,

8260

In the first quarter, namely Janu-
ary, February and March, there were
absolutely no complaints and distri-
bution was quite good. But later
on, when monsoon set in, it was diffi-
cult to utilise open wagons. That was
the first reason. Secondly, during the
summer months, the railways them-
selves have said that there would be
some sluggishness on account of the
drought conditions because the water
sources get dried up and the steam
engines do not get adequate supply of
water, Apart from that, the large
movement of foodgrains has also been
given as one of the reasons.

Often times, what happened was
that the wagons were loaded for a par-
ticular factory. The wagons were
available but cement was not produced
there on account of various troubles.
Those wagons could not immediately
be made available to some other fac-
tory. Therefore, all these difficulties
have been there. But by and large,
1 assure the House through you, Sir,
that we are taking all possible steps
and we shall tighten up the adminis-
trative machinery and see that all
these difficulties are removed and
cement is made available; at the same
time we would also take steps to see
that we expand the existing plants
and set up also new plants so that
cement production may be according
to the requirements.

Shri Sonavane (Pandharpur): Will
the hon, Minister give us some assur-
ance or some hope that the agricul-
turists would get some eiement of
subsidy in the sale price of cement?
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Shri D, Sanjivayya: No,

Shri U, M. Trivedi: There is one
thing which is very pertinent and
which has to be pointed out. 1 could
have excused it if there was paucity
of production at the factory unit it-
self. But how is it that at places
where the factories themselves had
their own powerhouses those power-
houses were ordered to be closed and
those factories were compelied to take
the power from bulk supply which re-
sulted in lack of supply of adequate
power which in turn affected the pro-
duction?

ft Ea (TeigR) & awear
j & 7 gx 9 FRE T &«
@ WP 31§ Ted waw faee
FIHTT BT X TF oo & FRAT 917
? Fr fogwa S & 7 ag @Y s
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T & F Fa9 T, NER W)
FHYT wfe § FAA TV AR T
foat & oY a1 g uw R ¥
BRA FHET T F w1 fowwa €y
g1

Shri D. Sanjivayya: So far as tne
point raised by Shri U. M. Trivedi is
concerned, I am not aware of it, but
I shall certainly enquire into it. When
the factories themselves have a gene-
rating set to produce electricity, there
is no point in asking them to close
them down. Anyway, that question
will be looked into.

17.28 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
September 1, 1966/Bhadra 10, 1888
(Saka).
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